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RAJYA SABHA

Wednesday the 28th April, 2010/8 Vaisakha, 1932 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN: Question No.461 ... (Interruptions)...
DR. V. MAITREYAN: Sir, the Telecom Minister ...(Interruptions)

MR. CHAIRMAN: Please resume your place and do not show any posters in the House.
...(Interruptions)... Please resume your places. ... (Interruptions)...

DR. V. MAITREYAN: Sir, phone tapping ...(Interruptions)...

MR. CHAIRMAN: Just one minute. ...(/nterrupt/ons)... Now, the Leader of Opposition.
Declaring more districs in Orissa as Naxal affected

*461. SHRI MANGALA KISAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government is aware of the increasing Maoist activities in Orissa, particularly in
the Scheduled (Tribal) districts;

(b) if so, the reasons therefor;

(c) whether Government of Orissa has demanded more districts in the State to be declared
as Naxal affected;

(d) if so, the details thereof along with the names of districts which have been declared as
Naxal affected so far; and

(e) the steps taken to curb such activities?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (e) A Statement is laid on the Table of the House.

Statement

(a) and (b) Incidents of Left Wing Extremist (LWE) violence in Orissa in the year 2007, 2008
and 2009 have been 67, 103 & 266 respectively. So far 65 incidents of naxal violence have been
reported in the current year.

(c) and (d) On the basis of proposal received from Government of Orissa in 2009, five
new districts viz. Deogarh, Jajpur, Kondhamal, Dhenkanal and Nayagarh were included in the list of



districts covered under Security Related Expenditure (SRE) scheme, under which reimbursement is
made to the States in respect of the expenditure incurred by them on anti-naxal operations.
Inclusion/exclusion of districts under SRE scheme is a continuous process and is done as per the
guidelines of the scheme. At present 15 districts of Orissa are included in the SRE scheme which are
Gajapati, Ganjam, Keonjhar, Koraput, Malkangiri, Mayurbhanj, Navrangpur, Rayagada, Sambhalpur,
Sundargarh, Nayagarh, Kondhamal, Deogarh, Jajpur and Dhenkanal.

(e) Government has adopted an integrated approach in dealing with LWE activities in the
areas of security, development and public perception. State Governments deal with the various
issues related to naxalite activities in the States. The Central Government supplements their efforts
over a wide range of schemes.

RE. DEMAND FOR GOVERNMENT'S RESPONSE ON
REVELATIONS OF PHONE TAPPING

THE LEADER OF OPPOSITION (SHRI ARUN JAITLEY): Thank you, Sir. | would make brief
submission. Sir, early this week, the issue of telephone tapping of certain political leaders had come
up before this House and in that context, the Home Minister in the other House ... (Interruptions)...
and in this House made a statement that these were not authorized. So, there seems to be some
mechanism by which tapping in this country can go on which is still not authorized. Today, we have a
news report which appears to indicate a case of authorized tapping of telephones. Not only it is
authorized but for some curious reasons, the content of what is recorded is also now freely available.
The contents make most absurd reading on two points.

MR. CHAIRMAN: How does it relate to the Question Hour?

SHRI ARUN JAITLEY: Sir, | am raising it to seek the response of the Government. Sir, | will just
raise the issue. Then, you can decide whether the Government should respond or not.
...(Interruptions)...

MR. CHAIRMAN: Dr. Maitreyan, let the Leader of Opposition continue. ... (Interruptions). ..

SHRI ARUN JAITLEY: Sir, two issues from the contents of all these documents seem to arise.
There are several issues. But, | will raise the two main issues. Whether leaders of industry, corporate
heads, corporate lobbies are involved in Departments like telecom in the allocation of portfolios by
the Prime Minister. The second is, whether the entire 2G spectrum allocation on which this House
spent three days is being guided by these kinds of people. This appears from the contents of the
recordings which are reported in the newspapers. This is a very serious issue. Was it authorized?
How is it available in the market? Sir, these two issues arise out of the contents of the entire
recordings. The Government certainly needs to come out with a response on both these issues.



DR. V. MAITREYAN (Tamil Nadu) : Sir. ...(Interruptions)...

MR. CHAIRMAN: No, no, Dr. Maitreyan, please resume your place. ...(Interruptions)...
Please resume your place. You cannot interrupt the proceedings like this ...(Interruptions)... | am
afraid, you cannot interrupt the proceedings. ...(Interruptions)... Question No.461.

...(Interruptions)...
SHRI M. VENKAIAH NAIDU (Karnataka): Sir, what is the remedy ? ... (Interruptions)...

MR. CHAIRMAN: You can discuss and debate these matters but not at the expense of
Question Hour. ...(Interruptions)...

DR. V. MAITREYAN: Sir, this is the most important. ... (Interruptions)...

MR. CHAIRMAN: Please don't show any banners or newspapers in the House.

...(Interruptions)...
DR. V. MAITREYAN: | am sorry, Sir. ...(Interruptions)...

MR. CHAIRMAN: At the moment, | am only trying to conduct the Question Hour. Please allow
me to do that. ...(Interruptions)...

DR. V. MAITREYAN: Sir, Telecom Minister authorized ...(Interruptions)... What important
question can be there?

MR. CHAIRMAN: Dr. Maitreyan, you are a senior Member. Please don't violate the rules.

...(Interruptions)...

DR. V. MAITREYAN: Sir, that is why, | am raising this serious issue. Sir, you please
understand the seriousness of the issue. ...(Interruptions)... This is a very serious issue.

...(Interruptions)...

MR. CHAIRMAN: This is incorrect. ...(Interruptions)... Venkaiahji, you can raise the issue,
but you know that this is not the time for raising it. ...(Interruptions ... Whatever had to be said has
been said by the hon. Leader of Opposition. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, this is an important issue. This is required to
be discussed. We leave it to the Chair. You please get the Government's consent when they want
this discussion. This should be discussed. This is violative of the judgment of the Supreme Court
which said that phone tapping is illegal. ... (Interruptions)...



MR. CHAIRMAN: We will organize that. ...(Interruptions)... Please resume your places.
...(Interruptions). ... FEFATITIT S, 3T IS SN ... (TFLT).. Question No.461.

DR. V. MAITREYAN: Sir, we want a reply from the Government on this. ...(Interruptions)...
Telecom Minister, Raja, should be dismissed immediately. ...(Interruptions)...

MR. CHAIRMAN: Honourable Leader of Opposition has made a point. It will be considered by
the Government. Please allow the Question Hour. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, what is the response from the Government ?

MR. CHAIRMAN: | am sorry. Mr. Maitreyan, you will not display banners or newspapers in the
House. ...(Interruptions)... No, no. ...(Interruptions)... | am sorry. You shall not make allegations
like this. ...(Interruptions)... Please resume your place. ...(Interruptions)... This is the Question

Hour. ...(Interruptions)... There cannot be any more important thing than the Question
Hour...(Interruptions)... The LOP has raised the issue. It has been heard by the whole House. Now
let us proceed with the Question Hour...(Interruptions)... Please resume your
places...(Interruptions)... | am sorry... (Interruptions)... You cannot hold the Question Hour to

ransom ... (Interruptions)...
DR. V. MAITREYAN: Sir, this is also very important ...(/nterrupt/ons)...

SHRI SITARAM YECHURY': Sir, we will discuss it. But right now, let us proceed with the
Question Hour. Let the direction be given ... (Interruptions)...

MR. CHAIRMAN: Hon. Members, please resume your places. The Chair has watched with
great distress constant disruption of Question Hour in this Session. If the Question Hour is that
irrelevant, then the Chair exercises the right of invoking rule 38 and shifting the Question Hour and |
shall give a decision on this in the course of the day. Now, do you wish to proceed with the Question
Hour as is scheduled or not? If you don't, | shall adjourn the House. ...(Interruptions)...

DR. V. MAITREYAN: We are equally distressed ...(Interruptions)... Our distress has to be
...(Interruptions)...

MR. CHAIRMAN: Please resume your places. ...(Interruptions)...
DR. V. MAITREYAN: We have no other way. ...(Interruptions)...
MR. CHAIRMAN: Sorry. The House is adjourned till 12 noon.

The House then adjourned at six minutes past eleven of the clock.

The House reassembled at twelve of the clock.

MR. DEPUTY CHAIRMAN in the Chair.



WRITTEN ANSWERS TO STARRED QUESTIONS

Welfare schemes for beedi workers in Andhra Pradesh

*462.SHRI SYED AZEEZ PASHA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether the Director General of Labour Welfare is required to formulate State-specific
welfare schemes to help Beedi workers;

(b) if so, what are the schemes implemented by the Director General of Labour Welfare for
the benefit of Beedi workers in Nizamabad, Guntur and West Godavari districts in Andhra Pradesh;
and

(c) the funds spent in above districts during the last three years to enhance welfare of Beedi
workers ?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) State
specific schemes are not formulated for beedi workers. Welfare Schemes for Beedi Workers
formulated under the Beedi Workers Welfare Fund are equally applicable to the Beedi Workers of all
States.

(b) Welfare Schemes in the field of health care, education, recreation, housing and social
security are being implemented for the welfare of Beedi Workers all over India, including the Beedi
Workers in Andhra Pradesh.

(c) Funds spent for welfare of Beedi Workers in the district of Nizamabad during the last
three years are given in the enclosed Statement (See below). No amount was spent in the districts of
Guntur and West Godavari.

Statement

Funds spent for welfare of Beedi Workers during the last three years in Nizamabad, Guntur and West
Godavari districts in Andhra Pradesh.

SI.No. Name of the scheme 2007-08 2008-09 2009-10
| Nizamabad District Rs. Rs. Rs.

1. Housing (RIHS) 66080000 76800000 25560000
2. Maternity Benefit Scheme 45000 39000 77000
3. Heart Surgery 301140 - -

4. Cancer Treatment 51495 51495 -

5. T.B. Treatment - 4425 -

6. Spectacles - 710 300

7. Sterilization - 500 1000
8. Funeral Expenses - 1500 -

9. Medicines 412000 376877 310262
10. Scholarship 40779130 32433510 62451510
1 Guntur District Nil Nil Nil

1] West Godavari District Nil Nil Nil




Extradition Treaty with the USA
*463.PROF. P.J. KURIEN: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether India has an Extradition Treaty with the USA to extradite US citizens, who are
wanted for terrorist crimes in India;

(b) if so, the details thereof;

(c) whether any request is pending with the USA to extradite any criminals wanted for
crimes in India;

(d) if so, the details thereof;

(e) the present position of Government's efforts to extradite the Mumbai terror suspect,
David Headley to India;

(f)  thereason why it is being delayed; and
(g9) the proposed action of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Yes, Sir.

(b) As per the Extradition Treaty between the Government of the Republic of India and the
United States of America signed at Washington D.C. on 25th June, 1997 and in accordance with
Article 23 of the Treaty instruments of ratification exchanged at New Delhi on 21st July, 1999, both the
States had agreed to extradite to each other the person who, by the authorities in the Requesting
State are formally accused of, charged with or convicted of an extraditable offence.

(c) and (d) The following 7 extradition requests of India are pending with the Government of
United States of America.

SI.No. Name of the Fugitive Offence (S)

1. Narender Kumar Rastogi Criminal conspiracy and cheating.
2. Narendra Kumar Gudgud Financial fraud.

3. Bharat Popatlal Patel Financial fraud.

4. Daminder Singh Batra Financial fraud.

5&6. Amar Singh and Rishipal Singh Murder.

@ Richpal Singh

7. Kanniyala Sethia Financial fraud.

(e) to (g) At different levels, Government of India have indicated to the U.S. Government that
India would like David Coleman Headley to be extradited to India on charges linked to the 26/11
terrorist attack in Mumbai. Government of India have also sought direct access to question David
Coleman Headley.



The modalities of grant of access to Indian investigators have to be confirmed by the US
Authorities in the context of his plea bargain which, inter-alia, binds Headley to fully and truthfully
testify in any foreign Judicial proceedings held in the United States by way of deposition, video
conferencing or Letters Rogatory, when directed by the United States Attorney's Office.

Human trafficking in the country

*464.PROF. ALKA BALRAM KSHATRIYA : Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government is aware of large magnitude of human trafficking in the country;
(b) if so, the details thereof;

(c) whether there is any law to deal with the problem of human trafficking; and

(d) if so, the details thereof and how the Government is enforcing such laws?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) Human Trafficking is a cause of serious concern to the Union Government. State/UT wise
details of the cases relating to human trafficking during 2006-2008 is enclosed as Statement-| (See
below). As per the statistics provided by the National Crime Record Bureau (NCRB), the number of
cases registered during 2006, 2007 and 2008 under various provisions of law relating to human
trafficking were 5096, 4087 and 3133 respectively.

(c) and (d) Trafficking in Human Beings or Persons is prohibited under the Constitution of
India under Article 23 (1). The Immoral Traffic (Prevention) Act, 1956 (ITPA) is one of the important
legislations addressing the problem of trafficking. Other important legislations which deal with
trafficking related crimes are the Prohibition of Child Marriage Act, the Child Labour (Prohibition and
Regulation) Act, 1986, the Bonded Labour System (Abolition) Act, 1976, Maharashtra Control of
Organised Crime Act, 1999 and Goa Children's Act 2003 and the Juvenile Justice (Care and
Protection of Children) Act, 2000. In addition, certain specific sections of the Indian Penal Code
(Sections 359 to 368) which deal with buying and selling of girls for prostitution, importation of girls
and procuration of minor girls etc., prescribe severe punishment for offences related to trafficking.
Sections 51(2), 53(2), 98, 327(2) and 357 of Cr. PC 1973 are also relevant in this context. The
Government of India has also issued a detailed Advisory dated 9.9.2009 to States/UTs to deal with
the crime of trafficking in a holistic manner and to evolve an effective and comprehensive strategy
encompassing rescue, relief and rehabilitation of victims besides taking deterrent action against the

law violators.



Statement

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV)), Persons Arrested (PAR), Persons Chargesheeted (PCS) and Persons Convicted
(PCV) for Total Crimes Committed under Human Trafficking * during 2006 to 2008

Sl.No. State/UT 2006 2007 2008

CR CS CV  PAR PCS PCV CR CS GV PAR PCS PCYV CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
1 Andhra Pradesh 720 672 267 1954 1883 711 681 666 143 1846 1735 366 427 437 77 1307 1398 251
2 Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3 Assam 31 32 10 126 68 20 22 20 6 53 46 15 28 26 10 63 91 17
4 Bihar 61 57 8 103 97 13 128 102 9 212 169 17 14 95 17 212 176 29
5 Chhattisgarh 19 18 3 94 94 8 21 19 2 80 80 8 13 13 3 28 28 5
6 Goa 27 24 25 62 74 61 10 7 3 27 22 6 15 12 12 46 34 43
7 Gujarat 99 83 15 417 390 95 83 82 13 304 344 44 82 76 12 322 313 45
8 Haryana 92 82 13 383 347 78 92 93 15 360 367 27 81 85 21 375 376 117
9 Himachal Pradesh 3 2 0 6 4 0 3 3 0 9 1 0 5 2 1 15 4 1
10 Jammu & Kashmir 5 4 0 14 13 0 1 2 0 9 10 0 4 4 0 10 10 0
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Jharkhand
Karnataka
Kerala
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Orissa
Punjab
Rajasthan
Sikkim
Tamil Nadu
Tripura

Uttar Pradesh

42

794

225

59

79

150

1739

70

28

742

195

22

328
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50

147

1696

70

409

48

16

16

54

1631

28
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2547

494

82

1841

0

4

0

19

133
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400

2253
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79

2497
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84

1372

0

0

0

15

143
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402

2292

536

1014
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34

42

45

245

2385

130

43

624

224

42

373

10

41

50

95

2

1203

1

50

32

620

205

42

375

52

56

92

1

1056

1

49

396

50

36

13

893

26

80

191

544

148

1356

20

133

161

321

1

1978

308

73

1877

515

148

1356
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256

321

1839

278

877

176

55

61

24

35

22

1282

140

66

529

204

32

371

30

49

75

692

57

42

522

210

24

350

37

50

72

735

47

216

134

62

12

65

809

38

142

1684

443

84

1490

0

108

178

255

1285

383

122

1670

523

67

1317

0

1

83

166

255

1215

375

13

576

197

14

144

0

28

41

1032

285




1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 9 20

27 Uttarakhand 16 16 5 55 60 3 10 7 2 61 45 10 5 5 6 22 28 20
28 West Bengal 268 146 77 395 239 84 191 149 22 363 302 14 169 19 12 312 288 20
Total State * 4970 4464 2644 12237 11346 5169 4004 3735 1659 10298 9934 3186 3053 2966 1524 8789 8512 2894
29 A&N lIslands 0 0 0 0 0 0 1 0 0 2 0 0 0 1 0 0 2 0
30 Chandigarh 3 6 1 7 16 6 5 7 2 21 27 6 7 2 0 35 3 0
31 D&N Haveli 0 0 0 0 0 0 2 0 0 6 0 0 3 4 0 22 20 0
32 Daman & Diu 1 1 0 5 5 0 5 0 0 28 0 0 6 6 0 30 48 0
33 Delhi UT 114 185 89 378 371 103 65 97 76 220 225 112 61 51 40 166 293 119
34 Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
35 Puducherry 8 8 3 42 42 28 5 5 5 24 24 21 3 3 1 19 19 7
Total UT 126 200 93 432 434 137 83 109 83 301 276 139 80 67 41 272 385 126
All India Total * 5096 4664 2737 12669 11780 5306 4087 3844 1742 10599 10210 3325 3133 3033 1565 9061 8897 3020

* Includes heads (Immoral Traffic (Prevention) Act+Importation of Girls+Procuration of Minor Girls+Buying of Girls for Prostitution + Selling of Girls for Prostitution+ Child Marriage

Restraint Act)
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Development schemes for handloom sector in Tamil Nadu
*465.SHRIMATI JAYANTHI NATARAJAN : Will the Minister of TEXTILES be pleased to state:

(a) the schemes which are under implementation in Tamil Nadu for the development of

handloom sector and welfare of handloom weavers in the State, at present;
(b) whether Government has evaluated the success of each of these schemes in the State;
(c) if so, the shortcomings noticed in each scheme; and

(d) the corrective measures taken or proposed to be taken by Government with regard
thereto?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): (a) The Government of India has
been implementing the following Five Schemes for the overall development of Handloom Sector, all
over the country, including Tamil Nadu:

° Integrated Handlooms Development Scheme:

This scheme provides need based inputs to "Clusters" of 300-500 Handloom or "Groups" of
10-100 weavers for making them self-sustainable by providing them financial assistance for margin
money, new looms and accessories, skill upgradation, marketing opportunities and for construction
of workshed.

. Handloom Weavers' Comprehensive Welfare Scheme:

This comprises of two separate schemes viz. the Health Insurance Scheme for providing
Health Insurance to the Handloom weavers and Mahatma Gandhi Bunkar Bima Yojana for providing
Life Insurance Cover in case of natural/ accidental death, total/partial disability due to accident.

. Marketing & Export Promotion Scheme:

This scheme provides marketing opportunities and infrastructure support through design
development and marketing linkages to assist in the sale of the Handloom products both in domestic

and international market.
. Mill Gate Price Scheme:

This scheme makes available all types of yarn at Mill Gate Price to the eligible handloom
agencies to facilitate regular supply of basic raw material to the handloom weavers and to optimize
their employment potential.

11



. Diversified Handloom Development Scheme:

This scheme provides assistance for technological and skill-upgradation of weavers for design
and product development through 25 Weavers' Service Centres and 05 Indian Institutes of Handloom
Technology all over the country to improve the productivity and earnings of the handloom weavers.

During 2009-10, for the State of Tamil Nadu, a Mega Handlooms Cluster at Virudhunagar has
been taken up for its overall development to cover more than 25000 handlooms with a maximum
project cost of Rs.70.00 crore. Under the Scheme for Integrated Textile Park, a textile park has been
sanctioned at Kancheepuram with a project cost of Rs.83.83 crore with a Central share of Rs.33.53

crore.

The State Government of Tamil Nadu is also implementing their own schemes for the
development and welfare of handloom weavers and doing excellent work for the handloom weavers
in the State. The schemes are as follows:

(i)  The State Government provides 4% interest subsidy on loans taken by the handioom
weavers co-operative societies from the Co-operative Banks. The amount of interest subsidy
provided in 2009-10 is Rs. 12.66 crore.

(i)  The State Government has abolished Sales Tax on Hank Yarn used by the handloom
weavers in the State.

(i)  The State Government has decided to waive a sum of Rs. 11.70 crore of Housing Loan
of weavers as on 31.3.2008 to make the payment due to HUDCO on behalf of weavers from the year
2008 to 2015.

(iv) The State Government provides free Power up to 100 units bi-monthly for handloom

weavers.

(v) The State Government provides 20% rebate subsidy on the sale of handloom cloth
throughout the year, subject to a ceiling of Rs. 100 per unit of cotton varieties and Rs.200 per unit of
silk varieties.

(vi) The State Government also implements the following other schemes for the handloom

weavers:
(a) The Co-operative Handloom Weavers Savings and Security Scheme.
(b) Tamil Nadu Co-operative Handloom Weavers Old Age Pension Scheme.
(c) Tamil Nadu Co-operative Handloom Weavers Family Pension Scheme.

The details of financial assistance released to the Government of Tamil Nadu under various
schemes implemented by the Government of India are given in Statement (See below).
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(b) and (c) No Sir. The Government of India is in the process of evaluating the schemes being

implemented during the Eleventh plan. So far, no shortcomings have been noticed in the schemes.
(d) Does not arise.
Statement

Financial assistance related to the Government of Tamil Nadu

under various schemes
(A) Integrated Handlooms Development Scheme

(a) Cluster Projects - 300-500 looms

Year No. of clusters Amt. Released Beneficiaries
sanctioned (Rs.inCr.) covered
2007-08 27 4.26 14,986
2008-09 10 1.64 3,913
2009-10 - 2.77 -

(2nd Instaiment)

TOTAL 37 8.67 18,899

(b)  Group Approach Projects - 10-100 Weavers

Year No of Gr. Amt. Released Beneficiaries
Projects Sanctioned (Rs.inCr) covered
2007-08 - - -
2008-09 74 3.81 5,239
2009-10 45 2.76 3,636
TOTAL 119 6.57 8,875

(c)  Marketing Incentive:

Year Amount Released (Rs. in crore)
2007-08 23.79
2008-09 35.85
2009-10 44.62
TOTAL 104.26
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(d) 10% Special Rebate (Non-Plan):

Year Amount Released (Rs in Crore)
2007-08 6.49
2008-09 5.29
2009-10 1.89
TOTAL 13.67

(B) Handloom Weavers Comprehensive Welfare Scheme

(@) Health Insurance Scheme :

Year No of weavers enrolled (in Lakh)
2007-08 2.84
2008-09 2.89
2009-10 3.19
TOTAL 8.92

(b) Mahatma Gandhi Bunkar Bima Yoiana :

Year No of weavers enrolled (in Lakh)
2007-08 2.05
2008-09 2.41
2009-10 (upto Feb.2010) 2.39
TOTAL 6.85

(c) Marketing & Export Promotion Scheme:

Year No. of Events Sanctioned Beneficiaries covered
2007-08 24 27,900
2008-09 34 34,550
2009-10 47 45,800
Total 105 1,08,250

(d)  Mill Gate Price Scheme:

The supply of yarn in the last three years is as follows:

Year Qty. (inlakh kg.) Value (Rs.in crore)
2007-08 334.02 311.31
2008-09 422.69 450.61
2009-10 385.78 432.45
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(e) Diversified Handloom Development Scheme :

. In Tamil Nadu, there are 3 Weavers' Service Centres at Chennai, Kancheepuram and Salem
and one Indian Institute of Handloom Technology at Salem.

. During the year 2009-10, 30 Design Exhibitions-cum-Dyeing Workshops were conducted in
the State of Tamil Nadu.

. The National Centre for Textile Design provides ethnic and contemporary designs developed
by the Weavers' Service Centres to the textile sector through the web portal
www .designdiary.nic.in through the design pool available in 12 Indian regional languages,
including Tamil. There are 1081 designs available on the website which are downloadable free
of cost. More than one lakh viewers have visited this site.

Aid to exporters in Indian rupee

*466.SHRI MANOHAR JOSHI: Will the Minister of COMMERGCE AND INDUSTRY be pleased
to state:

(a) whether it is a fact that exporters are demanding that Government should help them
invoice their exports in Indian rupee instead of US dollars;

(b) if so, the details thereof;

(c) whether most importers want to trade only in US dollars because they re-export Indian
goods to other countries; and

(d) if so, the steps being taken by the Government to help exporters and bail then out of
their predicament ?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) and (b) No
Sir, no such representation has been made to the Government. However, as per the Foreign Trade
Policy (FTP), 2009-14, exporters are free to invoice their export contracts in Indian Rupees. Further,
there are no restrictions on invoicing of export contracts in Indian rupees in terms of the Rules,
Regulations, Notifications and Directions framed under the Foreign Exchange Management Act,
1999.

(c) and (d) Most of the importers generally trade in US dollar, except for the trade with
European Union (EU) Countries and the Rupee trade under State Credit with Russia. Since the
exporters are free to invoice either in Indian Rupees or in freely convertible currency, there is no
difficulty for exporters in this regard. The currency of invoice for the export contracts is based on
commercial considerations of the importer and the exporter.
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FTA with EU

*467.SHRI S.S. AHLUWALIA: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether Government is pursuing Free Trade Agreement (FTA) negotiation with the
European Union (EU), next round of which is scheduled to be held in Brussels in April, 2010;

(b) if so, the details thereof indicating item categories e.g. goods, services, IPRs,
competition and Government procurements etc., proposed by respective sides for FTA;

(c) the broad spectrum of sources from which inputs for preparing the draft, detailed
position/responses/chapters in the context of India-EU FTA negotiations, have been obtained;

(d) whether Government is contemplating to share the draft responses etc. with
Parliament/Standing Committee;

(e) if so, the details thereof; and
() ifnot, the rationale therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) to (f) India is
negotiating a Broad based Trade and Investment -Agreement (BTIA) with the European Union (EU).
8 rounds of negotiations have been undertaken till March, 2010. The 9th round is scheduled to be
held from 28th -30th April, 2010.

The sectors being negotiated under the India EU BTIA are Trade in goods, Sanitary & Phyto-
sanitary Measures and Technical Barriers to Trade, Trade in services, Investment, Intellectual
Property Rights and Geographical Indications, Competition Policy, Customs and Trade Facilitation,
Trade Defence and Dispute Settlement.

Inputs obtained through consultations with stakeholders including industries, stakeholding
Ministries/ Departments, Associations, Export Promotion Councils, representatives of all sectors of
the economy and research organisations and State Governments etc., informs the process of
developing India's negotiation strategy. At this stage, as the final positions in different sectors of the
negotiations are still to emerge and as is consistent with previous and established practice in ongoing
negotiations, it would be premature to share the details of the negotiations.

Disaster Management in case of radioactive radiation

*468.SHRIMATI KUSUM RAI: Will the Minister of HOME AFFAIRS be pleased to state:
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(a) the details of fund allocated for disaster management during the last three years, year-
wise and State-wise;

(b) whether Government does not have any effective disaster management system in case
of radioactive radiation;

(c) if so, the details thereof; and
(d) the steps Government proposes in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Financial assistance for disaster-related immediate relief measures is
provided from Schemes of Calamity Relief Fund (CRF)/ National Calamity Contingency Fund
(NCCF), formulated as per the recommendations of the Finance Commission for natural calamities
viz; cyclone, drought, earthquake, fire, flood, tsunami, hailstorm, landslide, avalanche, cloud burst
and pest attack.

The State-wise details of allocation and release of CRF and financial assistance released from
NCCF during the last three years /.e. 2007-08 to 2009-10, is at given in the enclosed Statement (See
below). In addition, the Government implements schemes aimed at strengthening the fire and the
civil defence systems.

(b) to (d) In order to strengthen the existing disaster management system, the Disaster
Management Act, 2005 was enacted and notified on December 26, 2005 to provide for institutional
mechanisms for drawing up and monitoring the implementation of the disaster management plans,
including Chemical, Biological, Radiological & Nuclear disasters, ensuring measures by various
wings of Government for prevention and mitigating effects of disasters as well as for undertaking a
holistic, coordinated, and prompt response to any disaster situation.

Pursuant to the legislation, the Central Government has constituted the National Disaster
Management Authority (NDMA) with the responsibility for laying down the policies, plans, and
guidelines for disaster management. NDMA has released guidelines on management of Nuclear and
Radiological emergencies. Radiation Emergency Response Plan is already in place for responding to
radiation emergencies. Four Battalions of National Disaster Response Force have been created and
trained in dealing with the Chemical, Biological, Radiological & Nuclear disasters. A separate
Standard Operating Procedure (SOP) for response limited to terrorist attacks involving use of
radioactive materials has also been formulated and circulated to all stakeholders including States/
Union Territories.

These efforts are expected to strengthen the overall disaster management system in case of
radiation emergencies in the country.
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Statement

(Rs. in crore)

Sl. No. State Allocation under CRF Centre's share of CRF released Released from NCCF
2007-08  2008-09 2009-10 2007-08 2008-09 2009-10 2007-08 2008-09 2009-10
1 Andhra Pradesh 379.35 398.31 418.22 219.99 298.73 313.670 37.51 29.82 685.81
2 Arunachal Pradesh 29.97 30.87 31.81 22.48 23.15 23.86 0.00 26.40 32.29
3 Assam 204.48 210.63 217.06 153.36 157.97 162.80 0.00 300.00 0.00
4 Bihar 167.74 162.48 167.45 233.24 # 121.86 125.59 0.00 1000.00 267.48
5 Chhattisgarh 118.35 121.91 125.62 65.57 45.72 139.935 #* 0.00 0.00 0.00
6 Goa 2.32 2.44 2.56 1.74 1.83 1.92 0.00 0.00 4.04
7 Gujarat 271.22 284.77 299.00 48.57 315.29 # 224.25 0.00 0.00 0.00
8 Haryana 137.13 143.99 151.18 102.85 54.00 167.385 0.00 0.00 0.00
9 Himachal Pradesh 106.65 109.87 113.21 79.99 103.63 63.69 24.59 40.33 14.58
10 Jammu & Kashmir 91.58 94.33 97.21 68.68 35.38 108.275 # 13.51 0.00 0.00
M Jharkhand 133.53 137.55 141.75 148.79 * 51.58 157.89 # 0.00 0.00 0.00
12 Karnataka 126.41 132.73 139.36 71.11 99.55 104.52 68.89 189.11 1594.36
13 Kerala 94.26 98.98 103.91 70.70 74.23 77.93 50.81 9.48 0.00
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14 Madhya Pradesh 269.29 277.39 285.88 151.48 208.04 214.41 0.00 0.00 40.53
15 Maharashtra 245.75 258.04 270.94 47.70 0.00 488.895 168.92 0.00 182.10
16 Manipur 5.89 6.05 6.25 10.67 # 4.48 # 6.96 0.00 5.45 0.91
17 Meghalaya 11.95 12.31 12.68 8.96 9.23 9.51* 0.00 0.00 0.00
18 Mizoram 6.97 7.19 7.40 7.77 # 0.00 * 10.941 # 8.81 49.60 0.00
19 Nagaland 4.05 4.16 4.30 7.42 # 3.12 3.22 0.00 0.00 8.47
20 Orissa 319.38 328.97 339.03 180.87 324.50 @ 176.504 0.00 98.87 0.00
21 Punjab 160.99 169.04 177.49 178.24 # 126.78 133.12 * 0.00 0.00 0.00
22 Rajasthan 458.25 481.16 505.21 257.34 360.87 378.90 0.34 0.00 115.12
23 Sikkim 18.57 19.13 19.70 27.46 # 14.35 14.78 0.00 8.36 0.00
24 Tamil Nadu 230.51 242.03 254.13 172.88 229.17 142.95 0.00 522.51 0.00
25 Tripura 13.61 14.03 14.44 10.07 # 10.37 # 16.09 * 0.00 0.00 0.00
26 Uttar Pradesh 313.45 322.87 332.75 235.10 242.15 249.55 0.00 0.00 148.96
27 Uttarakhand 98.58 100.67 101.85 73.19 # 112.47 # 76.39 0.00 0.00 0.00
28 West Bengal 248.62 256.09 263.92 186.47 192.07 197.93 0.00 0.00 166.869
TOTAL 4258.85  4427.99 460.431 2842.67 3220.48 3791.865 373.38 2279.92 3261.519

* Centre's share of CRF has not been released for want of information relating to crediting of earlier released funds, utilisation certificate and annual report.

# Including arrears of CRF for the previous year.
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NOC for fire safety in Delhi

t*469. SHRI SATYAVRAT CHATURVEDI: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) along with underground Palika Bazar, the number of such multistoreyed buildings in

Delhi which do not have no objection certificate for fire safety;

(b) whether no office/Bazar/multistoryed building/fair can run without no-objection

certificate for fire safety;

(c) if so, the action and the time when such action has been taken by the Government

regarding such buildings; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) Palika Bazar is an underground market and is not covered under
Delhi Fire Prevention and Fire Safety Act 1986 and Rules 1987 for the purpose of NOC from Fire
Department. However, action to provide fire safety and prevention measures like installation of fire
hydrants in and around bazar, portable fire extinguishers and round the clock manning of Fire Control
system by the trained fire personnel have been taken. Besides this, action to provide underground
water static tank with a capacity of 2-3 lakh litres, modification of existing Public Address System,
automatic fire alarm and detection system, automatic sprinkler system, illuminated exit ways marking

signage, alternate source of electric supply connected with essential services has also been taken.

NOC for buildings is applicable for new constructions which are referred to Delhi Fire Service
by concerned building sanctioning Authorities. After 1983, NOC have been issued in respect of 1112
buildings. Low rise offices/bazars and buildings below 15 meters in height do not require any
clearance from the Fire Department under the Delhi Building Bye Laws or the Delhi Fire Prevention
and Fire Safety Act, 1986. Besides this, Delhi Fire Service is not required to issue NOC for old
buildings even though they are 15 mtrs or above in height. However, with reference to the directions
of High Court of Delhi, the old buildings were surveyed and owners/occupiers of buildings were given
time to provide the fire safety norms. Out of 2377 buildings, 513 high rise buildings have been issued
NOC by the Fire Department.

tOriginal notice of the question was received in Hindi.
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As per Rule-118 of the Regulation for Licensing and Controlling Places of Public Amusement
(other than Cinema) and Performance for Public Amusement 1980, no fair can run without obtaining

a license from the Delhi Police for which clearance from the Fire Department is a pre-requisite.

Various actions as per law have been taken against those buildings which do not have required
clearance from the Fire Department which inter-alia includes issuance of orders for disconnection of
essential supplies, issuance of show cause notice, demolition, sealing, etc. Such actions are taken

on an on-going basis.
Completion of Delhi-Gurgaon NH-8

1*470. SHRI SHIVANAND TIWARI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) whether the construction work on Gurgaon-Delhi National Highway 8 has been

completed;
(b) if so, the total amount incurred on this construction;
(c) whether this amount is more than the construction cost fixed for the project earlier; and

(d) if so, the actual amount that exceeded from the projected amount alongwith reasons

therefor?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) The
project has been implemented on BOT (Toll) basis by the Concessionaire (M/s. Jaypee DSC
Venture Ltd). The construction work has been completed as per provisions of the Concession

Agreement.

(b) and (c) As per Concession Agreement, Total Project Cost (TPC) is Rs. 555 crore. The
cost of the change of Scope of works approved by the NHAI was Rs. 155.25 crore. However, as per
Audited Balance Sheet of the Concessionaire, the cost of the project as on 31.03.2009 is Rs. 1205.46

crore. As the project is implemented on BOT basis this is not a case of cost overrun.

(d) The amount exceeded is Rs. 495.21 crore. The actual cost of the construction exceeded
due to variation in price of construction material, which is borne by the Concessionaire. Increase in
cost is also due to Change of Scope of works approved by the NHAI based on the request of the

State Governments of Delhi and Haryana.

tOriginal notice of the question was received in Hindi.
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Four laning of NH-52 in Assam

*471. SHRI KUMAR DEEPAK DAS: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) whether it is a fact that the National Highway 52 connecting Baihata-Chariali-
Mangaddav-Lakhimpur-Jonai in Assam is not included for four laning highway construction project

so far;
(b) if so, the reasons therefor;

(c) whether this National Highway will be considered for expansion as four laning highway in

the current financial year under NHDP; and
(d) if not, the reasons therefor?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) At
present there is no proposal for 4-laning of NH 52, except for the stretch from Jamaguri to Gohpur,
which is included in the State capital connectivity project connecting Itanagar and the East-West

corridor at Nagaon.

(b) to (d) As the traffic intensity on NH 52 does not warrant 4-lanning at present, there is no

proposal for expansion of these sections in the current financial year under NHDP.
Exports of Handicrafts, handlooms and silk garments

*472.SHRI SHADI LAL BATRA: Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:

(a) the total quantity of handicrafts, handlooms, silk clothes and garments exported,

separately during the last three years;
(b) the details of foreign exchange earned from each of these items during the said period;
(c) whether the reduction in the duty exemption rate has any impact on the exports;
(d) if so, the details thereof;

(e) whether Government proposes to review the prevailing policies on export and provide

more exemptions to these export oriented units in the country; and

22



(f)  if so, the outcome of the review done in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) and (b)
Details of Exports of handicrafts, handlooms, and silk clothes and garments during the last three

years are enclosed as Statement-| (See below).

(c) and (d) Under the Foreign Trade Policy (FTP) 2009-14, exporters can avail of duty free
inputs for export production under Advance Authorisation or Duty Free Import Authorisation
Schemes. Alternately, Duty remission on inputs used in export production is available under Duty
Entitlement Pass Book (DEPB) Scheme or Duty Drawback (DBK) Scheme. Further, incentives in
the form of Duty Credit Scrips at specified rates are available under Served From India Scheme;
Vishesh Krishi and Gram Udyog Yojna (VKGUY); Focus Market Scheme (FMS), Focus Product
Scheme (FPS) including Market Linked Focus Product Scheme (MLFPS) and Status Holders

Incentive Scrip Scheme for promotion of export of certain products/sectors.

During the last three years, the DBK rates were revised downward only in 2008-09 due to
reduction in import duty rates. Thereafter, there has been no reduction in the DBK rates. DEPB rates
were enhanced in 2007-08, with a partial rollback. Some marginal adjustments were made under
VKGUY Scheme and Focus Product Scheme in FTP 2009-14.

There has been no reduction in the rates under the other export promotion schemes /
incentive schemes as mentioned above, in the last three years; rather the rates have been enhanced
under FPS/MLFPS and FMS. Some of the specific support measures for Handicraft, Handloom and
Silk Garments are given in Statement-Il (See below). The measures announced for various export
sectors have significantly contributed to arresting the decline in exports, and aggregated exports

have shown positive trend on a month to month basis in dollar terms since October 2009.

(e) and (f) The Government and RBI closely monitor the economic development in the
country, and internationally, on a continuous basis, and need based measures are taken from time to
time, keeping in view the financial and overall economic implications. Accordingly, sectoral reviews
have been undertaken from time to time, and incentives like addition of new products under
VKGUY/FPS/MLFPS and addition of new markets under FMS/MLFPS have been announced on
27.8.2009 in FTP 2009-14, and later, on 12.1.2010 and on 31.3.2010.
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Statement -/
Exports of Handicrafts, Handlooms and Silk Garments

Details of India’s export of handicrafts, handlooms, and silk garments
for the years 2006-07, 2007 -08 and 2008-09.

Values in Million US Dollar

S. No ltems 2006-07 2007-08 2008-09 Apr'09 -Dec'09
1 Handicraft 437.11 508.54 303.06 148.69
2 Handloom Products * - - - 176.71
3 Silk Garments 264.83 271.97 314.30 213.82

Source: DGCIS
The figures up to 2008-09 are finalized where as those of April 2009 - December 2009 are provisional.

* Handloom Products were classified with separate ITC HS Codes only w.e.f. 24.9.2008, and are
captured in DGCIS database w.e.f April 2009 onwards. Therefore, data on export of Handloom

Products is not separately available for the period prior to April 2009.

Note: The total quantity of export for these items could not be provided as there are different units of

measurement under the same items, and therefore, aggregation of quantity is not feasible.
Statement-1/
Specific support measures for Handicraft, Handloom and Silk Garments
l. Handicrafts Sector

1. Special Focus Products: All handicraft products have been categorized as Special Focus
Products under Focus Product Scheme and their exports to all countries are entitled to higher
Duty Credit Scrip incentive @ 5% of FOB value of exports, as against the normal rate of 2%

for Focus Products.

2. Status Holders Incentive Scrip: Status holders belonging to Handicraft Sector are eligible for
additional Duty Credit Scrip @ 1% of the FOB value of past exports. However, those
exporters who are availing Technology Upgradation Fund (TUF) benefits (under the Ministry of
Textiles) during a particular year are not eligible for this benefit for exports of that year. The
duty credit scrips can be used for procurement of capital goods with Actual User condition.

This facility shall be available upto 31.3.2011.

3. Zero Duty EPCG Scheme: Handicraft sector has been included under Zero Duty

EPCG Scheme, which allows import of Capital Goods for pre-production/production and post
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production at zero customs duty, subject to stipulated export obligation. However, Units
which are availing benefit of TUF Scheme of Ministry of Textiles are not eligible for zero duty

import under the Scheme.

4. Benefit of 2% Interest Subvention allowed till 31st March, 2011.

5. Towns of Export Excellence with a reduced threshold limit of Rs. 150 crores can be notified as
against the normal threshold limit of Rs.750 crores. The following Town of Export Excellence
have been notified for Handicraft Sector:

List of towns of export excellence

S.No Town of Export Excellence State Product Category

1 Jodhpur Rajasthan Handicraft

2 Jaipur Rajasthan Handicrafts

3 Srinagar Jammu & Kashmir Handicrafts

4 Anantnag Jammu & Kashmir Handicrafts

1. Handloom Sector

Under Focus Product Scheme:

Exports of Handloom products covered under 31ITC HS codes, to all countries, are entitled to
Duty Credit Scrip incentive @ 2% of FOB value of exports.

To facilitate export of handlooms, requirement of 'Handloom Mark' for availing Focus Product

Scheme benefit has been dispensed with.
Under Focus Market Scheme:

Exports of all handloom products to notified 110 countries under Focus Market Scheme in the
Foreign Trade Policy 2009-14 are entitled to Duty Credit Scrip incentive @ 3% of FOB value

of exports.

Status Holders Incentive Scrip: Status holders belonging to handlooms sector are eligible for
additional Duty Credit Scrip @ 1% of the FOB value of past exports, as this additional
incentive has been provided to textiles sector. However, those exporters who are availing
Technology Upgradation Fund (TUF) benefits (under the Ministry of Textiles) during a
particular year are not eligible for this benefit for exports of that year. The duty credit scrips can
be used for procurement of capital goods with Actual User condition. This facility shall be
available upto 31.3.2011.
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4. Benefit of 2% Interest Subvention allowed till 31st March, 2011.

5. Zero Duty EPCG Scheme: Textile Sector (which includes Handloom sector) has been
included under Zero Duty EPCG Scheme, which allows import of Capital Goods for pre-
production/production and post production at zero customs duty, subject to stipulated export
obligation. However, Units which are availing benefit of TUF Scheme of Ministry of Textiles are not

eligible for zero duty import under the Scheme.

6. Towns of Export Excellence with a reduced threshold limit of Rs. 150 crores can be
notified as against the normal threshold limit of Rs.750 crores. The following Towns of Export

Excellence have been notified for Handloom Sector:

List of towns of export excellence

S.No. Town of Export Excellence State Product Category
1 Kanoor Kerala Handlooms
2 Karur Tamil Nadu Handlooms
3 Madurai Tamil Nadu Handlooms
4 Kekhra Uttar Pradesh Handlooms

1. Silk Clothes and Garments

1. Market Linked Focus Product Scheme: All Readymade Garments (including Silk garments),
have been incentivised under Market Linked FociiS Product Scheme for grant of Duty Credit
Scrip incentive at the rate of 2% of FOB value if exports when exported to 15 countries, viz.,
Algeria, Egypt, Kenya, Nigeria, South Africa, Tanzania, Ukraine, Brazil, Mexico, Australia,
New Zealand, Cambodia, Vietham, Japan and China. Readymade garments (including Silk
garments) have also been incentivised for exports to EU and USA for six months from 1.4.2010
to 30.9.2010 under Market Linked Focus Product Scheme for grant of Duty Credit Scrip

Incentive at the rate of 2% of FOB value of exports.

2. Focus Market Scheme: Exports of all textile products (which would include Silk garments) to
notified 110 countries under Focus Market Scheme in the Foreign Trade Policy 2009-14 are

entitled to Duty Credit Scrip incentive @ 3% of FOB value of exports.

3. Benefit of 2% Interest Subvention allowed to Small and Medium Enterprises (SMEs) till 31st
March, 2011.
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4. Status Holders Incentive Scrip: Status holders belonging to the textile sector, including the Silk
garment sector, are eligible for additional Duty Credit Scrip @ 1% of the FOB value of past
exports. However, those exporters who are availing Technology Upgradation Fund (TUF)
benefits (under the Ministry of Textiles) during a particular year are not eligible for this benefit
for exports of that year. The duty credit scrips can be used for procurement of capital goods

with Actual User condition. This facility shall be available upto 31.3.2011.

5. Zero Duty EPCG Scheme: Apparels (which would include silk garments) has been included
under Zero Duty EPCG Scheme, which allows import of Capital Goods for pre-
production/production and post production at zero customs duty, subject to stipulated export
obligation. However, Units which are availing benefit of TUF Scheme of Ministry of Textiles are

not eligible for zero duty import under the Scheme.
Stringent norms for sub-contractors by NHAI

*473.SHRIMATI T. RATNA BAI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether National Highways Authority of India has stringent qualification norms for sub-

contractors;
(b) if so, the details of norms worked out so far; and
(c) how the transparency is to be maintained in such contracts ?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) to (¢)
Government has not changed any norms for sub-contracting as far as works executed on item-rate
contracts are concerned. In such cases, sub-contracting is permitted upto a limited extent subject to
the sub-contractor meeting the prescribed norms. In Build, Operate and Transfer (BOT) projects,
no norms had been prescribed for Engineering Procurement Construction (EPC) contractors
appointed by the concessionaires. It is now prescribed that in BOT projects, the EPC contractors
must have an experience of executing a single work of value not less than 20% of the Total Project

Cost (TPC) or Rs.500 crore, whichever is less.
Study on crafts in J & K
*474.PROF. SAIF-UD-DIN SOZ: Will the Minister of TEXTILES be pleased to state:

(a) whether any study in respect of the dying, languishing crafts of Jammu & Kashmir
(J&K) has been undertaken by his Ministry; and
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(b) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): (a) and (b) The Ministry has not
done any specific study for the languishing crafts of J & K State.

However, a study to suggest a definition of languishing craft has been undertaken by this
Ministry. As part of preliminary survey, 35 crafts have been identified as languishing crafts in the
country, as per the suggested definition, including six crafts viz. Yarknd Namdah, Pinjrakari, Pottery,

Silver ware, Tepestry and Waagu from the State of Jammu & Kashmir.

Different schemes are implemented by this Ministry for development of the crafts including
those identified as languishing crafts through implementing partners which include interventions

related to marketing, Design & Technological Skill Upgradation etc.

Further, Cluster Development programme, which provides for hand holding of artisans for
integrated development through implementing partners for a period of five years, shall be undertaken

for these crafts provided appropriate stake holders are available.

Besides, practicing craftpersons of languishing craft have been accorded preference for
display and sale of their products in Gandhi Shilp Bazar which is a continuous marketing platform for

artisans.
Amendment in IPC to change meaning of rape
*475.SHRI VIJAYKUMAR RUPANI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government recently decided to amend the Indian Penal Code (IPC) and

replace the word "Rape" with "Sexual assault" ; and
(b)  whether Government proposes to change the meaning of the word "Rape" ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) A High Powered Committee has been constituted under the
Chairmanship of Union Home Secretary, which also includes Secretary, Ministry of Women and Child
Development, Secretary, Legal Affairs, Secretary, Legislative Department, Member Secretary,
National Commission for Women as Members, to examine the issue relating to the review of rape
laws. The suggestions made by the Committee have been formulated into the draft Criminal

Law (Amendment) Bill, 2010. The Committee has suggested that the word "rape" be replaced by
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"sexual assault". The draft Bill has been uploaded on the website of the Ministry of Home Affairs
(http://mha.nic.in) for information and comments from the general public by 15.5.2010. The
views/comments and suggestions of State Governments and UT Administrations have also been
invited on the draft Bill by 15th May, 2010.

Equipping metropolis with latest fire safety machinery
*476.SHRIMATI MOHSINA KIDWAI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government, in view of recent devastating blaze in a building in Kolkata, has
expressed concern on a grim picture of several high rise buildings flouting fire safety norms in all

metropolis;

(b) if so, whether most of the metropolis are not equipped to handle fires in high rise

buildings;

(c) if so, whether the Union Government, in consultation with the State Governments,

proposes to formulate a strategy to equip all such buildings with latest fire safety equipment etc.; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) The non-observance of the National Building Code, formulated by
the Bureau of Indian Standards, which lays down regulations for design and construction of
buildings, including fire safety requirements for adoption by all municipal bodies and private

agencies, is a primary cause for major fire incidents in high rise buildings.

"Fire Services" is a State subject and has been included as a municipal function in the XII
schedule of the Constitution of India in terms of Article 243-W. As such, it is the primary responsibility
of the State Governments/Municipal bodies to enforce the National Building Code and allocate
sufficient resources for strengthening and equipping Fire Services to ensure the safety of life and

property of citizens within their jurisdiction.

The 13th Finance Commission recognizing the need to restructure Fire & Emergency Services
across the country has recommended that a portion of the grants provided to the urban local bodies
be spent on revamping of Fire Services within their respective jurisdiction. Further the Finance
Commission has also recommended that all Municipal Corporations with a population of more than 1
million (2001 census) must put in place a Fire Hazard Response and Mitigation Plan for their

respective area.
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Government of India as a supplemental initiative, is also implementing a Centrally Sponsored
Scheme at a cost of Rs.200 crores for Strengthening of Fire & Emergency Services in the country.
The Scheme attempts to fill the existing gaps in fire fighting and rescue capabilities through
introduction of modern technology such as Advanced Fire Tenders, High Pressure Pump with Mist
Technology, Quick Response Team Vehicle, Comb Tools for Search & Rescue and capacity

building of various stakeholders.
Unorganised workers

*477.SHRI BHAGIRATHI MAJHI: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether Government has any data for all the categories of unorganized workers in the

country, State-wise categories-wise if so, the details thereof;

(b) whether Government has surveyed the total number of unorganized workers, State-

wise, in country;
(c) if so, the details thereof; and

(d) what are their categories such as domestic help  workers/small
farmers/carpenters/goldsmiths/drivers/small shopkeepers/daily workers/daily basis labour/sociall

workers/fishermen etc.?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) to
(d) According to the survey conducted by the National Sample Survey Organization (NSSO) in
2004-05, the total number of labourers was 459 million. About 433 million (about 94%) of the total
workforce is engaged in unorganized sector. The State-wise estimated number of unorganized
workers is enclosed as Statement-l. (See below) The employment in unorganized sector is broadly

categorized by industry in nine sectors. Sector-wise details are enclosed as Statement-Il.
Statement-/

State-wise estimated number of Unorganised Workers. (In million)

S.No. Name of the State/UTs Employment
1 2 3

1 Andhra Pradesh 38.4

2 Assam 10.0

3 Bihar 27.6
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1 2 3
4 Gujarat 23.5
5 Haryana 8.7
6 Himachal Pradesh 3.0
7 Jammu & Kashmir 4.3
8 Karnataka 25.4
9 Kerala 13.7
10 Madhya Pradesh 27.2
1 Maharashtra 44.7
12 Orissa 17.1
13 Punjab 10.3
14 Rajasthan 25.7
15 Tamil Nadu 29.0
16 Uttar Pradesh 64.2
17 West Bengal 31.5
18 Jharkhand 1.1
19 Chhattisgarh 10.5
20 Uttarakhand 3.8
21 Other States 13.4

TOTAL : 433.1

Statement-1/
State-wise details of Employment in Unorganised Sector by Industry

S.No. Industry Employment
1 2 8
1. Agriculture 267.09
2. Mining & Quarrying 1.66
3. Manufacturing 48.09
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4. Electricity, gas and water supply 0.47
5. Construction 24.75
6. Trade 46.73
7. Transport, Storage & Communication 14.61
8. Financial Services 4.96
9. Community, Social & Pers Service 24.74
Total Employment 433.10

Handling infiltration in J&K
*478.SHRI ISHWAR SINGH: Will the Minister of HOME AFFAIRS be pleased to state:
(a) whether infiltration from Jammu and Kashmir has increased in the past few months;

(b) if so, whether the BSF and other paramilitary forces deployed on different borders are

not properly handling infiltration;

(c) if so, whether BSF and other paramilitary forces are fully equipped with latest

equipments to check infiltration; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (d) Infiltration attempts had increased in January, 2010 and decreased in February/March, 2010
when compared to the corresponding period in 2009. The BSF along with the army is deployed on
the IB/LoC to guard the frontiers and carry out anti-infiltration operations. On the LoC, the BSF
operates under operational control of the Army and independently on the International Borders in the
State of J&K except for 10.5 Kms in Jammu. The troops are equipped with modern and
sophisticated weapons as well as suitable armour and equipments to meet the challenge of
infiltration. The modern weapons/surveillance equipments provided to the troops include Anti
Material/Insas Rifles, LMGs, Automatic Grenade Launchers, Rocket Launchers, Mortars, Assault
Rifles, Sniper Rifles, Night Vision Devices, Laser Range Finders, Hand Held Thermal Imagers, Battle
Field Surveilance Radars (SR), Long Range Reconnaissance & Observations system, Global

Positioning System (GPS), Compass, Day Binoculars, Twin Telescopes and Bullet Proof Jackets.
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Human rights violations by Caste Panchayats
*479.SHRI T.K. RANGARAJAN : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government is aware of the actions of caste panchayats in various parts of the

country;
(b) whether human rights violations are perpetrated by these caste panchayats;
(c) if so, the number of such cases reported during the last three years, State-wise;
(d) the steps taken/proposed to be taken to protect the victims; and
(e) the details of measures taken to spread public awareness against such customs?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
Yes, Sir.

(b) The actions of the caste panchayats are not in consonance with the laws in India.

(c) No specific information regarding human rights violations perpetrated by caste
panchayats is maintained by the National Crime Records Bureau (NCRB) or the National Human
Rights Commission (NHRC).

(d) and (&) Government of India is committed to prevent and combat atrocities/crime against
all vulnerable sections of the society, including Scheduled Castes and Scheduled Tribes. As per
Seventh Schedule to the Constitution of India, "Police” and "Public Order" are State subjects. As
such the primary responsibility of prevention, detection, registration, investigation and prosecution of
crime, including crime/atrocities against the vulnerable sections of the society, lies with the State
Governments/UTs. However, Government of India supplements the efforts of the State
Governments/UT Administrations through various schemes, by issuing time to time advisories to
State Governments and UT Administrations, augmenting the capacities of law enforcement agencies,

etc.
Sick NTC mills in A.P.

*480.SHRI PENUMALLI MADHU: Will the Minister of TEXTILES be pleased to state:
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()

whether it is a fact that there are six sick National Textile Corporation (NTC) mills in

Andhra Pradesh;

(®)
©
C))
©)

whether it is also a fact that some more NTC mills in Andhra Pradesh are also closed;
if so, the details with regard to (a) and (b) above;
whether it is also a fact that some sick NTC mills have been revived recently; and

if so, what efforts his Ministry is making to restart and revive the closed and sick mills in

Andhra Pradesh?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): (a) Yes, Sir. There are a total of

six sick National Textile Corporation (NTC) mills in Andhra Pradesh. List of these mills is as under:

®

@i
(i)
V)
)
(V)
(©)

Tirupati Cotton Mills, Renigunta
Ananthpur Cotton Mills, Tadapatri
Azam Jahi Mills, Warangal

Natraj Spinning Mills, Adilabag
Adoni Cotton Mills, Adoni

Netha Spinning Mills, Secundrabad

Out of the above six mills, five mills have been closed under the Industrial Disputes (ID)

Act after approval of Board for Industrial and Financial Reconstruction (BIFR). List of these mills is as

under:

0)

(i)
(i)
(V)
0
(©
(@)
(e)

Ananthpur Cotton Mills, Tadapatri
Azam Jahi Mills, Warangal

Natraj Spinning Mills, Adilabag
Adoni Cotton Mills, Adoni

Netha Spinning Mills, Secundrabad
Details are at (a) and (b) above.
Yes, Sir.

BIFR has approved revival / modemisation of one mill in Andhra Pradesh, namely

Tirupati Cotton Mills, Renigunta by NTC itself. There is no plan to restart and revive the closed

unviable mills of NTC.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS

3530. SHRI PRAKASH JAVADEKAR: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:
(a) whether the pre-grant opposition provisions in the Indian Patent Act is operational;

(b) if so, how many pre-grant opposition applications have been filed under Section 25 of

Indian Patents Act from 1 January, 2005 to 31 March, 2010;

(c) how many of these pre-grant opposition applications have been allowed by the Patent
Office; and

(d) how many of these pre-grant opposition applications are still pending with Patent
Office?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) to (d) The number of applications for pre-grant opposition filed in the Indian Patent Office
under section 25 (1) of the Patents Act, 1970 during the period from 1st January, 2005 to 31st March,
2010 is 554. The number of applications disposed off during the same period is 145. As on 31st
March, 2010, 409 applications for pre-grant opposition are pending in the Indian Patent Office.

Pending applications in patent offices

3531. SHRI A. ELAVARASAN: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) whether it is a fact that there are about 70000 patent applications in the pipeline for
process and examination as per the Controller General of Patent Design and Trade Marks and

Geographical Indications Registry;

(b) whether it is also a fact that there are inadequate number of officers to grant patent

under the Intellectual Property Rights (IPR) Act and examine patent applications; and

(c) if so, the details thereof and the steps taken by Government to place sufficient number

of examiners in the patent offices ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (¢) Yes, Sir. About 73,000 requests for examination

of patent applications are pending with the Indian Patent Office. In order to address shortage of
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Examiners of Patents and Designs in the Patent Office, the Government has created 200 posts of
Examiners under the 11th Five Year Plan scheme for Modernization and Strengthening of Intellectual
Property Offices. The Government has initiated recruitment for these posts along with 57 other vacant

posts.

Achieving bilateral trade target
3532. SHRI MOHD. ALI KHAN:
SHRIMATI T. RATNA BAI:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government is confident of achieving bilateral trade target of $60 billion this

year with some countries;
(b) if so, the details thereof; and
(c) the current status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (¢) The Foreign Trade Policy 2009-14 envisages an
annual growth of 15% with an annual export target of US$ 200 billion by March, 2011. To meet the
targets the major thrust areas of strategy spelt out in Policy comprise a mix of policy measures
including fiscal incentives, institutional changes, procedural rationalization, enhanced market access

across the world and diversification of export markets.
Job losses due to decline in exports

3533. SHRI PENUMALLI MADHU: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether it is a fact that the exports between April to November, 2009 was 14.7 per cent

lower than the corresponding period last year;

(b) whether as per the United Nations Conference on Trade and Development (UNCTAD)

study, 7.5 lakh net job losses may occur in the current financial year in the export sector alone; and
(c) if so, how Government is planning to address both these issues?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) India's merchandise exports during April to November,

2009 was US$ 108.85 billion, registering a decline of 18.89 % over the same period in previous year.
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(b) Yes, Sir. For the year 2009-10, the UNCTAD Study predicted a net employment loss of

7.5 lakh in the export sector.

(c) The Government and RBI have been closely monitoring the economic developments in
the country and internationally on a continuous basis. To boost the export performance, various
measures have been taken by the Government and RBI in the form of stimulus packages including
the announcements made in the Budget, 2009-10 and 2010-11; in the Foreign Trade Policy (FTP),
2009-14; and thereafter in January / March 2010. The decline in exports which started in October,
2008 continued till September, 2009 and from October, 2009 onwards, monthly exports have moved

to positive trajectory.

On the employment front, as per the Quarterly Employment Surveys conducted by the Labour
Bureau under the Ministry of Labour & Employment, after an over all decline in employment in the
exporting units to the extent of 1.67 lakh during April to June, 2009 over January to March, 2009, the
exporting units have shown recovery by registering an increase in employment to the extent of 2.04
lakhs during July to September, 2009 over April to June, 2009 and 5.80 lakhs during October to
December, 2009 over July to September, 2009.

These developments clearly indicate that all the measures and initiatives taken by the
Government and RBI have had a significant impact on effecting a turnaround in our exports and
employment. Further, need based measures would be taken, as may be required from time to time,

keeping in view the financial and overall economic implications.

Consignment of urea to Pakistan by IPL
135634. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that 32000 tonnes of urea was sent to Pakistan by fertilizer producer
company Indian Potash Limited (IPL) in August, 2009 through Saint Peter ship was returned by

Pakistan declaring it substandard;

(b) whether it is also a fact that this ship unloaded the consignment of urea at Pipavav Port
in Gujarat and in papers it was shown that this consignment had come from Bandar Abbas, a port of

Iran;

(c) if so, whether Government has investigated the matter; and

tOriginal notice of the question was received in Hindi.
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(d) if s0, the details thereof and names of people found guilty in it?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) No, Sir. Indian Potash Limited (IPL) had
imported 32210.160 MTs urea on Government account shipped in MV Saint Peter which was a
floating vessel. The vessel arrived at Pipavav port on 25.09.2009. On the basis of complaint of urea
being sub-standard and rejected by Pakistan, and independent inspection team consisting of one
officer each from Department of Fertilizers and Central Fertilizer Quality Control and Training Institute
(CFQC &TI), Mumbai, Department of Agriculture & Cooperation was deputed to further investigate
the matter. The Team has observed that the pre arrival notification of security submitted by the
Master of the vessel to the authorities at Pipavav port contains last 10 ports of call, and also shows
that vessel sailed from Yuzhny and anchored at Gwadar port in Pakistan from 22nd August 2009 to
16th September 2009. There is no evidence on record that vessel sailed from Bandar Abbas in Iran.
The matter is under examination in the Department of Fertilizer. Samples of urea cargo in vessel MV
Saint Peter were drawn by the Central Fertilizer Quality Control and Training Institute (CFQC & TI),
Faridabad during discharge operation of the vessel at Pipavav port which were found to be as per the
Fertilizer Control Order (FCO) specifications. The Team also took samples from the urea discharged
by MV Saint Peter and stored at Pipavav port. The analysis of second sample done in CFQC &TI,
Mumbai also conformed to the FCO specifications. However, the laboratory report indicates that the
sample does not conform to the particle size specifications provided in the Contract. Against the
contractual requirement of 90% (80% under FCO) the particle size retained on 1 mm IS sieve is
reported 84.15%. The supplier is liable to pay penalty for deficiency in particle size as per the

contractual provisions.

Declining growth rate of infrastructure industries
13535. SHRI PRABHAT JHA :
SHRI BALAVANT ALIAS BAL APTE:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that the growth rate of infrastructure industries has been declining

constantly;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) whether Government has taken any immediate steps to revive infrastructure industry of

the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) The Index of six core infrastructure industries
covers Crude Oil, Petroleum Refinery, Cement, Steel, Electricity and Coal. The core infrastructure
industries registered a higher growth of 5.3 percent during 2009-10 (April-Feb) compared to 2.9

percent registered during the corresponding period of the previous year. Sector-wise performance is

given below:
Sector-wise performance of six core Infrastructure industries
(growth in percent)
Sector wt(%) 2008-09 2008-09 2009-10
(Apr-Feb)  (Apr-Feb)

Crude Ol 4.17 -1.8 -1.7 0.3
Petroleum Refinery Products 2.00 3.0 3.0 -0.4
Coal 3.22 8.0 8.2 8.0
Electricity 10.17 2.7 2.4 6.4
Cement 1.99 7.2 6.9 10.6
Finished steel 5.13 1.6 1.9 4.5
Overall 26.68 3.0 2.9 5.3

National manufacturing investment zones
13536. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that there is a proposal to set up 'National Manufacturing Investment

Zone' under industrial policy for increasing production in manufacturing sector in the country;

(b) if so, the outlines of the proposal;

tOriginal notice of the question was received in Hindi.
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(c) the number of phases under consideration for implementing this proposal; and

(d) the number of zones to be established under each phase and the amount of contribution

of that sector in GDP following implementation of each phase?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) A discussion paper on a National Manufacturing
Policy has been put on the website to elicit views from stakeholders and enable Government to take
an informed decision. The concept of National Manufacturing & Investment Zones is a part of the

discussion paper. The concept is at a very initial stage of discussion.
FTAs with Non-SAARC countries

3537. SHRI S.S. AHLUWALIA: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) the salient features of the Free Trade Agreements (FTAs) signed year-wise since 2000-

01 with non-SAARC countries indicating revisions carried out, if any, therein over the periods;

(b) the year-wise details of balance of trade (BoT) position with each of these FTA partner

countries;

(c) whether Government has been negotiating further revisions/amendment to existing

FTAs and also entering into new FTAs with other countries;

(d) if so, the details thereof indicating the genesis of each negotiation, current status and

expected time of finalization; and

(e) the current bilateral trade volume with these countries indicating items of export-import,

respectively ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Following Free Trade Agreements (FTAs) have been
signed since 2000-01 with non-SAARC countries:
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Name of the FTA

Partner Countries

Date of signing

Salient features

India-Singapore
Comprehensive Economic
Cooperation Agreement

India-S. Korea
Comprehensive Economic
Partnership Agreement

ASEAN-India Free
Trade Agreement in Goods

Singapore

S. Korea

Brunei, Cambodia,

Indonesia, Laos, Malaysia,

Myanmar, Philippines,

Singapore, Thailand

and Vietnam.

June 29, 2005

Aug 7, 2009

Aug 13, 2009

India-Singapore Comprehensive Economic
Cooperation Agreement covers Agreements on
Trade in Goods, Services, Investment, Movement
of Natural persons, Intellectual Property
Cooperation, Dispute Settlement etc.

The launch of second Review of India-Singapore
CECA is scheduled for May 2010.

India- S. Korea Comprehensive Economic
Partnership Agreement covers Agreements on
Trade in Goods, Investments, Services and
Bilateral Cooperation in areas of common interest.

The Trade in Goods Agreement provides for
elimination of basic customs duty on 80% of the
tariff lines accounting for 75% of the trade in a
gradual manner starting from 1st January, 2010.
Agreements for Trade in Services and Investment
are under negotiation

(b) Following table indicates year-wise details of balance of trade (BoT) position with the FTA partner countries:

Trade balance with FTA partner countries/trading blocs - Rs. Crores

Country 00-01
Singapore -2681
S. Korea -2024
ASEAN -5636

(c) VYes,Sir.

01-02
-15682
-3195
-4436

02-03
-64
-4245
-2573

03-04
181
-9486
-7405

04-05
6062
-11085
-3095
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05-06 06-07 07-08 08-09 Apr-June 2009
9171 2622 -3020 3280 735

-12116 -10368 -12826 -17486 -6025
-2091 -24842 -25313 -28905 -8873



(d) Following are the details of the FTAs under negotiations/revision:

Name of the Agreements
under Negotiation

Partner countries

Details of negotiations

1

2

3

India-EU Trade and Investment
Agreement

India-European Free Trade
Association (EFTA) Negotiations on
broad based Bilateral Trade and
Investment Agreement

India-Japan Comprehensive Economic
Partnership Agreement (CEPA)
negotiations)

Austria, Belgium, Bulgaria, Cyprus,

Czech Republic, Denmark, Estonia Finland,
France, Germany, Greece, Hungary,
Ireland, ltaly, Latvia, Lithuania,
Luxembourg, Malta, Netherlands,

Poland, Portugal, Romania, Slovakia,
Slovenia, Spain, Sweden, United

Kingdom.

Iceland, Norway, Liechtenstein and
Switzerland

Japan
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A broad based bilateral trade & investment
agreement is being negotiated.

Negotiations cover Trade in Goods.,

Services, Investment, Sanitary and Phyto-
sanitary Measures, Technical Barriers to Trade,
Rules of Origin, Trade Facilitation and Customs
Cooperation, Trade Defense mechanism
Dispute Settlement, etc

The negotiations cover Trade in Goods,
Services, Investment, Sanitary and Phyto-
sanitary Measures, Technical Barriers to Trade,
Rules of Origin, Trade Facilitation and
Customs Cooperation, Trade Defense
mechanism, Dispute Settlement, etc.

FTA in goods, Services and Investment are
under negotiations.



India-Sri Lanka Comprehensive Sri Lanka FTA in goods implemented from March
Economic Partnership Agreement 2000.This is being expanded into a
(CEPA) negotiations Comprehensive Economic Partnership
Agreement (CEPA) covering Trade in Goods,
services and investment etc.

India-Thailand Comprehensive Thailand Framework Agreement signed on 9th October,
Economic Cooperation Agreement 2003.
(CECA) negotiations Early Harvest Scheme on 82 items implemented

from 1st September, 2004. FTA in Goods,
Services and Investment under negotiations.

India-Malaysia Comprehensive Malaysia FTA in Goods, Services and Investment are

Economic Cooperation Agreement under negotiations.

(CECA) negotiations

Bay of Bengal Initiative for Multi- Bangladesh, India, Myanmar, Sri Lanka, Framework Agreement signed on 8th February,

Sectoral Technical and Economic Thailand, Bhutan and Nepal 2004. The FTA under negotiations covers trade

Cooperation (BIMSTEC) Free in goods, customs cooperation, services and

Trade Agreement (FTA) negotiations investments.

India-Gulf Cooperation Council Saudi Arabia, Oman, Kuwait, Bahrain, Framework Agreement signed on 25m August,

(GCC) Free Trade Agreement (FTA) Qatar and Yemen 2004.

negotiations The FTA under negotiations covers trade in
goods, customs cooperation, services and
investments.
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1 2 3

India-Mauritius Comprehensive Mauritius The FTA under negotiations covers trade in
Economic Cooperation and goods, services and investments.
Partnership Agreement (CECPA)

negotiations

India-SACU Preferential Trade South Africa, Botswana, Lesotho, A Preferential Trade Agreement (PTA) is under

Agreement (PTA) negotiations Swaziland and Namibia negotiation.

India-New Zealand Comprehensive New Zealand First round of bilateral negotiations took place

Economic Cooperation Agreement in New Zealand in March 2010.

(CEPA) negotiations

Asia-Pacific Trade Agreement India, China, South Korea, Bangladesh, Fourth Round of negotiations started covering
Sri Lanka Goods, Services and Investment.

(e) Following table indicates the current bilateral trade volume and major items of export and import with these countries

Name of the Partner country/ Bilateral trade Major items of Major items of import

Agreements region volume - Rs. Crores export

under Negotiation of rupees - 2008-09

India-EU Trade European Union 3,73,649.31 Readymade Garments, Machinery, Transport

and Investment Petroleum products, Equipments Pearls

Agreement Gems & Jewellery Precious and Semi
Machinery and Precious stones,
Instruments Electronic Goods, Iron

& Steel
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India-European
Free Trade
Association
(EFTA)
Negotiations on
broad based
Bilateral Trade
and Investment
Agreement
India-Japan
Comprehensive
Economic
Partnership
Agreement
(CEPA)
negotiations

India-Sri Lanka
Comprehensive

Economic Partnership
Agreement (CEPA)

negotiations

Iceland, Norway,
Liechtenstein and
Switzerland

Japan

Sri Lanka

63,167.83

49,640.54

12,518.64

Gems & Jewellary,

Drugs, Pharmaceuticals &
Fine Chemicals, Machinery
and Instruments; Manmade
Yarn, Fabrics, Made ups

Gems & Jewellary Oil meals,
Iron Ore, Marine Products,
Petroleum Products

Petroleum Products,
Transport Equipments
Cotton, yarn, Fabrics,
Made-ups, Sugar Drugs,
Pharmaceutical & Fine
Chemicals

Gold; Petroleum,
Products; Machinery,
Transport Equipments.

Machinery, Electronic
Goods, Steel products,
Transport Equipments,
Machine Tools

Machinery, Transport
Equipments Pulp and
Wastepaper, Spices




1

3

India-Thailand
Comprehensive
Economic
Cooperation
Agreement
(CECA)
negotiatons
India-Malaysia
Comprehensive
Economic
Cooperation
Agreement (CECA)
negotiations

Bay of Bengal
Initiative for
Multi-Sectoral
Technical and
Economic
Cooperation
(BIMSTEC) Free
Trade Agreement
(FTA) negotiations

Thailand

Malaysia

Bangladesh,
Myanmar,

Sri Lanka,
Thailand,

Bhutan and Nepal

21,076.65

48,371.93

62198.09
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Gems & jewellary Primary
& semi-Finished iron

& Electronic goods, Oil
meals Non-ferrous metals

Non-ferrous metals, other
cereals Machinery, Chemicals,
Electronic goods, Wood and
wood products, Organic
chemicals

Cotton, Cereals, Mineral
Fuels, Semi/Wholly Milled
Rice

Machinery, Electronic
goods Artificial resins,
plastic materals, etc.
Petroleum, crude &
products Iron & steel

Ores & metal scrap
Professional Instrument,
Chemical, Pulp and waste
paper, Readymade
garments

Electrical Machinery And
Equipment, Oilers,
Machinery and
Mechanical Appliances,
Vegetable, Textile Fibers



India-Gulf
Cooperation
Council (GCC)
Free Trade
Agreement (FTA)
negotiations

India-Mauritius
Comprehensive
Economic
Cooperation and
Partnership
Agreement (CECPA)
negotiations
India-SACU
Preferential Trade
Agreement (PTA)
negotiations

India-New Zealand
CECA

Saudi Arabia,
Oman, Kuwait,
Bahrain, Qatar

2,02,054.61

and Yemen
Mauritius 4,463.89
South Africa, 35,065.35

Botswana, Lesotho,
Swaziland and
Namibia

New Zealand 2,807.93

Manufacture of metals,
Machinery & instruments,
transport equipments, Rice,
meat, fresh fruits &
vegetables

Petroleum products, Plastic,
Cotton Yarn, Fabrics, Made

ups etc., Drugs, pharmaceuticals,

fine chemicals, Spices

Petroleum products; Drugs,
pharmaceuticals & fine
chemicals; Transport
equipments; Machinery,
Electronic goods
Machinery, Transport
equipments

Drugs, Pharmaceutical,
fine chemicals, Gems &
jewellary Chemicals

Petroleum, organic and
inorganic chemicals, Gold,
pearls, precious stones

Ores & metal scrap,
Chemical products; Pulp
and waste paper
Readymade garments
(woven & knit)

Gold; Petroleum (crude
and products); Coal, Coke
& Briquettes etc; Ores &
metal scrap, Inorganic
Chemicals

Coal, coke & briquettes
etc.

Wood and wood products
Machinery Wool, rawores
& metal scrap.
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Pulling out of developers from SEZs

3538. DR. K. MALAISAMY: Will the Minister of COMMERCE AND NDUSTRY be pleased to

state:

(a) whether it is a fact that global economic slowdown, political resistance to land
acquisition and lack of clarity on tax policy are mainly responsible to drive the developers to pull out of

Special Economic Zones (SEZs); and

(b) if so, the steps taken, so far, to get over such hurdles and to promote the activities of
SEZs?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Fiscal concessions and duty benefits are built
into the SEZ Scheme and in short span of about four years since SEZs Act and Rules were notified in
February, 2006, formal approvals have been granted for setting up of 574 SEZs out of which 353 have
been notified. A total of 111 SEZs are already exporting. The exports during the financial year 2009-10
have been to the tune of Rs. 2,20,611.30 crores (approx.) registering a growth of 121.29% over the

exports made during the last year.

During the calendar year 2008 and 2009, a total of 177 fresh proposal for setting up SEZs have
been accorded formal approval by the Board of Approval (BoA) whereas nine proposals of de-

notification have been approved by the BoA during the same period.
Special purpose tea fund

3539. SHRI TARIQ ANWAR: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) whether Government has set up a Special Purpose Tea Fund for improving production

and productivity;
(b) if so, the details thereof; and
(c) whois responsible for providing knowledge to the tea growers?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir. Government has set up a Special
Purpose Tea Fund (SPTF) with the objective of large scale uprooting and replanting/rejuvenation

of old tea bushes for improving tea production and productivity. It is envisaged to replant/rejuvenate
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2.12 lakh hectares of uneconomic tea areas over a period of 15 years commencing from 2007.
Financial assistance is provided by way of long term loan (50% of the unit cost) and subsidy (25%

of the unit cost). The balance 25% is to be borne by the beneficiaries.

(c) There are Institutes dedicated to Research and Development (R&D) activities in the
field of tea viz. Darjeeling Tea Research and Development Centre, Tea Research Association and
United Planters Association of Southern India-Tea Research Foundation. These R&D institutes have
extension wings, which are responsible for dissemination of knowledge and technology to the tea
growers. For small growers, Tea Board has tie-up arrangements with the R&D institutions and other

local agricultural universities for extending technical services in all the major tea growing areas.
Trade imbalance between India and China

13540. SHRI BRIJLAL KHABRI: Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:
(a) whether it is a fact that the trade between India and China has decreased;
(b) if so, the reasons therefor;

(c) the status of trade between both the countries during the last three years and the year-

wise details thereof;
(d) whether it is a fact that trade imbalance between both the countries exists; and
(e) if so, the measures being taken by Government to remove this trade imbalance ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) As per trade statistics of DGCI&S, during the
year 2008-09 our exports to China had declined by 13.9 % but total trade with China had grown by
10% over previous year to reach USD 41.8 billion. During the year 2009-10 (April-Dec) our imports
from China declined by 14% over the same period of 2008-09, whereas our exports to China during
this period have increased by 7.6%. The decline in exports in 2008-09 and imports in 2009-10 may

be attributed to global financial crisis.

(c) The status of trade between India and China during the last three years is given below :-

tOriginal notice of the question was received in Hindi.
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Values in US $ Millions

Year 2006-07 2007-08 2008-09 2009-10 (Apr-Dec)
Export to China 8,321.86 10,871.34 9,353.50 7282.7
Import from China 17,475.03 27,146.41 32,497.02 22,565.6
TOTAL TRADE 25,796.89 38,017.74 41,850.52 29,848.3

(d) and (e) Yes Sir. The trade is in favour of China. The issue relating to imbalance of trade
has been raised with the Chinese side from time to time. The Commerce and Industry Minister raised
the issue of trade imbalance with the Chinese side during the 8th meeting of India-China Joint Group
on Economic Relation Trade Science and Technology (JEG) held on 19th January, 2010 in Beijing.
The Chinese side acknowledged that trade imbalance is an issue which needs to be rectified. As an
outcome of 8th (JEG) an MoU between India and China on expansion of trade and Economic
Cooperation was signed. According to the MoU the Chinese side will strive to import as much of its
requirement of value added goods from India as possible. Indian companies have also participated in
trade fairs in China to enhance awareness about Indian products. Government of India is pursuing
with various trade related issues with the Chinese government through the bilateral mechanisms and

also seeking greater market access for Indian agricultural products.
Opening up Doha Talks

3541. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the Government could convince G-20 countries to open up 'Doha Talks' to

reach the 2010 time limit fixed by other countries; and

(b) if so, what is the strategy for achieving Indian stand with the cooperation of the G-77

and Non-aligned countries?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) At various international meetings held in the past two
years, world leaders have expressed their strong support for an early conclusion of the Doha Round
of trade talks in the World Trade Organisation (WTO)). India decided to take the initiative to break the
impasse in the Doha Round by volunteering to host an informal Ministerial meeting of about 30 WTO
Member countries in September 2009. Ministers unanimously affirmed the need to conclude the Doha

Round within 2010. The meeting led to the resumption of talks in Geneva.
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(b) Several coalitions of developing countries have come together on the basis of common
positions on specific aspects of the negotiations. While the G-77 and 'non-aligned countries" are not
coalitions formed for the WTO negotiations, many of the members of these groupings are part of
various coalitions in the WTO. India has been working closely with other developing countries in such

coalitions to ensure an ambitious and development-oriented outcome in the Doha Round.
Slow industrial development in NER

3542. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether industrial development in North Eastern Region (NER) is affected as a result of

slow progress in research and development;
(b) if so, the State-wise details thereof;

(c) whether one of the reasons for calling '‘Asom Bandh' by various organizations is slow
industrial development as well as the declining rate of progress in other sectors like education,

sports, business, health etc. of the State;
(d) if so, the details thereof; and
(e) the steps taken by Government to tackle this problem?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) There are a number of Research and
Development Institutions in the region engaged in developing of new technology, new products etc.
in the industrial sector e.g. North East Institute of Science & Technology, Jorhat, IIT, Guwahati,
Tool Room & Training Centre, CIPET, NIPER etc. In fact, industrialization in the region has gained
momentum after the announcement of the North East Industrial and Investment Promotion Policy
(NEIIPP), 2007 on 1.4.2007.

(¢) No,Sir.
(d) Does not arise.

(e) The Government has allowed benefits of NEIIPP, 2007 to adventure and leisure sports,
nursing homes, vocational training institutes and biotechnology industry to promote development of
these sectors in the North Eastern Region. Besides, Government is implementing rural and urban

livelihood projects in the region for economically and socially weaker sections.
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Trade Centres in Rajasthan

3543. SHRI RAMDAS AGARWAL: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether Government has set up trade centres in the country so as to involve the State

Governments more actively in export promotion efforts;

(b) if so, the number of trade centres set up in the State of Rajasthan and the details of
amount allocated to Government of Rajasthan during the years 2007- 08, 2008-09 and 2009-10 to

achieve the desired objectives;
(c) whether Government proposes to set up more trade centres in the country;
(d) if so, the State-wise details thereof; and
(e) by when these trade centres are likely to become functional ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) To facilitate exports, India Trade Promotion
Organisation (ITPO) a Public Sector Company under the Department of Commerce has established
the Pragati Maidan Complex in New Delhi. The trade centres in the States are set up by the State
Governments concerned. Department of Commerce has only provided partial financial assistance for
establishment of trade and exhibition centres in Chennal, Bengaluru, Kolkata and Guwahati under the
'Assistance to States for creating Infrastructure for the Development and growth of Exports (ASIDE)'

Scheme.

(b) No trade centre has been set up in the State of Rajasthan with financial assistance under

the ASIDE Scheme of Department of Commerce.

(c) and (d) A proposal of the Government of Himachal Pradesh for setting up of a Trade
Centre at Baddi was approved under the ASIDE Scheme during 2008-09. The estimated cost of the
project is Rs. 1081 Lakh out of which the contribution from central component is Rs.540 Lakh. Entire
Central Government contribution of Rs.540 Lakh has been released to the State Government during
2008-09. An International Trade Centre has also been approved to be set up at Pampore, J&K by
the State Government with partial assistance from ASIDE Scheme. The estimated cost of the project
Is Rs.4000 Lakh out of which the contribution from central component is Rs.3000 Lakh. An amount of
Rs. 500 Lakh has so far been released by Department of Commerce for the project. Both these

projects are under implementation.
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(e) The trade centres set up at Chennai, Bengaluru, Kolkata and Guwahati with assistance

under the ASIDE Scheme are already functional.
Boosting sales of cement in rural areas

3544. DR. T. SUBBARAMI REDDY: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:
(a) whether cement companies chalk out plans to boost sales in rural India;

(b) whether cement makers can see rise in sales up to 30 per cent from rural markets on

account of demand for low-cost housing in rural and semi-urban areas;

(c) whether Government has allotted Rs.48,000 crore for rural infrastructure programme

under Bharat Nirman;

(d) whether the total installed capacity of the Indian cement industry, the world's second

fastest growing market after China, is 240 million tonnes; and
(e) if so, to what extent the cement industry has increased its capacity ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Almost all the cement companies are
supplying cement in rural areas and also offer cement at concessional price to the Government
Departments for construction of low-cost housing. The demand for low cost housing in rural and

semi-urban areas could rise up to 30% of the rural market demand.

(c) Yes, Sir. The Government has allocated Rs.48,000 crores in 2010-11 for various

components under Bharat Nirman.
(ol) The total capacity of Indian cement industry is 244 million tonnes as on 31.03.2010.

(e) During the last three years from 2007-08 to 2009-10, the cement industry has added to

its capacity by 76.90 million tonnes.

Import of genetically modified soya oil seeds
13545. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that soya edible oil extracted from genetically modified soya oil seeds

is imported in the country;

tOriginal notice of the question was received in Hindi.

53



(b) if so, the facts thereof;

(c) the year-wise details of average quantity of said edible oil imported in the country during

last five years;

(d) whether Government has obtained a guarantee that this edible oil is safe for human
health; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (e) Import of Genetically Modified (GM) Food
Products in India is governed by the 'Rules for the Manufacture, Use, Import and Export and Storage
of Hazardous Micro Organisms/Genetically Engineered Organisms or Cells, 1989" notified under

provisions of Environment Protection Act, 1986.

Accordingly, as per the provisions incorporated in the ITC (HS) Classifications of Export and
Import Items (Schedule 1), import of any food, feed, raw or processed or any ingredient of food,
food additives or any food product that contains GM material and which is being used either for
industrial production, environmental release or field application, will be allowed only with the approval
of the Genetic Engineering Approval Committee (GEAC) in Ministry of Environment & Forests,

Government of India. GEAC has prescribed the procedure for import of GM foods in the country.

At the time of import, all consignments containing products which have been subjected to
genetic modification, will carry a declaration stating that the product is Genetically Modified. In case,
a consignment does not carry such a declaration and is later found to contain Genetically Modified
material, the importer is liable to penal action under Foreign Trade (Development and Regulation)

Act, 1992. Import consignments at ports are examined by customs authorities.

The GEAC has approved the import of Soybean Oil derived from Round-up Ready Soybean
taking into consideration that highly processed food like oil do not contain any detectable DNA or
proteins and GM Soybean oil is being consumed in several countries. There is no scientific evidence

to show adverse impact due to consumption of GM Soybean oil.

There is no separate data on import of soya edible oil extracted from genetically modified soya

oil seeds.
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Exporters Grievance Redressal Cell

3546. SHRI MANOHAR JOSHI: Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:

(a) whether it is a fact that an Exporters' Grievance Redressal Cell (ERC) to monitor

specific complaints from exporters for quick redressal is available with the Government;
(b) if so, the details thereof;

(c) the details of complaints received, disposed off by the ERC during the last five years;

and

(d) the kind of complaints received by Government from ERC and how much time is

generally taken in their redressal?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) In order to facilitate speedy redressal of
grievances of Trade and Industry, a grievance redressal mechanism has been put in place in the form

of GRC (Grievance Redressal Committee) by a Government resolution.

The Chairman of Grievance Redressal Committee is Additional Secretary of Department of
Commerce and is assisted by two Joint Secretaries one from Department of Commerce and the

other from Department of Industrial Policy and Promotion as members of the Committee.

(c) During the year 2005-2006, 2006-2007, 2007-2008, 2008-2009 and 2009-2010, a total of
383, 211, 85, 97 and 67 representations were received respectively which have been considered by

Grievance Redressal Committee.

(d) Disputes mostly pertain to condonation of delays in complying with stipulated conditions
of exports, entitlements, granting extensions for utilization of authorization etc. Efforts are made to
dispose off Grievance cases within a reasonable time. However, sometimes, clarification from some

of the departments is required, the disposal in turn entails sometime.
Geographical indication of Darjeeling Tea

3547. SHRI N.R. GOVINDRAJAR: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether there is proposal from India seeking patent protection for India's best known

Tea brand Darjeeling Tea;
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(b) whether European Commission has invited public opinion and comments on the

proposal;
(c) if so, the details thereof;

(d) whether Darjeeling Tea has got Geographical Indication (GI) registration in some
European countries and Tea Board of India has also granted Darjeeling Tea a Certificate of Trade
Mark (CTM); and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) No, Sir.

(b) and (c) Tea Board has applied for registration of mark 'Darjeeling' as protected
Geographical Indication under the Regulation 510 of 2006 of the European Commission. The
Commission after initial examination has published the application in the Journal on 14.10.09. This
publication confers the right to file objections to the application within six months from the date of

publication.

(d) and (e) Darjeeling Tea has not got any Geographical Indication (GI) in any European
Country. However, Tea Board has been successful in registering the Mark 'Darjeeling’ as a

Trademark or as a certification Mark in various countries.
Foiling US MNCs attempt to patent Ashwagandha

3548. SHRI ANIL H. LAD: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:

(a) whether Ashwagandha known as Indian Ginseng is extensively used in Ayurveda,

Siddha and Unani system of medicine since time immemorial;

(b) whether a US multi national company 'Natreon' attempted to register a patent with
European Patent Office for Ashwagandha's applications in treatment of induced stress, depression,

insomnia, gastric ulcer and convulsions;

(c) whether India's Traditional Knowledge Digital Library foiled the US company's attempt,
submitting evidence to European Patent Office showing that Ashwagandha's medicinal properties

cited by the US MNC were long known to India; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) Yes, Sir. M/s Natreon INC, a US Multinational

filed a patent application with European Patent Office titled ""Method of Treatment or Management of
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Stress" on 27-07-2006. The major claim in this application was that Withania somnifera plant extract
or Ashwagandha could be used in the treatment of induced stress, depression, insomnia, gastric

ulcer and convulsions.

The Council of Scientific & Industrial Research through its TKDL unit submitted evidence to
European Patent Office on 06.07.2009. The Examiners at EPO in their examination report issued on
09.11.2009 cited the TKDL reference and concluded that the claims made in the Patent application

could not be considered as novel. M/s. Natreon INC has since withdrawn its application.
Review of procedures for Acquisition of land for SEZs

3549. SHRI SHADI LAL BATRA: Will the Minister of COMMERCE AND INDUSTRY be pleased

to state:

(a) whether Government has decided to review the procedures for acquisition of land for

setting up of Special Economic Zones (SEZs) and other incentives provided to these SEZs;
(b) if so, the details thereof;

(c) whether Government has decided to defer further actions regarding grant of approval for

setting up of SEZs in the country to prevent misuse of land and tax concessions;
(d) if so, the details thereof; and
(e) if not, the steps taken/proposed to be taken by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Land is a State subject. Land for SEZs is
procured as per the policy and procedures of the respective State Governments. As per the current
policy, the Board of Approval does not approve any SEZs, where the State Governments have

carried out or propose to carry out compulsory acquisition of land for such SEZs after 5th April, 2007.
(¢) NosSir.
(d) and (&) Does not arise.
Package for the leather sector

3550. SHRI B. S. GNANADESIKAN: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:
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(a) whether the labour intensive leather industry which predominantly concentrated in the

Small and Medium Enterprises segment has sought additional support from Government;

(b) whether the industry has also appealed the Government to come out with a suitable

package for the leather sector; and
(c) if so, the details thereof and the steps proposed by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) Yes, Sir. The Central Government has
undertaken a comprehensive development plan for the Leather Sector under the Indian Leather
Development Programme (ILDP) during the 11th Five Year Plan period at an outlay of Rs. 1300 crore
for overall development of the leather industry. Thirteen sub-schemes under ILDP have been

approved for implementation during the 11th Five Year Plan. These are as under:-

Sl.No. Name of the sub-scheme under ILDP Allocation for 11th Five

Year Plan (Rs. in crore)

1 Integrated Development of Leather Sector 253.43
2 Leather Complex, Nellore 29.00
3 Footwear Design & Development Institute 7.7

(FDDI), Fursatganj

4 Footwear Complex, Chennai 3.00
5 Saddlery Development 10.00
6 Support to Artisans 40.00
7 Human Resource Development 60.00
8 Up-gradation and Establishment of Institutional facilities 300.07
9 Mission Mode 10.00
10 Establishment of Training Centre in Madhya Pradesh 24.85
1 Environment Initiatives 200.00
12 Development of Leather Parks 300.00
13 Construction of Additional Girls Hostel in FDDI, 13.77

Fursatganj

TOTAL 12561.29
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In addition, fiscal incentives which include import of specified machinery at concessional rates,
duty free import of critical inputs to the extent of 3% of Freight on Board (FOB) value of previous
year export and financial assistance under Market Access Initiative and Market Development

Assistance schemes are also available for the Leather Sector.
Mega National Manufacturing Investment Zones

3551. SHRI K.V.P. RAMACHANDRA RAO: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether it is fact that Government proposes to set up Mega National Manufacturing

Investment Zones;
(b) if so, the details thereof;
(c) the total investment proposed; and
(d) the targets fixed?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) A discussion paper on a National Manufacturing
Policy has been put on the website to elicit views from stakeholders and enable Government to take
an informed decision. The concept of National Manufacturing and Investment Zones is a part of the

discussion paper. The concept is at a very initial stage of discussion.
Land acquired for industries not being used

3552. SHRI DHIRAJ PRASAD SAHU: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether the Government is aware that a lot of agricultural land is being occupied by the

industries, which is lying idle and not being used;

(b) whether it is a fact that agricultural land allotted to industries for establishment of

industry; but nothing have been done there since long;

(c) if so, whether Government has any plan to take back all these unused agricultural land;

and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) No specific information is available regarding

agricultural land allotted for industry not being used. However, under the National Rehabilitation and
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Resettlement Policy (NRRP), 2007, land compulsorily acquired for a project cannot be transferred to
any other purpose except for a public purpose, and after obtaining the prior approval of the
appropriate Government. Further, if land compulsorily acquired for a project or part thereof, remains
unutilized for the project for a period of five years from the date of taking over the possession by the
requiring body, the same shall revert to the possession and ownership of the appropriate

Government without payment of any compensation or remuneration to the requiring body.
Acquisition of barren agricultural land for SEZs

35653. PROF. ANIL KUMAR SAHANI: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) the State-wise details of Special Economic Zones (SEZs) set up on agricultural waste

and barren land;

(b) whether those SEZs have affected agricultural activities adversely and also threatened

food security;

(c) whether Government has given formal approval for acquisition of land for SEZs without
obtaining a certificate from State Governments concerned to the effect that waste, degraded and

barren land was not available in the district for setting up of SEZ;

(d) whether there is any proposal to formulate policy to stop conversion/use of agricultural

land for other purpose; and
(e) the details of barren land converted into agricultural land during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (e) Land is a State subject. Land for Special
Economic Zones (SEZS) is procured as per the policy and procedures of the respective State
Governments. State Governments have been advised that in case of land acquisition for SEZs, first
priority should be for acquisition of waste and barren land and if necessary single crop agricultural
land could be acquired for the SEZs. If perforce a portion of double cropped agricultural land has to
be acquired to meet the minimum area requirements, especially for multi-product SEZs, the same
should not exceed 10% of the total land required for the SEZ. The Board of Approval on SEZs only
considers those proposals, which have been duly recommended by the State Government. Further,

pursuant to the decision of Empowered Group of Ministers (EGOM) in its meeting held on 5th April,
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2007, the State Governments have been informed on 15th June, 2007 that the Board of Approval will
not approve any SEZs where the State Governments have carried out or propose to carry out

compulsory acquisition of land for such SEZs after 5th April, 2007.
Indo-Nepal treaty to control illegal trade

3554. SHRIMAT!I JAYANTHI NATARAJAN: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether India and Nepal have recently signed a new treaty to control unauthorized trade

across the border and redefine their trade and commercial relations;
(b) if so, the details thereof; and

(c) whether illegal trade between India and Nepal and vice-versa have increased in the past
several years and to what extent the treaty signed between both the countries will curb such illegal
trade?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir. India and Nepal have signed (i) a
new Treaty of Trade and (ii) Agreement of Cooperation to Control unauthorised trade on October 27,
2009. The details of Treaty and Agreement is available on the website of Department of Commerce,

http://commerce.gov.in - under the heading International Trade - Trade Agreements.

(c) There is no evidence of increase of illegal trade across the India - Nepal border over the
past few years. New Agreement allows either country to import goods from the other and export to
third countries without manufacturing activity and is a liberalised measure. It is hoped that it will curb

the incidence of illegal trade.

Ajay Vikram Singh Committee's recommendations
for restructuring of officers cadre
3555. SHRIMATI KUSUM RAI:
SHRI KAMAL AKHTAR:
Will the Minister of DEFENCE be pleased to state:

(a) whether Ajay Vikram Singh Committee in its report has recommended for common basis
of restructuring of officers' cadre in the three defence services with the aim of reducing age profile,

suppression levels and to improve vertical mobility;
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(b) if so, the details thereof;

(c) whether recommendations have been adopted in all the three defence services

particularly the Navy;
(d) if not, the reasons therefor;

(e) whether in Army an officer after being commissioned is promoted to Colonel after 15 and

half years while in Navy after 19 years; and
(f) if so, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) to (f) The Ajay Vikram Singh
Committee made recommendations encompassing a wide spectrum of service related issues to
address the twin aspects of reducing the high age profile and improving cadre mobility of officers.
Based on the recommendations of the Committee, a number of measures have been implemented
for the three Services with some variations to meet service specific requirements. These include time
based promotion upto the rank of Lieutenant Colonel; introduction of Colonel (Time Scale) rank;
upgradation of 750 posts of Lieutenant Colonel to Colonel; upgradation of 1896 posts in the ranks of

Colonel, Brigadier, Major General and Lieutenant General and their equivalents in Navy and Air Force.

Government letter has been issued for reducing the minimum qualifying service for substantive
promotion to the rank of Colonel and their equivalents in the other two Services to 15 years of
reckonable commissioned service. The service specific requirements of the Navy are at variance with
the other two Services, with respect to period of service for promotion to Captain. This is in keeping

with the operational and functional requirements.
Army land scam in Ranikhet Cantt.
13556. SHRI SANJAY RAUT : Will the Minister of DEFENCE be pleased to state:

(a) whether Government is aware of another major army land scam that has been

committed in Ranikhet Cantt. area;

(b) whether only highly placed army officers are involved in this big land scam or some ex-

army officers and employees of cantonment board besides some common citizens are also involved;

(c) whether dozens of shops reputed schools and hotels, etc. have been constructed on

about forty acres of this land;

tOriginal notice of the question was received in Hindi.
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(d) whether any enquiry committee has been constituted for this acquired land costing Rs.

90 crores; and
(e) if so, the details thereof?

THE MINISTER OF DEFENGCE (SHRI A.K. ANTONY): (a) No such land scam has come to

notice of the Government.
(b) to (e) Do not arise.
New Procurement Policy for defence equipment and hardware
3557. SHRI B.K. HARIPRASAD: Will the Minister of DEFENCE be pleased to state:

(a) whether under the new procurement policy for defence equipment and hardware, the
Government is likely to prefer bidders who have invested in development of indigenous design and

production facility for defence hardware and equipments;
(b) how soon this new procurement policy will be functional;

(c) whether according to the new procurement norms, the lowest Indian bidder will get 60

per cent of the indent and the second lowest the rest 40 per cent; and

(d) whether likely price variations between bid-1 and bid-2 for the same specification is

admissible under the extant CVC guidelines laid down for a transparent procurement policy ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) Defence Procurement Policy-
2008 (DPP-2008) came into effect from 1st September, 2008. There is a provision for periodical
review of this procedure. DPP-2008 was last reviewed in 2009 and certain amendments were

promulgated which became effective from 1st November, 2009.
Handing over road to NAD to Kalamassery Municipality
3558. SHRI P. RAJEEVE: Will the Minister of DEFENCE be pleased to state:

(a) whether the Ministry has received any memorandum from Government of Kerala to hand
over the existing road to Naval Armament Depot (NAD), under the control of Ministry, to

Kalamassery Municipality for public use;

(b) if so, the details thereof; and
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(c) whether the Ministry has taken any steps in resolving this issue?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c¢) No such memorandum has
been received from Government of Kerala. However, a request from Government of Kerala was
received in Ministry of Defence way back in 1995 to hand over NAD road to Kalamassery Municipality .
This Ministry agreed for transfer of NAD road to Kalamassery Municipality provided the Municipality
chalk out a time-frame and take effective steps for widening, strengthening and conversion of road

into a two lane traffic in consultation with NAD authorities.
Revival of abandoned air fields by IAF
3559. SHRI NAND KUMAR SAI: Will the Minister of DEFENCE be pleased to state:
(a) the State-wise details of abandoned airfields as on date in the country;

(b) whether the Indian Air Force has any proposal to revive these abandoned airfields in the

country during the current financial year;
(c) if so, the details thereof;

(d) the details of funds allocation for maintenance and revival of various airfields in the
country during 2008-09 and 2009-10; and

(e) the details of funds so far utilized for the said purpose, airfield-wise during the said

period?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (&) There are 29 abandoned

airfields of the Indian Air Force (IAF) spread across 11 States in the country.

Review of abandoned airfields for revival is a continuous, ongoing process and is based on the

operational assessment/requirement of the IAF.

No funds have been allocated nor utilized during 2008-09 and 2009-10 for maintenance and

revival of abandoned airfields.
Air Defence System to check air attacks in Delhi
3560. PROF. ANIL KUMAR SAHANI : Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of the steps taken to check New York type air attacks in Delhi;
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(b) whether the Air Defence System is capable to check such air attacks on important
buildings like Rastrapati Bhawan, Prime Minister House, Parliament House and other Government

buildings in the vicinity;

(c) whether any mock drills are carried out to check preparedness of Air Defence System

and disaster management; and
(d) ifnot, is there any proposal to conduct mock drill(s)?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) Information is being collected and will be laid on the Table of the

House.
FDI in defence production sector
t3561. SHRI PRABHAT JHA: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Government is planning to make provision for hundred per cent

Foreign Direct Investment in defence production sector;
(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the percentage of Foreign Direct Investment in defence production sector at present and

the details of investment and performance of different plans being implemented under this?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU) : (a)
No, Sir.

(b) Not applicable in view of answer to (a) above.

(c) As per extant rules, FDI upto 26%b is permitted in Defence sector, subject to licensing.

This policy was arrived at taking into account the sensitive nature of the Defence sector.

(d) FDI upto 26% is permitted in the Defence sector subject to licensing. The list of the
Indian companies with FDI as approved by FIPB in Defence sector in last three years is enclosed as

Statement.
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Statement
Detailed break-up of FDI and FTCs approved by FIPB during April, 2006 to December, 2009

Sector: Defence Industries

Sl. No. Approval No. and Date Indian Company Name Foreign Collaborator Foreign Equity % age of
and Address Name and Address (Rs. in Million) Foreign
Equity
1. 121 (2009) / 323 (2008) Samtel Display Thalve Avionics S.A. 1.17 26.00
dated 15.4.2009 Systems Ltd., France, Thales International
New Delhi India P. Ltd.
2. 82 (2009) / 261 (2008) Astra Microwave 1. Strategic Ventures 24.61 22.81
dated 9.4.2009 Products Ltd., Astra Fund (Mauritius Ltd.), Mauritius
Towers, Survey 2. Frontline Strategy Ltd., Mauritius
No.12(P), Kothaguda
Post Kondaput Hitechlity,
Hyderabad-500084
3. 7 (19) / 2008-FIPB Mahindra & Mahindra BAE Systems PLC. England 317.42 26.00
dated 31st January 2009 Ltd., Mahindra Towers,
2-A, Bhikaji Cama Place,
New Delhi -110066
4. 119 (2007) / 79 (2007) HBL Power Systems Ltd., IAI-ELTA Systems Ltd., 0.52 26.00

dated 14th June 2007

Hyderabad

Israel
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Press Release
Dated 31st October, 2008

218 (2009) / 65 (2009)
Dated 30th September 2009

236 (2009)/ 150 (2009)
Dated 24.11.2009

Armet Armored Vehicles
(India) Ltd., Kanpur

Taneja Aerospace &
Aviation Ltd.,
Belacondapally Village
Thally Road, Denkanifottai
Frishnagir Dist.,

Tamil Nadu

Vyoneesh Technologies
Pvt. Ltd., Delhi

Armet Armored Vehicles Ltd., 25.50
England
Citigroup Global Markets Ltd. 20.03

& Others, Mauritius

Rosebank Engineering 15.6
Pvt. Ltd., Australia

25.00

16.07

26.00
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Sensitising coast guard towards fishermen
3562. SHRI SYED AZEEZ PASHA: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Coast Guard has to follow a check-list of documents/approvals

before stopping Indian fishermen and their boats;

(b) whether it is a fact that Coast Guard headquarters has not implemented the check-list

procedures;

(c) whether it is also a fact that long delays occur whenever Coast Guard interfaces

fishermen; and

(d) what specific time-bound steps Government proposes to implement to ensure that

Coast Guard is sensitive to fishermen and their economic aspirations ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) In compliance with the
recommendations of the Inter-Ministerial Empowered Committee on Marine. Fisheries constituted in
Ministry of Agriculture, Coast Guard has prepared a check-list of documents/equipment and other
details required to be produced during initial clearance and voyage extension clearance and issued
necessary directives to undertake inspection and provide clearance expeditiously. While inspecting
vessels, the Coast Guard Officers conduct themselves as per laid down procedure. The Coast Guard

has issued policy directives to undertake inspection and provide clearance at the earliest.
Raising the FDI limits in defence production
3563. SHRI N.R. GOVINDARAJAR: Will the Minister of DEFENCE be pleased to state:

(a) whether India permits 26 per cent Foreign Direct Investment in Defence manufacturing
and the private players L& T, TATAs, Mahindra and Punj Lloyds, who are engaged in defence related

ventures, are demanding 100 per cent FDI;
(b) if so, the details thereof;

(c) whether Government proposes to raise the Foreign Direct Investment limits in defence

production with a long term objective of making India a major player in this sector; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a)
As per the extant rules FDI upto 26% is permitted in Defence sector subject to FIPB approval. No

request for permitting 100% FDI has been received from L&T, TATAs, Mahindra and Punj Lloyds.

68



(b) Not applicable in view of (a) above.
(c) No, Sir.
(d) Not applicable in view of (¢) above.
NCC platoons in the country
3564. DR. JANARDHAN WAGHMARE: Will the Minister of DEFENCE be pleased to state:
(a) whether Government is aware of the number of NCC Platoons in the country;

(b) whether there is any plan to increase the number of NCC platoons to cover more

students both boys and girls; and
(c) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) Yes, Sir. There are 777 NCC units of

the Army, Navy and Air Wings spread all over the country.

(b) and (c) Government is considering proposal to increase the sanctioned NCC cadet

strength from 13 lakh to 15 lakh cadets over a period of five years.
Aims and objectives of CDS
3565. SHRIMATI T. RATNA BAI: Will the Minister of DEFENCE be pleased to state:
(a) whether his Ministry is in favour of Combined Defence Service (CDS);
(b) if so, the details thereof;
(c) the aims and objectives of such CDS; and
(d) the views of the three wings in this regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) No proposal for Combined

Defence Service is being considered in the Ministry of Defence.
Defence Expo 2010
3566. SHRIMATI T. RATNA BAI: Will the Minister of DEFENCE be pleased to state:
(a) whether Defence Expo 2010 was held recently;

(b) if so, the details thereof especially the domestic sector when compared to foreign

countries in each term and its area;
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(c) the countries shown interest in such Expo;
(d) the MoUs signed during such expo; and
(e) the steps being taken to hold such Expo in Hyderabad in future?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M. PALLAM RAJU): (a)
Yes, Sir.

(b) Defexpo India 2010 was held at Pragati Maidan, New Delhi from February 15-18, 2010.
Total number of companies participated were 650, out of which 300 companies were foreign and 350
were domestic. Net Exhibition area was 30100 Sgm, out of which foreign companies contributed

10262 Sgm while domestic companies 19838 Sgm.

(c¢) (i) The countries participated in Defexpo India 2010 are Austria, Belgium, Bulgaria,
Canada, Cyprus, Czech Republic, Finland, France, Germany, Greece, Hungary, lIsrael, ltaly,
Malaysia, Netherlands, New Zealand, Norway, Poland, Portugal, Russia, Singapore, South Africa,
Republic of Korea, Spain, Sweden, Switzerland, UAE, UK, Ukraine and USA.

(i)  Country pavilions were set up by Czech Republic, France, Germany, Italy, Israel,
Russia, South Africa, USA, UK and Ukraine.

(iii) Official delegations from Bahrain, Bangladesh, Botswana, Brunei, Colombia,
Cyprus, Czech Republic, Ecuador, Egypt, France, Germany, Hungary, Indonesia, Israel, ltaly,
Jordan, Kazakhstan, Malaysia, Maldives, Mongolia, Namibia, Nigeria, Oman, Poland, Qatar,
Romania, Russia, Senegal, Singapore, South Africa, Sri Lanka, Sudan, Suriname, Sweden,
Switzerland, Tajikistan, Turkey, United Kingdom (UK), UAE, Uganda and Ukraine visited Defexpo
India 2010.

(ol) As per information available in the Ministry an MoU was signed by BEML Limited with
M/s. Obrum, Poland and M/s. TANAX, AS, Slovak Republic. Confederation of Indian Industry cn
also signed an MoU with a A/D/S (UK's AeroSpace, Defence and Security trade organisation). M/s.

Samtel also signed an MoU with Saab, Sweden.
BEL has also signed the following contracts/agreements during the Defexpo India 2010+
(i) Contract with M/s Thales for energy systems
(i)  Contract with Suriname for one equipment
(i) Non-disclosure agreement with M/s EADS.

(e) Since the Defexpo is always held in Delhi, there is no proposal for holding of Defexpo

India in Hyderabad.
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Crash of defence aircraft/helicopters
3567. SHRI TARIQ ANWAR: Will the Minister of DEFENCE be pleased to state:
(a) the number of defence aircraft / helicopter crash during the last four years;
(b) the number of pilots died in these crashes;

(c) whether the aircrafts used to fly have become too old and out dated for such services;

and
(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) 61 Defence
aircrafts/helicopters have crashed during the last four years (2006-2007 to 2009-2010). 28 pilots

have died in these crashes.

(c) and (d) Defence services have aircrafts of varied vintage on their inventory. Thorough
checks and proper maintenance is carried out on each aircraft by a qualified team of engineers and

technicians. No aircraft is offered for flying unless it has passed all checks and is fully fit for flying.
Procurement of weapons policy
3568. SHRI RAMDAS AGARWAL : Will the Minister of DEFENCE be pleased to state:

(a) the amount spent on procurement of weapons from foreign countries during the current

financial year, country-wise, amount-wise;

(b) the investment made by Government for the indigenous development and manufacture
of weapons in various Ordnance Factory, Defence Research and Development Organisation (DRDO)

and the Public Sector Undertakings; and

(c) the steps taken by Government to check the role of middle men in arms deals indicating

any "procurement of weapons policy" so far laid down?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Amount spent on
procurement of defence equipment during the current financial year 2010-11 so far has not been

compiled since it is beginning of the financial year.

Book value of total net worth of the Government investment as on 31st March 2009 in Defence
Public Sector Undertakings and Ordnance Factories is Rs. 11,685.77 crore. A sum of Rs.3652.33
crore was spent by DRDO under capital head against Plant & Machinery in the financial year 2009-
10.
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The Defence Procurement Procedure (DPP) provides for direct dealing with Original
Equipment Manufacturers (OEMs) or Authorized Vendors or Government Sponsored Export
Agencies (applicable in case of countries where domestic laws do not permit direct export by
OEMSs). Further, the DPP inter-alia incorporates provisions for penalties being imposed, if any seller
engages any individual or firm, whether Indian or foreign whatsoever, to intercede, facilitate or in any
way recommend to the Government of India or any of its functionaries, whether officially or
unofficially, to the award of the contract to the Seller. In addition, Defence Procurement Procedure
provides for signing of an Integrity Pact between the Government Department and the bidders for all
procurement schemes over Rs.100 crores. These provisions have been incorporated in the DPP to

check role of middlemen in defence procurement cases.
Accidents of MIG-27 planes
3569. SHRI PARVEZ HASHMI: Will the Minister of DEFENCE be pleased to state:

(a) whether it is true that despite many remedial steps the accident of MIG-27 are still

occurring;
(b) the number of accidents took place since 2008 till date; and

(c) the details of fighter pilots and Air Force personnel who lost their lives during these

accidents?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Since January, 2008, six
accidents involving Mig-27 aircrafts have taken place. One pilot was killed in the Mig-27 accident on

16.2.2010. No other pilot / Air Force personnel lost their lives in these accidents.
Appointment of maritime Security Advisor
3570. SHRI PENUMALLI MADHU : Will the Minister of DEFENCE be pleased to state:

(a) the reasons for not appointing maritime Security Advisor proposed on the French model

with regard to coastal security;
(b) whether the proposal has mooted; and
(c) if so, the progress of the proposal?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (¢) Mechanisms already exist for
coordination among various agencies with a view to ensuring maritime security. These are

strengthened from time to time depending upon the requirements and security challenges. Further,
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Government has constituted a high level committee, chaired by the Cabinet Secretary and
comprising key officials of the Government of India, Chief Secretaries of the coastal States / Union

Territories, the Indian Navy and the Coast Guard, in the matter.
CAGs observations on scorpene submarine deal
3571. SHRI B.K. HARIPRASAD: Will the Minister of DEFENCE be pleased to state:

(a) whether despite both China and Pakistan rapidly bolstering their sub-marine fleets,
India's ambitious Scorpene project under which one vessel was to roll out every year from 2012, is

already lagging 2 years behind schedule;

(b) whether Government has already approved a huge cost escalation in the original cost of

Rs. 18,798 crores for constructing six French Scorpene submarines at Mazgaon Docks in Mumbai;

(c) whether a report of the Comptroller and Auditor General of India has commented

adversely on the Government for taking nine years to finalise the Scorpene deal; and
(d) if so, the details thereof?

THE MINISTER OF DEFENGCE (SHRI A.K. ANTONY) : (a) to (d) As per the contract, the Ist
submarine was scheduled to be delivered in December 2012 and thereafter one each every year till

December 2017. The 1st submarine is now expected to be delivered in the second half of 2015.

The Government has recently accorded approval for revision in the cost of the Scorpene
submarines project on account of increase in the cost of MDL Purchased Material (MPM) items,

related subheads and additional MDL infrastructure.

The Comptroller and Auditor General (C&AG) of India made certain observations regarding
the Scorpene submarines project in its Report No.CA-18 of 2008-09 for the year ended March 2008.
The C&AG's observations were examined by the Public Accounts Committee (PAC) by taking oral
evidence of the representatives of the Ministry of Defence on 27th October 2009 and on 2nd
December 2009. The PAC has since finalized its report and presented it in the Parliament in March
2010. Action Taken Notes on the observations and recommendations of the PAC are required to be
sent to Lok Sabha Secretariat in the prescribed time period, after getting them vetted from the Audit

authorities.
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3572.

()

and Nepal;
C))
©
C))
(e)

Pak trained terrorists coming via Bangladesh and Nepal
SHRI SHADI LAL BATRA: Will the Minister of HOME AFFAIRS be pleased to state:

whether it is a fact that terrorists trained in Pakistan are coming to India via Bangladesh

if so, the details thereof;
whether Government has held talks with Pakistan, Nepal and Bangladesh in this regard;
if so, the reaction of the Governments of Pakistan, Nepal and Bangladesh thereto; and

the steps taken by Government to check infiltration of terrorists from these countries ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) The Government is aware of the use of Indo-Nepal and Indo-

Bangladesh border by some suspected persons, having links with the terrorists in the neighbouring

country, to enter into India. The Government of India is consistently taking up this issue with the

Governments of Pakistan, Nepal and Bangladesh at various fora. The Government of Pakistan has

been urged to implement its commitment that it would not allow the territory under its control to be

used for terrorism against India in any manner. The Bangladesh and Nepal Governments have

assured that they would not allow their territory to be used for activities against India.

(e) The Government has adopted a multi-pronged approach including institutional
mechanism to stop infiltration of terrorists. The steps taken in this regard inter-alia includes :-
. Domination of border by patrolling, laying nakas/ambushes and carrying out special
operations.
. Construction of fencing, patrol roads, floodlighting and additional Border Out Posts.
. Use of water crafts/boats and floating Border Out Posts in riverine segments.
. Use of force multipliers like Hand Held Thermal Imager, Battle Field Surveillance Radars, Night

Vision Devices/Night Vision google.

. Special operations in collaboration with local sister agencies.
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Status of cases under NIA
3573. SHRI P. RAJEEVE: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a common practice that cases in which the chargesheet have been filed by
the State concerned, State investigation agencies would disentitle and National Investigation Agency

(NIA) to take up the investigation in those cases; and

(b) what is the present status of those cases which had been taken by the NIA for

investigation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) No, sir, it is not a common practice that cases in which chargesheets have been filed by the

State Police are taken over by the National Investigation Agency (NIA).

The National Investigation Agency has been directed to conduct investigations in 15 cases.

Chargesheets have been filed in two cases.

Talks to NSCN (IM) faction
3574. SHRIMATI SHOBHANA BHARTIA:
SHRIN.K. SINGH:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether in a fresh bid to solve the Naga issue, the insurgent group, National Socialist
Council of Nagaland (IM) faction, has recently held talks with the Union Government and submitted a

list of demands;
(b) if so, the details of demands made by the Naga leaders;

(c) whether the Union Government proposes to grant more autonomy to the Naga people;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) Dialogue with National Council of Nagalim Isac/Muivah (NSCN/IM)

is continuing. The details of the proposal cannot be disclosed as negotiations are underway.

Directive to border States on NPR
3575. SHRIN.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of HOME AFFAIRS be pleased to state:
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(a) whether the Union Government has recently directed the border States, particularly
along the Indo-Bangla border to guard against people from across the border who may try to enroll

themselves in the National Population Register (NPR);

(b) if so, whether the 2011 Census and NPR exercises would be conducted to ensure that

no foreigner is included in the list; and
(c) if so, the other preventive steps proposed to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (c) The Government has decided to create a National Population Register (NPR) in the country by
collecting information on specific characteristics of each 'usual resident' alongwith Census 2011. The
NPR would have photographs and biometrics of all such 'usual residents' who are of age 15 years
and above. The data collection work for Census 2011 and NPR is undertaken by the enumerators,
most of whom are school teachers/government officials. The entire exercise is being conducted
under the direct supervision of Tehsildars, who are designated as Sub-district Registrars and the

Collectors/DMs who are designated as District Registrars.

All the State/UTs Governments have been fully briefed on the preparation of NPR and Census
2011. Elaborate training has also been given to State Government Officials in this regard. The matter
was also discussed with the Chief Ministers of States during the Chief Minister's Conference on
07.02.2010. The State Government Officials have been asked to ensure that all ‘usual residents' of
the country are covered without omission or duplication. Further, the list of 'usual residents’ will be
published in local areas and placed in Gram Sabha/Ward Committee for invitation of objections and
claims. Claims and objections would be looked into by the Revenue Officials of the State-Village
Officer (Local), Tehsildar (Sub-District) and Collector (District level). The finalized list will also be
sent to Unique Identification Authority of India (UIDAI) for de-duplication and issue of Unique ID
Numbers. Identity cards are proposed to be issued to 'usual residents' of the country who are of age
18 years and above. The master NPR database and identity cards, once issued, would act as

deterrent to check illegal immigration and infiltration in the country.

Non-functional course at National Fire Service College, Nagpur
3576. SHRIR.C. SINGH:
SHRI SYED AZEEZ PASHA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the Bachelor of Engineering (Fire Engineering) Course at the

National Fire Service College (NFSC) in Nagpur has been non-functional for the last four years;
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(b) if so, the details thereof and the reasons therefor;

(c) whether it is also a fact that a Rs. 200 crore plan to fund its infrastructure and teaching

faculty has been lying unused when the college is at a standstill because of lack of infrastructure; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN) : (a) and (b) Yes, Sir. The students are not admitted in the said Course from
academic session 2004-05 as the Course has been discontinued due to lack of infrastructure and

faculty as per the norms fixed by Nagpur University.

(c) and (d) A Scheme for upgradation of National Fire Service College, Nagpur at a cost of
Rs.103.95 crore was approved in March 2005 for execution of civil works/construction of buildings,
procurement of training aids/equipments and purchase of laboratory items. The Scheme was
entrusted to Central Public Works Department for implementation. However, before the CPWD, the
executing authority could start the work, National Disaster Management Authority (NDMA) opined
that the Scheme should be held in abeyance and facilities available made at par with the best
available internationally. Out of the Rs.103.95 crore Rs.68.28 lakh was incurred towards pre-

construction activities and Rs.53.44 lakh towards the acquisition of land admeasuring 14.61 acres.

In this background a revised scheme at a cost of Rs.205 crore has been prepared which is yet
to be approved by the competent authority. Bachelor of Engineering (Fire) course will commence

only after creation of required Infrastructure.

Reimbursement of SRE
3577. SHRI AMIR ALAM KHAN
SHRI GIREESH KUMAR SANGHI:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Union Government has implemented any scheme for reimbursement of

security related expenditure to the State which are badly affected by naxalism and insurgency;
(b) if so, the names of the States which have been covered under the said scheme;

(c) the details of the funds reimbursed to various States during 2008-09 and 2009-10, till

date, State-wise;
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(d) the details of inventory on which the reimbursement is being made;
(e) whether Government has reviewed the success rate of the scheme; and
(f)  how far the scheme could hold the naxalism and insurgency under control?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) Under Security Related Expenditure (SRE) Scheme reimbursement is made to the States for
the expenditure incurred on operations. Naxal affected States covered under SRE scheme are
Andhra Pradesh, Bihar, Chhattisgarh, Jharkhand, Madhya Pradesh, Maharashtra, Orissa, Uttar
Pradesh & West Bengal. Insurgency affected States which are covered under SRE scheme are
Jammu & Kashmir, Himachal Pradesh, Assam, Nagaland, Manipur, Tripura, Meghalaya &

Arunachal Pradesh.
(c) Details are given in the enclosed Statement (See below).

(d) to (f) The admissible items on which reimbursement is made under SRE inter alia include
ex-gratia payment to family of civilian and security personnel killed in naxal and extremist violence,
transportation communication and logistic support for Central Para Military Forces, ammunition,
training of State Police Forces, community policing, honoraria to Special Police officers, deployment
of Home Guards, Village Defence Parties, rehabilitation of surrendered naxalites and militants etc.

The scheme has been quite helpful to the States.
Statement

Details of the Funds/Reimbursement to naxal affected
States during 2008-09 and 2009-10

(Rsin lakh)
State 2008-2009 2009-2010
1 2 3
Andhra Pradesh 582.59 227.51
Bihar 521.67 276.65
Chhattisgarh 2011.64 3614.24
Jharkhand 2350.24 1111.10
Madhya Pradesh 399.86 10.87
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Maharashtra 471.98 271.18
Orissa 1308.98 371.22
Uttar Pradesh 185.52 50.75
West Bengal 167.52 66.48
TOTAL 8000.00 6000.00

Reimbursement made to North Eastern States

States 2008-09 2009-10
Assam 10860.00 6056.00
Nagaland 3313.00 4123.00
Manipur 2158.00 2726.00
Tripura 4504.00 1185.00
Meghalaya 624.00 193.00

Arunachal Pradesh 545.00 717.00

TOTAL 22004.00 15000.00

Reimbursement made to J&K and Himachal Pradesh

2008 2009
J&K Himachal Pradesh J&K Himachal Pradesh
SRE(P) 39642.17 357.82 16670.00 130.00
SRE (RR) 20999.13 - 12000.00 -

Use of piegons to send messages from across border
13578. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether incidents of pigeons being used for sending messages across the border area

in RS Pura sector of Jammu and Kashmir, have come to the notice of Government; and
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(b) if so, the steps being taken by Government to tackle this situation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) As per available information, no incidents of pigeons being used for
sending messages across the border area in RS Pura sector of Jammu and Kashmir, have come to

the notice of Government.
Testing of bulletproof jacket for CS forces
3579. SHRI KUMAR DEEPAK DAS: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the bulletproof jacket worn on 26/11 by H. Karkare the ATS

Chief, was substandard;
(b) if so, the action taken thereon;

(c) whether the bulletproof jackets, supplied to the various security personnel who belong

to Central Security Forces are tested and 100 per cent inspection is made; and
(d) whether the Jackets are bearing the logo of the Bureau of Indian Standards ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) No Sir. The Maharashtra Police have reported that the samples of
the Bullet Proof Jackets were duly tested by Senior Police Officers committee and the order had been

placed as the samples were found satisfactory.

(c) Yes Sir, with regard to all the purchases made by the Govt, of India. However, the State

Govts., follow their own procurement procedures.
(d) NosSir.
Objections by China over road and dam construction

13580. SHRI RAGHUNANDAN SHARMA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether during the last one year, China has raised objections to dam and road

construction work being carried out by Government in Arunachal Pradesh;
(b) if so, how many times such objections have been raised; and
(c) the details of steps taken by Government in this regard ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (¢) No such objection has been raised by China with reference to Road
and Dam construction in Arunachal Pradesh. However, Government keeps a constant watch on all

developments having a bearing on India's interest and takes all necessary measures to protect them.
Increasing crime rate
3581. SHRI VIJAYKUMAR RUPANI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the crime rate of theft and murder is increasing in the country;

and
(b) the crime rate status, State-wise for 2008 and 20097

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
As per information compiled by the National Crime Records Bureau (NCRB), the crime rate, which is
defined as incidence of a crime per one lakh of population, in respect of theft during the years 2006,
2007 & 2008 in the country was 24.5, 25.1 and 27.5 respectively, whereas the crime rate of murder
during the said period (2006 to 2008) was 2.9, 2.8 and 2.8 respectively.

(b) The State/UT-wise details of crime rate under the heads of murder and theft during the
years 2006, 2007 & 2008, as reported to NCRB by the States/UTs, are available in Table 1.8 of the
annual publication of NCRB, titled 'Crime in India' of each year. All the three annual editions of the
said publication are available under the Link 'Publications' on the NCRB's website

(http:/ncrb/gov.in). The latest information available with the NCRB pertains to the year 2008.
Increase in naxal attacks after concerted action against them
13582. SHRI RAJIV PRATAP RUDY : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that naxalites have intensified their attack after a concerted action

against them by Government;
(b) the details of naxalite attacks, the number of people killed therein;

(c) whether it is a fact that Government has not been able to take any action against

naxalites in West Bengal due to differences between allied Ministers in Government; and
(d) if so, the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) Naxalite incident in the year 2008 and 2009 were 1591 and 2258 respectively and total killing

of the people were 721 and 908 respectively.

(c) and (d) State Government deal with various issues related with naxal problem in the
States. Central Government supplements their efforts both on security and development fronts over a

wide range of schemes.
Rise in theft cases in Lutyen zones of New Delhi

3583. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of HOME AFFAIRS be pleased to

state:
(a) whether incidents of theft cases are on the rise in VIP Lutyen Zones of New Delhi;
(b) if so, the details thereof for the last two years, year-wise; and
(c) what preventive measures Government has taken in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (¢) No, Sir. Theft cases are not on the rise in VIP Lutyen Zones of New
Delhi. Theft cases in Lutyen Zones have come down from 696 in 2008 to 577 in the year 2009.

Preventive measures taken in this regard are as follows:
1. Foot patrolling by beat/division staff.
2. Mobile patrolling through Motor cycles and Gypsies.

3. PCR patrolling with Police Station staff.

4. Patrolling with Civil Defence volunteers and Delhi Home Guards.
5. Patrolling under Area Security Plan.
6. QRTs equipped with automatic weapons deployed in each Police Station.

7. High Security Zone patrolling by mobile QRTs.
8. Pickets at selected points in High Security Zone.

E-registration of FIRs
3584. SHRI N.R. GOVINDARAJAR:
SHRI B.S. GNANADESIKAN:

Will the Minister of HOME AFFAIRS be pleased to state:
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(a) whether Government proposes for e-registration of FIRs through Public Kiosks to
encourage transparency and better access to the police system and also to ensure punitive action
against cops who fail to register cases as well as deterrents for false cases intended to harass

innocents; and

(b) if so, the details thereof and the time-frame by which this scheme would be brought into

effect?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) A Review Committee on Police Reforms, constituted by the
Ministry of Home Affairs, made a recommendation for 'Free Registration of Crime'. The
Recommendation was sent to all States/UTs for implementation as 'Police’ is a State subject. There

is no proposal with Government of India for e-registration of FIRs through Public Kiosks.

For technical up-gradation and modernization of police stations, and higher level police
offices, the Ministry is implementing the Crime & Criminal Tracking Network System (CCTNS). One
of the objectives of the Scheme is improving delivery of citizen-centric services through effective

usage of Information & Communication Technology (ICI).
Release of amount under MPF to Maharashtra
13585. SHRI Y.P. TRIVEDI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government of Maharashtra has submitted any proposal for strengthening and
modernization of the police force as per the proposal of the Central Government and demanded

funds therefor;
(b) if so, when and the amount involved therein;

(c) the present status of the proposal and whether Government has approved the proposal

and released the amount to the Government of Maharashtra; and
(d) if not, the reasons therefor along with the details?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) For the financial year, 2010-11, Annual Action Plan proposals under
the Scheme for Modernization of State Police Forces were called from the State Government by 22-
01-2010. However, the proposal of government of Maharashtra to the tune of Rs. 175.31 crore was

received in the Ministry of Home Affairs in April, 2010. The meeting of the High Powered Committee in

tOriginal notice of the question was received in Hindi.
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Ministry of Home Affairs was scheduled on 16.4.2010 to consider the proposal which could not be
held as the State Government wanted postponement of the meeting. The meeting will be held in due

course. As the Annual Action Plan has not yet been approved, no funds have been released as yet.
Retirement sought by CRPF Jawans
3586. MS. SUSHILA TIRIYA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that during the last two years more than five thousand CRPF jawans

have taken retirement;
(b) if so, the reasons therefor;
(c) whether the jawans are not provided with necessary facilities; and
(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) During the last two years, 4751 Jawans have opted for voluntary retirement due to

personal/domestic reasons.
(c) Necessary facilities are being provided to the Jawans.
(d) Not applicable.
Tripartite negotiations for formation of Gorkhaland State
13587. SHRI RAJIV PRATAP RUDY : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that for the time being tripartite negotiations have been held in
Darjeeling, West Bengal for formation of Gorkhaland State and whether prior to it negotiations have

also been held in this regard;
(b) if so, the date-wise details of the negotiations held;

(c) whether it is a fact that demand for separate Gorkhaland has been raised for last ten

decades and Government is deliberating on this demand; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (d) Following large scale agitation for setting up a separate State of Gorkhaland a Memorandum of

settlement was signed between the then Union Home Minister, the then Chief Minister of West

tOriginal notice of the question was received in Hindi.
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Bengal and the representative-of Gorkha National Liberation Front (GNLF) on 22.8.1988 for setting
up of an Autonomous Council named Darjeeling Gorkha Hill Council. However, being disillusioned
with the working of the Council the demand for a separate State once again gained popularity.
Tripartite talks among the representatives of Gorkha Janmukti Morcha, State Government of West
Bengal and the Central Government were started in the year 2008 for arriving at a consensus for
resolving the issues relating to the demand. Five rounds of tripartite talks between the representatives
of the Government of India, Government of West Bengal and Gorkha Janmukti Morcha have been
held so far on 08.09.2008, 29.12.2008, 11.08.2009, 21.12.2009 and 18.03.2010 respectively. The

fourth round of talks was held at Darjeeling.
Loss due to agitations for separate States

3588. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether Government has assessed the loss of property, revenue and human lives

caused by recent agitation demanding Telengana and other separate States;
(b) if so, the details thereof; and
(c) the corrective measures Government proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (c) There are reports about loss of property, revenue and human lives caused by agitation
demanding separate States. As per reports of Central Intelligence Agencies, more than 31 lives have
been lost in Telangana agitation. No assessment of loss of property or revenue is available with
Government of India. State Governments concerned have been advised to maintain peace and law
and order as 'Police' and 'Public Order" are State subjects under the Seventh Schedule (List II)) to

the Constitution of India.
Funds to States under MPF

3589. SHRI K.V.P. RAMACHANDRA RAO: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether it is a fact that Government gives assistance to States under the scheme of

modernization of police forces;

(b) if so, the details of assistance given to States during the last three years;
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(c) the targets fixed, both physical and financial; and
(d) the achievements made?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Yes, Sir. The funds released by the Ministry of Home Affairs under
the Scheme for Modernization of State Police Forces (MPF Scheme) during the last three years are

as under:

SI.No. Year Funds released (Rs. in crore)
1. 2007-08 1248.70

2. 2008-09 1157.64

3. 2009-10 1230.00

(c) and (d) The Annual Action Plans under the Scheme are prepared by States on the basis of
their assessed requirements and are sent to the Ministry. The Action Plans, inter-alia, contain various
components of police infrastructure like construction of police station buildings, police housing,
outposts, police lines, vehicles for mobility, modern weaponry, security/surveillance/
communication/forensic equipments, upgradation of training infrastructure etc. The Action Plans are
considered and approved by a High Powered Committee in the Ministry and funds are released to the
State Governments under the Scheme for implementation of the approved plans.

Details of State-wise release of funds during the last three year and utilization reported by the
State Governments is given in the enclosed Statemen-| (See below). Also details of the physical
achievements as available in the Ministry for the year 2006-07, 2007-08 and 2008-09 is enclosed as

Statement-Il.
Statement -/
State -wise details of the funds released and utilized during last three years
(Rs.in crore)
S.No. Name of States 2007-08 Funds Funds
Central Amount released released
funds reported in 2008-09 in 2009-10
released spent
1 2 3 4 5 6
1 Andhra Pradesh 87.34 87.34 83.83 115.54
2 Arunachal Pradesh 10.70 10.70 14.72 11.50
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1 2 3 4 5 6

3 Assam 87.82 72.93 68.11 60.79
4 Bihar 16.24 9.47 41.57 59.34
5 Chhattisgarh 41.72 37.83 26.54 17.04
6 Goa 2.00 2.00 4.00 7.08

7 Gujarat 51.90 51.90 48.02 52.18
8 Haryana 35.75 35.75 27.51 46.63
9 Himachal Pradesh 10.27 10.27 9.99 7.10

10 Jammu and Kashmir 115.34 114.69 109.65 111.18
" Jharkhand 50.95 49.66 69.85 33.49
12 Karrnataka 78.13 78.13 69.61 63.96
13 Kerala 40.01 39.68 22.90 32.54
14 Madhya Pradesh 57.68 57.49 40.37 54.87
15 Maharashtra 78.87 73.08 75.86 72.48
16 Manipur 32.07 29.91 39.23 27.44
17 Meghalaya 15.44 9.83 10.81 9.73

18 Mizoram 11.00 7.69 12.69 11.48
19 Nagaland 30.72 30.72 38.42 31.50
20 Orissa 45.80 45.80 42.54 51.87
21 Punjab 34.94 34.94 21.56 33.50
22 Rajasthan 49.60 46.35 49.10 51.18
23 Sikkim 4.42 3.74 6.12 4.72

24 Tamil Nadu 75.74 75.42 50.10 60.67
25 Tripura 14.47 1.34 20.66 22.92
26 Uttar Pradesh 115.44 115.12 102.31 125.17
27 Uttarakhand 9.89 8.70 19.39 5.29

28 West Bengal 44.45 38.30 32.18 48.81

TOTAL 1248.70 1178.78 (F)157.64  (**)1230.00

(*) the utilization certificates for 2008-09 from the respective State Governments became due on 01-
04-2010.

(* *) the utilization certificates for 2009-10 from the respective State Governments are not yet due.
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Statement-1/

Details of Physical achievermnent during the last three years

S.No. ltems Physical achievements for the
period 2006-07 to 2008-09

A Construction
1 Police Stations / Out posts 727
2 Construction of houses for subordinate 11092

police personnel

B Mobility

1 Light vehicles 6091
2 Medium vehicles/Heavy vehicles 1570
3 Motor cycles 6720
C Weaponry

1 INSAS 37050
2 AK-47 230061
3 9 mm carbine 434
4 SLR 7.62 15750
D Security equipment

1 BP jackets 8869
2 Night vision devices 880
3 Mine protected veh. 26
4 BP vehicles 210

Nomination of Member of Anglo-Indian community to Parliament
13590. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) the State-wise number of Anglo-Indian community persons in the country;
(b) the number of persons of this community in the country at the time of independence;

(c) the ground on which they are nominated to Parliament on reservation in spite of their
meagre population; and

tOriginal notice of the question was received in Hindi.
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(d) whether this reservation is not an impediment in the national integration and social

harmony ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) Indian Census since Independence has been collecting data in respect of SC and ST only
and no other caste or group. Since Anglo-Indians are not notified as Scheduled Castes or Scheduled
Tribes, no population data on Anglo-Indian community is available separately. However, as per the
2001 Census 731 persons who have reported "Anglo Indian" as their religion has been categorized
under "Christian". A Statement showing State-wise population figures of Anglo-Indians where they
have been reported in 2001 census is enclosed as Statement (See below). No Separate data at the

time of Independence for Anglo-Indians are available.

(c) The representation of the Anglo-Indian community in the House of the People by

nomination has been provided under article 334 of the Constitution since its adoption.

(d) No.
Statement
State -wise Population reporting Anglo-Indian as religion
in 2001 Census: India and States

Area Name Population

Persons Males Females
1 2 3 4

Total

India 731 350 381
Uttaranchal 1 1 0
West Bengal 12 6 6
Orissa 4 2 2
Maharashtra 30 1 19
Andhra Pradesh 120 60 60
Karnataka 118 61 57
Kerala 267 131 136
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1 2 3 4
Tamil Nadu 175 76 99
Pondicherry 4 2 2
Rural
India 100 46 54
Uttaranchal 0 0 0
West Bengal 0 0 0
Orissa 0 0 0
Maharashtra 0 0 0
Andhra Pradesh 13 6 7
Karnataka 6 3 3
Kerala 79 36 43
Tamil Nadu 2 1 1
Pondicherry 0 0 0
Urban
India 631 304 327
Uttaranchal 1 1 0
West Bengal 12 6 6
Orissa 4 2 2
Maharashtra 30 1 19
Andhra Pradesh 107 54 53
Karnataka 12 58 54
Kerala 188 95 93
Tamil Nadu 173 75 98
Pondicherry 4 2 2
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Roadmap for jail reforms
3591. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:
Will the Minister of HOME AFFAIRS be pleased to refer to the answer to Starred Question 368
given in the Rajya Sabha on 16 December, 2009 and state:

(a) whether overcrowding, corruption, understating, lax-security, connivance with

criminals, lack of modernization etc. all Jail Administration in the country;

(b) whether Jail Administrations have failed to fulfil twin objectives of punishing and

reforming the criminals;
(c) whether jails have become safeheavens for Dons; and
(d) what is Government's agenda/roadmap for jail reforms?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (d) "Prisons" is a State subject as per entry 4 of List Il of the Seventh Schedule to the
Constitution of India. Therefore, the administration and management of prisons is primarily the
responsibility of the State Governments. Accordingly, all matters relating to prisons including
corruption, connivance with criminals etc. are also the responsibility of the respective State

Governments only.

The Jail Manuals/Prison Acts adopted by the States contain various measures including the
reformation of criminals in prisons by way of implementing various correctional, vocational and

educational programmes, besides ensuring safe custody of prisoners.

In order to reduce overcrowding and improving the condition of prisons, prisoners including
women prisoners and also to ensure certain basic minimum standards for keeping the prisoners in a
healthy and hygienic conditions, the Central Government had initiated a scheme for modernization of
prisons in the year 2002-03 with a total outlay of Rs 1800 crore on a sharing basis of 75:25 between
the Central and State Governments respectively. The scheme covered construction of additional
prisons, repair and renovation of existing prisons, improvement in sanitation and water supply and

construction of living accommodation for prison staff. The scheme has since closed on 31.3.2009.

The Central Government has also taken various legislative and administrative measures for the

prison reforms which include:

(i) Amendment in the Code of Criminal Procedure, 1973 by inserting a new article viz. 436A

which provides that where an undertrial prisoner, other than the one accused of an offence for which
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death has been prescribed as one of the punishments, has been under detention for a period
extending to one-half of the maximum period of imprisonment provided for the alleged offence, he
should be released on personal bond, with or without sureties. It also provides that in no case will an
undertrial prisoner be detained beyond the maximum period of imprisonment for which he can be

convicted for the alleged offence;

(i)  Amendment to Section 436 (1) of the Code of Criminal Procedure, 1973 to make a
mandatory provision that if the arrested person is accused for a bailable offence and he is an indigent
and cannot furnish surety, the Court shall release him on his execution of a personal bond without

sureties;
(ii)  Setting up of Fast Track Courts for disposal of long pending cases;
(iv) Introduction of scheme of Plea Bargaining;
(v) Holding of Jail Courts (Lok Adalat);

(vi) Enactment of Repatriation of Prisoners Act, 2003 which allows foreign prisoners
imprisoned in the Indian Prisons or vice versa to be repatriated to their country of origin for serving

the remaining period of their sentence.

The Government of India has also issued a comprehensive advisory or 17.7.2009 to all the

States/UTs covering all aspects of prison administration.
Revamping Civil Defence

3592. SHRI K.V.P. RAMACHANDRA RAQO: Will the Minister of HOME AFFAIRS be pleased to

state:
(a) whether it is a fact that Government is in the process of revamping the Civil Defence;
(b) if so, the details thereof;
(c) the targets fixed for the same; and
(d) the achievements made during the last year?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) A Centrally Sponsored Scheme is under implementation during the

11th Five Year Plan for Revamping Civil Defence set up in the country at a cost of Rs. 100 crore.

(c) The Scheme envisages (i) upgradation of existing seventeen Civil Defence Training

Institutes in the States/Union Territories in terms of physical infrastructure, transport and equipment.
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(i) Setting up of ten new Civil Defence Training Institutes. (iii) Pilot Project for involving Civil Defence
in internal security and law & order situations in forty selected towns, (iv) re-orientation and
strengthening of Civil Defence in 100 selected Multi-hazard Districts and making them District Centric

from Town Centric, (v) weeding out inactive volunteers and enrollment of new volunteers.

(d) During 2009-10, Rs. 14.80 Crore have been released to the State Governments under

the above Scheme.

(i) Out of seventeen States twelve States have finalized their plans for upgradation of

existing Training Institutes.

(i)  Out of ten States identified for setting up of new Training Institutes only Chhattisgarh has
allotted land and the remaining States/UTs are in process of acquiring land. This component is to be

implemented during 2010-11.

(i) Under the Pilot Project, 212 Master Trainers have been trained in National Civil Defence

College, Nagpur and 1196 volunteers have been trained by Master Trainers in various States.
(iv) Atotal of 56,705 volunteers have been weeded out and 35,643 have been enrolled.
Conferring Civilians Award to workers or Trade Union Leaders

3593. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether any worker or Trade Union leader has ever got the civilian award like Padma

Bhushan or Padma Vibhushan; and

(b) whether Government could consider to recommend such best workers and Trade Union

leaders for conferring Padma Bhushan or Padma Vibhushan award ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) In terms of extant policy and procedure regulating Padma awards,
the awards are given in all disciplines/fields of activities, viz. Art, Social Work, Public Affairs, Science
& Engineering, Trade & Industry, Medicine, Literature & Education, Sports, Civil Service, and
Others. The workers and Trade Union leaders are covered under the aforesaid broad fields.

However, it is not the practice to maintain record of any sub-discipline or sub-field.
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Tackling Naxal Violence
13594. SHRI RAVI SHANKAR PRASAD:
SHRI SHIVANAND TIWARI:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government has estimated that the country will be freed from naxalite terror by

next two-three years only;
(b) if so, the details thereof;

(c) whether it is a fact that Government has decided upon different strategies to tackle

naxal, terrorist, separatist and jehadi violence; and
(d) if so, by when the country is likely to be freed from other kinds of violence?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) All efforts are being taken by the Government to fully contain the menace of the naxalism at

the earliest.

(c) and (d) It is incumbent on the security forces of the Central and State Governments to
deal with naxals, terrorists, separatists and jehadi violence based upon dynamic analysis threat and
by adopting appropriate counterstrategies. The Central Government views the violence and crime by
naxals etc., as areas of serious concern and supplements the State Governments in their efforts to
address the problem. The Union Government has been on a continuing basis reviewing the security
arrangements in the light of the emerging challenges. A number of measures have been taken to
supplement the efforts of States both on security and development fronts over a wide range of
schemes. Every effort is being made to ensure the rule of law and democratic freedoms enshrined in

the constitution to all people in the affected areas.
Streamlining immigration procedure

3595. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government is aware that immigration officers at Indira Gandhi International
Airport takes more than 30 minutes for clearance of tourists as compared to 5 minute in Singapore,

Bangkok, Hongkong, Kaula Lampur or any other airport in Europe;

tOriginal notice of the question was received in Hindi.
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(b) if so, the reasons therefor; and

(c) what steps Government proposes to take to streamline the immigration procedure by

giving officials a proper training for prompt clearance of tourists both at departure/arrivals lounges ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) At the international airports in metropolitan cities, including Delhi,
the immigration authorities clear passengers, with due expedition, as per the International Civil
Aviation Organization (ICAO) guidelines. As per ICAO guidelines, all passengers requiring not more
than the normal inspection, should be cleared within 45 minutes of disembarkation from the Aircraft.
Similarly, the departure formalities for all passengers requiring not more than normal inspection,
should be completed within a total time period of 60 minutes calculated from the time of the

passenger's presenting himself at the first processing point at the airport.

On an average, the time taken by immigration authorities at immigration counters at Indira
Gandhi International Airport to clear an arriving passenger is less than one minute while in departure it
takes less than two minutes at the immigration counter. Further, 80-85% of the arriving flights are
cleared within 30 minutes and around 13% of the flights are cleared within 45 minutes. Recently, in
the Airport Service Quality (ASQ) Survey conducted by Airport Council International (ACI), Indira
Gandhi International Airport has been ranked favourably as compared to other international airports

like Zurich, Taipei, Copenhagen, Melbourne, Athens, etc.

(c) The immigration setup has a permanent training facility, which imparts Immigration
Training to all the immigration officers on their induction, besides conducting Refresher Courses from
time to time. Further, the manpower at the immigration wing is deployed dynamically to ensure
speedy immigration clearance during peak hours / night time. In addition to this, the immigration
system at major international airports, including Indira Gandhi International Airport, Delhi, has been
modernized with the upgradation of computer systems, implementation of Immigration Control
Software (ICS), installation of Passport Reading Machines (PRMs) and Questionable Document
Examiner (QDX) Machines, etc., which has considerably improved the immigration services at the
international airports. Furthermore, the Advance Passenger Information System (APIS) has been
implemented at six international airports, including Delhi, which, besides enhancing the security
screening of passengers, would also facilitate passengers by further reducing immigration clearance

time.
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Uprooting naxalism
3596. SHRI S.S. AHLUWALIA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether hon'ble Prime Minister had in 2004 identified the Naxalites/Maoists to be posing

greatest threat to the internal security;

(b) if so, the details thereof indicating the State-wise number of districts identified to be

affected by Naxalite/Maoist activities in 2004;

(c) whether steps taken since then has resulted in reduction in the number of affected

districts;
(d) if so, the details thereof indicating the nature of steps taken;
(e) ifnot, the reasons therefor;

(f)  whether he made a forecast on April, 2010 in a public meeting in Tamil Nadu that

Naxalism would be uprooted within 2-3 years; and
(9) if so, the basis thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) Prime Minister has expressed his views regarding naxalites/Maoists in his speeches from

time to time. These are available on PMO's website (pmindia.nic.in/speech).

In 2004, Prime Minister while addressing Annual Conference of Directors General of
Police/Inspectors General of Police and heads of Central Police Organizations inter alia mentioned
that Left Wing Extremism has spread to 150 districts and dealing with left wing extremists is not

merely a law and order issue, through containing violence is a major aspect.

(c) to (e) At present 83 districts in 9 naxal affected States have been included under the
Security Related Expenditure (SRE) scheme which is meant for reimbursing such expenditure

incurred for anti-naxal operations by the States.

'Police" and 'public order' being State subjects, action with respect to maintenance of law and

order lies primarily in the domain of the concerned State Governments, who deal with various issues
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related to naxalite activities in the States. The Central Government also closely monitors the situation

and supplements their efforts over a wide range of schemes, both on security and development front.

(f) and (g) At a party public meeting, the Home Minister said that it is the Government's

intention to fully contain the menace of naxalism in 2-3 year.
Latest weapons and technology to police and CPMFs

3597. DR. JANARDHAN WAGHMARE: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether Government has realized the fact that our police and paramilitary forces are not
adequately trained and equipped with latest equipment with the result that they are ill-prepared to

face the terrorists, naxalites and maoists; and

(b) if so, what measures have been taken to give latest training and equip them with latest

weapons and technology which will boost their confidence and morale ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Para-Military Forces are being trained and equipped with latest
equipment to meet the challenges. However, due to constant changes in technology the Forces are
in definite need to induct new weapons, equipments and technologies, which is a continuous

process.

A Modernisation Plan of Central Para-Military Forces with an outlay of Rs. 4,184.50 crores
taking into account the futuristic requirement of the Forces was launched during March 2002, which
will come to an end on 31.03.2011. Under the Modernisation Plan, CPMFs are provided with superior
fire arms, effective mobility, advanced communication and surveillance systems, etc. to improve the
striking capability of these Forces to tackle the security challenges. The skill of the troops is also

continuously being upgraded by providing regular training and creation of modern training facilities.
Non-utilisation of funds for police modernisation by States

3598. SHRI AMIR ALAM KHAN : Will the Minister of HOME AFFAIRS be pleased to state:
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(a) whether it is a fact that various States have not been able to utilise the allocation meant

for modernisation and training of their police force;
(b) if so, the details thereof;

(c) whether the lack of training and modernisation of the force are the prime cause of

bloodshed by the naxalites in Chhattisgarh killing more than 73 police personnel;
(d) if so, the details thereof; and

(e) the steps taken by Government to increase the participation of States in acquiring,

analysing and using intelligence to check terror and naxal attacks in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Details of the funds released to various States under the Scheme
during the period 2000-01 to 2009-10 and the utilization reported thereof by States upto 2007-08 is

given in the enclosed Statement (See below ).

(c) and (d) A one-man Inquiry Committee has been instituted by the Ministry to inquire into
this grave incident. The report of the Inquiry Committee is awaited before reaching any final

conclusions.

(e) 'Police’ and 'public order’ being State subjects, action with respect to maintenance of
law and order lies primarily in the domain of the concerned State Governments, who deal with the
various issues related to Left Wing Extremism activities in the States. The Central Government also
closely monitors the situation and supplements their efforts in several ways. As part of an ongoing
exercise, several steps have been taken to strengthen and upgrade the capabilities of intelligence
and security agencies both at the Central level and the State level, as well as to enhance information
sharing and operational coordination between the Central agencies and the State Governments.
These measures, inter-alia, include establishment of NSG hubs at Chennai, Kolkata, Hyderabad and
Mumbai; online and secure connectivity between Multi-Agency Centre, Subsidiary Multi-Agency
Centres and State Special Branches. A Scheme aimed at strengthening State Special Branches
(SSBs) by way of support for monitoring, security, surveillance and other related equipments has

recently been approved.
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Statement

Scheme for Modernization of State Police Forces - Central funds released / allocated and utilization for the period
2000-01 to 2007-08 (Rs. in crore) (as on 31-03-2010)

Name of State 2000-01 2001-02 2002-03 2003-04 2004-05

Funds Amount Unspent Funds Amount Unspent Funds Amount Unspent Funds Amount Unspent Funds Amount Unspent
released spent amount released  spent amount released spent amount released  spent amount released spent amount

1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16

AP 72.02  72.02 0.00 77.20 77.20 0.00  81.32 81.32 0.00  69.46 69.46 0 79.93  79.93 0.00
Arunachal 1.15 1.15 0.00 4.45 4.45 0.00 5.20 5.20 0.00 7.24 7.24 0 9.13 9.13 0.00
Assam 36.58  36.58 0.00 38.59 37.87 0.72  16.50 15.27 123 36.52 36.52 0 41.37 40.21 1.16
Bihar 57.589  57.59 0.00 54.00 54.00 0.00  11.50 11.50 0.00 0.43 0.43 0 45.25  45.25 0.00
Chhattisgarh  20.57  20.57 0.00 21.97 21.97 0.00  16.70 16.70 0.00 17.47 17.47 0 32.72  32.72 0.00
Goa 2.02 2.02 0.00 2.00 2.00 0.00 2.00 2.00 0.00 1.40 1.40 0 0.28 0.28 0.00
Guijarat 59.76  59.76 0.00 50.00 50.00 0.00  50.00  50.00 000 42.21 42.21 0 39.54  39.54 0.00
Haryana 28.33  28.33 0.00 24.46 24.46 0.00  22.10 22.10 0.00  20.00 20 0 22.13 22.13 0.00
H.P. 1.34 1.34 0.00 6.38 6.38 0.00 6.20 6.20 0.00 0.69 0.69 0 2.57 2.57 0.00
J&K 30.83  30.83 0.00 28.50 28.50 0.00  28.50  28.50 0.00  25.00 25 0 110.89  110.89 0.00
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16

Jharkhand 40.14 40.14 0.00 28.93 28.93 0.00 12.73 12.73 0.00 8.50 8.5 0 22.33  22.33 0.00
Karnataka 82.85  82.85 0.00 76.90 76.90 0.00  75.00  75.00 0.00  69.31 69.31 0 58.87 58.87 0.00
Kerala 29.28  29.28 0.00 31.16 31.16 0.00  25.13 25.13 0.00  22.00 22 0 26.55  26.55 0.00
M.P. 54.49  54.49 0.00 53.00 52.98 0.02  51.33 51.33 0.00  48.24 48.24 0 42.27  42.27 0.00
Maharashtra  83.10 83.10 0.00 92.10 92.10 0.00 67.94 67.94 0.00 62.84 61.26 1.5 71.00 71.00 0.00
Manipur 4.10 4.10 0.00 4.95 4.95 0.00 0.73 0.73 0.00 11.50 11.5 0 15.24 15.24 0.00
Meghalaya 1.54 1.54 0.00 5.19 5.19 0.00 0.55 0.55 0.00 5.29 5.18 0.1 7.58 7.58 0.00
Mizoram 4.95 4.95 0.00 5.50 5.50 0.00 5.50 5.50 0.00 8.47 8.47 0 7.45 7.45 0.00
Nagaland 2.84 2.84 0.00 13.46 13.46 0.00 9.95 9.95 0.00  21.00 21 0 13.09 13.09 0.00
Orissa 30.57 30.57 0.00 30.50 30.50 0.00  16.76 16.76 0.00  21.91 21.91 0 27.76  27.76 0.00
Punjab 35.76  35.76 0.00 32.10 32.10 0.00  32.10 32.10 0.00 19.34 19.34 0 21.79 21.79 000
Rajasthan 45.53  45.53 0.00 61.10 61.10 0.00 16.17 16.17 0.00  43.10 43.1 0 42.67  42.67 0.00
Sikkim 1.83 1.83 0.00 2.87 2.87 0.00 0.09 0.09 0.00 0.94 0.94 0 5.90 5.90 0.00
Tamil Nadu 76.50 76.50 0.00 68.10 68.10 0.00  68.10 68.10 0.00  54.98 54.98 0 56.78  56.78 0.00
Tripura 6.39 6.39 0.00 5.60 5.60 0.00 5.60 5.60 0.00  12.83 12.83 0 1.7 1.14 0.03
Uttar Pradesh 123.97  123.97 0.00 116.05 116.05 0.00  60.39  60.39 0.00  65.02 65.02 0 108.55  108.55 0.00
Uttarakhand 5.50 5.50 0.00 8.44 8.44 0.00 6.58 6.58 0.00 7.41 7.41 0 7.99 7.99 0.00
West Bengal 60.47  60.47 0.00 56.50 56.50 0.00 0.33 0.33 0.00 2.17 2.17 0 29.20  29.20 0.00
Total 1000.00 1000.00 0.00 1000.00  999.26 0.74  695.00 693.77 1.23 705.27 703.58 1.69 960.00 958.81 1.19
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Name of State 2005-06 2006-07 2007-08 2008-09  2009-10

Funds Amount Unspent Funds Amount Unspent Funds Amount Unspent Funds Funds
released spent amount released spent amount released spent amount released released
1 2 3 4 5 6 7 8 9 10 M 12
A.P. 101.41 101.41 0.00 88.12 88.12 0.00 87.34 87.34 0.00 83.83 115.54
Arunachal 7.00 7.00 0.00 11.53 11.47 0.06 10.70 10.70 0.00 14.72 11.50
Assam 56.68 56.68 0.00 52.18 47.95 4.23 87.82 72.93 14.89 68.11 60.79
Bihar 39.87 39.87 0.00 51.62 51.62 0.00 16.24 9.47 6.77 41.57 59.34
Chhattisgarh 40.74 40.74 0.00 57.06 57.06 0.00 41.72 37.83 3.89 26.54 17.04
Goa 1.06 1.06 0.00 1.00 1.00 0.00 2.00 2.00 0.00 4.00 7.08
Gujarat 39.85 39.85 0.00 45.52 45.52 0.00 51.90 51.90 0.00 48.02 52.18
Haryana 14.95 14.95 0.00 19.69 19.69 0.00 35.75 35.75 0.00 27.51 46.63
H.P. 6.78 6.78 0.00 3.92 3.91 0.01 10.27 10.27 0.00 9.99 7.10
J&K 109.22 109.22 0.00 88.13 88.13 0.00 115.34 114.69 0.65 109.65 111.18
Jharkhand 40.74 40.74 0.00 47.00 47.00 0.00 50.95 49.66 1.29 69.85 33.49
Karnataka 65.85 65.85 0.00 64.15 64.15 0.00 78.13 78.13 0.00 69.61 63.96
Kerala 18.84 18.84 0.00 24.53 23.74 0.79 40.01 39.68 0.33 22.90 32.54
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1 2 3 4 5 6 7 8 9 10 1 12

M.P. 31.65 31.65 0.00 43.24 42.93 0.31 57.68 57.49 0.19 40.37 54.87
Maharashtra 88.78 88.02 0.76 105.10 101.66 3.44 78.87 73.08 5.79 75.86 72.48
Manipur 16.97 16.93 0.04 14.09 12.72 1.37 32.07 29.91 2.16 39.23 27.44
Meghalaya 6.57 6.57 0.00 8.59 6.58 2.01 16.44 9.83 5.61 10.81 9.73
Mizoram 6.00 6.00 0.00 10.48 10.48 0.00 11.00 7.69 3.31 12.69 11.48
Nagaland 17.52 17.52 0.00 22.68 22.68 0.00 30.72 30.72 0.00 38.42 31.50
Orissa 35.08 35.08 0.00 38.00 38.00 0.00 45.80 45.80 0.00 42.54 51.87
Punjab 20.31 20.31 0.00 15.00 15.00 0.00 34.94 34.94 0.00 21.56 33.50
Rajasthan 34.81 34.81 0.00 40.47 40.47 0.00 49.60 46.35 3.25 49.10 51.18
Sikkim 2.43 2.43 0.00 3.46 3.25 0.21 4.42 3.74 0.68 6.12 4.72
Tamil Nadu 65.51 65.51 0.00 61.65 61.65 0.00 75.74 75.42 0.32 50.10 60.67
Tripura 11.83 10.29 1.54 11.34 3.22 8.12 14.47 1.34 13.13 20.66 22.92
Uttar Pradesh 98.12 98.12 0.00 94.28 91.45 2.83 115.44 115.12 0.32 102.31 125.17
Uttarakhand 16.76 16.76 0.00 5.28 528 0.00 9.89 8.70 1.19 19.39 5.29
West Bengal 29.67 29.67 0.00 37.11 35.73 1.38 44 45 38.30 6.15 32.18 48.81
Total 1025.00 1022.66 2.34 1065.22 1040.46 24.76 1248.70 1178.78 69.92 1157.64 1230.00

The utilization certificate for 2008-09 has become due on 01-04-2010 from the States. The utilization certificate for 2009-10 has not yet become due.
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Guidelines to CPMFs regarding assisting local police

3599. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government has knowledge of "bad policing” which promotes indiscriminate

violence over impartial investigation and armed confrontation over community dialogue; and

(b) if so, the guidelines issued in the context of large number of para-military forces being

deputed to assist the local police ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
As per the Seventh Schedule of the Constitution of India "Public Order" and "Police” are State
subjects and it is primarily the responsibility of the State Governments to maintain the Law and Order
in the State. However, the Ministry of Home Affairs had set up a Review Committee to review the
recommendations of the National Police Commission and other Committees. In its report submitted
to the Government in 2005, the Committee made 49 recommendations which were sent to the States
/ UTs for immediate implementation. The Government has been exhorting State Governments / UT

Administrations for an early implementation of the said recommendations on police reforms.

(b) Central Para-Military Forces are made available in aid of the State Governments / Union
Territories to assist them in maintaining Public Order based on their request and assessment of their

requirements.
Exodus from Para-Military Forces

3600. SHRI SHARAD ANANTRAO JOSHI: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether there is a significant increase in the trend towards exodus from the para-military

forces;
(b) the number of rural people who have taken voluntary retirement therefrom since 2004;

(c) what is the proportion of the personnel leaving the para-military forces and going to the

regular armed forces; and

(d) whether any plans have been prepared for the utilization of these people for social

services?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
There is increase in the number of persons seeking voluntary retirement in the year 2009 compared to
the year 2008.
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(b) 44,268 personnel of para-military forces have sought voluntary retirement since 2004 till
31.12.2009, which includes personnel from rural areas. No separate record for rural/urban people is

maintained.

(c) Information regarding personnel going to the regular armed forces after taking voluntary

retirement is not available.
(d) No, Sir.
Schools attacked by naxalites

13601. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the number of schools across the country attacked by naxalites during the last two

years;

(b) whether Government has taken any measure keeping in view the future of affected

students in these attacks;

(c) whether Government has made any scheme for rehabilitation of affected students in the

attacks; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) The number of schools attacked by naxalites during 2008, 2009 and 2010 (till April 13) are
25, 71 and 13 respectively.

(b) Special dispensation have been given to naxal affected States and Central assistance
has been enhanced from 50 per cent to 100 per cent for establishment of Ashram schools for girls

and boys in tribal sub-plan areas and hostels for scheduled tribe girls any boys.

(c) and (d) The Centrally sponsored scheme "Rashtriya Madhyamik Shiksha Abhiyan" inter
alia envisages opening of new secondary schools within a reasonable distance of habitation and

improvement of existing secondary schools so as to enhance access to secondary education.
Attempt to infiltrate by Jawans of BDR

13602. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether it is a fact that the Jawans of Bangladesh Rifles (BDR) have tried to infiltrate

into the area of Jaintia Hills district of Meghalaya by raising red flag;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) whether Government has taken any steps for cognizance to be taken by Government of

Bangladesh in this matter; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) As per the available information, no such incident of attempt by the
Bangladesh Rifles (BDR) has been done to infiltrate into the Indian Territory. However, some
incidences of dispute and difference in perception have been noticed regarding the issue of 'Adverse
Possession' on Indi-Bangladesh border in the State of Meghalaya. The Government has taken
cognizance of it and the Government of Bangladesh has been apprised through the Ministry of

External Affairs for appropriate action.
Power to arrest by CPMFS in naxal affected areas
3603. DR. T. SUBBARAMI REDDY : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Centrally coordinated offensive against naxals has picked up and the Home
Ministry has given Central forces in naxal-affected districts the powers to arrest naxals, allowing them

to act in an independent manner; and

(b) whether this power delegated to central forces under the Arms Act, will be applicable till

December 2010 in 83 districts across nine States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) Police had 271 encounters with naxals in 2008 and 308 in 2009. In 2010, upto 15th April,

number of encounters has been 119 as compared to 94 in the corresponding period of 2009.

In exercise of the powers conferred by Section 43 of the Arms Act, 1959 (54 of 1959), the
Central Government have authorized the Commandant and Deputy Inspector General of Central Para
Military Forces deployed in the 83 SRE districts in 9 Left Wing Extremism affected States to exercise
the powers conferred on the Central Government under Sections 19 & 24 of the arms Act, 1959. The

notification will remain in force till 31st December, 2010 or till further orders whichever is earlier.
Strengthening border management infrastructure

3604. PROF. ALKA BALRAM KSHATRIYA: Will the Minister of HOME AFFAIRS be pleased to

state:
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(a) whether a meeting of National Security Council (NSC) was held at New Delhi recently to

discuss border management;
(b) if so, the details thereof;

(c) whether the border management in most of the border States are too weak and causing

security concern; and

(d) if so, the strategies formulated by Government to strengthen its border management

infrastructure in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) A meeting of National Security Council (NSC) was held at New
Delhi on 6th April, 2010 to discuss the issue of border infrastructure including border roads,

development of Integrated Check Posts, rail/air connectivity etc.

(c) and (d) The Government is aware about the lack of adequate border infrastructure on
some of the borders of the country. High priority and greater focus has been accorded by the
Government to strengthen the border infrastructure in the country by initiating several measures
including, inter-alia, the construction of fencing, floodlighting, border roads, Border Out Posts,
Integrated Check Posts at the land borders. In addition, various developmental works in the border
areas have been undertaken by the Government under the Border Area Development Programme as
a part of the comprehensive approach to border management with the aim to provide balanced
development of border areas through growth and improvement of infrastructure, promotion of a

sense of security and well being among the border population.
Blast in German Bakery
3605. SHRI RAJKUMAR DHOOT : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the German Bakery in Pune had been identified as possible

target of a terrorist attack and police protection provided for the same; and

(b) if so, was the police protection withdrawn to provide protection at Cinema Halls and

Multiplexes in Pune, thereby facilitating the terrorist attack on February 13, 20107

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) There was no specific input with regard to German Bakery in Pune. However, available

reports indicated that there were inputs regarding threat to Chabad House, Koregaon Park, Pune,
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and Osho Ashram in the nearby areas. The German Bakery was sensitized through three advisories
to take adequate preventive measures. Available reports indicate that since there were threats to
Chabad House, Police Bandobast was provided and was continued. Further security audit of the
important sensitive place such as malls, educational institutes, theaters, major hotels, multiplexes
etc. was conducted and management of aforesaid important sensitive places also participated in the
security audit. The management of the important sensitive places were informed in writing regarding

the lapses in the security arrangements and most of them have complied with it.
Extension of Maoists' operations to cities
3606. SHRI RAJKUMAR DHOQT : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that after creating law and order problem in rural areas, Maoists are

planning to extend their operation in cities of various States;
(b) if so, the details thereof;
(c) what are the cities in various States prone to Maoist onslaught; and

(ol) the pre-emptive steps taken to safeguard lives and property in these areas and public

awareness inculcated against maoist movement ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) According to the documents of CPI (Maoist) seized, the Maoists have inter-alia an 'urban
plan' which envisages to establish their bases in urban areas of the country through the intellectuals,

students and industrial workers.

(c) As of now there is no input to suggest that they are contemplating large scale attack on

cities of various States.

(d) Government had adopted an integrated approach in dealing with LWE activities in the
arenas of security, development and public perception, State Governments deal with the various
issues related to naxalite activities in the States. The Central Government supplements their efforts

over a wide range of schemes.
Crime against women
3607. SHRI MANOHAR JOSHI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that crime against women has increased manifold during the last

three years;
(b) if so, the State-wise details thereof during the last three years;

(c) whether any advice or directives have been issued to the State Governments to take

stringent action to prevent crime against women;
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(d) if so, the response of the State Governments thereto; and
(e) the steps being taken by Government to curb crime against women in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) As per information provided by National Crime Record Bureau (NCRB), a total of 164765,
185312 and 195856 cases of crime against women were registered during 2006 to 2008 respectively,
State/UT-wise details of cases registered under the head of crime against women during 2006-2008

are enclosed as Statement (See below).

(c) to (e) As per Seventh Schedule, 'Police” and 'Public Order" are State subjects, under the
Constitution, and as such the primary responsibility of prevention detection, registration,
investigation and prosecution of crimes, including crimes against women lies with the State
Governments. However, the Union Government attaches highest importance to the matter of
prevention of crime against women and in this regard a detailed advisory dated 4th September, 2009
has been sent to all States/UT Governments wherein States/UTs have been advised to take
comprehensive review of the effectiveness of the law enforcement machinery in tackling the problem
of crimes against women. The comprehensive advisory has enumerated various steps viz., gender
sensitization of the police personnel, setting up a 'crime against women cell' in districts where they
do not exist, registration of FIR in all cases of crime against women without delay, minimizing delays
in investigations of murder, rape and torture of women and improving its quality, improving the safety
conditions on road by increasing the number of beat constables and police patrolling, especially
during the night; special steps to be taken for security of women working in night shifts of call
centers, police stations to display the name and other details of Protection Officers of the area
appointed under the Domestic Violence Act, 2005, and improving effectiveness and responsiveness

of the law enforcement machinery in tackling crime against women, etc.

Government of India has also enacted various legislations such as the Protection of Women
from Domestic Violence Act, 2005, section 498A of the Indian Penal Code and the recent
amendments carried out in the Code of Criminal Procedure (CrPC) under the code of Criminal
Procedure (Amendment) Act, 2008 which inter-alia, include all rape cases to be tried in the court of
a woman judge as far as practicable in camera trial of sexual offence cases to be conducted as far as
practicable by a women judge as in an offence of rape, the recording of the statement of the victim to
be conducted at the residence of the victim or in place of her choice and as far as practicable by a
woman police officer in the presence of her parents or guardian or near relatives or social worker of

the locality etc.
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Statement

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons
Chargsheeted (PCS) and Persons Convicted (PCV), under Total Crimes against Women * during 2006-2008

2006 2007 2008
Sl. State CR Cs Ccv PAR PCS PCV CR Cs Ccv PAR PCS PCV CR CS Ccv PAR PCS PCV
No.
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1 Andhra 21484 16139 3579 30660 27917 5892 24738 20967 3911 35121 34088 6093 24111 20107 2948 35831 35377 4507
Pradesh
2 Arunachal 168 108 16 141 114 22 185 128 16 203 155 20 175 122 18 180 139 25
Pradesh
3 Assam 6801 3987 692 8438 5425 955 6844 4148 821 8797 5755 851 8122 4776 436 8531 5814 1007
4  Bihar 6740 4488 801 11757 9827 1591 7548 5941 764 14955 11842 1425 8662 5654 881 14223 12348 1603
5  Chhattisgarh 3757 3665 881 5758 5676 1491 3775 3637 580 5855 5764 1038 3962 3796 682 6026 5896 1097
6 Goa 96 83 29 159 166 65 80 48 10 145 88 14 130 89 22 176 144 49
7  Gujarat 7279 6592 276 18188 17566 543 8260 7763 298 21665 21625 581 8618 8165 289 22194 22258 631
8 Haryana 4617 3255 791 6857 6665 1308 4645 3368 636 7071 6876 1111 5142 3690 869 7421 7397 1407
9  Himachal 792 645 69 1151 1153 97 1018 727 53 1476 1302 76 979 796 86 1494 1462 143
Pradesh
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
10 Jammu & 2432 2142 170 3896 3887 268 2521 2192 123 4411 4398 183 2295 1619 92 3233 3233 176
Kashmir
11 Jharkhand 2979 2110 629 4117 3733 526 3317 2383 829 4528 4047 854 3183 2584 579 4932 4503 947
12 Karnataka 6084 5252 716 11035 10494 1509 6569 5576 685 11302 11049 1412 6890 5904 486 12780 11972 1081
13 Kerala 7554 6565 617 11406 10926 1159 7837 7267 470 11210 11440 805 8117 7203 553 11353 11410 851
14 Madhya 14321 13950 3705 23753 23696 6061 15370 15030 3737 25990 25989 6932 14908 14447 4941 26163 26100 10908
Pradesh
15 Maharashtra 14452 13020 584 36197 34067 1064 14924 13516 597 36040 34625 1073 15862 14748 698 38390 37015 1224
16 Manipur 171 33 104 3 2 188 3 1 133 1 133 3 1 211 60 147 6 0
17 Meghalaya 176 88 7 158 101 10 172 67 16 130 71 30 208 75 25 161 90 24
18 Mizoram 125 128 209 138 139 128 151 142 84 152 163 95 162 147 125 177 159 134
19 Nagaland 43 36 26 64 52 38 32 25 38 58 40 49 47 36 24 68 40 26
20 Orissa 6825 5851 535 10408 10179 957 7304 6098 547 10424 9902 1391 8303 6618 633 10910 10760 1185
21 Punjab 2242 1588 276 3882 3094 697 2694 1672 274 4111 3358 708 2627 1852 378 4233 3943 779
22 Rajasthan 12934 8155 2719 14546 14565 4987 14270 8693 2446 14548 14528 4138 14491 8925 2619 14097 14080 4099
23 Sikkim 47 34 3 39 34 3 55 33 2 63 44 2 48 49 9 55 56 9
24  Tamil Nadu 6489 5598 2923 9483 8987 4991 7811 5963 2116 11601 10449 3338 7220 5834 2104 11345 10304 3185
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25

26

27

28

Tripura 964 834 106 1272 892 159 1067 1078 133 1107 1175 222 1416 1292 97 1774 1517 90
Uttar Pradesh 16375 13254 6800 34720 32599 15710 20993 15626 6918 48291 39978 17392 23569 17802 8900 57874 46420 22787
Uttarakhand 1038 836 207 2176 1895 523 1097 810 329 2711 2059 804 1151 918 354 1690 1694 1227
West Bengal 12785 11445 1001 22398 18226 2077 16544 14424 467 22175 22423 667 20912 15120 540 24328 22167 650

Total States 159770 129851 28370 272901 251778 52833 180009 147325 26901 304373 283236 51305 191519 152374 29388 319786 296304 59851

29 A&N lIslands 36 39 1 49 63 1 56 36 3 80 50 6 80 55 0 85 87 0
30 Chandigarh 224 133 24 352 267 33 230 128 28 290 232 40 143 92 22 216 138 39
31 D&N Haveli 32 22 2 25 31 3 18 14 1 21 17 1 28 26 0 64 54 0
32 Daman & Diu 9 9 1 28 26 3 11 7 1 57 30 1 15 11 0 51 69 0
33 Delhi UT 4544 2909 565 6207 5537 925 4804 2587 646 5648 4739 1022 3938 2784 482 3115 4237 856
34 Lakshadweep 1 0 0 1 0 0 5 2 0 2 2 0 4 1 1 2 1 1
35 Puducherry 149 139 35 260 250 77 179 178 32 337 351 69 129 113 17 191 194 27
Total UT 4995 3251 628 6922 6174 1042 5303 2952 711 6435 5421 1139 4337 3082 522 3724 4780 923

Total All India 164765 133102 28998 279823 257952 53875 185312 150277 27612 310808 288657 52444 195856 155456 29910 323510 301084 60774

Soucre : Crime in India

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.

* Total Crimes against women includes heads: Rape, Kidnapping and Abduction of Women and Girls, Dowry Deaths, Molestation, Sexual Harassment, Cruelty by Husband and Relatives,

Imporation of Girls, Immoral Traffic (Prevention) Act, Dowry Prohibition Act, Indecent Representation of Women (Prohibition) Act and Sati Prevention Act
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Attachment of Battalion to force HQ of the SSB
3608. SHRI KAMAL AKHTAR: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the policy/guidelines being followed for attachment of a Battalion with force Headquarter
of the Sashastra Seema Bal (SSB);

(b) the details of the battalion attached so far since 2000;
(c) whether incumbent Battalion attached with FHQ is under consideration for transfer;
(d) if not, the reasons therefor;

(e) the details of expenditure incurred by the incumbent battalion for medicine, renovation

of bungalows of officers and social welfare works etc. during each of the last three years;
(f)  whether any irregularities were noticed for all these expenditures; and
(9) if so, the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) No battalion is attached with Force Headquarter of SSB. Neither is there any policy nor any

proposal to attach any battalion with SSB Force Headquarter.
(c) to (g) Do not arise
Strengthening Fire and Emergency Services scheme in A.P.
3609. SHRI M.V. MYSURA REDDY : Will the Minister of HOME AFFAIRS be pleased to state:

(a) the progress of strengthening of Fire and Emergency Services scheme in Andhra
Pradesh;

(b) whether it is a fact that Government has not released its share of Rs. 8.5 crores to
Andhra Pradesh; and

(c) the reasons for releasing the funds in phases ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Government is implementing a Centrally Sponsored Scheme during the
Eleventh Plan period at a cost of Rs.200 crores for Strengthening of Fire and Emergency Services in
the Country in all States including Andhra Pradesh to fill the existing gaps in the firefighting and

rescue capability through the introduction of modern technology.

112



(b) and (c) An amount of Rs. 92.93 lacs has been released to the Government of Andhra
Pradesh during 2009-10. The Scheme is to be implemented in phased manner. The release of share

of State Government of Andhra Pradesh will follow during 2010-11 and 2011-12.
Threat to Chief Minister by Naxalites

13610. SHRI RUDRA NARAYAN PANY: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether it is a fact that there is an increase in naxalite violence and attacks after the

propagation of 'operation green hunt';
(b) if so, the details thereof;

(c) whether in the meantime a threat to kill the Chief Minister of a State has been given by

naxalites;
(d) if so, the details thereof; and
(e) what type of consideration is being given to these types of threats by the Centre?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)

and (b) There is no such operation called "Green Hunt."
(c) to (e) There is no such verified input with Government.
High powered committee for preventing remote hacking from abroad
3611. SHRI N.K. SINGH: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Union Government has set up a high powered committee with members of
the Intelligence Bureau, RAW, telecom department, Home Ministry and Indian Institute of Science,
Bangalore amongst others to specify audit norms for all communication networks to prevent remote

hacking from abroad;

(b) if so, the terms of reference of the Committee and whether Government has since
contemplated any serious efforts to ensure that external agencies do not penetrate in our internet-

related networks; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (c) Government has set up various Committee (s)/ mechanism for preventing hacking and
enhancing the cyber security of information technology infrastructure in the country and to address

security related concerns in supply of equipments in Telecom sector. These steps inter-alia are:

tOriginal notice of the question was received in Hindi.
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The Government has formulated Crisis management Plan for countering cyber attacks and
cyber terrorism for implementation by all Ministries/Departments of Central Government, State

Governments and their organizations and critical Sectors.

The organizations operating critical information infrastructure have been advised to implement
information security management practices based on International Standard 1SO 27001. Ministries'
and Departments have been advised to carry out their IT systems audit regularly to ensure
robustness' of their systems. Indian Computer Emergency Team (CERT-in) has already empanelled
a number of penetration testing professionals through a stringent mechanism of selection to carry out

audits.

National Informatics Centre (NIC) is continuously strengthening the security of the network
operated by them and its services by enforcing security policies, conducting regular security audits
and deploying various technologies at different levels of the network to defend against the newer

techniques being adopted by the hackers from time to time.

The information Technology Act, 2000 as amended by the Information Technology
(Amendment) Act, 2008 has been enforced on 27.10.2009. The act provides legal framework to
address the issues connected with hacking and security breaches of information technology
infrastructure. Section 70 of the Act provides to declare any computer resource, which directly or
indirectly affects the facility of Critical Information Infrastructure, to be a protected system. Further,
Section 70B has empowered Indian Computer Emergency Response Team to serve as national nodal

agency in the area of cyber security.

The India Computer Emergency Response Team (CERT-in) scans the Indian Cyber Space to
detect traces of any untoward incident that poses a threat to the cyber space. CERT-in performs
both proactive and reactive roles in computer security incidents prevention, identification of solution
to security problems, analyzing product vulnerabilities, malicious codes, web defacements, open

proxy servers and in carrying out relevant research and development.

Sectoral CERTs have been functioning in the areas of defence and Finance for catering critical
domains. They are equipped to handle and respond to domain specific threats emerging from the

cyber systems.

CERT-in has published several security Guidelines for safeguarding computer systems from
hacking and these have been widely circulated. All Government Departments/ Ministries', their
subordinate offices and public sector undertakings have been advised to implement these guideline
to, secure their computer systems and information technology infrastructure. CERT-in issues
security alerts, advisories to prevent occurrence of cyber incidents and also conducts security

workshops and training programs on regular basis to enhance user awareness.
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Further, multi departmental group headed by Member (T), Telecom Commission and ex-
officio Secretary to the Government of India has been formed to address security related concerns in

supply of equipments in the Telecom Sector.

Security arrangement of Delhi Metro
3612. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:
SHRIMATI KUSUM RAI:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether in view of recent bomb blasts in Moscow Metro, Government has assessed the

security arrangements of Delhi Metro;
(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether Government is aware that security arrangements in Delhi Metro are not

satisfactory; and
(e) if s0, the details of steps Government proposes to ensure safety of passengers ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (&) Strengthening of security of the Delhi Metro is a continuous process.
The Government regularly assesses and reviews the security of the Delhi Metro vis-a-vis the
prevailing security situation and takes action accordingly. The steps taken to ensure safety of

passengers of Delhi Metro include frisking, checking of baggage, patrolling mock drill, etc.
Discussion with CMS regarding separatists activities
3613. SHRI SHADI LAL BATRA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether in view of the increasing activities of Maoists, naxalites and terrorists in the

country, Government has held discussion with Chief Ministers of various States;
(b) if so, the details thereof;

(c) the number of such groups/ organisations operating in various States with their names;
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(d) whether Government has chalkedout any plan to check the activities of these rebel

groups;
(e) if so, the details thereof; and

(f)  whether Government is open to unconditional talks with these rebel groups and address

the socio-economic aspects of the insurgency ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (¢) A meeting on internal security of the country was held on 7th February, 2010 with the Chief
Ministers of the States under the Chairmanship of Hon'ble Prime Minister. Key issues discussed
included capacity building, intelligence strengthening, filling up of vacancies in the police forces,
budgetary outlays for police, police reforms, and strengthening counter terrorism capabilities. State
Governments sought, inter alia, financial support, centralized procurement for weapons, additional
training facilities and operational support to deal with the problem of Left Wing Extremism. It was
resolved to expedite police reforms, fill up vacancies, upgradation of training institutions of Counter
Terrorism, jungle Warfare & Intelligence, assistance to States in procurements and sharing of best
practices in internal security. There are many splinter groups of naxals of which CPI(Maoist) is the
major naxal outfit which accounts for more than 90 per cent of violence. There are a large number of

militant/terrorist outfits active in J&K and some of the North Eastern States.

(d) and (e) 'Police’ and 'public order' being State subject, State Governments deal with
various issues related to naxalism, insurgency and terrorism. Central Government closely monitors
the situations and supplements the efforts of State Governments on security and development front

over a wide range of schemes.

(f)  The Government has given a call to Left Wing Extremists, terrorist and insurgent groups

to abjure violence and place their demands within the framework of the constitution.
Pro-active system to track down terrorists and criminals

3614. SHRIMATI SHOBHANA BHARTIA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether Government is aware that terrorists and organized criminals have developed

various channels of communications with the help of technology;

(b) if so, whether Government now proposes to adopt a pro-active system to track down

terrorists and organized criminals who have developed such channels of communications; and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
to (c) Available inputs indicate that terrorists/anti-social elements are increasingly resorting to the
use of existing/newly launched telecommunication services including Mobile phones, satellite
phones, Internet based services, etc. The Government continues to take commensurate remedial
measures to combat misuse of communication services like mobile phones, satellite phones etc., as
well as, enhancing cyber security of information technology in the country including formulation of
Crisis Management Plan for countering cyber attacks and cyber terrorism. Besides CERT-in under
DIT has been set up for creating awareness about cyber security and CERT-in (Computer
Emergency Response Team) conducts training programme relating to cyber security. It performs

both proactive and reactive roles.
A category status for Chhattisgarh under MPF scheme
13615. SHRI SHREEGOPAL VYAS: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Chhattisgarh had demanded Status of 'A" category regarding modernization of

police force;
(b) whether the requirement of additional SPOs has also been cited;

(c) whether the proposal for a lump sum payment of insurance to the dependent families

has also been received; and
(d) if so, the progress made in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) No, Sir. Under the Scheme for Modernization of State Police Forces
(MPF), Chhattisgarh is a category 'B' State and is entitled to 75% Central assistance with 25%

State share.

(b) Presently, 3500 SPOs have been sanctioned for Chhattisgarh. No proposal has been

received from Government of Chhattisgarh for grant of additional SPOs to Chhattisgarh.

(c) and (d) Under the Security Related Expenditure (SRE) Scheme, the Ministry of Home
Affairs reimburses 100% of the expenditure on provision of insurance for State Police personnel

involved in anti-naxal operations.
Central assistance to Orissa under MPF scheme
3616. SHRI MANGALA KISAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the State Government of Orissa has sought Central assistance for

modernization of State Police;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) whether Government of Orissa has also requested to include certain districts of the
State under the Security Related Expenditure (SRE) scheme as these districts are substantially

affected by extremists and to provide training to police battalions on the NSG pattern; and
(d) if so, the details thereof and the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Yes, Sir. For the financial year, 2009-10, the State Government of
Orissa submitted to the Ministry of Home Affairs an annual action plan for Rs.79.67 crore under the
Scheme for Modernization of State Police Force. On the basis of the Central allocation to Orissa and
the utilization of Central funds of previous years reported by the State Government, an amount of
Rs.51.87 crore was released during 2009-10 to Orissa under the Scheme against the approved action

plan.

(c) and (d) On the basis of proposal received from Government of Orissa in 2009, five new
districts viz. Deogarh, Jajpur, Kondhamal, Dhenkanal and Nayagarh were included in the list of
districts covered under Security Related Expenditure (SRE) scheme under which reimbursement is

made to the States in respect of the expenditure incurred by them on anti-naxal operations.

As per available information, 65 training slots under NSG's training programme, namely, Police
commando Instrutors Course, have been provided to Orissa State Police personnel and NSG has
provided training to these personnel in two batches; one from 6th July to 26th September, 2009; and
another from 5th October to 26th December, 2009.

Proposal for restructuring ITBP
3617. SHRI NAND KUMAR SAl: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Union Government has received any scheme for restructuring of Indo
Tibetan Border Police (ITBP);

(b) if so, the details thereof and salient features thereof;

(c) whether Government has examined the said proposal; and
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(d) if so, the reaction of Government thereto and the status of said proposal?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) Yes, Sir. ITBP has submitted a proposal for raising of 28 Battalions, conversion of 20
Battalions of four Coy GD pattern into six Coy GD pattern, augmentation of strength of its various

formations, establishment of new Training Institutions and Sub-Depot etc.

(c) and (d) The proposal for restructuring and augmentation of the strength of ITBP is under

consideration.
Maoist statement regarding bigger strikes

3618. SHRI K.V.P. RAMACHANDRA RAO: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether it is a fact that the Maoists after the recent Dantewada incident have given

another statement that there will be bigger strikes;
(b) if so, what are Government's comments in this regard;
(c) the steps proposed to be taken to prevent such incidents; and
(d) the strategies being devised in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
CPI (Maoist) through their so called spokeperson keep issuing statements about attack on security

forces, which are invariably carried in the media.

(b) to (d) 'Police" and "public order' being State subjects, action with respect to maintenance
of law and order lies primarily in the domain of the concerned State Governments, who deal with
various issues related to naxalite activities in the States. The Central Government also closely
monitors the situation and supplements their efforts over a wide range of schemes, both on security
and development front. Security forces are alerted as and when intelligence inputs related to threats

are available.
Red corner notice against NRIs
3619. SHRIMATI KUSUM RAI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of NRIs against whom Red Corner notice has been issued by Interpol for

committing financial frauds as per initiatives of the Ministry of Finance, till date;
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(b) the details of action taken by his Ministry in this regard, notice/case-wise;

(c) whether his Ministry has filed a complaint with Interpol against NRIs for alleged financial

frauds with Bank of India and Bank of Baroda, Osaka Branch;
(d) if so, the details thereof; and

(e) the details of action taken/proposed to be taken by his Ministry, case-wise with

particular reference to financial frauds committed by NRIs with Osaka branches of above banks ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (e) The requisite information is being collected and will be laid on the

Table of the House.
Vacancy of Deputy Commandant in BSF
13620. SHRI RAJIV PRATAP RUDY : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that many post of Deputy Commandant in the Border Security Force

are vacant due to which a Deputy Commandant is assigned duties of 2 or 3 posts;
(b) if so, the details thereof;

(c) whether it is also a fact that many Deputy Commandants have been assigned

responsibilities of Assistant Commandant;
(d) whether such decisions are causing deep discontent among the officers; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) In 2009-10, additional 318 posts of Deputy Commandants were sanctioned to BSF. These
vacant posts could not be filled up due to the reason that the officers with requisite service as
prescribed in the Recruitment Rules are not available in the feeder grade. However, no Deputy

Commandant is being assigned the duties of 2 or 3 posts.

(c) When operationally required due to physical absence of authorized numbers of Assistant
Commandants, being away from the battalion on leave, temporary duty, courses/ training, etc.,
Deputy Commandants are assigned the duties of Assistant Commandant to lead Companies

deployed on operational/active duties.

tOriginal notice of the question was received in Hindi.
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(d) and (e) No discontentment against the above-mentioned arrangements has been
reported from BSF. However, two of the BSF Deputy Commandants have reportedly approached the

Courts.
Local residents involved in terrorist attacks in J&K
3621. SHRI RAJKUMAR DHOOT : Will the Minister of HOME AFFAIRS be pleased to state:

(a) the incidence of attacks by terrorists in Jammu and Kashmir during 2009-10 and in how

many of local residents of J&K were found involved;

(b) the quantity of arms and ammunition recovered from them and how many terrorists were

killed in encounters and how many were apprehended; and

(c) what steps have been taken to bring the misguided youth of J and K to bring them into

mainstream of the nation so that they dissociate themselves from terrorism?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
As per the report of State Government, there were 499 incidents of attacks by terrorists during 2009

& 83 upto Feb, 2010. Further, 178 local terrorists were arrested in 2009 and 31 upto Feb. 2010.
(b) The information is enclosed as Statement (See below).

(c) The surrender and rehabilitation policy of 2004 is being implemented by the Government
of J&K to motivate the misguided youth to shun the path of violence and to join the national

mainstream. The main features of the policy are:

1. FDR for Rs. 1.50 lakhs encashable after 3 years

2. Payment of monetary incentive for surrendered weapons

3. Stipend for a period of 3 years @ Rs.2000/ - per month from the date of surrender
Statement

Details of quantity of arms and ammunition recovered and

number of terrorists killed in encounters

SI.No. Arms and Ammunition Total 2009 2010 (upto Feb) Total
1 2 3 4 5
1. AK Rifles 285 44 329
2. Pistols/Revolvers 185 18 203
3. RPGs/RLs 29 09 38
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4. UMGs 3 - 3
5. Sniper Rifles 4 - 4
6. Pika Guns 5 01 6
7. UBGLs 125 05 130
8. Grenades 978 160 1138
9. IEDs 79 04 83
10. RDX (Kgs) 258 06 264
. Other Expl. (Kgs) 289 21 310
12. All types of Ammunition 59333 8679 68012

Terrorists Killed/ apprehended

Year Terrorists Killed Terrorists apprehended
2009 239 187
2010 (Upto March) 53 16

Maharashtra-Karnataka border dispute
3622. SHRI BHARATKUMAR RAUT : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Maharashtra- Karnataka border dispute is long pending with the Central

Government even after the High Powered Committee's recommendations;

(b) whether it is also a fact that the Marathi speaking people living in 865 villages in border
areas of Karnataka are being harassed and repressive measures were taken against them who
passed resolution in favour of joining the State of Maharashtra, without permission of his Ministry;

and

(d) by when this dispute is likely to be settled with the necessary intervention of Central

Government ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
With a view to settle the boundary dispute between Maharashtra Karnataka and Kerala, the Central

Government constituted the one-man Mahajan Commission, which had submitted its reportin
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August 1967. The dispute still persists since the Government of Karnataka insists on the
implementation of the recommendations of the Mahajan Commission in toto, While the Government
of Maharashtra does not accept the Commission's recommendations. The Government of
Maharashtra has filed a suit in the Hon'ble Supreme Court of India, which is pending in the Apex

Court.

(b) Government of Maharashtra has alleged that people of disputed areas in Karnataka
bordering Maharashtra are suffering humiliating and traumatic experience because of apathy of

Government of Karnataka. However, the State of Karnataka has denied the allegation.
(c) Central Government has not given approval to change the name of the city of Belgaum.

(d) Itis not possible to indicate the exact time frame by when the dispute to indicate the
exact time frame by when the dispute can be resolved as the matter is pending in the Apex court.
Inter State boundary disputes can be resolved only with the willing cooperation of the State
Governments concerned through discussions, mutual accommodation and understanding. The

Central Government works only as a facilitator for amicable settlement of the dispute.
Pendency of cases under SC/ST Act
3623. SHRI T.K. RANGARAJAN : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that there is high pendency of cases under Scheduled Castes and
Scheduled Tribes (Prevention of Atrocities) Act, 1989;

(b) if so, the State-wise details thereof;

(c) whether itis also a fact that the conviction rate is low in various States;
(d) if so, the details thereof;

(e) the reasons for the high pendency of cases and low rate of conviction; and
()  the steps proposed by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) As per the information provided by National Crime Record Bureau (NCRB), State/UT-wise
details of pending cases under SC/ST (Prevention of Atrocities Act.) during 2006-2008 are at

Statement-| &Il respectively.
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(c) and (d) Some State have reported low conviction rate under SC/ST Act vis-a-vis the
national average. State/UT-wise conviction rate under SC/ST Act for the year 2006 to 2008 are

enclosed as Statement-| & Il respectively. (See below).

(e) and (f) Delays in investigation and trials, witness turning hostile or loosing interest,
inappropriate application of section of relevant Acts which tend to weaken the merits of the case at
the trial stage are some of the reasons cited by the States that lead to low conviction. In this regard a
detailed advisory dated 01.04.2010 has been issued by Ministry of Home Affairs advising States/ UTs
to ensure vigorous enforcement of the Statutory provisions and legislations relating to Crime against
Scheduled Castes and Scheduled Tribes. The advisory also observes the need to sensitize and train
the law enforcement agencies in the implementation of Protection of Civil Right Act and the SC/ST
(Prevention of Atrocities) Act, organizing legal literacy and legal awareness camps, and setting up of
fast track courts and special courts for speedy trial and conviction in cases of crime against SCs/STs

etc.
Statement-/

Cases for trial including pending case from previous year (CST), Trial Completed (TC), Case
Convicted (CV), Case Pending (CV), Trial at end of year (CPT), Conviction Rate (CVR) under
Atrocities against Scheduled Castes
during 2006 to 2008

SI.No. State CST TC CVv CPT CVR
1 2 3 4 5 6 7
2006

1 Andhra Pradesh 5726 1382 219 4278 15.8
2 Arunachal Pradesh 2 0 0 2 -

3 Assam 155 55 21 100 38.2
4 Bihar 6179 763 173 5346 22.7
5 Chhattisgarh 1202 263 105 909 39.9
6 Goa 2 1 0 1 0.0
7 Gujarat 7826 799 41 7019 5.1
8 Haryana 692 157 13 535 8.3
9 Himachal Pradesh 271 72 18 187 25.0
10 Jammu & Kashmir* 12 8 0 3 0.0
i Jharkhand 618 110 17 504 15.5
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1 2 3 4 5 6 7

12 Karnataka 6704 1468 35 5222 2.4
13 Kerala 1694 579 33 1110 5.7
14 Madhya Pradesh 17483 4690 1318 12452 28.1
15 Maharashtra 6020 955 44 5030 4.6
16 Manipur 0 0 0 0 -
17 Meghalaya 0 0 0 0 -
18 Mizoram 0 0 0 0 -
19 Nagaland 3 0 0 2 -
20 Orissa 5428 729 99 4699 13.6
21 Punjab 283 60 8 215 13.3
22 Rajasthan 10421 2162 884 7992 40.9
23 Sikkim 10 0 0 10 -
24 Tamil Nadu 2933 708 170 2225 24.0
25 Tripura 32 0 0 32 -
26 Uttar Pradesh 29620 4900 2343 24586 47.8
27 Uttarakhand 369 59 30 310 50.8
28 West Bengal 16 3 0 13 0.0
TOTAL STATE 103701 19923 5571 82782 28.0
29 A&N Islands 0 0 0 0 -
30 Chandigarh 5 3 0 2 0.0
31 D&N Haveli 4 0 0 4 -
32 Daman & Diu 3 2 0 1 0.0
33 Delhi Ut 38 5 2 33 40.0
34 Lakshadweep 2 2 2 0 100.0
35 Puducherry 9 0 0 9 -
ToTAL UT 61 12 4 49 33.3
TOTAL ALL INDIA 103762 19935 5675 82831 28.0

Source Crime in India®* SC/ST (POA) Act is not applicable in J&K. However, figures shown here relate to Crimes

Committed against SC/STs by Non-SC/STs
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2007

SI.No. State CST TC Ccv CPT CVR
1 2 3 4 5 6 7

1 Andhra Pradesh 6081 1955 289 4109 14.8
2 Arunachal Pradesh 2 0 0 2 -
3 Assam 201 76 33 125 43.4
4 Bihar 7156 1010 173 6075 17.1
5 Chhattisgarh 1370 336 128 1030 38.1
6 Goa 1 0 0 1 -
7 Gujarat 7964 766 47 7195 6.1
8 Haryana 703 186 44 517 237
9 Himachal Pradesh 220 23 2 197 8.7
10 Jammu & Kashmir* 3 0 0 3 -
N Jharkhand 744 153 53 580 34.6
12 Karnataka 6625 1625 48 5089 3.1
13 Kerala 1383 451 19 903 4.2
14 Madhya Pradesh 16428 4239 1693 11790 39.9
15 Maharashtra 5989 1178 34 4805 2.9
16 Manipur 0 0 0 0 -
17 Meghalaya 0 0 0 0 -
18 Mizoram 0 0 0 0 -
19 Nagaland 2 2 2 0 100.0
20 Orissa 5696 820 82 4876 10.0
21 Punjab 305 73 10 232 13.7
22 Rajasthan 10020 1737 821 8090 47.3
23 Sikkim 21 7 5 14 71.4
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1 2 3 4 5 6 7
24 Tamil Nadu 3155 831 122 2324 14.7
25 Tripura 40 29 10 1 34.5
26 Uttar Pradesh 29458 5220 2854 24171 54.7
27 Uttarakhand 356 93 33 263 35.5
28 West Bengal 19 1 0 18 0.0
TOTAL STATE 103942 20711 6502 82420 31.4
29 A&N Islands 0 0 0 0 -
30 Chandigarh 2 0 0 2 -
31 D&N Haveli 5 1 0 4 0.0
32 Daman & Diu 1 0 0 1 -
33 Delhi Ut 46 8 3 38 37.5
34 Lakshadweep 0 0 0 0 -
35 Puducherry 10 2 0 7 0.0
TOTAL UT 64 " 3 52 27.3
TOTAL ALL INDIA 104006 20722 6505 82472 31.4
2008
Sl.No. State CST TC Ccv CPT CVR
1 2 3 4 5 6 7
1 Andhra Pradesh 5806 1515 192 4221 12.7
2 Arunachal Pradesh 2 0 0 2 -
3 Assam 162 26 7 136 26.9
4 Bihar 8012 1244 229 6719 18.4
5 Chhattisgarh 1620 357" 122 1217 34.2
6 Goa 4 0 0 4 -
7 Gujarat 8311 1024 38 7278 3.7
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1 2 3 4 5 6 7
8 Haryana 794 151 16 643 10.6
9 Himachal Pradesh 225 50 3 168 6.0
10 Jammu & Kashmir * 3 0 0 3 -
i Jharkhand 852 188 30 630 16.0
12 Karnataka 6877 1664 47 5193 2.8
13 Kerala 1178 208 9 966 4.3
14 Madhya Pradesh 14792 4501 1665 9924 37.0
15 Maharashtra 5824 681 59 5135 8.7
16 Manipur 0 0 0 0 -
17 Meghalaya - 0 0 0 -
18 Mizoram 0 0 0 0 -
19 Nagaland 0 0 0 0 -
20 Orissa 6243 780 89 5454 1.4
21 Punjab 318 56 9 262 16.1
22 Rajasthan 10042 1546 71 8356 46.0
23 Sikkim 26 15 12 1 80.0
24 Tamil Nadu 3286 767 126 2505 16.4
25 Tripura 14 6 0 8 0.0
26 Uttar Pradesh 30112 5987 3283 24083 54.8
27 Uttarakhand 300 81 37 219 45.7
28 West Bengal 26 5 1 21 20.0
TOTAL STATE 104829 20852 6685 83158 32.1
29 A&N Islands 0 0 0 0 -
30 Chandigarh 4 0 0 4 -
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31 D&N Haveli 5 1 0 4 0.0

32 Daman & Diu 1 1 0 0 0.0

33 Delhi UT 57 5 3 52 60.0

34 Lakshadweep 0 0 0 0 -

35 Puducherry 7 2 0 4 0.0
Total UT 74 9 3 64 33.3
Total All India 104903 20861 6688 83222 32.1

Statement-1/

Cases for Trial including Pending Cases from Previous Year (CST), Trial Completed (TC), Cases
Convicted (CV), Cases Pending trial at end of year
(CPT), Conviction Rate (CVR) Under Atrocities against Scheduled
Tribes during 2006 to 2008

SI.No. State CST TC CVv CPT CVR
1 2 3 4 5 6 7
2006

1 Andhra Pradesh 1094 308 42 779 13.6
2 Arunachal Pradesh 154 6 2 147 33.3
3 Assam 172 66 20 106 30.3
4 Bihar 123 16 5 107 31.3
5 Chhattisgarh 1673 355 172 1234 48.5
6 Goa 1 0 0 1 -

7 Guijarat 1764 152 5 1612 3.3
8 Haryana 0 0 0 0 -

9 Himachal Pradesh 13 2 1 1 50.0
10 Jammu & Kashmir * 1 1 0 0 0.0
i Jharkhand 643 81 23 540 28.4
12 Karnataka 838 195 10 638 5.1
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1 2 3 4 5 6 7
13 Kerala 465 234 M 231 4.7
14 Madhya Pradesh 6068 1673 584 4248 34.9
15 Maharashtra 2292 258 8 2027 3.1
16 Manipur 0 0 0 0 -
17 Meghalaya 1 0 0 0 -
18 Mizoram 0 0 0 0 -
19 Nagaland 34 17 17 17 100.0
20 Orissa 2228 233 64 1995 27.5
21 Punjab 0 0 0 0 -
22 Rajasthan 2509 601 220 1855 36.6
23 Sikkim 1 0 0 1 -
24 Tamil Nadu 46 1 1 45 100.0
25 Tripura 15 0 0 15 -
26 Uttar Pradesh 157 40 18 117 45.0
27 Uttarakhand 22 3 3 19 100.0
28 West Bengal 19 1 1 18 100.0
TOTAL STATE 20343 4243 1207 15774 28.4
29 A&N Islands 21 0 0 21 -
30 Chandigarh 0 0 0 0 -
31 D&N Haveli 16 2 0 14 0.0
32 Daman & Diu 1 0 0 1 -
33 Delhi UT 1 0 0 1 -
34 Lakshadweep 0 0 0 0 -
35 Puducherry 0 0 0 0 -
TOTALUT 39 2 0 37 0.0
Total All India 20382 4245 1207 15811 28.4

Source Crime in India

*3C/ST (POA) Act is not applicable in J&Kk. However, figures shown here relate to Crimes committed against
SC/STs by non-SC/STs
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2007

SI.No. State CST TC CcVv CPT CVR
1 2 3 4 5 6 7

1 Andhra Pradesh 1299 393 53 905 13.5
2 Arunachal Pradesh 166 0 0 166 -
3 Assam 197 81 31 116 38.3
4 Bihar 163 32 2 121 6.3
5 Chhattisgarh 1818 329 137 1461 41.6
6 Goa 1 0 0 1 -
7 Gujarat 1751 139 6 1612 4.3
8 Haryana 0 0 0 0

9 Himachal Pradesh 13 4 0 9 0.0
10 Jammu & Kashmir* 0 0 0 0 -
i Jharkhand 731 237 49 487 20.7
12 Karnataka 778 214 4 560 1.9
13 Kerala 290 107 12 182 1.2
14 Madhya Pradesh 5703 1694 714 3856 42.1
15 Maharashtra 2230 400 7 1820 1.8
16 Manipur 0 0 0 0 -
17 Meghalaya 1 0 0 1 -
18 Mizoram 0 0 0 0 -
19 Nagaland 17 17 17 0 1000
20 Orissa 2259 231 37 2028 16.0
21 Punjab 0 0 0 0 -
22 Rajasthan 2325 518 195 1777 37.6
23 Sikkim 27 19 10 8 52.6
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1 2 3 4 5 6 7
24 Tamil Nadu 56 6 1 50 16.7
25 Tripura 23 4 2 19 50.0
26 Uttar Pradesh 121 25 15 96 60.0
27 Uttarakhand 20 5 3 15 60.0
28 West Bengal 18 0 0 18 -
TOTAL STATE 19997 4455 1295 15308 29.1
29 A&N Islands 21 0 0 21 -
30 Chandigarh 0 0 0 0 -
31 D&N Haveli 16 2 0 14 0.0
32 Daman & Diu 2 0 0 2 -
33 Delhi UT 1 0 0 1 -
34 Lakshadweep 1 0 0 1 -
35 Puducherry 0 0 0 0 -
TOTALUT 41 2 0 39 0.0
TOTAL ALL INDIA 20038 4457 1295 15347 29.1
2008
SI.No. State CST TC CVv CPT CVR
1 2 3 4 5 6 7
1 Andhra Pradesh 1313 392 40 907 10.2
2 Arunachal Pradesh 216 0 0 216 -
3 Assam 151 20 4 131 20.0
4 Bihar 174 14 2 156 14.3
5 Chhattisgarh 2050 494 159 1494 32.2
6 Goa 1 1 0 0 0.0
7 Gujarat 1827 261 8 1560 3.1
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1 2 3 4 5 6 7
8 Haryana 0 0 0 0 33.3
9 Himachal Pradesh 10 3 1 7 -
10 Jammu & Kashmir * 0 0 0 0 -
i Jharkhand 646 96 16 513 16.7
12 Karnataka 806 141 5 662 3.5
13 Kerala 254 41 4 212 9.8
14 Madhya Pradesh 4962 1257 504 3562 40.1
15 Maharashtra 2050 225 26 1824 1.6
16 Manipur 0 0 0 0 -
17 Meghalaya | 0 0 1 -
18 Mizoram 0 0 0 0 -
19 Nagaland 0 0 0 0 -
20 Orissa 2450 236 37 2214 15.7
21 Punjab 0 0 0 0 43.2
22 Rajasthan 2239 444 192 1776 -
23 Sikkim 14 8 5 6 62.5
24 Tamil Nadu 64 8 0 56 0.0
25 Tripura 29 16 3 13 18.8
26 Uttar Pradesh 103 14 9 89 64.3
27 Uttarakhand 14 3 3 1 100.0
28 West Bengal 28 2 0 26 0.0
TOTAL STATE 19402 3676 1018 156436 27.7
29 A&N Islands 23 0 0 23 -
30 Chandigarh 0 0 0 0 -
31 D&N Haveli 21 4 0 17 0.0
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32 Daman & Diu 2 0 0 2 -
33 Delhi UT 1 0 0 1 -
34 Lakshadweep 1 0 0 1 -
35 Puducherry 0 0 0 0 -
TOTAL UT 48 4 0 44 0.0
TOTAL ALL INDIA 19450 3680 1018 15480 27.7

Naxal attack on mines
3624. SHRI KALRAJ MISHRA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the Maoists often attack mining complexes including State run

mines under National Mineral Development Corporation (NMDC) Ltd.;
(b) if so, the number of such incidents that have occurred; and
(c) the effective steps taken to curb/ control the menace?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) Incidents of attack on mining targets by Left Wing Extremists during 2008, 2009 and 2010 (il
31st March), are 6, 3, and 0 respectively.

(c) 'Police’ and 'Public order' being State subjects, action with respect to maintenance of
law and order lies primarily in the domain of the concerned State Governments, who deal with various
issues related to naxalite activities in the States. Central Government supplements the efforts of the
State Governments in several ways, both on security and development front, inter alia, including

provision of CISF to selected PSUs.
Conference of Interior Ministers of SAARC
3625. SHRI KALRAJ MISHRA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether a conference of interior Ministers of South Asian Association for Regional
Cooperation (SAARC) was held in Islamabad (Pakistan) in the month of February, 2010;
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(b) if so, the issues raised by India at the SAARC Interior Ministers meet and the decisions

taken thereon; and
(c) how far the internal security of India has been augmented ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) No, Sir. The Conference was postponed.

(b) and (c) Does not arise in view of (a) above.
Accidents on BRT corridor in Delhi
3626. PROF. ANIL KUMAR SAHANI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the number of accidents that took place on Bus Rapid Transit (BRT) corridor in Delhi

during the last two years and how many persons were killed therein;
(b)  whether a passenger has to cross the corridor to reach bus stop endangering his life;
(c) whether the scheme of BRT corridor is faulty; and
(d) if so, the steps taken to remove the shortcomings therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) The details of road accidents that took place on Bus Rapid Transit (BRT)
Corridor in Delhi during the last two years alongwith details of persons killed in these road accidents

are given below:

Year Number of Road Accidents Number of persons killed
2008 77 15
2009 71 17

(b) No, Sir. BRT system allows the passengers to cross the road only at pedestrian/ zebra
crossing at junctions where the passenger movement is regulated through pedestrian signalling
system. Besides, trained marshals have also been deployed at junctions to help pedestrians in

crossing the road. Crossing the road elsewhere is prohibited.
(c) and (d) No, Sir.
National Welfare Fund for unorganized workers

3627. SHRI MOHD. ALI KHAN: Will the Minister of LABOUR AND EMPLOYMENT be pleased

to state:
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(a) whether Government has any proposal to set up a National Welfare Fund for the

unorganized workers particularly to benefit the SC/ST/OBC;
(b) if so, the details thereof;

(c) the details of funds allocation to each State in this regard for the remaining period of the

Eleventh Five Year Plan; and
(d) the views of the experts and industries in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) In the Budget Speech for the year 2010-11, the Finance Minister has proposed
to set up National Social Security Fund for unorganized sector workers with initial allocation of Rs.
1,000 crore. This fund will support schemes for weavers, toddy tappers, rickshaw pullers, bidi
workers etc. There is, however, no proposal to set up a National Welfare Fund for unorganized

workers.
(b) to (d) Do not arise.
Protection of interests of workers

3628. SHRI N. K. SINGH: Will the Minister of LABOUR AND EMPLOYMENT be pleased to

state:

(a) whether the Prime Minister has recently asked his Ministry to set up a group of experts
from the Finance and Industry Ministries for examining worker's problems caused by global meltdown

and make appropriate recommendations;
(b) if so, the details of action plan envisaged by his Ministry in this regard;

(c) whether Government proposes to protect the interest of workers in private sector and

also to ensure that they get better monthly salary etc.; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) and (b) As per the information received from the Planning Commission,
consequent upon the decision taken in the meeting of Committee of Secretaries held on 28/4/2009,
to review the Economic Stimulus Package, a Task Force was setup in the Planning Commission to
examine the issues relating to reported job losses, especially in the employment-oriented sectors and
make recommendations for measures that could be put in place for consideration on the

Government. The Report of the Task Force is awaited.
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(c) and (d) The Government has announced stimulus packages in the form of development
assistance, tax concession etc. to counter economic slowdown and promote growth which would be

beneficial to the entire economy including the working class.
Minimum wages for women and children

3629. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND EMPLOYMENT he

pleased to state:

(a) whether it is a fact that in many States of the country the minimum wages is different for

women and children;

(b) if so, whether child labour banned in Hazardous Industries and Equal Remuneration Act

is prevailing in our country;
(c) whether the Government is fixing different wages for males and females; and

(d) whether Central Government will issue guidelines for giving equal wages for male and

female workers ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) The minimum rates of wages fixed by the appropriate Government in respect
of scheduled employments under the Minimum Wages Act, 1948 are equally applicable to men and
women. However, under the provisions of the Act, the appropriate Government can fix different

minimum rates of wages for adults, adolescents, children and apprentices.

(b) to (d) Employment of child labour is prohibited in 16 occupations and 65 processes which
are hazardous in nature and have been included in the schedule to the Child Labour (Prohibition and
Regulation) Act, 1986. The Equal Remuneration Act, 1976 is in force in the country which provides for
the payment of equal remuneration to men and women workers for the same work or work of a

similar nature. Hence issuing separate guidelines is not necessary.
Creation of new ITIS and polytechnics

3630. SHRI ANIL H. LAD: Will the Minister of LABOUR AND EMPLOYMENT be pleased to

state:

(a) faced with resource crunch for creating new educational centres such as NTs, IIMs and
NIFTs at enormous cost, whether Government has put skill development on focus through creation of

more ITls and polytechnics;
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(b) whether Government has targeted to create 500 million skilled workforce by 2022; and

(o) whether unlike educational centres like IITs, IIMs, NIFTs which attract private sector
investments, the skill development areas like ITls and polytechnics have no other option than to seek

to public sector allocations ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) and (b) Skill Development is on the focus of the Government during XI Five
Year Plan. National policy on skill development has also envisaged skilling 500 million persons by
2022. Depending on the skill requirement of economy; Government has taken initiatives for setting up

of more ITls and Polytechnics under PPP mode.

(c) At present there are 2133 Government Industrial Training Institutes (ITls) with a seating
capacity of 4.32 lakh and 5906 Industrial Training Centres (ITCs) in the private sector with seating
capacity of 6.83 lakh in the country as on 1.4.2010. Thus, the private sector participation in skill
development is over 74% in terms of number of institutes and in seating capacity, private
participation is over 61%. Institutes in Public Private Partnership (PPP) are to be promoted to

establish greater link with industry and in order to ensure employment.

Report on Wage Board for Journalists
3631. SHRIMATI KUSUM RAI:
SHRI KAMAL AKHTAR:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether Wage Board constituted by his Ministry was likely to submit its report by May,
2010;

(b) if so, the details thereof;

(c) whether Wage Board is not likely to submit its report in May, 2010 as per the

announcement made by him;
(d) if so, the reasons for delay; and

(e) Dby whenitis likely to be submitted and implemented in view of continuous price rise and

financial stress on poor journalists ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) to (e) The Wage Boards have been given three years to submit their reports
i.e. by 23rd May, 2010 vide Notifications dated 3rd July, 2007 and the Wage Boards are presently
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functioning from their Headquarters at Dwarka, New Delhi. In exercise of the powers conferred under
Section 12 and 13 D, the Central Government accepts the recommendations and notifies the same in

the Gazette of India for implementation.

Enforcement of equal wages to female beedi workers
3632. SHRI M.V. MYSURA REDDY:
SHRI PENUMALLI MADHU:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that there are more than 40 lakh female beedi workers in the country

compared to only 15 lakh male beedi workers;

(b) if so, whether non-payment of equal remuneration as prescribed under Equal
Remuneration Act, 1976, to female beedi workers in the country has come to the notice of his

Ministry;
(c) if so, the details thereof and the action that has been taken by Government; and

(d) what measures his Ministry is taking to strictly enforce the above legislations in all States

not just request the States to take action against the culprits?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) Yes, Sir.

(b) and (c) No such complaint has been received so far.

(d) The respective State Governments are competent to take penal action under Equal
Remuneration Act, 1976 for any violation detected and it is their duty to enforce the provisions of the

Act. However, from time to time, the States have been requested to take strict action in this regard.
Employees in various sectors

3633. SHRI TAPAN KUMAR SEN: Will the Minister off LABOUR AND EMPLOYMENT be

pleased to state:

(a) the total number of employees in Public Sector viz. Central Government, State

Governments, Quasi-Governments and local bodies as per the latest available data;

(b) the total number of casual, temporary and contractors' employees in public sector;
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(c) the total number of employees in organized private sector as per available data; and
(d) the total number of temporary and contractors' employees in organized private sector?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) As per the information collected under Employment Market Information
Programme, data pertaining to total number of employees in Public Sector viz. Central Government,
State Governments, Quasi-Governments and local bodies as per the latest available data is enclosed

as Statement (See below).

(b) The total number of employees working in Central Public Sector Enterprises, (based on

the Public Enterprises Survey 2008-09) as on 31-03-2009 is as follows:
Total number of employees 15.35 lakh
Total number of casual workers 0.17 lakh
Total number of contract workers 2.31 lakh

(c) The total number of employees in organised private sector as on 31-03-2008 is 98.75

lakh as per latest available Employment Market Information data.

(ol) The Information on total number of temporary and contractors' employees in organized

private sector is not maintained centrally.
Statement

Total number of employees in Public Sector (Branch-wise.)

Public Sector Employment as on 31at March, 2008 (in lakh)
1. Central Govt. 27.39
2. State Govt. 71.71
3. Quasi-Govt. (Central) 33.89
4. Quasi-Govt. (State) 24.07
5. Local Bodies 19.68
Total 176.74
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Salaries of management level post vis-a-vis lower level employees

in global economic recession

3634. SHRI BHAGIRATHI MAJHI: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether it is a fact that due to global economic recession, there had been retrenchment

and salary cut of employees at lower level in Indian corporate world;

(b) whether it is also a fact that salaries and allowances of employees at top management

level in corporate world had doubled in comparison to previous year;
(c) if so, whether Government will look into the reasons behind this; and
(d) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) and (b): Labour Bureau, Ministry of Labour & Employment has conducted
five quick quarterly surveys to assess the impact of economic slowdown on employment in India. As
per the survey results for the quarter October -December, 2009, the employment in sectors viz.,
textiles, leather, metal, automobiles, gems & jewellery, transport, T/BPO and

handloom/powerloom, has increased by 6.4 lakh in December, 2009 over September, 2009.

Regarding protection against reduction of salary and wages, workmen can raise an Industrial
Dispute under the Industrial Disputes Act, 1947. Data on levels of salary cut of employees in the
Indian Corporate World and details of salaries and allowances of employees at top management level

during the period are not centrally maintained.
(c) and (d) Do not arise in view of the above.
Basic amenities to workers engaged in CWG-2010

3635. SHRI B.K. HARIPRASAD: Will the Minister of LABOUR AND EMPLOYMENT be pleased

to state:

(a) whether enormous sums have been spent on the organisation of Commonwealth
Games-2010;

(b) whether more than 1,00,000 workers are engaged in construction work related to the
games and if so, whether these workers are camped in make-shift labour camps without basic

amenities like water, toilet and privacy;
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(c) whether it would cost less than one per cent of the total project cost to fulfil the legal
obligations of labour contractors and whether cess worth Rs. 400 crores is lying unspent with Delhi

Building and Other Construction Workers Welfare Board; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) to (d) The information is being collected and will be laid on the Table of the

House.
Regularisation of contract labourers working in Mahanadi Coal Field

3636. SHRI MANGALA KISAN: Will the Minister of LABOUR AND EMPLOYMENT be pleased

to state:

(a) the number of contract labourers working in the "Mahanadi Coal Field, Sambalpur,

Orissa" unit;
(b) the benefits extended to contract labourers as per the Labour Laws; and
(c) the plans of the Coal India to regularize the contract labourers working there ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (&) 10382 Workmen.

(b) The benefits are being extended as per various labour laws as applicable from time to

time.
(c) No plan of action on regularization has been reported by the employer to this Ministry..
Fair wages and benefits in private hospitals

3637. SHRI T.K. RANGARAJAN: Will the Minister of LABOUR AMD EMPLOYMENT be pleased

to state:
(a) whether private hospitals and nursing homes are under the purview of the Labour Laws;

(b) whether Government are aware of strikes by para medical staff in private hospitals in the

capital;

(c) whether Government has taken/ proposes to take measures to ensure fair wages and

benefits in the private hospitals; and
(ol) if s0, the details thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a)to (d) Private hospitals and nursing homes are under the purview of the

142



Labour Laws. The Government of National Capital Territory of Delhi has reported that they are aware
of strikes by para medical staff in private hospitals in the capital and they had held discussions

between the parties to resolve disputed issues which have since been resolved.
Growth of economy vis-a-vis employment

3638. SHRI PARIMAL NATHWANI: Wil the Minister of LABOUR AND EMPLOYMENT be

pleased to state:
(a) the growth of the economy vis-a-vis employment during the last five years;
(b) whether the growth has not guaranteed enough employment during these years; and
(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) Reliable estimates of employment and unemployment are obtained through
quinquennial labour force surveys conducted by National Sample Survey Organisation (NSSO) and
data for Gross Domestic Product are compiled quarterly and annually by Central Statistical
Organisation. Last quinquennial labour force survey was conducted during 2004-05. Gross Domestic
Product (at factor cost 2004-05 prices) has increased at a compound growth rate of 6.5 per cent per
annum during 2005-06 to 2009-10 but the information relating to employment generation during the
corresponding period would be known only through the results of the current round (66th ) of survey
of NSSO which are expected by the end of 2011.

(b) and (c) Employment elasticity with respect to Gross Domestic Product measured as
employment content of growth seems to have improved significantly from 0.15 during 1993-94 -
1999-2000 to 0.49 during 2004-05 on usual status basis.

Safety of labourers

3639. SHRIMATI VIPLOVE THAKUR: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether the standards of safety, health and environment at industrial workplace for

labourers/workers in the country is very poor and below the international benchmark;
(b) if so, the reasons therefor;

(c) whether any Conference, Seminars, Workshops, awareness campaigns etc. have been
conducted in Himachal Pradesh during the last three year by the Directorate General of Factory
Advice Service and Labour Institutes (DGFASLI) to spread awareness among the laboures/workers

regarding their safety; and
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(d) if s0, the details thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) and (b) No, Sir. The sandards of safety, health and environment at
workplace prescribed in the statutes namely under the Factories Act, 1948 and the Dock Workers

(Safety, Health and Welfare) Act, 1986 are at par with the internatioial standards.

(c) and (d) Yes, Sir. The Directorate General of Factory advice Service and Labour Institutes
(DGFASLI) organized a One-week Training Workshop on "Higher Productivity and Better Place to
Work" (including improving working conditions) for Small Scale Enterprises at Nalagarh, Himachal
Pradesh in the year 2007.

Disputes pending in labour courts

3640. SHRI SHYAMAL CHAKRABORTY : Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) the total number of disputes pending with various labour courts and the period of delay

in disposal of cases;

(b) whether Government is considering to impose time bar to solve the disputes in view of
Madras High Court's remark against dragging litigation by Neyveli Lignite Corporation (NLC) for

years together;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) As per the Industrial Disputes Act, 1947, the Central Government is the
appropriate Government for resolution of industrial disputes arising in Central Sphere. The Central
Government has set up 22 Central Government Industrial Tribunals-cum-Labour Courts for resolution
of such industrial disputes. The number of cases pending in various Central Government Industrial
Tribunals-cum-Labour Courts and the period of delay in disposal of cases enclosed as Statement
(See below). The details in respect of Labour Courts and Industrial Tribunals falling in the State

Sphere are not maintained centrally.

(b) to (d) A time limit of 3 months is already specified for submitting the award in terms of

sub- section 2A of Section 10 of the Industrial Disputes Act, 1947.

Proviso to sub section 2A of Section 10 of the said Act further provides for extension of above
time limit by the Labour Court, Tribunal or National Tribunal, on the request of parities in a prescribed

manner, to an industrial dispute jointly or separately.
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Statement

Period-wise breakup of pendency in CGITs as on 28.2.2010

SI. No.  Name of CGIT Pendency-Cases Pendency -Applications
as on less 6-12 1-2 2-3 3-5 for as on less 6712 1-2 2-3 3-5 for
28.2.2010  than months  years years years more 28.2.2010 than months years years years more
6 months than 5 6 months than
years years
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16
1 Mumbai-| 238 0 0 10 60 54 114 59 1 9 17 17 6 9
2 Mumbai-Il 434 40 55 56 48 92 143 508 16 12 36 117 97 230
3 Dhanbad-| 1704 37 38 68 49 179 1333 330 2 2 5 6 39 276
4 Ohanbad-II 951 1 2 32 79 135 702 35 0 0 1 5 0 29
5 Asansol 640 16 8 47 79 176 314 52 1 1 4 6 1 39
6 Kolkata 293 0 0 24 34 68 167 106 0 0 0 4 3 99
7 Chandigarh-| 310 19 30 7 23 40 191 76 27 27 16 0 1 5
8 New Delhi-I 139 23 39 32 27 18 0 33 22 0 10 0 1 0
9 Kanpur 557 30 115 95 73 59 185 353 70 62 39 27 20 135
10 Jabalpur 2136 59 29 279 69 21 1489 161 1 1 16 26 14 103
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1 2 3 4 5 6 7 8 9 10 " 12 13 14 15 16
M Chennai 287 26 40 32 43 16 130 12 2 0 5 2 3 0
12 Bangalore 496 18 39 79 100 72 128 93 2 4 7 5 15 60
13 Hyderabad 939 110 74 104 161 283 207 610 22 0 2 6 51 529
14 Nagpur 895 15 20 40 84 162 574 28 0 3 5 3 12 5
15 Bhubaneswar 429 13 39 82 36 21 238 378 0 3 273 64 19 19
16 Lucknow 371 26 27 33 62 44 179 45 19 2 2 0 6 16
17 Jaipur 345 12 12 58 71 167 25 40 5 1 1 4 20 9
18 New Delhi-ll 456 25 101 77 63 57 133 54 20 18 13 3 0 0
19 Guwahati 29 5 5 7 8 4 0 6 0 0 0 3 3 0
20 Ernakulam 104 27 19 26 14 18 0 25 16 3 1 0 5 0
21 Ahmedabad 19 10 4 3 0 0 2 1575 9 15 30 17 78 1326
22 Chandigarh-II 26 18 8 0 0 0 0 1 1 0 0 0 0 0
Total 11798 530 704 191 1243 1876 6254 4580 236 163 483 415 394 2889
Kolkata (NT)* 10 0 0 0 1 2 7 0 0 0 0 0 0 0
Mumbai (NT)* 6 0 1 0 0 2 3 15 0 3 20 10 6 76
Total 11814 530 705 191 1244 1880 6264 4695 236 166 503 425 400 2965

*NT-National Tribunal
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Contractor workers

3641. SHRI SHYAMAL CHAKRABORTY : Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) the total number of contractor workers working in various industrial and commercial

sectors in the country, public and private sector separately;

(b) the percentage of contractor workers out of total work force in the organised industries

in the country; and
(c) the average earning of each contract labourer and the benefit enjoyed by them?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) and (b) The Central Government is the appropriate Government for
establishments falling under the authority of the Central Government and also a few Central Public
Sector Undertakings. State Government is the appropriate Government for most of the Central Public
Sector Undertakings, establishment falling under State Sphere and Private Sectors. The number of
contract labourers engaged by the licensed contractors in the Central Sphere establishments for the
year 2008-2009 is 13,77,610. However, as the Ministry of Labour & Employment does not maintain
the data of contract workers relating to the establishments falling under the State Sphere out of total
work force, the percentage of contract workers out of total work force in the organised industries in

the country cannot be provided.

(c) The earning of each contract labour varies vastly from place to place as also according
to nature of work and contractual arrangement. Hence, it is not possible to indicate average earning

of each contract labour at the national level.
Rehabilitation of bonded child labourers

3642. SHRI RAM DAS AGARWAL: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) the number of children including bonded child labourers identified, rescued and
rehabilitated from various sectors during each of the last three years and the current year, State-

wise, till date;

(b) the number of cases registered and action taken against the guilty during the said

period, State-wise and year-wise, till date;

(c) whether Government has taken any steps to eradicate and rehabilitate the rescued
children, particularly in the 'beedi', 'carpet’ and 'bangle industries’ and to ensure that stringent

punishment is given to the guilty persons; and
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(d) if so, the details thereof, till date?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) The Child Labour (Prohibition & Regulation) Act, 1986 prohibits employment
of children below the age of 14 years in 16 Occupations and 65 Processes which include bidi industry.
The Bonded Labour System (Abolition) Act, 1976 does not distinguish between Child Bonded
Labour and Adult Bonded Labour. The number of child labourers rescued and rehabilitated during
the last three years and current year is enclosed as Statement-I (see below). The number of bonded
labourers Including children rescued during the same period is enclosed as Statement-Il (See

below).

(b) As per the information available, State-wise and year-wise details of prosecutions

launched and convictions obtained during last three years is enclosed as Statement-lll (See below).

(c) and (d) Employment of children below the age of 14 years is prohibited under the Child
Labour (Prohibition & Regulation) Act, 1986. State/UT Governments are the appropriate
governments for enforcement of the provision of these acts in the states sphere. As and when any

violation is detected, action is taken according to law.

For the rehabilitation of the rescued children, the Government's National Child Labour Project
(NCLP) Scheme is operational in 266 districts of the country. Under the scheme, children withdrawn
from work including beedi, carpet and bangle industries are enrolled in the special schools, when
they are provided with bridge education, vocational training, nutrition, stipend, health care etc. and

mainstreamed into formal education system.
Statement-/

State-wise and year-wise details of children mainstreamed as per

the information received from State Governments

Names of States 2006-07 2007-08 2008-09 2009-10
1 2 3 4 5
Andhra Pradesh 41,841 9,867 2,714 11,739
Bihar 1,151 NA NA 1893
Chhattisgarh 1436 899 961 36
Jharkhand 90 NA NA 1977
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1 2 3 4 5
Karnataka 2079 2801 365 1622
Madhya Pradesh 3329 NA 100 5000
Maharashtra 600 146 126 1800
Orissa 5793 2279 1786 9059
Rajasthan 982 NA 4094 1000
Tamil Nadu 10151 8432 2929 1641
Uttar Pradesh 2705 591 18423 1330
West Bengal 1456 120 1458 6500
Punjab 1203 460 428 241
GRAND TOTAL : 72,816 30,915 33,384 43,838
Statement-I/
State-wise and year-wise details of Bonded labour rescued and rehabilitated
Year Bihar Madhya Haryana Uttar West Total
Pradesh Pradesh Bengal
2006-07 - - - 104 93 197
2007-08 150 192 9 277 88 716
2008-09 409 - - 80 54 543
2009-10 264 - - 100 - 364
Statement-1l|
State-wise & year-wise details of Prosecutions and Convictions
Name of State /UT Prosecutions Convictions
2006-07 2007-08 2008-09  2006-07 2007-08 2008-09
1 2 3 4 5 6 7
1 Andmn & Nico I. U.T. 0 0 - 0 0 -
2 Andhra Pradesh 9128 3104 386 0 116 135
3 Arunachal Pradesh 3 - - - - -
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1 2 3 4 5 6 7
4  Assam 0 0 - 0 1 -
5 Bihar 284 - - 0 - -
6 Chandigarh U.T. 0 8 7 0 2 -
7 Chhattisgarh 19 - - 0 - -
8 Dadra & Nagar H. U.T. 0 - - 0 - -
9 Daman & Diu U.T. 0 0 - 0 - -
10 Delhi U.T. 187 274 - 29 8 -
11 Goa - - - - - -
12 Gujarat 270 233 328 270 36 M
13 Haryana 0 2510 3 308

14 Himachal Pradesh 0 3 0 0 1 0
15 Jammu & Kashmir 60 61 41 1 1 25
16 Jharkhand 4 0 -

17 Karnataka 3235 473 121 170 0 17
18 Kerala 1 1 - 0 3 -
19 Lakshadweep U.T. 0 0 0

20 Madhya Pradesh 150 58 25 5 14 7
21 Maharashtra 54 23 7 0 -
22 Manipur 0 0 0 0 0 0
23 Meghalaya 0 0 0 0 -
24 Mizoram 0 0 0 0 0 0
25 Nagaland 0 - 0 - -
26 Orissa 73 145 22 0 2
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27 Pondicherry U.T. 0 0 - 0 0 -
28 Punjab 129 176 - 23 46 -
29 Rajasthan 22 26 9 26 15 2
30 Sikkim 0 0 0 0 0 0
31 Tamil Nadu 603 218 - 434 295 -
32 Tripura 0 0 - 0 0 -
33 Uttar Pradesh 17 548 - 19 46
34 Uttarakhand 0 - 6 0 0 0
35 West Bengal 7 2 0 0 0
TOTAL : 14346 7863 945 987 904 197

Housing schemes for beedi workers in A.P.

3643. SHRI M.V. MYSURA REDDY: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) the details of housing schemes being implemented for beedi workers in Andhra

Pradesh, particularly in Telangana region during the last three years;

(b) the number of workers got benefit of housing in Andhra Pradesh during the last three

years, year-wise; and

(c) the details of financial assistance sanctioned and released for construction of houses in

Andhra Pradesh during the last three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) to (c) Central subsidy of Rs. 40,000/~ per worker per house is granted to a
Beedi worker for construction of a house, who has completed at least one year service having
monthly family income not exceeding Rs. 6,500/-, under the Revised Integrated Housing Scheme
(RIHS), 2007 for Beedi Workers. All Beedi workers, including workers in Telangana region, may avail
benefits under the scheme. Year-wise number of workers benefited, financial assistance sanctioned
and subsidy released for construction of houses in Andhra Pradesh during the last three years is as

per enclosed statement.
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Statement

Year-wise & district-wise number of beedi workers benefited, financial
assistance sanctioned & released to the Andhra Pradesh Government
during the last three years under revised Integrated Housing Scheme, 2007

(Rs. in lakhs)

Name of 2007-08 2008-09 2009-10
District No. of Subsidy No. of Subsidy No. of Subsidy
workers Sanctioned workers Sanctioned workers Sanctioned
benefited & Released benefited & Released  benefited & Released
(Rs. in Lakh) (Rs. in Lakh) (Rs. in Lakh)
Karimnagar 2313 462.60 1109 221.80 90 18.00
Warangal 480 96.00 408 81.60 214 42.80
Medak Nil Nil 147 29.40 482 96.40
Adilabad 1285 257.00 3419 683.80 2518 503.60
Nizamabad 1652 330.40 1920 384.00 639 127.80
Nellore Nil Nil 88 17.60 Nil Nil
Mahaboobnagar  Nil Nil 984 196.80 Nil Nil
Nalgonda 132 26.40 481 96.20 Nil Nil
Kurnool 817 163.40 500 100.00 Nil Nil
TOTAL : 6679 1335.80 9056 1811.20 3943 788.60

Appointments in National Wage Board for print media

3644. SHRI R.C. SINGH: Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) the details of the appointments made for the National Wage Board for Print Media by
way of re-employment of the retired employees, deputation basis etc.;

(b) whether it is a fact that the Finance Ministry had instructed this Ministry to make the
appointments only on deputation; and

(c) if so, the reasons for making some appointments in the Board in violation of the existing
rules?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) Details of appointments made in the Wage Boards for working journalists and
non-journalist newspaper employees is enclosed as Statement (See below).

(b) No, Sir.

(c) Does not arise.
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Statement

Details of staff appointed in the wage board for working journalists

and non-journalists newspaper employees

SI. No. Name of the Post No. of Post Name of the incumbent Nature of Employment
1 2 3 4 5
1 Chairman 1 Justice (Retired) G.R. Majithia Re-Employment
2 Member Secretary 1 Sh. K.M. Sahni Re-Employment (Present tenure completed
on 24.01.2010 and extension of tenure is
under consideration of the Government )
3 Assessor 1 Dr. Harcharan Singh, DDG, Additional Charge
M/o Labour and Employment
has been given additional
charge of the post.
4-5 Director/Deputy Secretary 2 1. Sh. H.C. Gaur Re-Employment
2. Sh. C.A. Bhaskaran Re-Employment
6-7 Sr. PPS 2 1.Sh. D.P. Sehrawat: Re-Employment
2.Sh. C.P. Sundaran Re-Employment
8 Administrative Officer 1 Sh. M. Ray Chaudhury Deputation
9 Research Officer 1 Sh. S.K. Seth Re-Employment
10 Section Officer 1 Sh. Sagar Chand Re-Employment

153



2

4

5

PS to Assessor
Investigator Gr.| /
Economic Officer
Stenographer Grade -C
u.b.C.

L.D.C.

Driver

Sh. Sohan Swarup

1. Sh. Hari Singh

2 Sh. Bhupinder Kumar
Sh. N.K. Bhardwaj
vacant

Sh. Darshan Kumar

1. Sh. Munna Singh,
on contract basis

2. Sh. Krishan Sharma

Re-Employment
Re-Employment
Re-Employment
Re-Employment
N.A.

Deputation

Re-Employment (Ex-Servicemen on
contact basis)

On contract basis (out sourced)
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ESIC hospitals in Orissa

13645. SHRI RUDRA NARAYAN PANY: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) the number of hospitals and dispensaries being run by Employees State Insurance
Corporation (ESIC) in Orissa;

(b) whether it is a fact that many of them will be closed now;
(c) if so, the reasons therefor;
(d) whether it will cause loss to the workers;

(e) whether any proposal of opening hospitals and dispensaries at new places is pending;

and
(f)  ifso, thelist of these hospitals and dispensaries?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) Out of six hospitals and 51 dispensaries functioning in Orissa, only one

hospital at Rourkela is being run by the Employees' State Insurance Corporation directly.
(b) to (d) No such proposal is before the Employees' State Insurance Corporation.

(e) and (f) There is no proposal pending with the Employees' State Insurance Corporation for

opening of hospitals and dispensaries in the State of Orissa.
Report on employment and unemployment rate

3646. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether his Ministry has the latest report of Employment and Unemployment rate and

situation in India; and

(b) how many persons have lost their jobs because of slow down in economy and how

many of them have got back the jobs after the position improved ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) Reliable estimates of employment and unemployment are obtained through
quinquennial labour force surveys conducted by National Sample Survey Organisation. Last such
survey was conducted during 2004-05. The next survey (66th round) is currently in progress from

July, 2009 and will be completed in June, 2010. The results of the survey are expected during 2011.

tOriginal notice of the question was received in Hindi.
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(a) No comprehensive study/survey has been conducted to evaluate the impact of
economic slowdown on employment in India. However, Labour Bureau, an organization under the
Ministry of Labour and Employment has conducted quarterly sample surveys in quick succession
starting from quarter October-December, 2008 and five surveys have been completed so far. By
comparing the results of different quarters of the survey reports, it has been observed that
employment declined by 4.91 lakh during the October-December 2008; and then increased by 2.76
lakh during January-March 2009, again declined by 1.31 lakh during April-June 2009, and then
increased by 4.97 lakh during the July-September, 2009 quarter and further increased by 6.38 lakh
during October-December, 2009 quarter. Thus, even on the basis of this small sample, estimated
employment in the selected sectors has experienced a net addition of 7.89 lakh during September,
2008 to December, 2009.

ESIC hospitals in the country

3647. SHRI SANTOSH BAGRODIA: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) the number of ESIC hospitals in the country indicating the details of the annual

enrolments in such hospitals for the last three years;
(b) the total sanctioned strength of doctors and paramedics in such hospitals;
(c) how many positions remain vacant among doctors and paramedics in these hospitals;

(d) whether it is a fact that most of the doctors and paramedics are working on

contract/ad-hoc/temporary basis in ESIC hospitals in Delhi;
(e) if so, the reasons therefor and what are their service conditions; and
(f) whether Government proposes to make regular appointments ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) As on 31.03.2010, ESI Corporation is running 23 hospitals in the country. The
annual enrolment in the hospitals during the last three years (OPD+Indoor+Casualty) is 39 lakhs,

38.4 lakhs & 48.7 lakhs respectively. Details are given in the enclosed Statement (Seebelow).

(b) The total sanctioned strength of doctors and Para-mecial staff as on 31.03.2010 in ESIC
hospitals is 2065 and 7524 respectively.

(c) The total vacancies as on 31.03.2010 in respect of doctors and para-medical are 588

and 2126 respectively.
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(d) and (e) No, Sir.

(f)  Recruitment of Doctors and para-medical staff is an ongoing process and ESI

Corporation is making regular appointments to fill up the vacancies.
Statement

Annual enrolment in ESIC hospitals during the last three years

Sl. No. Name of the Hospital 2006-07 2007-08 2008-09
1 2 3 4 5

1. Asramam, Kollam 104249 119445 163584
2. Ram Darbar, Chandigarh 139839 130969 154325
3. Beltola, Guwahati 156543 18321 25044
4. Udyog Mandal, Kerala 34529 25800 30750
5. Adityapur, Jharkhand - - 424
6. Bapu Nagar, Ahmedabad 347095 78388 311997
7. Basai Darapur, Delhi 642425 672126 715403
8. Jhilmil - Delhi 280597 298755 323688
9. Okhla - Delhi 353655 366496 376165
10. Rohini - Delhi 306174 367722 377008
1. Noida - U.P. 326297 359352 367887
12. Jaipur 109768 165693 191927
13. Nanda Nagar, Indore 89342 93579 122582
14. Joka, Kolkata 114106 137362 165843
15. Nacharam, Hyderabad 159762 141878 161520
16. Namkum, Ranchi 2152 3658 22453
17. Bharat Nagar, Ludhiana 1305621 174875 180791
18. K.K. Nagar, Chennai 261204 300622 354251
19. Rourkela 14657 2600 19502
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20. Bari Brahmana, Jammu 16700 16700 30417
21. Rajaji Nagar, Bangalore 212158 237030 281639
22. Phulwari Shariff, Bihar, Patna 41234 45000 52439
23. Andheri (E) Mumbai 117346 82511 82211
TOTAL 3900353 3838882 4872750

Organisation of Camps by ESIC in rural areas

3648. SHRI MOHD. ALI KHAN: Will the Minister of LABOUR AND EMPLOYMENT be pleased

to state:

(a) whether the ESIC is organizing camps for Healthier India especially in the rural areas like
SC/ST/BC areas in the Eleventh Plan;

(b) if so, the details thereof, year-wise and State-wise;
(c) the funds allocated and spent in this regard for the period; and
(d) the future action plan prepared with the foreign organisations in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) to (d) The Employees' State Insurance Corporation is providing medical care
facilities to insured persons and their families who are covered under the ESI Act through the
hospitals and dispensaries in the areas where the ESI Scheme is implemented. Health camps are
organized in the ESI hospitals and dispensaries and at the workplaces where the insured persons are
concentrated. The ESI Corporation does not organize health camps in rural areas like
SC/ST/Backward Areas covered under the Eleventh Plan.

Implementation of Employment and Welfare Cess Acts in Gujarat

3649. SHRI NATUJI HALAJI THAKOR: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether in Vadodara, Rajkot and Surat city, the Building and other Construction
Workers (Regulation and Employment Service Condition) Act, 1996 and Building and other

Construction Workers Welfare Cess Act, 1996 have not been implemented by local authority;

(b) whether Supreme Court has given any direction to Central Government and State

Governments for implementation of these Acts;
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(c) whether it is a fact that some States have collected cess but construction workers are
not getting the benefit of the schemes and there is no infrastructure for the registration of the

workers; and
(d) the reasons for not implementing the legislation by Government ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) The main responsibility for implementing the Building and Other Construction
Workers (Regulation of Employment and Conditions of Service) Act, 1996 and Building and Other
Construction Workers Welfare Cess Act, 1996 lies with the State Governments. The States have to
frame and notify Rules, constitute Advisory Committees/Expert Committees, appoint various
authorities for registration of workers, cess collection, Inspection and Appealing Authority and
constitute State Welfare Boards to frame and implement various welfare schemes in pursuance of the
said Acts. The Government of Gujarat has notified Rules, constituted Advisory Committee, notified
implementing/cess collecting authority and constituted State Welfare Board. These would apply to

building and other construction workers in Vadodara, Rajkot and Surat as well.

(b) The Supreme Court, in the Writ Petition (Civil) No. 318 of 2006 -National Compaign
Committee, C. L., Labour verses Union of India and Others has given directions to the State
Governments for taking certain measures for ensuring effective implementation of the Acts. The
Hon'ble Court has directed State Governments to file responses and compliance report in this

regard.

(c) and (d) The States are at various stages of implementation of these Acts. As on
31.12.2009, 33 States/UTs have notified Rules under the Act, 30 have constituted Welfare Boards, 31
have notified implementing/cess collecting authorities, 27 have constituted State Advisory
Committees and 16 have formulated the welfare schemes. As per the information received from the
States, so far 56.70 lakh workers have been registered with the Welfare Boards, the States have

collected Rs. 2435.49 crore as cess and spent Rs. 683.22 crore as on 31.12.2009.
Exploitation of casual and contractual workers in oil sector

3650. SHRI NATUJI HALAJI THAKOR: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether Government is aware about exploitation of casual workers, contractual labours
etc. in oil sector in general and by ONGC particularly in Vadodara, Surat, Bharuch and Mehsana of

Guijarat;

(b) how much time Government to take to issue notification protecting minimum wages in

oil sector; and
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(c) the other sectors where minimum wages are yet to be fixed ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): (a) Yes. As and when complaints and industrial disputes are received from the
workmen or union, the same are dealt with by the Officers of the Chief Labour Commissioner
(Central) as per the relevant provisions of the law and brought to logical conclusion by providing
appropriate relief to the workmen. Besides, regular inspections are conducted by the officers under
various labour laws from time to time and follow up actions are taken as per procedure. The details of
complaints and industrial disputes received and handled and the inspections conducted during the
last 2 years in Oil Sector/ONGC in the Ahmadabad region (which comprises Vadodara, Mehasana
and Bharauch) are given in the enclosed Statement-I (See below).

(b) No minimum rates of wages have been fixed by Government specifically for Oil Sector.
However, the minimum rates fixed by the Government in the scheduled employment of building and
construction of roads, employment in security service, sweeping and cleaning etc. are also
applicable to the scheduled employment in Oil Sector.

(c) The Central Government has fixed minimum wages under the Minimum Wages Act, 1948
for 46 scheduled employment as per enclosed Statement-II.

Statement-I

Details of complaints and industrial disputes received and handled
and the inspection conducted during last two years in oil sector/
ONGC in Ahmedabad Region

(A) Complaints handled in respect of contract labour
Qil Sector (other than ONGC)

Year Number of individual complaints
BF Received Total Disposed Monetary No. Pending
off Relief of
involved workmen
benefited
2008 05 08 13 08 0 41 05
2009 05 10 15 10 1,74,000.00 196 05
B. ONGC Ltd.
Year Number of individual complaints
BF Received Total Disposed Monetary No. Pending
off Relief of
involved workmen
benefited
2008 02 14 16 09 6800 66 07
2009 07 07 14 01 0 0 13
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(B). Industrial disputes handled in respect of contact labour
Oil Sector (other than ONGC)

Year Number of industrial disputes handled

BF Received Total Disposedof by way ofMonetary No. of Pending
relief workmen
MOS ROC FOC OD involved  benefited

2008 04 10 14 06 5 0 0 3323651.00 260 03
2009 03 17 20 10 02 0 0 2417245.00 264 08
B. ONGC Ltd.
Year Number of industrial disputes handled
BF Received Total Disposedof by way ofMonetary  No of Pending
relief workmen
MOS ROC FOC oD involved  benefited
2008 27 47 74 06 06 07 05 59,00,000.00 903 50
2009 50 10 60 05 04 25 02 2,21,79,102.00 2402 24
(C) No. of Inspections conducted under different labour laws
(a) Oil Sector (other than ONGC)
Year  No. of inspection conducted (enaotment Follow up Monetary relief
wise)/ irregularities detected action and
provided/ No. of Present status workmen involved
Enactment No. of Insp. Irreg.
2008 CL(R&A) Act 190 3551 Filed 102 court
Rs. 98787.00/257
MW Act 86 993 cases, and verification
E.R. Act 26 26 conducted in
BOCW (RE&CS Act)91 1455 112 cases
PW (Mines) 08 88
2009 CL(R&A) Act 162 1665 Filed 36 court Rs. 10,16,864.00/2163
MW Act 218 4493 cases, and verification
E.R. Act 46 46 conducted in 129
BOCW (RE&CS Act) 51 1069 cases
PW (Mines) 02 46
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(b) ONGC Ltd.

Year  No. of inspection conducted (enactment Follow up Monetary relief
wise)/ irregularities detected actionand  provided/ No. of
Present status workmen involved
2008 Enactment No. of Insp. Irreg.
CL(R&A) Act 49 992 Filed 40 court Rs. 4,16,878.00/193
MW Act 26 464 cases, and
E.R. Act 06 06 verification
BOCW (RE&CS Act) 02 52 conducted in
PW (Mines) 07 77 48 cases
2009 CL(R&A) Act 83 1399 Filed 31 court Rs. 13,99,256.00/958
MW Act 48 2078 cases, and
E.R. Act 08 08 verification
BOCW (RE&CS Act) 07 151 conducted in
PW (Mines) 13 187 87 cases
Statement-1/

Scheduled Employment for which Central Government has fixed

Minimum Wages under the Minimum Wages Act, 1948

Sl.No. Name of Employment

1 2

1 Agriculture

2 Construction /Maintenance of Roads and Building operations
3 Maintenance of buildings

4 Construction and Maintenance of Runways
5 Gypsum mines

6 Baryies mines

7 Bauxite mines

8 Manganese mines

9 China clay mines

10 Kyanite mines

1 Copper mines
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12

13

14

15

16

17

18

19

20

21

22

23

24

25

26

27

28

29

30

31

32

33

34

35

36

37

38

39

40

Clay mines

Stone mines

White Clay mines

Ochre mines

Fire Clay mines

Steatitie ( Soapstone and Talc) mines
Asbestos mines

Chromite mines

Quartzite mines

Quartz mines

Silica mines

Magnesite mines

Graphite mines

Felspar mines

Red oxide mines

Laterite mines

Dolmite mines

Iron Ore mines

Granite mines

Wolfram mines

Magnetite mines

Rock phosphate mines
Hematite mines

Marble and Calcite mines
Uranium mines

Mica mines

Employment in Lignite mines
Employment in Gravel Mines

Employment in the Slate mines
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41 Employment in laying down of underground electric, wireless, radio,
television, telephone, telegraph and overseas communication cables and
similar other underground cabling electric lines, water supply lines and

sewerage pipe lines.

42 Loading, Unloading in Railway Goods shed.
43 Ash Pit Clearing in Railways.

44 Stone Breaking and Stone Crushing

45 Security Services.

46 Sweeping and Cleaning.

Upgradation of State Highways into National Highways

3651. SHRI KUMAR DEEPAK DAS: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) the total cost of upgradation of State Highways into National Highways during the last

four years, State-wise details thereof;

(b) the details of upgradation of State Highways in Assam into National Highways during

these years;

(c) whether there are any future plans of upgradation of such roads in Assam during 2010-
2012;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N.SINGH): (a) No separate provision of funds for upgradation of State Highways into National

Highways is made.
(b) No new National Highways in Assam has been declared during last four years.

(c) to (&) Expansion of National Highway network is a continuous process and declaration of
new National Highway is taken up from time to time depending upon, requirement of connectivity,

inter-se priority and availability of funds.
Expending highway projects in naxal dominated areas

3652. MS. SUSHILA TIRIYA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:
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(a) whether it is a fact that Government had decided for infrastructure development in the

core naxalites dominated areas;
(b) if so, the details thereof; and
(c) whether the major highway projects will be expedited?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N.SINGH): (a) Yes, Sir.

(b) The Government has approved scheme for development of 1202 km of National
Highways and 4363 km of State Roads in Left Wing Extremism (LWE) affected areas of 34 Districts in
eight States at an estimated cost of Rs. 7300 crore for implementation in a phased manner during the

next three years.
(c) Yes,Sir.

Profit earned by NHAI on Delhi-Gurgaon Express Highway
13653. SHRI RAVI SHANKAR PRASAD:
SHRI SHIVANAND TIWARI:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that due to increase in the volume of traffic on the Delhi-Gurgaon
Express Highway and the constant rise in Wholesale Price Index, the National Highway Authority of

India is constantly earning profits by increasing toll tax every 1st of April;
(b) if so, the reaction of Government thereto; and

(c) whether it is also a fact that this exercise will yield more amount being recovered from

users than the cost of construction of the project?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N.SINGH): (a) and (b) As per the Concession Agreement the user fee shall be revised at the
beginning of the each financial year w.e.f. 1st April based on Wholesale Price Index (WPI) published
by the Government of India. There is a provision that the fee realized by the Concessionaire for
vehicles in excess of 1,30,000 PCU/day at any toll plaza shall be shared equally between NHAI and
the Concessionaire. The fee to be shared between NHAI and the Concessionaire shall be computed

for each toll plaza and paid by the Concessionaire to NHAI on a monthly basis.

tOriginal notice of the question was received in Hindi.
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(c) As per the concession agreement user fee from the users will be charged for the

duration of the concession period and not till the recovery of the construction cost.

Additional Bridge over the river Narmada at Zadeshwar
3654. SHRI VIJAYKUMAR RUPANI:
SHRI KANJIBHAI PATEL :
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that the six lane traffic between Vadodara and Bharuch, particularly
commercial vehicles, has to cross Narmada River on a two lane bridge and this is resulting in long
queues and jams;

(b) if so, whether Government is considering to construct an additional bridge over the River
Narmada at Zadeshwar; and

(c) if so, the time by which the action will be taken?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N.SINGH): (a) and (b) Yes, Sir.

(c) Action has already been taken to have the Detailed Project Report for the bridge
prepared.

Delay in construction of highways due to naxal violence

3655. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that ambitious projects of constructing two lane highways in many
States have suffered a jolt due to the naxal activities;

(b) if so, the details of such projects, State-wise, which have been delayed or stopped due

to naxal activities; and

(c) what steps Government have taken or proposes to take to give security to contractors in
naxal-prone areas?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N.SINGH): (a) No, Sir.

(b) Does not arise.

(c) State Government agencies have prioritized construction of roads under Left Wing
Extremism Areas depending on their ability to provide enough security during the entire construction

period.
Extension of Vadodara-Ahmedabad expressway upto Rajkot and Mumbai

3656. SHRI NATUJI HALAJI THAKOR: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:
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(a) whether his Ministry has any proposal under consideration for extension of Vadodara-

Ahmedabad Expressway upto Rajkot and from Rajkot to Mumbai;
(b) if so, the details of final approval of consideration of proposal in the recent past;
(c)  whether the alignment of Rajkot-Mumbai Expressway has been finalized; and
(d) if so, by when the said project is likely to be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N.SINGH): (a) No, Sir.

(b) to (d) Do not arise.
Encroachment of Tiger Reserve by Golden Quadrilateral project

3657. SHRI KALRAJ MISHRA : Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether the Golden Quadrilateral Project threatens encroachment of Tiger Reserve

especially the Pench Tiger Reserve;
(b) if so, the details of such encroachments; and
(c) the steps taken and proposed to be taken to avoid and avert such encroachments ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N.SINGH): (a) No, Sir.

(b) and (c) Do not arise.

Highway projects held up due to delay in land acquisition
3658. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether many highway projects have been held up due to delay in acquiring land,

arbitration cases and court cases;
(b) if so, the statistics thereof;

(c) the per cent of highway projects suffer cost overruns and time overruns and losses

thereof; and

(d) the observations of World Bank regarding tardy pace of development of highways in
India?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N.SINGH): (a) and (b) 123 projects currently under implementation are delayed. Projects are
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delayed mainly due to delays in land acquisition, shifting of utilities, non-availability of environmental,

forest railway clearances as well as legal disputes including arbitration.

(¢) Out of 230 projects completed by NHAI so far 172 (74.8 %) projects have been
delayed. As regards cost overruns, the Engineering Procurement Construction (EPC) contracts
provide for variation and payment of escalation including escalation on extended completion period,

where extension of time is granted due to delays not attributable to the contractors.

(d) There is no specific observation of World Bank regarding tardy pace of development of
highways in India. However, the World Bank in its report of November, 2008 observed based on
analysis carried out for some ongoing and completed National Highways and State Highways
projects that about 29 % of contracts were completed with 25 % time extension, about 15 %
contracts were completed up to 50 % time extension and about 56 % were completed with time

extension of more than 50 % of the original contract period.

Ground for revision of Toll Tax of NH-8
13659. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that the revised rates of toll tax for users of Gurgaon-Delni Express

Highways 8, has been declared for the financial year 2010-11;
(b) if so, the rate of toll to be collected now from each category of vehicles;
(c) whether the ground to revise these rates is fixed;
(d) if so, the details of grounds; and
(e) the basis of deciding these grounds?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N.SINGH): (a) Yes, Sir.

(b) The rates of user fee to be collected from various categories of vehicles from 01.04.2010

up to 31.03.2011 are enclosed as Statement (See below).

(c) to (e) Yes, Sir. As per the concession agreement the user fee rates are to be revised every
year with effect from 1st April based on Wholesale Price Index (WPI) published by Government of

India.

tOriginal notice of the question was received in Hindi.
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Rates of user fee to be collected from various categories of vehicles

Statement

SI.  Category of

Rate of fee per vehicle per trip (in Rupees)

No. Vehicle For vehicles going For Vehicles crossing the For vehicles crossing the Toll
to IGI Airport Toll plaza at Border only Plaza at km 42 only
Base Revised Discounted Base Revised Discounted Base Revised Discounted
rate rates rate rates rate rates
for local for local for local
traffic traffic traffic
1 Truck, 2 axle 30 39 26 45 58 39 57 74 49
2 Bus, 2 axle 30 39 26 45 58 39 57 74 49
3 Mini bus 15 20 13 22 29 19 28 36 24
4 Lightcommercial vehicle 15 20 13 22 29 19 28 36 24
5 Car (Personal) 10 13 6 15 20 10 19 25 12
Car (Commercial) 10 13 9 15 20 13 19 25 16
6 Multi axle vehicle 30 39 26 45 58 39 57 74 49
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Removal of Billboards by NHAI

3660. SHRI SYED AZEEZ PASHA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) whether NHAI has removed 146 Billboards displaying various pictures along and on the

highways;
(b) what was the cost of ordering the full lot of 1488 Billboards;
(c) what was the cost of the 146 Billboards erected and dismantled by NHAI;

(d) whether Government has sought any advice or proposal on what to do with the entire lot
of 1488 Billboards; and

(e) the reasons for initiating such schemes and costly exercise?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (e) No Sir. However, NHAI has issued the circular dated 05.11.2009 to all its
Project Directors that the display boards will be put up at the cost of concessionaire/contractor and
NHAI may not incur any expenditure on this account. Therefore, there was no financial implication to
the State Exchequer. The display boards will provide information to the people regarding the projects
being implemented by National Highways Authority of India. The display boards will have the
information like name of project, name of concessionaire/ contractor, name of supervision engineer,
date of start of project, date of completion, cost of project, name of the Project Director and also in

case of complaint, contact number of the Project Director along with the mobile number.
Footover bridges on NHs

3661. SHRIMATI VIPLOVE THAKUR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) the State-wise details of footover bridges on National Highways in various States in the

country;

(b) whether Government has provided/proposes to provide financial assistance for the
construction and maintenance of footover bridges on National Highways in various States,

particularly in Himachal Pradesh; and

(c) if s0, the details thereof during each of the last three years and the current year, National

Highway-wise ?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Details of foot overbridges constructed on National Highways in various States

in the country are enclosed as Statement (See below)

(b) and (c) No separate financial assistance is made for construction and maintenance of foot
overbridges on National Highways in various States including Himachal Pradesh. The funds for
construction and maintenance of foot overbridges is to be met out from overall allocation made for

National Highways in various States.
Statement

Details of foot overbridges already constructed on
National Highways in various States.

Sl.No. Name of the State Number of foot overbridges
1. Andhra Pradesh 7
2. Bihar 1
3. Delhi 2
4. Guijarat 3
5. Haryana 5
6. Kerala 1
7. Karnataka 1
8. Maharashtra 3
9. Rajasthan 3
10. Tamil Nadu 2

Renumbering of NHs

3662. SHRI Y.P. TRIVEDI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government is planning all National Highways (NHs) across the country to be

renumbered; and
(b) if so, why Government feel to do so and the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) The National Highways (NHs) in the country have been numbered as

NH-1to NH-236 series with some of the NHs having suffixes such as A, B, C and so on. This system

171



of numbering of NHs did not enable appreciation of relative locations of the NHs or their orientations.
Accordingly, the Government has recently revised the numbering system of NHs duly considering the
best practices followed World-wide. The modified numbering system of NHs enables a better
appreciation of the relative locations of the NHs as well as their broad orientations as a systematic

pattern of their numbering has been adopted.
Central Road Fund for Jharkhand

3663. MS. MABEL REBELLO: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) how much Central Road Fund of Jharkhand is lying with his Ministry as on date
indicating the details of collection and expenditure for the last three years, project-wise and year

wise; and

(b) whether Government has changed the regulations for use of these funds; if so, the

details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Central Road Fund is governed by the Central Road Fund Act, 2000 (54 of
2000) and disbursement / release of funds under CRF to State Government is done as per the CRF
(State Roads) Rules, 2007. Total allocation to the State of Jharkhand since 2000-01 till 2009-10 is
Rs. 256.69 crore against which an amount of Rs.144.26 crore has been released and Rs.131.68 crore
utilized on 23 sanctioned works amounting to Rs. 266.73 crore. The unspent balance till date is thus

Rs. 112.43 crore. The allocation and release during the last three years are as under:

Year Allocation Release
(Rs. in Crore) (Rs. in Crore)
2007-2008 35.37 17.02
2008-2009 34.85 38.47
2009-2010 39.44 32.64
(b) No, Sir.

Maintenance of NHS in LWE effected districts

3664. MS. MABEL REBELLO: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government has any special provision to maintain National Highway roads

specially in Left Wing Extremist (LWE) effected districts; and
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(b) if s0, the details thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Maintenance and Repair of National Highways is a continuous process
for which, funds are allocated under Maintenance and Repair (M&R). All the National Highways
including those in Left Wing Extremist (LWE) affected districts are being maintained in traffic worthy

condition within the available funds.
Rapid increase in multi tyred trucks

13665. SHRI VEER PAL SINGH YADAV: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that the number of 10, 20, 22 tyred trucks is increasing rapidly in

India;
(b) the number of such trucks of which permits are issued by Government each year;
(c) the State-wise details of such trucks;

(d) whether Government is aware that traffic management is thrown out of the gear due to

such trucks every year;
(e) whether Government is taking any measure to check it; and
(f)  if so, the details thereof and by when?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADEV S. KHANDELA): (a) to (c) Registration of motor vehicles including multi-tyred trucks
and issuance of permits are the responsibility of the States. No separate data on number of

registered trucks and permits issued, based on the number of tyres is maintained in the Ministry.

(d) to (f) Regulation of vehicular traffic is the responsibility of the respective State
Governments. The State Governments need to take effective measures such as ensuring lane
discipline, deployment of quick response team to tow away break down vehicles etc. to ensure

smooth flow of traffic on the roads.
Development of NHs in NE region through PPP mode

3666. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be please to state:

tOriginal notice of the question was received in Hindi.
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(a) whether there is any proposal in North Eastern region to execute development works on

National Highways/sections of National Highways through PPP mode; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Fifteen stretches of various National Highways in North Eastern region
have been proposed to be developed under PPP mode under the Special Accelerated Road
Development Programme for North East (SARDP-NE) and National Highway Development

Programme Ill (NHDP-III). The details of the NH section are given in the enclosed Statement.
Statement

Details of stretches proposed to be developed under PPP mode

SI. No. Stretch of National Highway Length (km) Agency

1 2 3 4

1 4-laning of Jorabat-Shillong section of NH-40. 62 NHAI

2 Construction of 2-lane Shillong Bypass 50 NHAI

3 4-laning from km. 278.58 to km 315.05 of NH-37 37 Mo RT&H
4 4-laning from km 0.0 to 18.0 of NH-37A 18 Mo RT&H

including construction of additional bridge,
rehabilitation of existing bridge and approaches

of both bridges over river Brahmaputra

5 New 4-lane bridge over Jiabharali river, protection 18 Mo RT&H
works and new 4-lane highway connecting
NH-37A and NH-52

6 Four lane bridge along with 4-lane connecting 28 Mo RT&H

roads from Gohpur to Numaligarh

7 4-laning of NH-37 from Demow to Dibrugarh 46 NHAI
8 4-laning of NH-37 from Numaligarh to Jorhat 51 NHAI
9 4-laning of NH-37 from Jorhat to Demow 81 NHAI
10 4-laning of NH-39 from Dimapur to Kohima 81 NHAI

including Dimapur and Kohima bypass
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1 2 3 4

1 Nechipu - Hoj road NH 229 via Sagalee 31 Mo RT&H
12 Potin - Pangin NH 229 407 Mo RT&H
13 Pasighat - Mahadevpur NH 52 (i) Major bridge 30 Mo RT&H

of Debang valley, connecting roads with
option of realignment from Digaru to Chowkham

involving major bridge at Alubarighat

14 Missing bridge and its approach between 28 Mo RT&H
Dhola and Sadia ghats on NH 37

15 2-laning with paved shoulders of Jowai - 104 NHAI

Ratacherra section of NH-44 in Meghalaya

TOTAL 1352

Priority of roads in J&K and North East

3667. SHRI G.N. RATANPURI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether it is a fact that Government has decided to give priority to building of roads and

connectivity in J&K and North East during the Twelfth Plan;
(b) if so, what blueprint has been prepared in this regard and the details thereof; and

(c) how much money was allocated and actually spent in road sector during the Eleventh
Five Year Plan, how much is envisaged for remaining two years of Eleventh Plan and the projections

for Twelfth Plan, State-wise details thereof, including J &K?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (c) This Ministry is primarily responsible for development and maintenance of
National Highways (NHs) and it gives priority for the same for the entire country including the State of
Jammu & Kashmir @] & K) and the States in North East region. It is still premature to prepare any
proposal for the Twelfth Five Year Plan (2012-17).

The Eleventh five Year Plan inter-alia stipulates to provide the budgetary support of Rs.
69,569.65 crore at 2006-07 prices (Rs. 78,684.91 crore at current prices) for development of NHs
including the Special Accelerated Road Development Programme for the North East (SARDP-NE).
In addition the sector is expected to generate Internal and Extra Budgetary Resources (IEBR)
amounting to Rs. 34,829 crore. As against this, the details of the budgetary allocations made so far
during the Eleventh Five Year Plan (i.e. 2007-08, 2008-09 and 2009-10) and expenditures incurred /

funds released are as follows :-
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(Amount in Rs. Crore)

Year Allocations (Budget Estimate) Expenditure
Budgetary IEBR Total Budgetary IEBR Total
sources sources

2007-08 12066.07 2090 14156.07 12094.08 305.18 12399.26
2008-09 12871.26 4100 16971.26 13013 1630.74  14643.74
2009-10 14078.00 5000 19078 13423.93* 1273.26®  14697.19*
TOTAL 39015.33 11190 50205.33 38531.01 3209.18  41740.19
* Provisional

The budget for the year 2010-11is not yet approved by the Government.

The State-wise details of the allocations and expenditure for development of NHs including
SARDP-NE are enclosed as Statement (See below). The State-wise allocations of funds are not
made for development of NHs entrusted with Border Roads Organization (BRO) and the National
Highways Authority of India (NHAI), which includes the State of J & K. However, the expenditure
incurred for development of NHs in the State of J & K during the above period are as follows :-

(Amount in Rs. Crore)

Name of State Expenditure incurred on development of NHs during the year
2007-08 2008-09 2009-10
(provisional)
Jammu & Kashmir 642.51 361.88 387.56
Statement

The State-wise details of the allocations and expenditure for development
of National Highways including Special Accelerated Road
Development Programme for the North East

(Amount in Rs. Crore)

SI. No. Name of State Allocation Expenditure/Release

2007-08 2008-09 2009-10 2007-08 2008-09 2009-10
(provisional)

1 2 3 4 5 6 7 8

1 Andhra Pradesh 82.43 192.97  269.13 65.40 81.59 196.38

2 Arunachal 6.00 1.10 10.00 8.29 5.65 1.10
Pradesh
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1 2 3 4 5 6 7 8

3 Assam 87.96 88.25 174.04 77.10 86.00 87.65
4 Bihar 96.82 104.02  296.93 106.17 90.28 95.02
5 Chandigarh 2.00 3.39 4.00 0.96 2.00 3.39

6 Chhattisgarh 42.19 67.42 78.76 36.19 40.15 65.74
7 Delhi 9.00 15.80 40.00 1.47 8.30 15.80
8 Goa 15.00 34.39 33.00 2.64 15.00 34.39
9 Gujarat 67.70 102.33  166.59 68.92 65.16 101.06
10 Haryana 81.25 103.23  135.00 64.00 81.24 103.23
1 Himachal Pradesh 57.00 76.21 78.00 39.44 57.00 76.21

12 Jharkhand 57.25 96.41 120.00 35.00 57.24 96.41
13 Karnataka 104.21 215.30  248.82 86.75 106.51 214.91
14 Kerala 58.48 72.53 123.53 54.44 50.10 73.20
15 Madhya Pradesh 80.88 110.14 157.09 91.71 76.40 98.35
16 Maharashtra 142.55 1956.18  290.95 159.30 144.79 196.87
17 Manipur 12.14 23.77 40.13 14.65 10.34 23.65
18 Meghalaya 22.87 51.60 60.79 24.31 22.33 50.77
19 Mizoram 15.00 13.55 28.00 15.53 15.00 13.55
20 Nagaland 12.00 30.60 40.00 11.81 10.20 30.60
21 Orissa 139.31  209.55  332.07 72.22 138.87 208.84
22 Puducherry 7.55 2.95 10.00 4.99 7.49 2.95

23 Punjab 85.95 156.77  173.78 74.69 85.47 156.77
24 Rajasthan 103.18  214.35  187.77 80.78 102.81 216.54
25 Tamil Nadu 94.03 133.77  208.85 79.40 94.48 131.96
26 Uttar Pradesh 135.87  223.51 388.74 101.36 132.50 222.20
27 Uttarakhand 41.30 112.40  162.67 52.86 38.98 112.29
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1 2 3 4 5 6 7 8

28 West Bengal 58.00 95.30 142.00 46.77 57.99 95.30

29 Andaman & - - 10.00 - - 0.00
Nicobar Islands

National Highways 10851.06 12566.47 11744.70 9066.24  10497.21 9017.96
Authority of India

(NHAD*
Border Roads 649.76  650.00  756.00  623.93  645.80 710.00
Organisation
(BRO)*
SARDP-NE* 710.00  1000.00 1200.00  698.02  643.72 667.60

*The State-wise allocations are not made.
Construction of Dandi heritage route in Gujarat

3668. SHRI KANJIBHAI PATEL: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether it is a fact that proposal of Government of Guijarat for construction of 'Dandi
Heritage' route (Phase-lIl) estimated to Rs. 2013 crore is pending with Government since August,
2009;

(b) if so, the status of the proposal; and

(c) whether amount of Rs. 2013 crore has been allocated for this project in the Budgetary
Provisions for the year 2010-117

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (c) Government had earlier proposed to construct Dandi-Heritage route to
National Highways Standards at an approximate cost of Rs. 2000 crore. However, this was not
considered for approval as the proposed development was not consistent with the ethos of Mahatma
Gandhi.

Development of Sarkhej-Gandhinagar NH 8C in Gujarat

3669. SHRI KANJIBHAI PATEL : Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Government of Guijarat has submitted a proposal of Rs. 47.72 crore for the
development of Sarkhej-Gandhinagar NH 8C;

(b) if so, whether this proposal has been considered by Government and by when the work
is likely to be started for widening it to six lane and construction of flyovers, etc.; and
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(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (c) Yes, Sir. The proposal could not be considered due to inter-se-priority
and non-availability of funds during the year 2009-10.

Land acquisition before awarding contracts by NHAI

3670. SHRI ANIL H. LAD: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether to prevent highway development work getting stalled midway, Government had

decided to complete land acquisition of at least 80 per cent of the land, before awarding a project;

(b) whether Government has decided not to push highway projects where land acquisition

is a problem and the States are not co-operating; and

(c) which are the States lagging behind in land acquisition proceedings for NHAI projects

and the extent of land acquisition still to be completed in each of these States?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) Yes, Sir.

(b) No, Sir.

(c) The land acquisition process involves several stages such as issue of notifications under
Section 3(A) and 3(D) of the NH Act, declaration of Award of compensation under section 3G, and
taking possession of the land subsequent to disbursement of compensation. The details regarding

the various stages of land acquisition in different states is enclosed as Statement.
Statement

Details regarding various stages of Land Acquisition in different States

SI.No. Name of State Total 3A 3D Land in 3A yet
Land required (Hec) (Hec) Possession to be
Notified
1 2 3 4 5 6 7
1 Andhra Pradesh 1781.00 310.00 298.00 1173 0.00
2 Bihar 4905.29 2135.29 412.00 2107 251.00
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1 2 3 4 5 6 7

3 Gujarat 4160.27 1428.59 7.61 2724.07 0.00
4 Goa 975.00 442.00 0.00 533 0.00
5 Haryana 4137.93 1409.21 167.45  2523.275 38.00
6 Himachal Pradesh 138.00 0.00 0.00 60 78.00
7 Jammu 1451.72 198.00 37.00 1216.72 0.00
8 Jharkhand 1185.00 10.00 105.00 500 570.00
9 Karnataka 3920.69 1377.77 46.24 2428.49 68.20
10 Kerala 3003.51 951.79 9.00 1823.54 219.18
1 Madhya Pradesh 3989.98 1680.22 45.00 1068.97 1195.79
12 Maharashtra 2486.39 297.79 274.00 1707 207.60
13 Meghalaya 284.09 0.00 0.00 284.09 0.00
14 Orissa 3581.58 1123.00 526.41  1932.164 0.00
15 Punjab 637.24 9.00 191.76 436.48 0.00
16 Rajasthan 4244.57 1290.25 564.40 2236.8 163.12
17 Tamil Nadu 6559.82 1809.75 0.00 1767.86 2982.21
18 Uttarakhand 652.66 98.50 268.16 286 0.00
19 Uttar Pradesh 4236.81 1112.58 156.81 2839.88 127.54
20 West Bengal 3764.76 886.89 32.29 2169.97 675.61

G.TOTAL 56096.31 16570.62 3141.13  29818.309 6566.2482

Upgradation of 1000 kms of State highways to NHs

3671. SHRTMATI SHOBHANA BHARTIA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Empowered Group of Ministers (EGoM) on National Highways has recently

approved the upgradation of 10000 Km of State Highways to National Highways;

(b) if so, the details of the road stretches that are to be upgraded to National Highways;
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(c) the total investment to be made by the Union Government in the upgradation of State

Highways; and

(d) the time frame in which development of State Highways infrastructure is likely to be

completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (d) The Empowered Group of Ministers (EGoM) in its meeting held on
17.3.2010, inter-alia, approved "In-Principle" the proposal for declaration of about 10,000 km of
State Roads as new National Highways (NHs) subject to review of the criteria for identification of
road stretches in consultation with the Planning Commission. However, the details of the State roads
for declaration as NHs have not been identified so far. It is premature to indicate the estimated fund
requirements for upgradation of these State roads as NHs including the time frame for completion of

their development.
Networking State Regional Transport offices

3672. SHRI A. ELAVARASAN : Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether the project by National Informatics Centre (NIC) for computerization and

establishing network of State Regional Transport Offices is under process; and
(b) if so, the details thereof and the time-frame for the completion of the said project?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADEV S. KHANDELA): (a) and (b) The Government has already sanctioned a project for
computerization of RTOs/STAs as well as creation of State and National Register of Driving Licence
and Registration Certificates etc. at a total cost of Rs 148 crores. This project is being executed by
NIC. As per the information available with this Ministry, 100% computerization has been achieved in
21 States/UTs and about 88% of the RTOs, /i.e. about 872 RTOs has been computerized. Further
100% connectivity has been achieved in 23 States/UTs. Network connectivity has been established
in 822 RTOs (about 83%). It is expected that the project would be completed soon. However,
keeping in view the nature and volume of the work involved, no definite time frame could be

envisaged at this stage.
Financial Assistance for DMIC from foreign countries

3673. SHRI A. ELAVARASAN: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state :
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(a) whether the ambitious Delhi Mumbai Industrial Corridor (DMIC) has received financial

assistance from foreign countries;
(b) if so, the details thereof; and
(c) the estimated investment required for this 1483 km mega project?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) A loan agreement for a commercial loan of US
$ 75 Million for the Project Development Fund of the Delhi - Mumbai Industrial Gorridor (DMIC)
project has been signed on 28th December 2009 between the Japan Bank for International
Cooperation (JBIC) and the India Infrastructure Finance Company Ltd., a Government owned
company. IFCL would act as a pass through entity for the loan to the DMIC Development

Corporation Ltd. (DMICDC), the implementing agency of the DMIC project.

(c) The western Dedicated Freight Corridor (DFC) between Delhi and Mumbai is a 1483 km
long project of the Ministry of Railways. The development of DMIC is on either side of the DFC
alignment. Around US $ 90 - 100 billion is estimated as the investment required to develop various

projects in the DMIC region.
Pending projects by NHAI in Tamil Nadu

3674. SHRI N. BALAGANGA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government is aware that many road-projects formulated by NHAI have been

kept pending due to land acquisition problems;
(b) if so, the details of the projects, State-wise particularly in Tamil Nadu; and

(c) the details of the extent of lands yet to be acquired by Tamil Nadu Government for the

NHAI's road-projects ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) and (b) Only one project viz. Elevated road from Chennai Port to Maduravoyal
under National Highway Development Project (NHDP) Phase VIl has been kept pending due to
problems related to land acquisition. This project has been held up due to delay in resettlement and
rehabilitation of project affected persons, removal of encroachments and also due to not receipt of
Coastal Regulatory Zone (CRZ) clearance from Ministry of Environment and Forest (MoEF). The

area of land involved is 28.75 ha. of Government land and 0.88 ha. of private land.
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(c) 9780 ha. of land is required to be acquired for various projects in Tamil Nadu. The status

of the same with respect to action under various sections of National Highways Act, 1956 is given

below :
Notification u/s 3A issued : 6884 Ha.
Notification u/s 3D issued : 4652 Ha.
Compensation u/s 3G determined : 4542 Ha
Possession of land taken : 4296 Ha.

Construction of 20 kms-a-day-road scheme

3675. SHRI PENUMALLI MADHU: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether it is a fact that Government has transferred Rs. 10,000 crores from India
infrastrucrure Finance Company to NHAI to achieve its target of constructing 20 kms-a-day-road

scheme;

(b) whether it is also a fact that Government has given permission to NHAI to raise tax free

bonds to finance its road development projects; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) No, Sir.

(b) and (c) No, Sir. However, NHAI is authorized to raise borrowings through Capital Gains

Tax Exemption Bonds under Section 54EC of Income Tax Act.
Tightening of bidding norms by NHAI

3676. SHRI B.S. GNANADESIKAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) whether the National Highways Authority of India has tightened bidding norms to keep

the field open only to financially sound players;

(b) whether it is a fact that due to this new norms the developers would now be unable to

bid for new projects if they have not achieved financial closure for three crore or more projects;
(c) if so, the details thereof and the reasons for this decision taken by Government;

(d) whether BK Chaturvedi Committee for financing and implementation of road projects

has also submitted its recommendations in this regard: and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
R.P.N. SINGH): (a) to (c) Yes, Sir. With a view to accelerate implementation of projects,
amendments have been carried out in RFQ/RFP documents by the Ministry of Road Transport and
Highways, vide O.M. No. NH.37015/1/2009-Highways, dated 09.04.2010, based on the
recommendations of the NHAI Board in their 77th meeting held on 19th March 2010, with details given
in the enclosed Statement-1 (See below). The norms have been amended to curb name-lending and
for ensuring that the benefits accruing to a consortium are aligned with the equity structure to keep
the non-performers/ black-listed entities out; curb intentional or accidental accumulation of the

projects by bidders, who may overstretch themselves with resultant difficulty in securing financing.

(d) and (e) The Committee headed by Shri BK Chaturvedi had submitted its report on
financing and implementation of road projects in September 2009, which was subsequently approved
by the Government with the proviso that the financing plan for 2010-11 onwards shall be considered
by the Empowered Group of Ministers including such changes to the Work Plans, as may become
necessary. The summarized details of the summarized recommendations made by Shri B.K.

Chaturvedi Committee are given in the enclosed Statement-Il.
Statement-/
Copy of the office memorandum of Ministry of Road Transport and Highways

THE Ministry of Road Transport & Highways' O.M. No. NH.37015/1/2009-Highways, dated
09.04.2010 is reproduced below.

1 (a) The following will be added at the end of the clause 2.2.2 (B) of RFQ.

"In the immediately preceding financial year, the Applicant or the Applicant Consortium as the

case may be, shall demonstrate,

. For Projects with TPC value of less than Rs.2000 Crore- a [combined] minimum Net-

worth requirement of 25% of the TPC value.

. For Projects with TPC value of Rs.2000 Cr or more but less than Rs.3000 Cr - a
[combined] minimum Net-worth requirement of Rs. 500 Crores plus 50% of the amount by which
the TPC value exceeds Rs.2000 Cr.

. For Projects with TPC value of Rs.3000 Cr or more- a [combined] minimum Net-worth
requirement of, Rs. 1000 Crores plus 100 % of the amount by which the TPC value exceeds Rs.3000
cr."
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[As footnote: " In case an Applicant has issued any fresh Equity Capital during the current
financial year, the same shall be permitted to be added to the Applicants assessed Net-Worth

subject to the Statutory Auditor of the Applicant certifying to this effect”]

1(b) The following will be added at the end of the clause 2.2.2 (B) of RFQ following the

amendment in (a) above.

"Provided further that the each member of Consortium shall have a minimum Net-worth of

12.5% of TPC in the immediately preceding financial year".

[footnote: " In case an Applicant has issued any fresh Equity Capital during the current
financial year, the same shall be permitted to be added to the Applicants assessed Net-Worth

subject to the Statutory Auditor of the Applicant certifying to this effect™ ]
2(a) The following will be added as clause 2.25 of RFQ.

"Applicant/ Consortium would provide an undertaking to NHAI that the EPC works of the
project would be executed only by such EPC contractors who have completed at least a single

package of more than 20% of the TPC or Rs. 500 cr. whichever is less."
2(b) "The following will be added in Appendix | "'Letter comprising the Bid" of RFP.

The EPC contractor/s who would be executing the EPC works of the Project are

, , and it is confirmed that these contractors meet the

minimum criterion set out in our RFQ for this project.

It is irrevocably agreed that the value of any contract for EPC works awarded shall not be less
than 20% of the TPC or Rs. 500 cr. whichever is less.

It is also agreed that any change in the name(s) of EPC contractor(s) would be with prior
consent of NHAI. We agree that NHAI shall grant such permission only and only if the substitute

proposed is of the required technical capability as applicable."

3. The following will be added at the end of the clause 1.1.8 of RFP. "A Bidder shall not be
eligible for bidding if,

(a) For projects with TPC less than Rs.3000 crore, as on Bid Due Date, the Bidder, its
Member or any Associate, either by itself or as member of a Consortium has been declared by the
Authority as the Selected Bidder for undertaking 3 (three) such projects and the bidder is yet to

achieve Financial Closure.

185



(b) For projects with TPC in excess or equal to Rs.3000 crore, a bidder shall not be eligible
for bidding if, as on Bid Due Date, the Bidder, its Member or any Associate, either by itself or as
member of a Consortium has been declared by the Authority as the Selected Bidder for undertaking 2

(two) such projects and the bidder is yet to achieve Financial Closure.

Subject, however, to the provision that total number projects under (a) & (b) above for

which the bidder is yet to achieve financial closure shall not exceed 3 (three).

A Bidder shall be considered as a Selected Bidder for the projects of NHAI, where the Letter of
Awards (LOA) has been issued."

4. The following will be added at the end of the clause 3.2.9 of RFQ.
"a. The Experience Score of the Applicant shall be computed as a weighted average of the

Experience Score of a member and his proposed equity stake (%) in the Consortium.

b. Similarly, the Financial Score of the Applicant shall be computed as a weighted average

of the Financial Score of a member and his proposed equity stake (%) in the Consortium.

Provided that the financial strength or the experience score taken into assessment will be only

of those who contribute a minimum 26% share to the Consortium.
lllustration:
For illustration and avoidance of any doubts, the following method is placed in clarification:

If Company A (Net-worth: Rs.1000 Crores) & Company B (Net-worth: Rs.500 Crores) in a
Consortium with shareholding of A as 60% and B as 40% then the Weighted Financial score of the

Consortium shall be:
For Weighted Financial Score
1000X60% + 500X40% = 800 Crores
For Weighted Experience Score

If Company A has been assessed to have an Experience Score of 1000 and & Company B has
been assessed to have an Experience Score of5000, in a Consortium with shareholding of A as 60%

and B as 40% then the Weighted Experience Score of the Consortium shall be :

1000X60% + 500X40% = 800"
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5. The following will be added at the end of the clause 2.19.3 of RFQ.

"(a) Any entity (the Bidder, its Member or Associate was, either by itself or as member of a
consortium) which has been barred by the Central Government, or any entity controlled by it, from
participating in any project (BOT or otherwise), and the bar subsists as on the date of Application, or
has been declared by the Authority as non-performer / blacklisted would not be eligible to submit an

Application, either individually or as member of a Consortium."
6. The following will be added as clause 3.4.4 of RFQ.

" (a) In case of foreign companies, a certificate from a qualified external auditor who audits
the book of accounts of the Applicant or the Consortium Member in the formats provided in the
country where the project has been executed shall be accepted, provided it contains all the

information as required in the prescribed format of the RFQ."
Statement-1/

Summarized details of the summarized recommendations made

by Shri B.K. Chaturvedi Committee

Subject: Statement indicating summarized details of the main recommendations of the
Committee headed by Shri B K Chaturvedi given in his report on -"Revised strategy for
implementation of the National Highways Development Project (NHDP) - Framework and Financing"

as approved by the Government.
(1) (i) Modifications to the existing MCA, RFQ, and RFP documents for the road
sector, as per details given below:-
a. Termination Provisions in Road Concession Agreements (Para 5.1.1).
b.  Exit Policy for (Developer) Concessionaire in MCA. (Para 5.1.2).

c.  lIssue of Security to Lenders in MCA (Para 5.1.3).

d. RFP Provisions - Forfeiture of bid security of bidders on account of non-responsiveness
(Para5.1.4).
e. Eligibility of applicants/conflict of interest as per RFQ provisions-common shareholding

levels (Para 5.1.5).

f. Eligibility of applicants /conflict of interest as per RFQ provisions -Continuation of

conflict of interest (Para 5.1.6).

g.  Associate - definition in RFQ thereof (Para 5.1.7).
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non

h.  "Threshold technical capability" "Eligible projects” (TTC) in latest RFQ (Para 5.1.8).

i Increase in Equity Grant (VGF) to 40% by merging 20% equity and 20% O&M Grant
into Equity Grant (Para 5.1.9).

je RFQ process - project wise pre-qualification be substituted with annual/periodic pre-
qualification (Para 5.1.10).

k. Premium provisions under RFP /MCA (Para 5.1.11).

(i) Issuance of the RFQ and RFP for the road sector projects after incorporating the
recommendations made by the Committee in the Model RFQ and RFPdocuments issued by the

Ministry of Finance, as referred to at clause 1 (i) above.

(iii) Further amendments to RFQ and RFP provisions, where necessary, will be carried out
by the Ministry of Road Transport and Highways (MORTH) on the basis of recommendations of the
NHAI Board.

(iv) Setting up of an Inter-Ministerial Group (IMG) under the Chairmanship of Secretary,
MORTH with representatives of DEA, Department of Expenditure, Planning Commission and Ministry
of Law and Justice to consider issues relating to MCA. Where there is unanimity in the decision, the
same will be then put up to the Minister, Road Transport & Highways for approval. Where there is
no unanimity in the decision, the matter will be placed before the Empowered Group of Ministers
(EGOM) comprising the Finance Minister, Minister of Road Transport & Highways and Deputy
Chairman, Planning Commission. The EGoM will also consider and take decision on all issues where
there is no unanimity in committees at the level of officers and which do not require approval of the
Cabinet/CCl.

(v) Continuance of endeavour to award projects within the available overall budgetary
ceilings, as per the detailed Work Plan for the current year (2009-10) for 12,652 Km presented by the
NHAI to the Committee.

(vi) Recommendations made by the Committee as regards the 'Modes of Delivery' and the
'Financing Plan' approved with the proviso that the financing plan for 2010-11 onward would be
considered by the Empowered Group of Ministers for further action, including such changes to the

work plan as may become necessary.

(vii) Carrying out implementation of road projects on all the three modes of delivery viz. BOT
(Toll), BOT (Annuity) and EPC (Item Rate Contract) concurrently rather than sequentially. Roads

below a certain threshold in terms of traffic do not merit testing on BOT (Toll) as the process only
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leads to delays in implementation and award. Hence, a road not found prima facie suitable for BOT
(Toll) can be implemented directly on BOT (Annuity) subject to the overall cap as envisaged in the
Work Plan. The decision of shifting a project from BOT (Toll) to BOT (Annuity) would be taken by
the IMG chaired by Secretary, MORTH and approved by Minister, Road Transport & Highways. (viii)
Before implementing a project on EPC basis, it will be compulsorily tested for BOT (Annuity) and
only if unacceptable bids are received then only the project will be awarded on EPC basis. Normally,
an Annuity bid working out to an Equity IRR of up to 18% will be acceptable as per these norms.
However, in the event of bids exceeding the Equity IRR of 18 %, the same will be bid out on EPC. In
case of difficult areas having law & order problems, security, inhospitable terrain etc, a bid working
out to an Equity IRR of up to 21% will be acceptable considering the risk premium of 3 %, on case
to case basis. PPPAC will be empowered to give approval for projects to be moved from Annuity to

EPC where acceptable bids have not been received.

(ix) In case of projects under NHDP Phase IV, if the traffic is less than 5,000 PCUs, the
project will directly be taken up on EPC. For the specific EPC km lengths recommended in the Work
Plan, specific EPC packages will be presented before the existing EFC in the MORTH for approval.

(x) Based on the feasibility report, the projects would be tried first on BOT (Toll) and in
case of non-viability/poor response, the same would be shifted to BOT (Annuity) failing which on
EPC. For the projects where NHAI is not able to get bids, the process of preparation of detailed
project report may be initiated immediately to save time in case such projects are required to be

taken up on EPC.

(xi) Empowering the Board of NHAI to accept single bids after examining the

reasonableness of the same.

(xii) Raising of overall VGF cap of 5% to 10% for the entire six-laning programme, and
consideration of individual projects in low traffic GQ stretches with VGF up to 20% within an overall

cap of 500 Km out of the 5080 Km of the Phase-V programme yet to be awarded.

(xiii) Funding of the NHDP Projects under SARDP-NE and in Jammu & Kashmir with
Additional Budgetary Support (ABS) over and above the cess that the Government provides to NHAI

on a yearly basis.
(xiv) 'In Principle' approval of the Government Support to the NHAI for:-
(a) Issuance of Tax exempted bonds

(b) Guarantee cover to the Borrowing Plan of NHAI.
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(c) Out of the borrowing approval of Rs.30,000 crores earlier provided to Indian
Infrastructure Finance Company Limited (IIFCL), Rs. 10,000 crores under the fiscal stimulus package

will be transferred to NHAI, as per the its borrowing requirement.

(d) Assistance in negotiating non-sovereign multilateral loans from World Bank, ADB,

JBIC etc. by providing back to back support, if necessary.

(e) Providing a Letter of Comfort from Ministry of Finance confirming the availablity of
Cess at least till 2030-31.

Data regarding registration of vehicles

3677. SHRI NAND KUMAR SAI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether the Transport Research Wing of Government maintains the data of registration

of vehicles in the country;
(b) if so, the number of vehicles registered in the country as on 31 March, 2010, State-wise;

(c) whether a committee constituted to look into the issue of streamlining of National Permit
System in the country has recommended the collection of a lumpsum amount for vehicle to ply under

National Permit;

(d) if so, whether the Union Government has received comments from the States for

implementation of said recommendation; and
(e) if so, the details thereof and reaction of various States thereto?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADEO S. KHANDELA): (a) Yes, Sir.

(b) As per the latest data available with the Transport Research Wing of the Ministry as on
31 March, 2006, there were 8,96,18,000 registered vehicles in the country. Number of registered

motor vehicles State/UT wise is enclosed as Statement (See below).
(c) Yes,Sir.

(d) and (e) The recommendations of the Empowered Committee of State Transport Ministers
regarding collection of a lumpsum amount of Rs. 15000/~ per annum per truck for National Permit
was discussed in the 33rd (Special) meeting of the Transport Development Council held on

16.4.2010. The States have given their endorsement to the recommendations of the Committee.
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Statement

Total Registered Motor Vehicles in India

(in thousands)

States/ UTs

As on 31st March, 2006

1 2

Andhra Pradesh 7218
Arunachal Pradesh 22

Assam 914
Bihar 1432
Chhattisgarh 1541
Goa 529
Guijarat 8622
Haryana 3087
Himachal Pradesh 334
Jammu & Kashmir 524
Jharkhand 1505
Karnataka 6220
Kerala 3559
Madhya Pradesh 4609
Maharashtra 10966
Manipur 124

Meghalaya 104

Mizoram 52

Nagaland 184

Orissa 1932
Punjab 4035
Rajasthan 4754
Sikkim 22

Tamil Nadu 10054
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Tripura 106
Uttarakhand 643
Uttar Pradesh 7989
West Bengal 2872
UTs

A & N Islands M
Chandigarh 647
D&N Haveli 45
Daman & Diu 55
Delhi 4487
Lakshadweep 6
Puducherry 384
GRAND TOTAL 89618

Recognition of Indian International Driving Licence by foreign countries

3678. SHRI OM PRAKASH MATHUR : Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that foreign countries are not legally obliged to accept the

international driving licence issued by the transport authorities in India;
(b) if so, the reasons therefor;

(c) thereasons for issuing international driving licence when these are not accepted abroad;

and

(d) the steps taken by Government to recognize the holders of international driving licence,

issued by Indian transport authorities ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
MAHADEV S. KHANDELA): (a) to (d) International Driving Permit (IDP) issued by a licensing
authority in India under the Central Motor Vehicles Rules, 1989 to an Indian National, authorises the
person specified therein to drive any categories of motor vehicles in the areas or territories of
countries other than India who are parties to the Convention on Road Traffic signed at Geneva on 19~
9-1949.

192



Proposal from Chhattisgarh on handloom expo
13679. SHRI SHREEGOPAL VYAS: Will the Minister of TEXTILES be pleased to state:

(a) whether proposals for organizing expo of Chhattisgarh's special handlioom in Kolkata,

Mumbai etc. have been received for sanction; and
(b) if so, the status of the proposal ?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) Yes, Sir. During the year 2009-10, proposals for organizing Special

Handloom Expo in Kolkata, Mumbai, Delhi and Raipur were received and the same were sanctioned.

Ceiling for cotton export
3680. SHRI PRABHAT JHA:
SHRI BALAVANT ALIAS BAL APTE:
Will the Minister of TEXTILES be pleased to state:

(a) whether it is a fact that due to the excessiveness of cotton export, domestic textile

industry does not get sufficient raw material;
(b) if so, the details thereof;
(c) whether his Ministry has received any proposal to fix the ceiling for cotton export; and

(d) if so, the details thereof and whether his Ministry has taken any decision regarding this

proposal?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) to (c) Ministry of Textiles has received a number of representations from garment

and handloom sectors regarding steep increase in cotton prices and supply line distortions.

(d) To ensure adequate domestic availability of raw cotton, the Government has initiated the

following measures:
(i)  Imposition of export duty on raw cotton and cotton waste.

(i)  Suspension of Registration of Cotton Exports to ensure a carry forward stock of

50 lakh bales from the cotton season 2009-10.

(i) Intensified monitoring of the cotton situation through the Cotton Advisory Board.
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Products of powerlooms sold as handloom products
3681. SHRI PRAKASH JAVADEKAR: Will the Minister of TEXTILES be pleased to state:

(a) whether it is a fact that products produced on powerlooms are being sold as handloom

products to the consumer;

(b) if so, what is the volume and value of such sales and which type of handloom products

are affected by spurious products;
(c) whether Government has done any study on this problem; and

(d) what measures have been taken by Government to solve the problem of spurious

handloom products ?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) Specific complaint has been brought to the notice of this Ministry.

(b) and (c) Does not arise in view of (a) above.

(d) (i) Weavers Service Centres, Director of Handlooms & Textiles of State
Governments and Enforcement Wings of O/o the D. C. Handlooms carry out sample checking of

products exhibited in National/State/District Level Expos regularly.

(i)  Enforcement Wings of the O/o the D. C. Handlooms inspect the stalls from time
to time during the Expos and ensure that weavers present sell only those handloom products;
mentioned in the card and not any other. In case violation of guidelines is found, the suitable action is

initiated to rectify the irregularity.

(iii) The Societies participating in the expos have to give undertaking to abide by the
terms and conditions and sell handloom products of their State. In case of violation of the norms,

they may be debarred from participation mature expos for a specific period.
Plan to increase production of hank yarn
3682. SHRI PRAKASH JAVADEKAR: Will the Minister of TEXTILES be pleased to state:

(a) what is the quantum of hank yarn production in the country for last three years in

different counts;

(b) whether this production is enough to meet the demand; and
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(c) what are the plans of Government to increase the production of hank yarn?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) The quantum of hank yarn production in the country during the last three years is as

under. However, count wise production of Hank yarn is not readily available.

Year Hank yarn production (In Mn. Kgs.)
2007-08 527.35
2008-09 524.00
2009-10 (April-Dec. 2009) 406.82

(b) and (c) Yes, Sir. However, in the Hank Yarn Price Monitoring Committee meeting held on
4.2.2009 some problems regarding availability of Hank Yarn in finer counts was raised which were
subsequently examined and a notification on 31.03.2010 has been issued in term of which the yarn
manufacturers are required to fulfill 80% of their Hank Yarn Obligation by way of packing of yarn in

Hank form in counts of 80s and below instead of 40s and below as was earlier permitted.
Pending amount of DC, Chhattisgarh Handicrafts Development Board
13683. SHRI SHREEGOPAL VYAS: Will the Minister of TEXTILES be pleased to state:

(a) whether some amount to be sent to Development Commissioner by Chhattisgarh
Handicrafts Development Board under the proposal for Urban Haat, Design Workshop, Saree

Emporium etc. in the State, is pending; and
(b) if so, the status of its disbursement?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) and (b) No, Sir. The schemes of the Government of India do not require
Chhattisgarh Handicrafts Development Board to send any amount. Rather, the schemes provide for
financial assistance to various eligible organization, including States Handicrafts Development
Corporations, etc. for implementation of various Plans Schemes for promotion and development of

handicrafts).

No disbursement proposal of the Chhattisgarh Handicrafts Development Board for Urban

Haat, Design workshop and Emporium etc. is pending with the Government.

tOriginal notice of the question was received in Hindi.
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Shortage of yarn supply
3684. SHRI T.T.V. DHINAKARAN: Will the Minister of TEXTILES be pleased to state:
(a) whether there is acute shortage of yarn supply; and
(b) if so, the action taken in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI PANABAKA
LAKSHMI): (a) Textiles Ministry has received a number of representations from garment and

handloom sector regarding supply line distortions and steep increases in yarn prices.

(b) To ensure adequate domestic yarn availability, Government has initiated the following

measures :-
(i)  Registration of yarn exports.
(i)  Removal of DEPB incentive on yarn exports and
(i)  Test check of fulfilling the hank yarn obligations to ensure adequate yarn supply to
handloom weavers.
12.00 NooN

PAPERS LAID ON THE TABLE
ft TH.09. SEAII (SIRTES) : STAHTIRT ST, AT GIT ...(HALT)..
DR. V. MAITREYAN: Sir, legal tapping by the Government incriminates ...(/nz‘errupz‘/ons)...

MR. DEPUTY CHAIRMAN: Papers to be laid. ...(Interruptions)... Shri Mullappally

Ramachandran. ... (Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): Mr. Raja ...(Interruptions)... We want.

...(Interruptions)...

ft SuqUTafer : T AT lay B SIRIY, 39 B Ih cooperate fHAT &, ORI lay HR SIfvTQI

Shri Mullappally Ramachandran. ... (Interruptions)... Please let the papers be laid.
Notifications of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): Sir, | lay on the Table, under sub-section (4) of Section 18 of the Citizenship
Act, 1955, a copy each (in English and Hindi) of the following Notifications of the Ministry of Home
Affairs:-

196



@

G.S.R. 803 (E), dated the 9th November, 2009, publishing the Citizenship
(Registration of Citizens and Issue of National Identity Cards) Amendments Rules,

2009. [Placed in Library. See No. L.T. 2555/15/10]

G.S.R. 207 (E), dated the 23rd March, 2010, publishing the Citizenship
(Registration of Citizens and Issue of National Identity Cards) Amendments Rules,

2010. [Placed in Library. See No. L.T. 2133/15/10]

l. Notifications of the Ministry of Commerce and Industry

1. Reports and Accounts (2008-09) of various Association, Councils and Office of Comptroller

General of Patents, Designs, Trade Marks and Geographical Indications and related papers.

1. MoU (2010-11) between Government of India and various Organisations and Corporations.

V. Outcome Budget (2010-11) of the Department of Industrial Policy and Promotion of the

Ministry of Commerce and Industry.

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): Sir, | lay on the Table-

' ®

)

A copy each (in English and Hindi) of the following Notifications of the Ministry of
Commerce and Industry, under sub-section (3) of Section 31 of the Tobacco Board
Act, 1975:-

m S.0. 611 (E), dated the 17th March, 2010, authorizing Tobacco Board to
purchase the excess/unauthorized tobacco by charging penalties in the

State of Karnataka.

(2)  S.0.612 (E), dated the 17th March, 2010, relaxing the provisions of Section
10 of the Tobacco Board Act in the State of Karnataka to permit sale of

excess tobacco crop. [Placed in Library. See No. L.T. 2109/15/10]

A copy (in English and Hindi) of the Ministry of Commerce and Industry (Department
of Commerce) Notification No. G.S.R. 305 (E), dated the 9th April, 2010, publishing
Corrigendum to Notification No. G.S.R. 443 (E), dated the 23rd June, 2009.
[Placed in Library. See No. L.T. 2215/15/10]
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A copy each (in English and Hindi) of the following papers:-

®

)

(i)

)

)

@

(©

@

(®)
(©

C))
(©

C)
(©

Fiftieth Annual Report and Accounts of the Indian Rubber Manufacturers'
Research Association (IRMRA), Thane, for the year 2008-09, together with

the Auditor's Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at (i)

(a) above. [Placed in Library. See No. L.T. 2556/15/10]

Annual Report and Accounts of the National Productivity Council, New Delhi,

for the year 2008-09, together with the Auditor's Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for delay in laying the papers mentioned at (i) (a)

above. [Placed in Library. See No. L.T. 2557/15/10]

Forty-sixth Annual Report and Accounts of the Basic Chemicals,
Pharmaceuticals and Cosmetics Export Promotion Council (CHEMEXCIL),
Mumbai, for the year 2008-09, together with the Auditor's Report on the

Accounts.
Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned at (i)

(2) above. [Placed in Library. See No. L.T. 2558/15/10]

Fifth Annual Report and Accounts of the Pharmaceuticals Export Promotion
Council (PHARMEXCIL), Hyderabad, for the year 2008-09, together with the

Auditor's Report on the Accounts.
Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned at (iv)

(a) above. [Placed in Library. See No. L.T. 2108/15/10]

Annual Report of the Office of the Controller General of Patents, Designs,

Trade Marks and Geographical Indications for the year 2008-09.
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i)

)

)

(b) Statement giving reasons for the delay in laying the papers mentioned at (v)

(2) above. [Placed in Library. See No. L.T. 2106/15/10]

Memorandum of Understanding between the Government of India (Ministry of
Commerce and Industry, Department of Commerce) and Indian Trade Promotion
Organization (ITPO), for the year 2010-11. [Placed in Library. See No. L.T.
2216/15/10]

Memorandum of Understanding between the Government of India (Ministry of
Commerce and Industry, Department of Commerce) and the MMTC Limited, for the

year 2010-11. [Placed in Library. See No. L.T. 2217/15/10]

Memorandum of Understanding between the Government of India (Ministry of
Commerce and Industry, Department of Commerce) and PEC Limited, for the year

2010-11. [Placed in Library. See No. L.T. 2110/15/10]

Memorandum of Understanding between the Government of India (Ministry of
Commerce and Industry, Department of Commerce) and the State Trading
Corporation of India Limited (STC), for the year 2010-11. [Placed in Library. See No.
L.T. 2218/15/10]

A copy (in English and Hindi) of the Outcome Budget, for the year 2010-11, in
respect of the Department of Industrial Policy and Promotion of the Ministry of

Commerce and Industry. [Placed in Library. See No. L.T. 2107/15/10]

Notifications of the Ministry of Home Affairs.

Accounts (2008-09) of National Human Rights Commission, New Delhi and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): Sir,

| lay on the Table:-

®

(i)

A copy (in English and Hindi) of the Ministry of Home Affairs Notification No. G.S.R.
278 (E), dated the 1st April, 2010, publishing the Lotteries (Regulation) Rules, 2010,
under sub-section (2) of Section 11 of the Lotteries (Regulations) Act, 1998.
[Placed in Library. See No. L.T. 2124/15/10]

A copy (in English and Hindi) of the Ministry of Home Affairs Notification No. G.S.R.
78 (E), dated the 15th February, 2010, publishing the Central Industrial Security
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Force Director General (Amendment) Recruitment Rules, 2009, under sub-section
(3) of Section 22 of the Central Industrial Security Force Act, 1968. [Placed in
Library. See No. L.T. 2237/15/10]

(i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No. S.O.
213 (E), dated the 29th January, 2010, notifying Special Court, Central Bureau of
Investigation Mumbai as Special Court under National investigation Agency, under
Section 26 of the National Investigation Agency Act, 2008. [Placed in Library. See
No. L.T. 2239/15/10]

A copy each (in English and Hindi) of the following papers:-

(a) Annual Accounts of the National Human Rights Commission, New Delhi, for the year
2008-09, and Audit Report thereon, under sub-section (4) of Section 34 of the
Protection of Human Rights Act, 1993.

(b)  Statement giving reasons for the delay in laying the papers mentioned at (a) above.

[Placed in Library. See No. L.T. 2236/15/10]
Report and Accounts (2008-09) of CCIL, New Delhi and related papers
Memorandum of Understanding (2010-11) between Government of India and CCIC

Reports and Accounts (2008-09) of various Promotion Councils, Institutes, and Associations

and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRIMATI PANABAKA

LAKSHMI): Sir, | lay on the Table:-

(1) Acopy each (in English and Hindi) of the following papers under sub-section (1) of
Section 619A of the Companies Act, 1956:-

(a) Annual Report and Accounts of the Central Cottage Industries Corporation of
India Limited (CCIL), New Delni, for the year 2008-09, together with the
Auditor's Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.

(2)  Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above. [Placed in Library. See No. L.T. 2169/15/10]
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A copy each (in English and Hindi) of the following papers:-

®

(i)

(i)

)

Memorandum of Understanding between the Government of India (Ministry of

Textiles) and the Central Cottage Industries Corporation of India Limited (CCIC), for
the year 2010-11. [Placed in Library. See No. L.T. 2168/15/10]

@

(®)

(©

()

(b)

©

©)

(®)

(©

()

(®)
(©

Twenty-third Annual Report and Accounts of the Export Promotion Council
for Handicrafts (EPCH), New Delhi, for the year 2008-09, together with the

Auditor's Report on the Accounts.
Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers

mentioned at (i) (a) above. [Placed in Library. See No. L.T. 2239/15/10]

Twenty-sixth Annual Report and Accounts of the Carpet Export Promotion
Council (CEPC), NOIDA, for the year 2008-09, together with the Auditor's

Report on the Accounts.
Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned at (iii)
(a) above. [Placed in Library. See No. L.T. 2340/15/10]

Annual Report and Accounts of the Indian Institute of Carpet Technology
(IICT), Bhadohi, (U.P.) for the year 2008-09, together with the Auditor's

Report on the Accounts.
Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at (iv)
(2) above. [Placed in Library. See No. L.T. 2341/15/10]

Annual Report and Accounts of the Indian Jute Industries Research
Association (IJIRA), Kolkata, for the year 2008-09, together with the

Auditor's Report on the Accounts.
Review by Government on the working of the above Association.

Statement giving reasons for the delay in laying the papers mentioned at (v)
(a) above. [Placed in Library. See No. L.T. 2338/15/10]

201



Report and Accounts (2008-09) of IDSA, New Delhi and related papers

Memorandum of Understanding (2010-11) between Government of India and various Limited

Companies

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): Sir, | lay on the Table, a copy each (in

English and Hindi) of the following papers:-

v

()

(®)

©

C))

Annual Report and Accounts of the Institute for Defence Studies and Analyses
(IDSA), New Delhi, for the year 2008-09, together with the Auditor's Report on the
Accounts. [Placed in Library. See No. L.T. 2111/15/10]

Memorandum of Understanding between the Government of India (Ministry of
Defence, Department of Defence Production) and the Mishra Dhatu Nigam Limited

(MIDHANI), for the year 2010-11. [Placed in Library. See No. L.T. 2112/15/10]

Memorandum of Understanding between the Government of India (Ministry of
Defence, Department of Defence Production) and the Garden Reach and Ship
builders and Engineers Limited (GRSE), for the year 2010-11. [Placed in Library.
SeeNo. L.T. 2220/15/10]

Memorandum of Understanding between the Government of India (Ministry of
Defence, Department of Defence Production) and the Mazagon Dock Limited, for

the year 2010-11. [Placed in Library. See No. L.T. 2219/15/10]

Notification of the Ministry of Labour and Employment

Outcome Budget (2010-11) of the Ministry of Labour and Employment

Report and Accounts (2008-09) of Central Board of Workers Education, Nagpur and related

papers

Report and Accounts (2008-09) of V.V. Giri National Labour Institute NOIDA and related

papers

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH R/—\WAT): Sir, | lay on the Table:-

A copy (in English and Hindi) of the Ministry of Labour and Employment Notification No.

S.0. 466 (E), dated the 24th February, 2010, regarding constitution of the Central

Apprenticeship Council, under sub-section (3) of Section 37 of the Apprentices Act, 1961.
[Placed in Library. See No. L.T. 2223/15/10]

202



A copy each (in English and Hindi) of the following papers:-

®

Q)

(®)
©

©)

®)
(©

The Outcome Budget, for the year 2010-11, in respect of the Ministry of Labour and
Employment. [Placed in Library. See No. L.T. 2113/15/10]

Fiftieth Annual Report and Accounts of the Central Board for Workers Education,

Nagpur, for the year 2008-09, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Board.

Statement giving reasons for the delay in laying the papers mentioned at (i) (a)

above. [Placed in Library. See No. L.T. 2393/15/10]

Annual Report and Accounts of the V.V. Giri National Labour Institute, NOIDA, for
the year 2008-09, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at (i) (a)

above. [Placed in Library. See No. L.T. 2222/15/10]

Notifications of the Ministry of Road Transport and Highways

Outcome Budget (2010-11) of the Ministry of Road Transport and Highways

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): Sir, | lay on the Table:

A copy each (in English and Hindi) of the following Notifications of the Ministry of Road

Transport and Highways, under Section 10 of the National Highways Act, 1956:-

Q)

®

S.0. 2522 (E), dated the 1st October, 2009, regarding acquisition of land, with or
without structure, from K.M. 18.800 to K.M. 20.500 (Faridabad Section) on National
Highway No. 2 in Faridabad District in the State of Haryana.

S.0. 2736 (E), dated the 30th October, 2009, regarding acquisition of land, with or
without structure, from K.M. 169.860 to K.M. 242.400 (Deoli-Jhalawar Section) on
National Highway No. 12 in Bundi District in the State of Rajasthan.

S.0. 2810 (E), dated the 3rd November, 2009, regarding acquisition of land, with or
without structure, from K.M. 16.100 to K.M. 18.800 (Delhi-Agra Section) on National
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®

©

@

®

©@

(10)

W)

(12)

Highway No. 2 in South Delhi District in the National Capital Territory of Delhi.
[Placed in Library. See No. L.T. 2133/15/10]

S.0. 281 (E), dated the 3rd November, 2009, regarding acquisition of land, with or
without structure, from K.M. 107.100 to K.M. 142.400 (Gurgaon-Kotputli-Jaipur

Seotion) on National Highway No. 8 in Alwar District in the State of Rajasthan.

S.0. 2989 (E), dated the 24th November, 2009, regarding appointment of
competent authority for acquisition of land on National Highway No. 8D in the State

of Gujarat.

S.0. 2993 (E), dated the 24th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 242.400 to K.M. 289.500 (Deoli-Kota Section)
(Package |) on National Highway No. 12 in Kota District in the State of Rajasthan.

S.0. 3000 (E), dated the 24th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 142.400 to K.M. 212.100 (Gurgaon-KotputIi-Jaipur

Section) on National Highway No. 8 in Jaipur District in the State of Rajasthan.

S.0. 3002 (E), dated the 25th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 228.980 to K.M. 244.110 (Sirohi Section) on National

Highway No.14 in Sirohi District in the State of Rajasthan.

S.0. 3003 (E), dated the 25th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 183.050 to K.M. 185.500 and K.M. 192.520 to K.M.
228.980 (Sirohi Section) on National Highway No.14 in Sirohi District in the State of

Rajasthan.

S.0. 3004 (E), dated the 25th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 0.000 to K.M. 5.330 (Beawar Section) on National
Highway No.14 in Ajmer District in the State of Rajasthan.

S.0. 3005 (E), dated the 25th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 5.330 to K.M. 192.520 excluding K.M. 183.050 to
K.M. 185.500 (Pali Section) on National Highway No.14 in Pali District in the State of

Rajasthan.

S.0. 3008 (E), dated the 25th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 318.600 to K.M. 381.600 (Surat-Dahisar Section) on
National Highway No.8 in Valsad District in the State of Gujarat.
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(13)

(14)

(18)

(16)

(17)

(18)

(19)

(20)

@)

S.0. 3043 (E), dated the 30th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 120.000 to K.M. 228.000 (Mahua-Jaipur Section) on
National Highway No. 11 in Dausa District in the State of Rajasthan. [Placed in

Library. See No. L.T. 2559/15/10]

S.0. 3046 (E), dated the 30th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 55.758 to K.M. 56.966 and K.M. 58.392 to K.M.
77.610 (Indore-Khalghat Section) on National Highway No.3 in Dhar District in the
State of Madhya Pradesh. [Placed in Library. See No. L.T. 2133/15/10]

S.0. 3090 (E), dated the 3rd December, 2009, regarding appointment of competent
authority for acquisition of land from K.M. 0.000 to K.M. 110.000 (Bar-Bilara-
Jodhpur Section) on National Highway No.112 in the State of Rajasthan.

S.0. 3091 (E), dated the 3rd December, 2009, regarding appointment of competent
authority for acquisition of land, from K.M. 0.000 to K.M. 11.500 and K.M. 23.000 to
K.M. 38.000 (Fathepur-Ambala Section) on National Highway No .65 in the State of

Rajasthan.

S.0. 3112 (E), dated the 4th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 263.400 to K.M. 271.500 (Surat-Dahisar Section) on
National Highway No. 8 in Surat District in the State of Gujarat. [Placed in Library.
SeeNo. L.T. 2559/15/10]

S.0. 3114 (E), dated the 4th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 66.500 to K.M. 73.200 (Kurali-Kiratpur Section) on
National Highway No. 21in Roopnagar District in the State of Punjab.

S.0. 3127 (E), dated the 7th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 152.000 to K.M. 210.620 (Muzaffarnagar-Haridwar
Section) on National Highway No. 58 in Haridwar District in the State of Uttarakhand.

S.0. 3128 (E), dated the 7th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 131.000 to K.M. 152.000 (Muzaffamagar-Haridvvar
Section) on National Highway No. 58 in Muzaffarnagar District in the State of Uttar

Pradesh.

S.0. 3129 (E), dated the 7th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 152.000 to K.M. 210.620 (Muzaffarnagar-Haridwar
Section) on National Highway No. 58 in Haridwar District in the State of Uttarakhand.
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(22)

(23)

(24)

(25)

(26)

(27)

(28)

(29)

(30)

S.0. 3130 (E), dated the 7th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 210.620 to K.M. 218.200 on National Highway No. 58
and from K.M. 141.000 to K.M. 196.800 (Haridwar-Dehradun Section) on National
Highway No. 72 in Dehradun District in the State of Uttarakhand. [Placed in Library.
SeeNo. L.T. 2133/15/10]

S.0. 3131 (E), dated the 7th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 113.800 to K.M. 122.665 (Udaipur-Chittorgarh Section)
on National Highway No. 76 in Udaipur District in the State of Rajasthan.

S.0. 3141 (E), dated the 7th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 318.600 to K.M. 381.600 (Surat-Dahisar Section) on
National Highway No. 8 in Valsad District in the State of Gujarat. [Placed in Library.
SeeNo. L.T. 2559/15/10]

S.0. 3173 (E), dated the 10th December, 2009, regarding appointment of
competent authority for acquisition of land from K.M. 23.080 to K.M. 64.104 (Delhi-
Meerut Expressway) on National Highway No. 24 in Meerut District in the State of

Uttar Pradesh.

S.0. 3174 (E), dated the 10th December, 2009, regarding appointment of
competent authority for acquisition of land from K.M. 12.860 to K.M. 15.000 and
K.M. 20.490 to K.M. 21.350 (Delhi-Meerut Expressway) on National Highway No.
24 in Gautam Budh Nagar District in the State of Uttar Pradesh.

S.0. 3195 (E), dated the 14th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 6.080 to K.M. 22.650 (Amritsar-Pathankot Section) on
National Highway No. 15 in Gurdaspur District in the State of Punjab.

S.0. 3197 (E), dated the 14th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 14.920 to K.M. 65.120 (Jabalpur-Rajmarg Crossing
Section) on National Highway No. 12 in Jabalpur District in the State of Madhya
Pradesh.

S.0. 3199 (E), dated the 14th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 125.000 to K.M. 164.700 (design chainage) on National
Highway No. 59 in Jhabua District in the State of Madhya Pradesh.

S.0. 3201 (E), dated the 14th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 22.650 to K.M. 60.270 (Pathankot-Amritsar Section)
on National Highway No. 15 in Gurdaspur District in the State of Punjab.
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(32)

(33)

(34)

(35)

(36)

(37

(38)

(39)

S.0. 3202 (E), dated the 14th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 15.500 to K.M. 35.200 (design chainage) on
National Highway No. 59 in Indore District in the State of Madhya Pradesh.

S.0. 3215 (E), dated the 15th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 413.200 to K.M. 488.270 (Lucknow-Sitapur Section)
on National Highway No. 24 in Sitapur District in the State of Uttar Pradesh.

S.0. 3221 (E), dated the 15th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 78.100 to K.M. 117.600 (design chainage) on National
Highway No. 59 in Dhar District in the State of Madhya Pradesh. [Placed in Library.
SeeNo. L.T. 2133/15/10]

S.0. 3224 (E), dated the 15th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 388.200 to K.M. 509.000 (Ratanpur-Ahmedabad
Section) on National Highway No. 8 in Sabarkantha District in the State of Gujarat.

S.0. 3225 (E), dated the 15th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 86.000 to K.M. 96.000 (Delhi-AmbaIa Section) on
National Highway No. 1in Panipat District in the State of Haryana.

S.0. 3226 (E), dated the 15th December, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 63.600 to K.M. 156.600 on
National Highway Nos. 76, 79 and 79A in Bhilwara District in the State of Rajasthan.
[Placed in Library. See No. L.T. 2559/15/10]

S.0. 3227 (E), dated the 15th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 9.500 to K.M. 15.500 (design chainage) on National
Highway No. 59 in Indore District in the State of Madhya Pradesh.

S.0. 3234 (E), dated the 15th December, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 298.050 to K.M. 341.047 on
National Highway No. 11in Sikar District in the State of Rajasthan.

S.0. 3244 (E), dated the 18th December, 2009, amending Notification No. S.O. 785
(E), dated the 19th March, 2009, to substitute certain entries in the original

Notification.
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S.0. 3255 (E), dated the 21st December, 2009, regarding acquisition of land, with or
without structure, from K.M. 18.800 to K.M. 20.500 (Faridabad Section) on National
Highway No. 2 in Faridabad District in the State of Haryana.

S.0. 3256 (E), dated the 21st December, 2009, amending Notification No. S.0. 514
(E), dated the 7th April, 2006, to substitute certain entries in the original Notification.

S.0. 3258 (E), dated the 22nd December, 2009, regarding acquisition of land, with
or without structure, from K.M. 189.810 to K.M. 212.161 (Panipat-Jalandhar

Section) on National Highway No. 1in Ambala District in the State of Haryana.

S.0. 3260 (E), dated the 22nd December, 2009, regarding acquisition of land with
or without structure, from K.M. 96.000 to K.M. 100.000 (Panipat-Jalandhar Section)

on National Highway No. 1in Panipat District in the State of Haryana.

S.0. 3293 (E), dated the 24th December, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 6.400 to K.M. 110.000
(Anmedabad-Vadodara Section) on National Highway No. 8 in the State of Gujarat.
[Placed in Library. See No. L.T. 2559/15/10]

S.0. 39 (E), dated the 8th January, 2010, regarding appointment of competent
authority for acquisition of land from K.M. 137.000 to K.M. 161.000 on National
Highway No. 69 in Betul District in the State of Madhya Pradesh.

S.0. 40 (E), dated the 8th January, 2010, regarding appointment of competent
authority for acquisition of land from K.M. 161.000 to K.M. 213.400 on National
Highway No. 69 in Betul District in the State of Madhya Pradesh.

S.0. 41 (E), dated the 8th January, 2010, regarding appointment of competent
authority for acquisition of land from K.M. 213.400 to K.M. 257.400 on National
Highway No. 69 in Chhindwara District in the State of Madhya Pradesh. [Placed in
Library. See No. L.T. 2133/15/10]

S.0. 56 (E), dated the 12th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 347.600 to K.M. 364.000 (Jaipur-Kishangarh Section)

on National Highway No. 8 in Ajmer District in the State of Rajasthan.
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S.0. 58 (E), dated the 12th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 347.600 to K.M. 364.000 (Jaipur-Kishangarh Section)

on National Highway No. 8 in Ajmer District in the State of Rajasthan.

S.0. 59 (E), dated the 12th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 287.000 to K.M. 298.050 (Jaipur-Reengus Section) on
National Highway No. 11in Sikar District in the State of Rajasthan.

S.0. 62 (E), dated the 12th January, 2010 regarding acquisition of land, with or
without structure, from K.M. 122.665 to K.M. 128.950, K.M. 128.950 to K.M.
128.970, K.M. 129.970 to K.M. 132.350 and K.M. 159.120 to K.M. 161.475 (Udaipur-
Chittorgarh Section) on National Highway No. 76 in Udaipur District in the State of

Rajasthan.

S.0. 79 (E), dated the 13th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 18.800 to K.M. 20.500 (Faridabad Section) on National
Highway No.2 in Faridabad District in the State of Haryana.

S.0. 80 (E), dated the 13th January, 2010, amending Notification No. S.0. 2974
(E), dated the 23rd November, 2009, to substitute certain entries in the original

Notification. [Placed in Library. See No. L.T. 2559/15/10]

S.0. 81 (E), dated the 13th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 93.800 to K.M. 176.760 (Delhi - Agra Section) on
National Highway No.2 in Mathura District in the State of Uttar Pradesh.

S.0. 118 (E), dated the 20th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 176.760 to K.M. 199.600 (Delhi - Agra Section) on
National Highway No.2 in Agra District in the State of Uttar Pradesh.

S.0. 122 (E), dated the 20th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 65.800 to K.M. 80.580 (Rohtak-Panipat Section) on
National Highway No. 71A in Panipat District in the State of Haryana.

S.0. 130 (E), dated the 20th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 287.000 to K.M. 379.000 (Jhansi-Lakhanadon
Section) on National Highway No. 26 in Narsinghpur District in the State of Madhya
Pradesh. [Placed in Library. See No. L.T. 2133/15/10]
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S.0. 134 (E), dated the 20th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 51.000 to K.M. 59.000 (Dholpur-Morena Section) on
National Highway No. 3 in Dholpur District in the State of Rajasthan.

S.0. 138 (E), dated the 20th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 100.000 to K.M. 144.000 (Ahmedabad-Gujarat/MP
Border Section) on National Highway No. 59 in Panchmahal District in the State of

Gujarat. [Placed in Library. See No. L.T. 2559/15/10]

S.0. 139 (E), dated the 20th January, 2010, amending Notification No. S.0. 1466
(E), dated the 29th August, 2007, to substitute certain entries in the original

Notification.

S.0. 167 (E), dated the 22nd January, 2010, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 4.300, from K.M. 7.400 to K.M. 8.400,
from K.M. 10.100 to K.M. 20.400, from K.M. 30.400 to K.M. 37.500, K.M. 38.300 to
K.M. 40.300 and from K.M. 41.900 to K.M. 77.900 (Jhansi- Khajuraho Section) on
National Highway No.75 in Jhansi District in the State of Uttar Pradesh. [Placed in
Library. See No. L.T. 2133/15/10]

S.0. 169 (E), dated the 22nd January, 2010, amending Notification No. S.O. 1747
(E), dated the 15th July, 2009, to substitute certain entries in the original

Notification.

S.0. 182 (E), dated the 25th January, 2010, amending Notification No. S.O. 865
(E), dated the 8th June, 2006, to substitute certain entries in the original
Notification. [Placed in Library. See No. L.T. 2559/15/10]

S.0. 183 (E), dated the 25th January, 2010, amending Notification No. S.O. 860
(E), dated the 7th June, 2006, to substitute certain entries in the original

Notification.

S.0. 216 (E), dated the 29th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 70.700 to K.M. 179.282 (Yamuna Nagar-Panchkula
Section) on National Highway No. 73 in Yamuna Nagar District in the State of

Haryana.

S.0. 218 (E), dated the 29th January, 2010, regarding appointment of competent
authority for acquisition of land on National Highways No. 86 (Ext.) (Bhopal-Sanchi
Section) in the State of Madhya Pradesh.
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S.0. 219 (E), dated the 29th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 90.220 to K.M. 131.000 (Meerut-l\/luzaffarnagar
Section) on National Highway No. 58 in Muzaffarnagar District in the State of Uttar
Pradesh.

S.0. 276 (E), dated the 8th February, 2010, regarding acquisition of land, with or
without ~ structure, from K.M. 139.000 to K.M. 167.500 (Khalghat-
M.P./Maharashatra Border Section) on National Highway No.3 in Barwani District in

the State of Madhya Pradesh.

S.0. 280 (E), dated the 8th February, 2010, regarding appointment of competent
authority for acquisition of land from K.M. 397.000 to K.M. 439.000 on National
Highway No. 37 in the State of Assam.

S.0. 281 (E), dated the 8th February, 2010, amending Notification No. S.O. 525
(E), dated the 9th April, 2007, to substitute certain entries in the original Notification.

S.0. 284 (E), dated the 8th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 115.700 to K.M. 119.850 (Rohtak-Hissar Section) on
National Highway No. 10 in Bhiwani District in the State of Haryana.

S.0. 311 (E), dated the 10th February, 2010, regarding appointment of competent
authority for acquisition of land, on National Highway No. 26 (B) in Nagpur District in
the State of Maharashtra.

S.0. 312 (E), dated the 10th February, 2010, regarding appointment of competent
authority for acquisition of land on National Highway Nos. 26(B) and 69A in the State
of Madhya Pradesh.

S.0. 321 (E), dated the 10th February, 2010, regarding appointment of competent
authority for acquisition of land, from K.M. 3.400 to K.M. 192.400 on National
Highway No.12A in the State of Madhya Pradesh.

S.0. 366 (E), dated the 16th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 16.100 to K.M. 18.800 (Delhi-Agra Section) on National
Highway No.2 in South Delhi District in the National Capital Territory of Delhi.

S.0. 372 (E), dated the 16th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 86.000 to K.M. 95.300 (Khalghat-M.P/Maharashtra
Border Section) on National Highway No.3 in Khargone District in the State of

Madhya Pradesh.
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S.0. 381 (E), dated the 16th February, 2010, amending Notification No. S.O. 2570
(E), dated the 9th October, 2009, to substitute certain entries in the original

Notification.

S.0. 401 (E), dated the 17th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 288.000 to K.M. 343.400 (Bareilly-Sitapur Section) on
National Highway No. 24 in Shahjahanpur District in the State of Uttar Pradesh.
[Placed in Library. See No. L.T. 2133/15/10]

S.0. 402 (E), dated the 17th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 377.200 to K.M. 413.200 (Bareiiiy-Sitapur Section) on
National Highway No. 24 in Sitapur District in the State of Uttar Pradesh. [Piaced in
Library. See No. L.T. 2559/15/10]

S.0. 406 (E), dated the 17th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 92.285 to K.M. 93.000 (Jhansi-Khajuraho Section) on
National Highway No. 75 in Mahoba District in the State of Uttar Pradesh.

S.0. 420 (E), dated the 18th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 543.000 to K.M. 578.000 (Lakhanadon-Seoni Section)
on National Highway No.7 in Seoni District in the State of Madhya Pradesh.

S.0. 439 (E), dated the 23rd February, 2010, regarding acquisition of land, with or
without structure, from K.M. 212.161 to K.M. 241.200 (Panipat-Jalandhar Section)

on National Highway No. 1in Patiala District in the State of Punjab.

S.0. 440 (E), dated the 23rd February, 2010, regarding acquisition of land, with or
without structure, from K.M. 241.200 to K.M. 260.000 (Panipat-Jalandhar Section)
on National Highway No. 1in Fatehgarh Sahib District in the State of Punjab.

S.0. 441 (E), dated the 23rd February, 2010, regarding acquisition of land, with or
without structure, from K.M. 267.600 to K.M. 289.000 (Panipat-Jalandhar Section)

on National Highway No. 1in Ludhiana District in the State of Punjab.

S.0. 442 (E), dated the 23rd February, 2010, regarding acquisition of land, with or
without structure, from K.M. 289.000 to K.M. 297.500 (Panipat-Jalandhar Section)

on National Highway No. 1in Ludhiana District in the State of Punjab.
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S.0. 443 (E), dated the 23rd February, 2010, regarding acquisition of land, with or
without structure, from K.M. 297.500 to K.M. 329.000 (Panipat-Jalandhar Section)
on National Highway No. 1in Ludhiana (East) Taluka in Ludhiana District in the State

of Punjab.

S.0. 444 (E), dated the 23rd February, 2010, regarding acquisition of land, with or
without structure, from K.M. 297.500 to K.M. 329.000 (Panipat-Jalandhar Section)
on National Highway No. 1in Ludhiana (West) Taluka in Ludhiana District in the
State of Punjab.

S.0. 445 (E), dated the 23rd February, 2010, regarding acquisition of land, with or
without structure, from K.M. 329.000 to K.M. 347.400 (Panipat-Jalandhar Section)

on National Highway No. 1in Jalandhar District in the State of Punjab.

S.0. 446 (E), dated the 23rd February, 2010, regarding acquisition of land, with or
without structure, from K.M. 365.600 to K.M. 387.100 (Panipat-Jalandhar Section)

on National Highway No. 1in Jalandhar District in the State of Punjab.

S.0. 447 (E), dated the 23rd February, 2010, regarding acquisition of land, with or
without structure, from K.M. 347.400 to K.M. 365.600 (Panipat-Jalandhar Section)
on National Highway No. 1in Kapurthala District in the State of Punjab.

S.0.480 (E), dated the 25th February, 2010, regarding appointment of competent
authority for acquisition of land from K.M. 177.000 to K.M. 277.000 on National

Highway No. 8 in Rajsamand District in the State of Rajasthan.

S.0. 534 (E), dated the 4th March, 2010, regarding appointment of competent
authority for acquisition of land from K.M. 422.000 to K.M. 528.300 (Chitradurga-

Shimoga Section) on National Highway No. 13 in the State of Karnataka.

S.0. 607 (E), dated the 17th March, 2010, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 3.500 on National Highway No. 154 in

Hailakandi District in the State of Assam.

S.0. 608 (E), dated the 17th March, 2010, regarding acquisition of land, with or
without structure, from K.M. 47.000 to K.M. 52.000 (Dhaleswari-Bhairabi Section)
on National Highway No. 154 in Hailakandi District in the State of Assam. [Placed in
Library. See No. L.T. 2133/15/10]
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S.0.72 (E), dated the 13th January, 2010, publishing Corrigendum to Notification
No.S.0. 2811 (E), dated the 3rd November, 2009.

S.0.73 (E), dated the 13th January, 2010, publishing Corrigendum to Notification No
S.0. 2825 (E), dated the 4th November, 2009.

S.0.121 (E), dated the 20th January, 2010, publishing Corrigendum to Notification
No. S.0. 2812 (E), dated the 3rd November, 2009. [Placed in Library. See No. L.T.
2559/15/10]

S.0.168 (E), dated the 22nd January, 2010, publishing Corrigendum to Notification
No. S.0. 3127 (E), dated 7th December, 2009.

S.0.202 (E), dated the 29th January, 2010, publishing Corrigendum to Notification
No. S.0O. 3198 (E), dated the 14th December, 2009. [Plaoed in Library. See No.
L.T. 2133/15/10]

S.0. 1698 (E), dated the 10th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 73.900 to K.M. 136.670 (Salem-Ulundurpet Section)
on National Highway No. 68 in Viluppuram District in the State of Tamil Nadu, along

with delay statement.

S.0. 1708 (E), dated the 13th July, 2009, regarding appointment of competent
authority for acquisition of land from K.M. 102.035 to K.M. 183.060 on National
Highway No. 47 in the State of Tamil Nadu, along with delay statement.

S.0. 1709 (E), dated the 13th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 163.400 to K.M. 199.200 (Bangalore-Salem-Madurai
Section) on National Highway No. 7 in Salem District in the State of Tamil Nadu,

along with delay statement.

S.0. 1714 (E), dated the 13th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 426.661(Bangalore-Salem-Madurai Section) to K.M.
41.000 (Madurai-Kanniyakumari Section) on National Highway No. 7 in Madurai

District in the State of Tamil Nadu, along with delay statement.

S.0. 1715 (E), dated the 13th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 41.000 to K.M. 91.200 (Madurai-Kanniyakumari
Section) on National Highway No. 7 in Virudhunagar District in the State of Tamil

Nadu, along with delay statement.
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S.0. 1813 (E), dated the 24th July, 2009, regarding appointment of competent
authority for acquisition of land from K.M. 94.000 to K.M. 122.000 on National
Highway No. 210 in the State of Tamil Nadu, along with delay statement. [Placed in
Library. See No. L.T. 2559/15/10]

S.0. 1818 (E), dated the 24th July, 2009, amending Notification No. S.0. 500 (E),
dated the 30th March, 2007, to substitute certain entries in the original Notification,

along with delay statement. [Placed in Library. See No. L.T. 2255/15/10]

S.0. 1831 (E), dated the 27th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 392.150 to K.M. 421.600 (Trichy-DindiguI Section) on
National Highway No. 45 in Vedasandur Taluk of Dindigul District in the State of Tamil

Nadu, along with delay statement.

S.0. 1832 (E), dated the 27th July, 2009, regarding acquisition of land, with or
without structure, from K.M. 392.150 to K.M. 421.600 (Trichy-Dindigul Section) on
National Highway No. 45 in Dindigul Taluk of Dindigul District in the State of Tamil
Nadu, along with delay statement. [Placed in Library. See No. L.T. 2559/15/10]

S.0. 1837 (E), dated the 27th July, 2009, amending Notification No. S.0. 1013 (E),
dated the 2nd September, 2003, to substitute certain entries in the original

Notification.

S.0. 2081 (E), dated the 10th August, 2009, regarding acquisition of land, with or
without structure, from K.M. 498.800 to K.M. 533.370 on National Highway No. 31in
Uttar Dinajpur District in the State of West Bengal, along with delay statement.

[Placed in Library. See No. L.T. 2555/15/10]

S.0. 2120 (E), dated the 13th August, 2009, amending Notification No. S.O. 743
(E), dated the 17th March, 2009, to substitute certain entries in the original
Notification, along with delay statement. [Placed in Library. See No. L.T.
2559/15/10]

S.0. 2729 (E), dated the 30th October, 2009, regarding appointment of competent
authority for acquisition of land, from K.M. 86.450 to K.M. 106.630 on National
Highway No. 4 in Vellore District in the State of Tamil Nadu, along with delay
statement. [Placed in Library. See No. L.T. 2255/15/10]
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S.0. 2730 (E), dated the 30th October, 2009, regarding appointment of competent
authority for acquisition of land, from K.M. 24.300 to K.M. 148.300 on National
Highway No. 46 in Vellore District in the State of Tamil Nadu, along with delay

statement.

S.0. 2731 (E), dated the 30th October, 2009, regarding acquisition of land, with or
without structure, for construction of Chennai Bypass (Phase-ll), connecting
National Highway No. 4 at K.M. 13.800 and National Highway No. 5 at K.M. 12.600
in Ambathur Town, Ward-E in Ambathur Taluk of Thiruvallur District in the State of

Tamil Nadu, alongwith delay statement.

S.0. 2732 (E), dated the 30th October, 2009, regarding acqusition of land, with or
without structure, for construction of Chennai Bypass (Phase-ll), connecting
National Highway No. 4 at K.M. 13.800 and National Highway No. 5 at K.M. 12.600
in Ambathur Town, Ward "C" (Menambedu Village) in Ambathur Taluk of Thiruvallur

District in the State of Tamil Nadu, along with delay statement.

S.0. 2790 (E), dated the 3rd November, 2009, regarding acquisition of land, with or
without structure, from K.M. 11.000 to K.M. 53.685 (Madras-Vijayawada Section)
on National Highway No. 5 in Tiruvallur District in the State of Tamil Nadu, alongwith

delay statement.

S.0. 2976 (E), dated the 24th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 166.400 to K.M. 203.400 (Trichy-Karur Section) on
National Highway No. 67 in Karur District in the State of Tamil Nadu.

S.0.2986 (E), dated the 24th November, 2009 regarding acquisition of land, with or
without structure, from K.M.426.661(Bangalore-Salem-Madurai Section) to K.M.
41.000 (Madurai-Kanniyakumari Section) on National Highway No. 7 in Madurai
District in the State of Tamil Nadu.

S.0. 2987 (E), dated the 24th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 41.000 to K.M. 91.200 (Madurai-Kanniyakumari
Section) on National Highway No.7 in Virudhnagar District in the State of Tamil

Nadu.

S.0. 2994 (E), dated the 24th November, 2009, regarding appointment of
competent authority for acqusition of land from K.M. 5.000 to K.M.10.400 on
(Madurai Ramanathapuram-Rameshwaram-Dhanushwadi Section) on National
Highway No. 49 in Madurai District in the State of Tamil Nadu. [Placed in Library.
SeeNo. L.T. 2559/15/10]
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S.0. 2999 (E), dated the 24th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 9.150 to K.M. 55.600 (Mokama-Munger Section) on
National Highway No. 80 in Lakhisarai District in the State of Bihar. [Placed in
Library. See No. L.T. 2255/15/10]

S.0. 3006 (E), dated the 25th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 160.000 to K.M. 190.600 (Hyderabad-Vijayawada
Section) on National Highway No. 9 in Nalgonda District in the State of Andhra
Pradesh. [Placed in Library. See No. L.T. 2559/15/10]

S.0. 3007 (E), dated the 25th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 228.000 to K.M. 249.700 and from K.M. 253.300 to
K.M. 254.500 on National Highway No. 31C in Jalpaiguri District in the State of West
Bengal, along with delay statement. [Placed in Library. See No. L.T. 2255/15/10]

S.0. 301 (E), dated the 25th November, 2009, regarding acquisition of land, with or
without structure, from K.M. 203.000 to K.M. 293.000 (Hyderabad-Bangalore
Section) on National Highway No. 7 in Kurnool District in the State of Andhra

Pradesh.

S.0. 3026 (E), dated the 27th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 163.400 to K.M. 199.200 (Bangalore-Salem-Madurai

Section) on National Highway No. 7 in Salem District in the State of Tamil Nadu.

S.0. 3027 (E), dated the 27th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 30.000 to K.M. 54.000 (Hyderabad-Yadgiri Section)
on National Highway No. 202 in Nalgonda District in the State of Andhra Pradesh.

S.0. 3028 (E), dated the 27th November, 2009, amending Notification No. S.O. 852
(E), dated the 10th April, 2008, to insert certain entries in the original Notification.

S.0. 3029 (E), dated the 27th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 18.600 to K.M. 30.000 (Hyderabad-Yadgiri Section)
on National Highway No. 202 in Ranga Reddy District in the State of Andhra
Pradesh.

S.0. 3030 (E), dated the, 27th November, 2009, amending Notification No. S.O.
2573 (E), dated the 9th October, 2009, to substitute certain entries in the original

Notification.
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(136)

(137)

(138)

(139)

S.0. 3031 (E), dated the 27th November, 2009, amending Notification No. S.O.
2573 (E), dated the 9th October, 2009, to substitute certain entries in the original
Notification.

S.0. 3032 (E), dated the 27th November, 2009, amending Notification No. S.O.
2574 (E), dated the 9th October, 2009, to substitute certain entries in the original
Notification.

S.0. 3033 (E), dated the 27th November, 2009, amending Notification No. S.O.
2574 (E), dated the 9th October, 2009, to substitute certain entries in the original
Notification.

S.0. 3034 (E), dated the 27th November, 2009, amending Notification No. S.O.
2260(E), dated the 4th September, 2009, to substitute certain entries in the original
Notification.

S.0. 3041 (E), dated the 30th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 260.200 to K.M. 313.280 on National Highway No. 17
in Malappuram District in the State of Kerala. [Placed in Library. See No. L.T.
2559/15/10]

S.0. 3044 (E), dated the 30th November, 2009, regarding acquisition of land, from
K.M. 391.000 to K.M.410.000 on National Highway No. 31 in Purnea District in the
State of Bihar.

S.0. 3050 (E), dated the 30th November, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 31.000 to K.M. 48.533 on
National Highway No. 34 in the State of West Bengal. [Placed in Library. See No.
L.T. 2255/15/10]

S.0. 3051 (E), dated the 30th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 116.500 to K.M. 136.500 (Thanjavur-Tiruchirappall
Section) on National Highway No. 67 in Tiruchirappalli District in the State of Tamil
Nadu.

S.0. 3052 (E), dated the 30th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 167.750 to K.M. 224.360 (Kadapa-Kurnool Section)
on National Highway No. 18 in Kadapa District in the State of Andhra Pradesh.
[Placed in Library. See No. L.T. 2559/15/10]

S.0. 3053 (E), dated the 30th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 217.075 to K.M. 268.640 (Bakhtiyarpur-Khagaria
Section) on National Highway No. 31in Begusarai District in the State of Bihar, along

with delay statement.
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(144)

(145)

(146)

(147)

(148)

S.0. 3057 (E), dated the 30th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 0.000 to K.M. 9.150 (Mokama-Munger Section) on
National Highway No. 80 in Patna District in the State of Bihar.

S.0. 3058 (E), dated the 30th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 55.600 to K.M. 69.200 (Mokama-Munger Section)
on National Highway No. 80 in Munger District in the State of Bihar. [Placed in
Library. See No. L.T. 2255/15/10]

S.0. 3060 (E), dated the 30th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 1307.900 to K.M. 1366.547 (Rudrakota-NeIIore
Section) on National Highway No. 5 in Nellore District in the State of Andhra
Pradesh.

S.0. 3061 (E), dated the 30th November, 2009, regarding acquisition of land, with
or without structure, from K.M. 1182.802 to K.M. 1307.900 (Chilakaluraipet-Rudra
Kota Section) on National Highway No. 5 in Prakasam District in the State of Andhra

Pradesh. [Placed in Library. See No. L.T. 2559/15/10]

S.0. 3079 (E), dated the 2nd December, 2009, regarding acquisition of land, with or
without structure, from K.M. 153.300 to K.M. 217.075 (Bakhtiarpur-Khagaria
Section) on National Highway No. 31in Patna District in the State of Bihar.

S.0. 3092 (E), dated the 3rd December, 2009, regarding acquisition of land, with or
without structure, from K.M. 40.500 to K.M. 60.000 (Hazaribag-Ranchi Section) on
National Highway No. 33 in Hazaribag District in the State of Jharkhand, along with

delay statement.

S.0. 3093 (E), dated the 3rd December, 2009, regarding acquisition of land, with or
without structure, from K.M. 60.000 to K.M. 96.000 (Hazaribag-Ranchi Section) on
National Highway No. 33 in Ramgarh District in the State of Jharkhand, along with

delay statement.

S.0. 3094 (E), dated the 3rd December, 2009, regarding acquisition of land, with or
without structure, from K.M. 96.000 to K.M. 114.000 (Hazaribag-Ranchi Section) on
National Highway No. 33 in Ranchi District in the State of Jharkhand, along with

delay statement.

S.0. 3101 (E), dated the 4th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 82.522 to K.M. 164.584 on National Highway No. 34 in

Nadia District in the State of West Bengal, along with delay statement.
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(153)

(154)

(155)

(156)

(157)

S.0. 3104 (E), dated the 4th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 31.000 to K.M. 48.533 on National Highway No. 34 in
North 24 Parganas District in the State of West Bengal.

S.0. 3106 (E), dated the 4th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 164.400 to K.M. 218.000 (Bijapur-Hungund and
Hungund-Hospet Section) on National Highway No. 13 in Bagalkot District in the
State of Karnataka. [Placed in Library. See No. L.T. 2255/15/10]

S.0. 3107 (E), dated the 4th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 75.000 to K.M. 282.000 (Tumkur-Harihar Section) on

National Highway No. 4 in Davangere District in the State of Karnataka.

S.0. 3108 (E), dated the 4th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 284.000 to K.M. 340.000 (Harihar-Haveri Section) on
National Highway No. 4 in Haveri District in the State of Karnataka. [Placed in

Library. See No. L.T. 2133/15/10]

S.0. 3110 (E), dated the 4th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 393.500 to K.M. 439.000 (Talasari-Manor Section)
Surat Manor Tollway Project on National Highway No. 8 in Thane District in the State

of Maharashtra.

S.0. 3111 (E), dated the 4th December, 2009, regarding appointment of competent
authority for acquisition of land, from K.M. 53.410 to K.M. 119.275 on National
Highway No. 60 in Paschim Medinipur District in the State of West Bengal.

S.0. 3116 (E), dated the 4th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 34.660 to K.M. 69.980 (Hajipur-Chhapra-Gopalgani
Section) on National Highway No .85 in Siwan District in the State of Bihar, along

with delay statement.

S.0. 3124 (E), dated the 7th December, 2009, regarding appointment of competent
authority for acquisition of land, from K.M. 592.240 to K.M. 865.350 (Kagal-Satara-
Pune Section) on National Highway No. 4 in Kolhapur District in the State of

Maharashtra.

S.0. 3125 (E), dated the 7th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 890.000 to K.M. 934.000 (Varanasi, Aurangabad
Section) on National Highway No. 2 in Rohtas District in the State of Bihar, along

with delay statement.
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(161)

(162)

(163)

(164)

(165)

S.0. 3126 (E), dated the 7th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 143.200 to K.M. 204.300 on National Highway No. 19
and from K.M. 2.300 to K.M. 34.660 (Hajipur-Chhapra-Gopalganj Section) on
National Highway No. 85 in Saran (Chhapra) District in the State of Bihar. [Placed in
Library. See No. L.T. 2255/15/10]

S.0. 3133 (E), dated the 7th December, 2009, regarding appointment of competent
authority for acquisition of land from K.M. 809.800 to K.M. 901.753 on National
Highway No. 5 in East Godvari District in the State of Andhra Pradesh. [Placed in
Library. See No. L.T. 2559/15/10]

S.0. 3135 (E), dated the 7th December, 2009, regarding acquisition of land, with or
without structure from K.M. 342.000 to K.M.350.000 on National Highway No. 34 in
Malda District in the State of West Bengal.

S.0. 3136 (E), dated the 7th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 352.000 to K.M. 312.000 (Khagaria-Purnea Section)
on National Highway No. 31 in Bhagalpur District in the State of Bihar, along with

delay statement.

S.0. 3138 (E), dated the 7th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 270.000 to K.M. 312.000 (Khagaria-Purnea Section)
on National Highway No. 31in Khagaria District in the State of Bihar.

S.0. 3139 (E), dated the 7th December, 2009, regarding acquisition of land, with or
without structure from K.M. 235.336 to K.M. 247.160 on National Highway No. 34 in
Murshidabad District in the State of West Bengal.

S.0. 3150 (E), dated the 8th December, 2009, regarding acquisition of land, with or
without structure from K.M. 69.980 to K.M.93.500 (Hajipur-Chhapra-Gopalgani
Section) on National Highway No. 85 in Gopalgan; District in the State of Bihar.

S.0. 3161 (E), dated the 9th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 146.600 to K.M. 192.800 (Madurai-Aruppukkottai-
Thoothukkudi Section) on National Highway No. 45B in Virudhunagar District in the
State of Tamil Nadu. [Placed in Library. See No. L.T. 2255/15/10]
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(172)

(173)

(174)

S.0. 3170 (E), dated the 10th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 18.600 to K.M. 30.000 (Hyderabad-Yadgiri Section) on
National Highway No. 202 in Ranga Reddy District in the State of Andhra Pradesh.
[Placed in Library. See No. L.T. 2559/15/10]

S.0. 3171 (E), dated the 10th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 98.350 to K.M. 129.000 on National Highway No. 6 in
Paschim Medinipur District in the State of West Bengal. [Placed in Library. See No.
L.T. 2255/15/10]

S.0. 3178 (E), dated the 10th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 30.000 to K.M.. 54.000 (Hyderabad-Yadgiri Section)
on National Highway No. 202 in Nalgonda District in the State of Andhra Pradesh.
[Placed in Library. See No. L.T. 2559/15/10]

S.0. 3179 (E), dated the 10th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 34.985 to K.M. 73.165 (Patna-Buxar Section) on
National Highway No. 84 in Buxar District in the State of Bihar.

S.0. 3190 (E), dated the 14th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 310.000 (Muzaffarpur-Purnea Section)
on National Highway No. 57 in Muzaffarpur District in the State of Bihar.

S.0. 3193 (E), dated the 14th December, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 17.600 to K.M. 72.000 on
National Highway No. 6 in Howrah District in the State of West Bengal.

S.0. 3196 (E), dated the 14th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 164.584 to K.M. 191.700 on National Highway No. 34 in
Mursidabad District in the State of West Bengal.

S.0. 3200 (E), dated the 14th December, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 73.000 to K.M. 98.350 on
National Highway No. é in Purba Medinipur District in the State of West Bengal.

S.0. 3209 (E), dated the 15th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 345.000 to K.M. 409.000 (Bangalore-Salem Madurai
Section) on National Highway No. 7 in Dindigul District in the State of Tamil Nadu.
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(182)

(183)
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S.0. 3211 (E), dated the 15th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 397.733 to K.M. 452.700 (except Dalkhola Bypass) on
National Highway No. 34 in Uttar Dinajpur District in the State of West Bengal.

S.0. 3214 (E), dated the 15th December, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 203.400 to K.M. 218.000 on
National Highway No. 67 in Karur District in the State of Tamil Nadu.

S.0. 3216 (E), dated the 15th December, 2009, regarding acquisition of land, with or
without structure, from K.M. 333.000 to K.M. 392.150 (Trichy-Dindigul Section) on
National Highway No. 45 in Trichy District in the State of Tamil Nadu.

S.0. 3217 (E), dated the 15th December, 2009, regarding acquisition of land, with or
without structure, from K.M 166.400 to K.M. 203.400 (Trichy-Karur Section) on
National Highway No. 67 in Karur District in the State of Tamil Nadu.

S.0. 3219 (E), dated the 15th December, 2009, amending Notification No. S.O.
1227 (E), dated the 27th May, 2008, to substitute certain entries in the original

Notification.

S.0. 3220 (E), dated the 15th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 295.700 to K.M. 299.000 (Hungund-Hospet
Section) on National Highway No. 13 in Ballary District in the State of Karnataka.

S.0. 3235 (E), dated the 15th December, 2009 amending Notification No. S.0. 868
(E), dated the 10th April, 2008, to substitute certain entries in the original

Notification.

S.0. 3228 (E), dated the 15th December, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 3.000 to K.M. 59.300
(Nagpur-Saoner-Pandhurna Section) on National Highway No. 69 in Nagpur District

in the State of Maharashtra.

S.0. 3230 (E), dated the 15th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 48.533 to K.M. 82.522 on National Highway No. 34
in Nadia District in the State of West Bengal.

S.0. 3231 (E), dated the 15th December, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 75.000 to K.M. 189.000 on
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National Highway No. 4 in Tumkur and Chitradurga Districts in the State of
Karnataka. [Placed in Library. See No. L.T. 2255/15/10]

S.0. 3246 (E), dated the 18th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 375.300 to K.M. 376.600 (Panaji-l\/langalore
Section) and from K.M. 3.600 to K.M. 17.200 (Managalore-Cochin Section) on
National Highway No. 17 in Dakshin Kannad District in the State of Karnataka.
[Placed in Library. See No. L.T. 2133/15/10]

S.0. 3262 (E), dated the 22nd December, 2009, regarding acquisition of land, with
or without structure, from K.M. 498.800 to K.M. 533.370 on National Highway No. 31
in Uttar Dinajpur District in the State of West Bengal. [Placed in Library. See No.
L.T. 2255/15/10]

S.0. 3295 (E), dated the 24th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 0.000 to K.M. 84.400 (Belgaum to Karnataka/Goa
Boundary Section) on National Highway No. 4A in Belgaum District in the State of
Karnateka. [Placed in Library. See No. L.T. 2133/15/10]

S.0. 3296 (E), dated the 24th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 405.000 to K.M. 485.000 (Durg-Nagpur Section) on
National Highway No. 6 in Gondia District in the State of Maharashtra.

S.0. 3297 (E), dated the 24th December, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 592.240 to K.M. 865.350
(Kagah-Satara-Pune Section) on National Highway No. 4 in Kolhapur District in the

State of Maharashtra.

S.0. 60 (E), dated the 12th January, 2010 regarding acquisition of land, with or
without structure, from K.M. 287.500 to K.M. 380.000 (Pimpalgaon-Dhule Section)
and K.M. 440.000 to K.M. 470.800 (Vadape-Gonde Section) on National Highway
No. 3 in Nashik District in the State of Maharashtra. [Placed in Library. See No. L.T.
2255/15/10]

S.0. 111 (E), dated the 19th Jaunary, 2010, regarding appointment of competent
authority for acquisition of land from K.M. 98.200 to K.M.103.400 on National
Highway No. 45C in the State of Tamil Nadu. [Placed in Library. See No. L.T.
2559/15/10]

S.0. 133 (E), dated the 20th January, 2009, regarding acquisition of land, with or
without structure, from K.M. 144.400 to K.M. 249.000 (Pune-Solapur Section) on
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(198)
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National Highway No. 9 in Solapur District in the State of Maharashtra. [Placed in
Library. See No. L.T. 2255/15/10]

S.0. 136 (E), dated the 20th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 81.600 (Tiruttani-Chennai Section) on
National Highway No. 205 in Tiruvallur District in the State of Tamil Nadu. [F’Iaced in
Library. See No. L.T. 2559/15/10]

S.0. 137 (E), dated the 20th January, 2010, regarding acquisition of land, with or
without structure, from K.M.40.000 to K.M.144.400 (Pune-Solapur Section) on

National Highway No. 9 in Pune District in the State of Karnataka.

S.0. 171 (E), dated the 22nd January, 2010, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 15.340 (Chennai Port-Maduravoyal

Section) on National Highway No. 4 in Chennai District in the State of Tamil Nadu.

S.0. 221 (E), dated the 29th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 397.733 to K.M. 452.700 (except Dalkhola Bypass) on
National Highway No. 34 in Uttar Dinajpur District in the State of West Bengal.
[Placed in Library. See No. L.T. 2255/15/10]

S.0. 277 (E), dated the 8th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 10.000 to K.M. 29.500 (Bangalore-NeIamangaIa
Section) on National Highway No. 4 in Bangalore Urban and Bangalore Rural

Districts in the State of Karnataka.

S.0. 278 (E), dated the 8th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 63.180 to K.M. 63.400 (Nelamangala-Tumkur Section)
on National Highway No. 4 in Tumkur District in the State of Karnataka. [Placed in

Library. See No. L.T. 2133/15/10]

S.0. 279 (E), dated the 8th February, 2010, regarding acquisition of land, with or
without structure, from K.M.375.300 to K.M.376.600 (Panaji-Mangalore Section)
and K.M.3.600 to K.M.17.200 (Mangalore-Cochin Section) on National Highway
No. 17 in Dakshin Kannad District in the State of Karnataka. [Placed in Library. See
No. L.T. 2255/15/10]
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S.0. 283 (E), dated the 8th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 81.600 (Tiruttani-Chennai Section) on
National Highway No. 205 in Tiruvallur District in the State of Tamil Nadu.

S.0. 317 (E), dated the 10th February, 2010, regarding appointment of competent
authority for acquisition of land, from K.M 531.300 to K.M. §97.900 on National
Highway No. 17 in South Goa District in the State of Goa. [Placed in Library. See
No. L.T. 2255/15/10]

S.0. 368 (E), dated the 16th February, 2010, regarding acquisition of land, with or
without structure, from K.M.282.000 to K.M. 404.000 and from K.M. 433.000 to
K.M. 515.000 on National Highway No. 4 in Haveri, Dharwad and Belgaum Districts

in the State of Karnataka.

S.0. 369 (E), dated the 16th February, 2010, amending Notification,No. S.0.2457
(E), dated the 24th September, 2009, to substitute certain entries in the original
Notification. [Placed in Library. See No. L.T. 2133/15/10]

S.0. 373 (E), dated the 16th February, 2010, regarding appointment of competent
authority for acquisition of land, from K.M. 340.000 to K.M. 433.000 on National

Highway No. 4 in Haveri and Dharwad Districts in the State of Karnataka.

S.0. 374 (E), dated the 16th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 2.750 to K.M. 37.800 (Dinigul-Theni-Kumuli Section)
on National Highway No. 45 in Dindigul District in the State of Tamil Nadu.

S.0. 375 (E), dated the 16th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 43.000 to K.M. 96.714 (Project Chainage)
(Kerala/Tamil Nadu Border- Kanniyakumari Section) on National Highway No. 47 in

Kanniyakumari District in the State of Tamil Nadu.

S.0. 377 (E), dated the 16th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 84.100 to K.M. 113.820 on National Highway No. 4A in
South Goa District in the State of Goa.

S.0. 379 (E), dated the, 16th February, 2010, amending Notification No. S.O. 2089
(E), dated the 22nd August, 2008, to substitute certain entries in the original

Notification.
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S.0. 380 (E), dated the, 16th February, 2010, amending Notification No. S.0. 1668

(E), dated the 8th July, 2009, to insert certain entries in the original Notification.

S.0. 383 (E), dated the 16th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 73.900 to K.M. 136.670 (Salem-Ulundurpet Section)
on National Highway No. 68 in Viluppuram District in the State of Tamil Nadu.
[Placed in Library. See No. L.T. 2255/15/10]

S.0. 384 (E), dated the 16th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 433.000 to K.M. 515.000 (Dharwad-Belgaum Section)
on National Highway No. 4 in Dharwad and Belgaum Districts in the State of

Karnataka. [Placed in Library. See No. L.T. 2133/15/10]

S.0. 399 (E), dated the 17th February, 2010, regarding acquisition of land, with or
without ~ structure, from K.M. 43.000 to K.M. 96.714 (Project Chainage)
(Kerala/TamiI Nadu Border - Kanniyakumari Section) on National Highway No. 47
and from K.M.0.000 to 16.376 (Project Chainage) (Nagercoil-Kavalkinaru Section)

on National Highway No. 47B in Kanniyakumari District in the State of Tamil Nadu.

S.0. 400 (E), dated the 17th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 982.000 to K.M. 1041.000 (Nalbarr-Bijni Section) on
National Highway No. 31in Barpeta District in the State of Assam.

S.0. 403 (E), dated the 17th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 203.400 to K.M. 218.000 (Trichirappalir-Karur Section)
on National Highway No. 67 in Karur District in the State of Tamil Nadu.

S.0. 438 (E), dated the 23rd February, 2010, regarding acquisition of land, with or
without structure, from K.M. 52.250 to K.M. 90.220 (Meerut-l\/luzaﬁarnagar
Section) on National Highway No. 58 in Muzaffarnagar District in the State of Uttar
Pradesh.

S.0. 473 (E), dated the 24th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 23.801 to K.M. 25.347 (Ghaziabad-Aligarh Section) on
National Highway No. 91in Ghaziabad District in the State of Uttar Pradesh.
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S.0. 476 (E), dated the 24th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 100.000 to K.M. 104.563 (Talegaon-Amravati Section)
on National Highway No. 6 in Wardha District in the State of Maharashtra.

S.0. 562 (E), dated the 10th March, 2010, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 8.000 (Jorabat-Barapani Section) on
National Highway No. 40 in Kamrup (Metro) District in the State of Assam.

S.0. 579 (E), dated the 11th March, 2010, regarding acquisition of land, with or
without structure, from K.M. 180.600 to K.M. 212.900 (Moradabad-Bareilly Section)
on National Highway No. 24 in Rampur District in the State of Uttar Pradesh.

S.0. 589 (E), dated the 15th March, 2010, regarding acquisition of land, with or
without structure, from K.M. 107.100 to K.M. 140.200 (Ghaziabad-Aligarh Section)
on National Highway No. 91in Aligarh District in the State of Uttar Pradesh.

S.0. 622 (E), dated the 22nd March, 2010, regarding fee to be recovered from the
users of the stretch from K.M. 163.400 to K.M. 180.000 (Krishnagiri- Thopurghat-

Omallur Section) on National Highway No. 7 in the State of Tamil Nadu.

S.0. 669 (E), dated the 23rd March, 2010, regarding acquisition of land, with or
without structure, from K.M. 177.000 (Delhi-Kanpur Section) on National Highway
No. 2 to K.M. 14.000 (Agra-Gwalior Section) on National Highway No. 3 in Mathura
and Agra Districts in the State of Uttar Pradesh.

S.0. 674 (E), dated the 23rd March, 2010, regarding acquisition of land, with or
without structure, from K.M. 22.000 to K.M. 40.000 (Lanka-Udali Section) on

National Highway No. 54 in Nagaon District in the State of Assam.

S.0. 700 (E), dated the 26th March, 2010, regarding fee to be recovered from the
users of the stretch from K.M. 340.000 to K.M. 458.000 (Palanpur-Radhanpur
Section) on National Highway No. 14 and from K.M. 138.800 to K.M. 281.300
(Radhanpur-Samakhiyali Section) on National Highway No. 15 in the State of

Guijarat.
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(225) S.0. 701 (E), dated the 26th March, 2010, regarding fee to be recovered from the
users of the stretch from K.M. 93.00 to K.M. 149.250 (Brijghat-Moradabad Section)
on National Highway No. 24 in the State of Uttar Pradesh.

(226) S.0. 1840 (E), dated the 27th July, 2009, publishing Corrigendum to Notification No
S.0. 1227 (E), dated the 27th May, 2008. [Placed in Library. See No. L.T.
2255/15/10]

II. A copy (in English and Hindi) of the Outcome Budget, for the year 2010-11, in respect of the
Ministry of Road Transport and Highways. [Placed in Library. See No. L.T. 2560/15/10]

MESSAGE FROM LOK SABHA
The Appropriation (No.2) Bill, 2010

SECRETARY-GENERAL: Sir, | have to report to the House the following message received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the Appropriation (No.2) Bill, 2010, as passed by
Lok Sabha at its sitting held on the 27th April, 2010.

2. The Speaker has certified that this Bill is a Money Bill within the meaning of article 110 of

the Constitution of India."

Sir, | lay a copy of the Bill on the Table.

REPORT OF COMMITTEE ON PAPERS LAID ON THE TABLE

DR. BARUN MUKHERJI (West Bengal): Sir, | present the One Hundred and Twenty-fourth
Report (in English and Hindi) of the Committee on Papers Laid on the Table regarding laying of
Annual Reports and Audited Accounts of Betwa River Board (BRB), Jhansi; National Highways
Authority of India (NHAI), New Delhi and Securities and Exchange Board of India (SEBI), Mumbai.
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REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING COMMITTEE ON HEALTH
AND FAMILY WELFARE

DR. PRABHAKAR KORE (Karnataka): Sir, | present the following Reports (in English and
Hindi) of the Department-related Parliamentary Standing Committee on Health and Family Welfare :-

(i)  Thirty-ninth Report on "Demands for Grants (2010-11)" of the Department of Health and
Family Welfare;

(i)  Fortieth Report on "Demands for Grants (2010-11)" of the Department of AYUSH;

(i)  Forty-first Report on "Demands for Grants (2010-11)" of the Department of Health Research;
and

(iv) Forty-second Report on "Demands for Grants (2010-11)" of the Department of AIDS Control.

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, | lay on the Table, a copy (in English
and Hindi) of the Seventh Report of the Department-related Parliamentary Standing Committee on
Agriculture (2009-10) on "Demands for Grants (2010-11)" of the Ministry of Agriculture (Department
of Animal Husbandry, Dairying and Fisheries).

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Third Report of Department-related
Parliamentary Standing Committee on Labour

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): Sir, |
make a statement regarding status of implementation of recommendations contained in the Third

Report of the Department-related Parliamentary Standing Committee on Labour.

Status of Implementation of Recommendations and Observations
contained in the Ninetieth Report of the Department Related
Parliamentary Standing Committee on Commerce

And

Status of Implementation of Recommendatins contained in the Ninety-first Report of Department-
related Parliamentary Standing Committee on Commerce

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): Sir, | make the following statements regarding:-
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(i) Status of implementation of recommendations and observations contained in the Ninetieth
Report of the Department-related Parliamentary Standing Committee on Commerce on

'Foreign and Domestic Investment in Retail Sector'; and

(ii) Status of implementation of recommendations contained in the Ninety-first Report of the
Department-related Parliamentary Standing Committee on 'Export Infrastructure at Airport,

Ports, ICDs, LCSs etc., and Towns of Export Excellence in the Country'.

RE. DEMAND FOR GOVERNMENT'S RESPONSE ON REVELATIONS
OF PHONE TAPPING - Contd.

SHRI S.S. AHLUWALIA (Jharkhand): Sir, ... (Interruptions)...
DR. V. MAITREYAN (Tamil Nadu): Sir, | want to raise ... (Interruptions)...
MR. DEPUTY CHAIRMAN: One by one. ...(Interruptions)... Please sit down.

SHRI S.S. AHLUWALIA: Mr. Deputy Chairman, Sir, in the morning, the Leader of the
Opposition raised the issue of phone tapping by Government agencies because on Monday, the
Home Minister said that "we have not authorized anybody to tap the phones", whereas today, in a
newspaper, a leading newspaper, there is a big news about the tapping of telephones by

...(Interruptions)...
MR. DEPUTY CHAIRMAN : Mr. Ahluwalia, don't go on phone-tapping. ...(/nz‘errupt/ons)...
SHRI 8.S. AHLUWALIA: Sir, there, it is clearly mentioned ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Now, the question is ... (Interruptions)...

SHRI S.S. AHLUWALIA: There, it is clearly mentioned. We wanted a discussion

...(Interruptions)... He wanted a discussion on this. ... (Interruptions)...
DR. V. MAITREYAN: Sir, | want to be heard. ...(Interruptions)...
SHRI S.S. AHLUWALIA: Sir, we wanted ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, he is intervening. ...(Interruptions)... He is not responding to my
query. (Interruptions)...

MR. DEPUTY CHAIRMAN: No, he is responding to your query. ...(/nterrupﬂons)...
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SHRI 8.S. AHLUWALIA: No, he is not responding. He is intervening. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Please don't bring it.
...(~Interruptions)... Don't bring it. ...(Interruptions)... It is not correct. ...(Interruptions)... Please
go back to your seats. ...(Interruptions)... Please go back to your seats. ...(Interruptions)... No,

you haven't given notice. ...(Interruptions)...

THE MINISTER OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR BANSAL): Sir,

suspension of Question Hour is not a notice for discussion. ... (Interruptions)...

SHRI S.S. AHLUWALIA: Sir, we want the response of the Government on this issue.

...(Interruptions)...
MR. DEPUTY CHAIRMAN : Just one minute. ...(Interruptions)...
DR. V. MAITREYAN: We want Mr. Raja to be immediately dismissed. ... (Interruptions). ..

MR. DEPUTY CHAIRMAN: Mr. Maitreyan, please listen to the Minister. ...(/m‘errupz‘/ons)... |
said, "Please listen to the Minister" ...(Interruptions)... He wants to respond. ... (Interruptions)...
At least, you have some courtesy. ...(Interruptions)... You please listen to the Minister.
...(Interruptions)... Let the Minister make the statement. ...(Interruptions)... Please sit down.
...(Interruptions)... When the Minister is making a statement, please have the courtesy to listen to

him. Then you react. ...(Interruptions)...

SHRI PAWAN KUMAR BANSAL : Sir, we have taken note of what has been said. But what the
hon. Member is saying is not what was mentioned in the statement of the hon. Home Minister.

...(Interruptions)...
SHRI 8.S. AHLUWALIA: This is not the answer. ...(Interruptions)...

SHRI PAWAN KUMAR BANSAL: This is a different point. ...(/nz‘errupz‘/'ons)... Sir, we have

taken note of what the hon. Leader of the Opposition has raised. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, he has taken note of it. ...(Interruptions)... You
please give notice. ...(Interruptions)... Today, how can you say that, when a notice is not there?
...(Interruptions)... You please give notice. ...(Interruptions)... Mr. Maitreyan, you please give
notice. Then we will have a discussion. ...(Interruptions)... You please give notice.

...(Interruptions)...
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SHRI S.S. AHLUWALIA: Sir, we will give notice today. Let us have the discussion tomorrow.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: You give notice first. ...(Interruptions)...
SHRI S.S. AHLUWALIA: | will do it. ...(Interruptions). ..
MR. DEPUTY CHAIRMAN: You give notice to the Chairman. ... (Interruptions)...

SHRI S. S. AHLUWALIA: We will give notice today and let us discuss it tomorrow.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, Mr. Ahluwalia. The date has to be fixed by the Chairman, when
the discussion should take place. ...(Interruptions)... How can | say that? ...(Interruptions)... | am
allowing a discussion and asking you to give notice. ...(Interruptions)... There is no notice before us

now. ...(Interruptions)... Mr. Maitreyan, please. ...(Interruptions)...
DR. V. MAITREYAN: We want a discussion tomorrow. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You have to talk about the rules. Now there is no notice before the
Chair. ...(Interruptions)...

DR. V. MAITREYAN: That is why we are raising it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You give notice. ...(Interruptions)... How can | allow you?

...(Interruptions)... You give notice. ... (Interruptions)... What is this? ... (Interruptions)...
DR. V. MAITREYAN: We are giving notice. Tomorrow we will discuss it. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. That will be decided later. ...(Interruptions)... First you

give notice. ... (Interruptions)...
DR. V. MAITREYAN: | will give you notice at the Table. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, that can't be. ...(Interruptions)... You have to follow some

procedure. ...(Interruptions)... You can't just do like that. ...(Interruptions)...

DR. V. MAITREYAN: The Government is not following the procedure. ...(/m‘errupz‘/ons)... Why

are you asking us to follow the procedure? ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Now we will take up Calling Attention. ...(Interruptions)... You
please give notice. ...(Interruptions)... You please give notice. ...(Interruptions)... We will discuss

it. ...(Interruptions)... The Chairman will fix the time. ...(Interruptions). ..

DR. V. MAITREYAN: If it is not listed for tomorrow, then there will be notice for suspension of
Question Hour. ...(/m‘errupz‘/ons)... If this issue is not resolved, the Question Hour can't be taken

up. ...(Interruptions)... We are sure that you will adjourn the House. ... (Interruptions)...
A fora FRAR (ST u=w) : 71, JPC &1 feHTs 950 Ugal A & ST I B ...(HagM). .
it ST|HTIRY : 37T HI-H issue ST T2 272 Please sit down. ... (Interruptions)....
it foma FfeAR : 7B, JPC BT R T ...(FAL)... T ! (91 S1a19 & {5 JPC &l
MR. DEPUTY CHAIRMAN: Now, we will take up the Calling Attention. Shri Prabhat Jha.
...(Interruptions)...

CALLING ATTENTION TO THE MATTER OF URGENT PUBLIC IMPORTANCE

Presence of dangerous quantity of arsenic and other harmful minerals in potable water in various

parts of the country

sft guTd 31 (e UeRT) ¢ AEIGd, § Y% AegH | <9 & R Wi # 99 o 7 aifas
3R 3 BIEHRS WSl &1 GARATS AT SURARY 3R A1 € TS 831 § A0y & RO N
qreft RS fRat gon g9 dda § IRER o gfifhar &) ofR A= T e w5 @1
ZIEACRISICIERIK-S

MR. DEPUTY CHAIRMAN: Now, the hon. Minister to respond. You please make the

statement. Distribute the copies of the statement.

areiter freer i (ot A, SRl ¢ R, AT WE e T BRIS] |l b Siad Bl g
qTel 39 FEaqUl G2 Pl IS B ...(FAEH)...

MR. DEPUTY CHAIRMAN: | have asked them to give notice. ...(Interruptions)...

A} o FRAR (ITR T=) : FEIGY, JPC T T §aHT ...(FAHTH). .

MR. DEPUTY CHAIRMAN: If they are disrupting the House, what can | do?

...(Interruptions)... You please advise them. ... (Interruptions)...
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SHRI M. VENKAIAH NAIDU (Karnataka): Sir, you adjourn the House. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: | can't run the House without your cooperation.
...(~Interruptions)... The business has to go on. ...(Interruptions)... Two or three persons can't be

allowed to disrupt the whole House and the business before the House. ... (Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): It is not two or three persons. ...(Interruptions)... We
raised an important issue. ...(Interruptions)... You can't dismiss it by saying two or three persons

have raised it. ...(Interruptions)...

o Y. Sl : Trdior & H T ST BT R i Y-S € AT 39 37 IR UR GRIA AT
ST B ..(HaE)... T2, B &3] 7 aRife, WRES, ¢, Teec R @R o faft=
RIS U] BI HIS[EH B g6 F Y-STl Bl A-d IUINT & g SrgRIE <@ e 2l
..(TAIH)...

DR. V. MAITREYAN:?: It is not a question of two or three Members. It is a question of a party.

...(Interruptions)... It is not acceptable. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is all right. That is your view. ... (Interruptions)...

sft <.t et : 7T §RT 1.4.2000 BT RART F STTAR S TS STHGRT & 21T I 14T 1.80
ARg I gEEet H, AU P M AERT B AT 1%, ST o Geed] TR 2
..(GHH)...

DR. V. MAITREYAN: Sir, we are expressing the view of our Party. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. Itis not. ...(Interruptions)...

it <. el : o T @Y 9,504 qHATECT H AAfTS HGWOT DY, 18 15T B 33,363 FAES!
TARTSS |G &1, 17 5T Y 32,689 qAIGC] &M<l 3R TS 831 § GRUA B, 22 I B
1,01,872 THTAC] H TliE TV Bl 3R 9 T BT 2,571 TAE! ¥ AZGT WYY DI ABRI 1 TS B
PO qAEC] H UgoTd Al H [Afay Ag9d 8F B TEBRT el B ... (). ..

DR. V. MAITREYAN: It is very unfortunate to make such a remark. ...(Interruptions)... We are

representing a Party.

MR. DEPUTY CHAIRMAN: One party also. ...(/nterrupz‘/ons)... Naiduji, you give a notice.
Then a date will be fixed. How can you compel the Chair to fix the date? ... (Interruptions)... | can't

do it. ...(Interruptions ... What is this ? ... (Interruptions )... The House is adjourned for 15 minutes.

235



The House then adjourned at twelve minutes past twelve of the clock.
The House re-assembled at twenty-eight minutes past twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

DR. V. MAITREYAN: Sir, we have been repeatedly raising the issue of unauthorized telephone

tapping, and indictment of the Minister...
MR. DEPUTY CHAIRMAN: Please give a notice. ...(Interruptions)...

DR. V. MAITREYAN: Sir, the CBI officer has been transferred. Instead of taking action against
the errant Minister, the concerned officer. ...(Interruptions)... We want a discussion on this

immediately. ...(Interruptions)... We seek a direction from you...

MR. DEPUTY CHAIRMAN: You give a notice ...(/m‘errupz‘/'ons)... Mr. Siva, please

...(Interruptions)...

DR. V. MAITREYAN: One Member cannot direct another Member. We can only address the
Chair ...(Interruptions)... Sir, we want a discussion on the issue. We seek a direction from you.

....(Interruptions)...
it e iR : STHIIRT weiew, SR &1 1 gan ? ..(@agM). .
2} STt : 379 A3 . (FFEM)...
2t o HfeaR : STIRA &1 =1 g ? ..(@EH)...

MR. DEPUTY CHAIRMAN: Please hear me. It was agreed that you would give a notice.
..(Interruptions)... There is no notice now ...(Interruptions)... It has come to my hand only now.

..(Interruptions)...
2l IR Y1 : HBIS Y ..(FALM). .
# STHTaf : §oF Sft, G817 91 81 R8T B .. (FaHM)...

SHRI S.S. AHLUWALIA (Jharkhand): We should have the discussion tomorrow

..(Interruptions)...
MR. DEPUTY CHAIRMAN: Please sit down ... (Interruptions)...

SHRI JESUDASU SEELAM (Andhra Pradesh): Notice is not given in the House like this
..(Interruptions)...

SHRI S. S. AHLUWALIA: Sir, we want discussion tomorrow.

MR. DEPUTY CHAIRMAN: Yes, we will discuss it.

236



it ot Hfear : Su|wTafy S, 8 o1 9 < 6 a1 {7 grew 781 9o, SLa.4 B a3
TS ...(FALM)... 9eT 5341 S 1 59 9e 3 goAard] o1l ...(Fau™)... § S @ § {5 59 fawy
BT T GaN? ...(TALT)...

MR. DEPUTY CHAIRMAN: The Minister to complete the reply now. ...(/nZerrupz‘/ons)...
it i Bfear : 7eiey . (aum)...

sft STUTAY : $9G SR MU B Afed T T 1€ F T 7L 8 ST There is no
Zero Hour today. ...(Interruptions)... i, 3T ST

it foeg sfeaR : 31 o7 Bow T =en| ...(Faum)...
MR. DEPUTY CHAIRMAN: The Chair is not responsible for responding to you.

ot forra Bfear : a1 T o1 {5 9y H3Y S oY, 3N W Bl 99 §| IE THRT Bl &
..(TGHT)...

SHRI TIRUCHI SIVA (Tamil Nadu): What is the Chair's ruling, Sir?
MR. DEPUTY CHAIRMAN: The notice has been given. Discussion will take place.
SHRI TIRUCHI SIVA: The notice will be taken into consideration. ... (Interruptions)...

ot STl : SP HUR e 3MME B that is under consideration. S TR T =81 BX b
..(FGHT)...

ft fa Bfear : Rt 721 ) FAoha, ST S

ot A Sl RifE F GERT I iR @Te MR & FRAOR STET 4 PRI,
FANRAE iR FR S TR e o wrey d9e wHwg S0 81 SRt 81 ufEe dara
RIS AU | [ AP YA 159 21 3RM, f[ABR, SR U<, BURMIG, HACd AR
IORAM O 3 Tt 7 Y i 89 @1 IHaR) el 21 ofet 8k @mer wmfil & Wiy
TARTSS & RO FTF ISUART I TR BT 2 3R 1Ry, 3iq ok AfaulRral & Jaam
TEAT 21 FARTSS A FE AT FHIIT 199 € - IoRIH, U8R, Ficd, 780 U9, FeRT, 3ffy
ST, SR TR, TSI, ORI iR ufgerdt dome|

STe TureT aeft TS T FHIEE B SR T AR Bl WTS U ST SUSTE B A
At Bl T M F Y R ERER IR T ST BRimE (TH.R.SLseg ) &
ST T IR faRTTT T TaT Rt ¥ STel Jora TH1RI BT T B & forg 20
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AR TSR, S se, 1. Fifer &1 feriRor e s &, fog Araiadt avas & foy i bl
TUrT FEE TR BT T PR B F 65 AR TP DI TR BT STAN HIA DY

SERISKIRIRES

ARG AT & ST TSl | STl IUIERT 9T JTae] ®1 FHRIT BT FAETT BT Bl
WAAGar <7 BT 3MIE fHar 71 ¥ AR AT IR 9o # 2005-06 ¥ 2008-09 T VAT 33,317

SHECT H W5 UgoTa SUSel BT &1 ™1 81 99 2009-10 & SR 5T §RT 319 I & TS

SR & SR IOTaT IR ST 30,000 SHIGE] H e YIoTdl STeT&] BRI 147 2| R
fmTor =Ror fgefia & ofvid g9 11a AroTafd & ofd da 2y |t Iura gHIfId g9Taet Bl dav
FT BT e aTRE foma 21 84,414 TOra< I ATGCT B HAR I B IRATSATG I T8 &

AR AT TR0 J2RT & T8 a9 2005-06 | 2008-09 Teb ATV YroTet AMYFRT & g 1<t 1
18,832.44 RIS TUY RefioT farg 11 911 51T 35 w9 wasy 98 il © 6 .emR . Elseeg d. &
o g9t amde &1 a¥ 2009-10 ¥ 8,000 FHRIS TUY ¥ TGIH ¥ 2010-11 H 9,000 HRIG TIY HY
fo=m 7 21 99 2010-11 &Y ATYS BRI AISTT U= <= BRT TG AR AT H UoTed YT fawm =1
1T W U FHTEAC] B HaAXST DI HARGAT <, ARIF, FARTSS TAT Tlie YA qdaet ai
FHRT BT GR B DI qd e T1ARHHT <1 BT 3R fpam o)

T garael # Wy, Rawd SRR (AR.all.) Wi dUT wARISS gR BRA dTell SH1edi
T YA S ATDI D SUR FR T8 8, Alfep Yl AR |G a1 P f1g 10 ey w@es STal
IS FRIAT ST q6 | q21, 37 Henfifral § srguarh Wl o1 wEREE J901 JEee S B
ARG &1 SAfY Ty Sefpifers FHEM & w9 H A, TTelma] qT STl sfrdm B uR a9t
T UHAHRUN S ATE! STl & Jpicdd Ald| A ST Iy BRI I8 8| YoIel Al BT JAHRT,
TDBROT b HIETH | HGUU B BH B b WA AT (BB U Al fopy S e &1

IRIPHRT AT RIMe HEBT | Al Bl R BT IUETH 3T A &1 T3ee Aguol
BI X B & o0 Ta=ed gg a1 7Ti46] B Gl H 2= B A G I & S IR SR o o <a
B UIoTe Il | SARPI AAT PICHARID] DI TETAT ST AGH0T IS ATl A 7, T STTmebat a1
PR AT DT AR FRETV HRP GX (6T ST DI AaLIHT &

[T GBI U4 R A 8 W0 Ugoid &1 STaerdl gead df o ! 5l I8 Fedqol
EAESEIREECICISICIRERIE RIS ICEC RS IININENIIE R CE RS HEIEIL N INICA R NI O TR
AT I 37T YIS Al ! Ora B A S F ST 6 G | g STIHH Bl Geg I &
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AT AT/ TN TR IR e O] S FANTRITSATY AT HR, §eaTfe ST UaoTel Jorae
R wd ST fhared el & forg Tt 1 e -ufererd faxity ey <<t 21

HEIGY, ART HATHY YTHIOT &7 H A A1 BT UIoTer GRET Jodl SR & (oY $RIRG 21 59
TR H A ST P AB AN b STUeT BT gl

it 9T 37 : SRl SUHHTIRT FEISY, TRHR |e ST W dre ot & fop o7 & sfta &,
e 1 AN @) o= T B S Febell BH AU ST © b A b TRIR A 70 75 WIAa! ot
BIT 81 I g Ug¥a STdt Bl Ui, 70 H 75 BIAE] 9T+ Hgfd 811, A1 SHa! 1 [Rfy gnm,
D! BT &H GBSl DR D o, 84 (U] SIgeX | YBH B 3Mqedehdl el ol FH1 il + Sl 3fibs
fRg €, 3 S7F &1, R WHR S WRF HATT §RT & T8 SIHHRT I 7 T2 Wi T F41T 9
T SIS % U™ 20 It 7, R 200 et €, RIS @ 7 5 981 W omife @t AR ue 3@ 2 ek
TG AT I8 IR W Tl B §RT U BIS | Uh SABATT Q3T T ¥, SHH HET 77§ o 2
ARG 17 TR a1 A AHaR AR I I &l gors | TR 91 A =% 1 330 St 7 <1 SR
2, SO BRI 711G 9T T &1 ST 81 &1, TR HATAY 7 FYF1 Yo SAHMI 3T 2, ST el
ST aTey TS W & 989 S 1 Bel B, ST 2 ARG 16 TR 968 T4 T, Sl fh g8 TRE 4
TR & 31k T81 BT UIoTdl 3R $Is ATeH! YIg, A1 S 4R BT &1 IS 931 98 g9 & A1
FE1 US 81 8 P 81 €1 ¥ fAeR & WIorgR fR7el 3§ 50 At 7 4 gedi 3 o= fam 7, S g
< T bl €, AT DI gois A e aed YT 81 ¥e &1 a1 1 Tel, WINTQR ¥ B8R & w@rey
H 71 q < ST, 981 UR TR T AT a1 § I 91 9 Jal § [P Rd P R AT R
& gedl 319 U1 81, A1 319 {54 saaiad] qal § S Bl a7 BRI & § IRSR A ol ared g 5
9 I% G FHIER T3 3 TS, 1 39 HaTerd 1 &1 fBan? 31751 U 121, IR & 15 ffel omRife &
G €, 981 R ArEl AT 599 UIfSd €1 I8 H S ared g 6 S a=ai i, S Ararsi &, S
IRART P e 37 F U S5 A S 1?2 997 59 I8 DR Meadafhd T8 enl 6 7 =3
BT ST TS 5| IS T Bl U § 241 B 1y, SHD! g1, AR ol @R 81 5184
| B U1 & P T BT AR, A HIR, AT H ST, T daeil 0T, =1 Fael I, G B
FHI, Ue d <, Al & THIe TR BN @1 RIeR 59 ARif® B BRI TE 81 AfpT qad
QB 91 & b 19§ g=or 31 81 STV 3iR 9 U= 81, 1 9 39 fTe &5 A 1
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B2 IP! AT 0, GRART IR T I 81T, 3MMYH 386 IR 4 Pel 91 39 a1 B 7P T8l 2
SO €1 e, B9 |9 ST © (o IRl T I S YReaN gs oAl ST H AR Bl Ao
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PAI? AR 39 IS BT PIs BT TS B &1 2 1 3! A B aR% & BIg Had IS AT
EIRMESEIE

SHRI MOINUL HASSAN (West Bengal): Sir, the Minster in his statement has stated that West

Bengal is the worst affected State with arsenic contamination. Sir, in this perspective, | would like to
raise some questions. Sir, today in our country drinking water with arsenic poses a great threat to the
public health. As the Minister knows, the source of arsenic is in the nature. Sir, briefly, | would like to
mention here two or three figures. So far as 341 Blocks in West Bengal are concerned, out of them 79
are affected. Sir, the high-risk district is my own district, that is, Murshidabad. Out of 26 blocks, 19
have been affected. Out of the total population according to the 2001 Census, 36 per cent people are
forced to have arsenic contaminated water. In this perspective, | would like to ask the Minister why
you have changed or revised the guidelines of the National Drinking Water Programme. Earlier it was
75:25 and now you have changed it and it is going to be 50:50. Sir, why does not the Government
declare it as a 'special area programme' in consultation with the Planning Commission? Otherwise,
with this type of funding, as it is going on, it will take 20 years to complete the area. So, it is not a
case of a State Government alone, absolutely it is a case of the Central Government. Arsenic removal
plan is very, very costly and without the help of the Government of India, funding by the Government
of India, it is not possible to implement it. Sir, in West Bengal, there is a Master Plan of Rs.2600
crores. But, we are not getting funds. Again | demand that it must be taken as a 'special area
programme' and provide sufficient fund to mitigate the problem. Another point, which has been
raised by Mr. Prabhat Jha also, is that there is lack of medical facilities. The Government should
provide assistance in this regard. Special arrangements should be made, at least, at the district level
hospitals. Those who are already affected and have become crippled, there should be rehabilitation
programme for them. Young boys, girls, women and aged people are affected. The Government
should do something for them. It is a fact that children are taking birth with closed eyes which will

never open because they are arsenic affected. | have seen in my own district marriages are not taking
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place because they are arsenic affected villages. People from other areas say that they will not marry
their girls or boys to boys or girls of that area. There is also a social problem. It is not a case of one
State alone. It entirely depends upon the Government of India because it is a national threat. It is a
question of life of human beings. Therefore, the Union Government should do something in this
regard. It is not a question of only fund allocation but it is a humanitarian duty of the Union
Government to do something to restore the normal situation in the rural areas and other parts of the
country where people are forced to drink this contaminated water which is a danger posed before the
nation today. These are some of my points, Sir, and | hope the Minister will reply to them. With this, |

conclude my speech. Thank you.

SHRI N. BALAGANGA (Tamil Nadu): Sir, | would like to present my submission to the notice
of the hon. Minister. Sir, from ancient days, during the early stages of tube installations rural water
supply was largely based on protected ponds. But, nowadays, maximum number of ponds is derelict
and dry up in the dry seasons. The quality of water in these ponds is extremely poor due to
unhygienic sanitary practices and absence of sanitary protection. Many of the ponds are chemically
contaminated for fish culture. If these ponds could be protected from contamination, it would provide
a source of drinking water with minimal treatment and a source of water for other domestic uses
without treatment. | urge upon the Government, to concentrate on protecting the age-old ponds in
the rural parts of our country. My second point is ground water. Ground water is the main source of
water which caters to the needs of both urban folk and village folk. Sir, in the Statement, the State of
Tamil Nadu is missing in the list of States which are affected by fluoride. But, | got a document from
the Central Pollution Board that Tamil Nadu is one of the 17 States which is affected by fluoride. Sir,

particularly, in Krishnagiri and Dharmapuri districts, in 6755 habitations...

SHRI TIRUCHI SIVA: Sir, the Minister has given a Statement. He is saying that the name of

Tamil Nadu is missing. The Minister should say...

MR. DEPUTY CHAIRMAN: Let him speak. What is the objection in this? That is his view.

...(Interruptions)...

DR. V. MAITREYAN: He is only bringing out the facts. It does not mean that there is no fluoride

in water.
SHRI TIRUCHI SIVA: Sir, | am referring to the Chair. The Minister has given a list of names.
MR. DEPUTY CHAIRMAN': Let the Minister respond.

SHRI TIRUCHI SIVA: That is what | am saying. | want the Minister to speak.

..(Interruptions)... They cannot just create a name. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Siva, this issue is not ... (Interruptions)... You don't get up.
SHRI TIRUCHI SIVA: | am in possession of this paper.

MR. DEPUTY CHAIRMAN: Whatever it is, it is the Member's right to speak. He is not saying

anything unparliamentary. ... (Interruptions)...
DR. V. MAITREYAN: What is he talking, Sir? Is Tamil Nadu not affected by fluoride ?

MR. DEPUTY CHAIRMAN: Mr. Siva, first of all, when a Member is speaking, unless he yields

to you, you cannot interrupt. He has not yielded.

SHRI TIRUCHI SIVA: | agree with you, Sir. My submission to you is, anything should be

addressed to the Chair. But, nowadays they have started commanding other Members.
DR. V. MAITREYAN: When you as a Member can interrupt like this, we are forced to do it.

MR. DEPUTY CHAIRMAN: | agree ...(Interruptions)... Why do you all stand up? Please sit

down. ...(Interruptions)...
SHRI TIRUCHI SIVA: You can say on behalf of...

MR. DEPUTY CHAIRMAN: All of you stand up and they on that side also stand up.
...(/m‘errupz‘/ons)... If he is saying anything which is unparliamentary, | will deal with him. He is not

saying anything unparliamentary. ...(/m‘errupﬁons)...
SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sir, he is also not saying ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You cannot object to that. ...(Interruptions)... Mrs. Stanley, you

cannot object. ... (Interruptions)... What is this? | am telling this to everyone, ... (Interruptions)...
SHRIMATI VASANTHI STANLEY : You are giving all these rulings only to Mr. Siva.
DR. V. MAITREYAN: Sir, then let her Chair the House.

MR. DEPUTY CHAIRMAN: No, no, this is very bad. No, you please sit down. Mrs. Stanley,

don't cast aspersions on the Chair. Mr. Balaganga, you please address the Chair.

SHRI N. BALAGANGA: Sir, | am addressing you only. Sir, this is the document that | got from

Parliament Library.
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MR. DEPUTY CHAIRMAN: No, no. Please, your time is over. You seek only clarifications.

SHRI N. BALAGANGA: Sir, in Tamil Nadu, the people of two districts namely, Krishnagiri and
Dharmapuri, are affected with fluoride. So, to give relief to the people, the present State Government
said that it has launched Hoghnekkal Integrated Drinking Water Scheme. But, it has started without

any proper planning...

MR. DEPUTY CHAIRMAN: Mr. Balaganga, you have to seek only clarifications on the
statement. You cannot make any speech. Please seek clarifications from the Statement made by the

Minister.
SHRI N. BALAGANGA: Okay, Sir.

But, due to objections raised by the neighbouring State that project is stalled. | request the
hon. Minister to take intermediary steps for giving relief to the people who are affected with fluoride.

Thank you.
SHRI BHARATKUMAR RAUT (Maharashtra): Sir, | wish to make only two points.

The first one is this. | come from the State which is, by hon. Minister's own admission, a
fluoride-affected State /.e., Maharashtra. Sir, the statement has come from the Rural Development
Ministry. Actually, this issue is not limited to the Rural Development Ministry alone, because it has
impact on urban India also. Sir, particularly, in Maharashtra, all of us must be knowing, the case that
a branded international soft drink company was fetching water from Dahanu area of Thane district in
Konkan region. That water was used for soft drinks and those soft drinks are consumed all over the
country. So, this issue is not restricted only to the rural India, because everyday lakhs of liters of
contaminated water - it has been proved and certified - used in soft drinks. What action the

Government has taken on them? This is my first question for clarification.

The second one is, in Konkan region, chemicals are thrown in the nearby rivers and the rivers
go and merge with Arabian Sea. Therefore, the water of Arabian Sea is contaminated. In turn, the
fish breeding is affected and that fish is sold all over. Has the Government taken note of this
development? And, is the Government taking any action, in coordination with the Department of

Fisheries, to stop this kind of contaminated fish coming into the market. Thank you.
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245



1.00 p.m.

Je4 UBd H H3 HEled W U a1 el A1g, 1971 § DI WEH RPN gs o, 99 4
PR AT Tb d AT PIel BT IET YT &1 Ul 31T I8 &1 DIl & e Tl Bl IST PR 4 PU H ST
A 3R ITH! FAY 81 © 6 U B ur @ 32 2| R HA) weiey Sk forg S wawen $¥r?

9 TS IS 3IR B, 99 711 aTell Riel &1 dred 2, @ Tel & iR 8 9 Sl gu! oNE &
IR AT FARTSS THTAT SATh B, BT U S S8 3 Jrexurss A Y 3 Siram ® iR 9 St
U BT SRIATA B &l THY FHRIT 95 SATGT TR 81 18 21 59 -G § 450 qeiey &1 e
IESISIEIENIE]

A, § 3B 3R a1 N T g areh H Rk i ik weRTgS € T8, aMeR durie
off SBTHT AT 3 371 AT 1 THA AN b IRR TR 95 WG R T I 8, A #401 7eiga 7 359
1T BT I I | e HET Bl

T 7RG 7 HET & 6 2008-09 FH TAIHT 8000 HRIG YUY AT, T 9T HX 319 I=BI 9000
URT ST AR, AT 31 3 B S0 TS &7 A 5 GHWT BT GHIE U & forg I8 YAIp e 9 A1
BT 2139 3R il ARGy Bl fIRY e <1 1 A B

W, ?F&'ﬁ W%%ﬂﬁ 55 BSTR uncovered 3R AT 3.31 oG slipped back habitations Eal
U STl IYeTe BRI DI a1t off TAT 2.17 RI habitations H STl &1 ORI el FHRAT BT < B
T 1| IAPT FHE I§ el BR U &1 H =11 g [ $9P FHE & (g I8 a1 HR A ©,
P IR H SRTFATG?

NN, Bhabha Atomic Research Centre, DRDO, CSIR 3R Department of S&T SRR salinity
Bl X PR P oIy ggd-¥l technologies develop @I g iR Central Salt & Marine Chemicals
Research Institute Bhavnagar Eal % technologies % dissemination % 1%1'? T T am 3‘\‘1?5\1 nodal
agency TITT 7T AT $HH RN improvement §s AT 3 H&1 A% $R UG &, TT TAHHR! § A
= o & argm?

1. 99T STGR (TSRATT) : SUKHIILT ST, A1 &1 T 31 ST Ueb 98l ey F6a &t
3R FIPT 3R WRPBR BT S BT (AT T T A7 e w341 i argwdl € iR &
T &1 9 9 o 8 o1 981 @) FHTE FHSK §1 TR U ) $9 FHIT & FA1ET &6 fog 9
BN BRIS v U §1 50 AEiT S U a1d Bl o 59 9 66 fed s IR <7, o wan
AT DT 35 T TS ARBR] DI AU TR A <1 B2 3T IS AT [ STaT8R Tet e T HR0T

246



wﬁﬁﬁ,ﬁﬂﬁﬁmmwwaﬁéﬁﬁaﬁwomuman Improvement Trust BT 29
1 UTI ¥ I T2 o1 Rrrs SR a8 10 Tfrerd TE < arE IS WRER 7 @ {33, e dad
10 BRI 9 39 & SR I i I A BRI FIT WBR 7 IF A KTy 91 Ao 78 fyet)
PUIT 3 AIST B STER FATRET BR o 6 ST A1 IR B ISR T IFH 31T I TRPR AT 30T
fowar & R SweT Arefe SUNT 81 93l

ST AT e 3R A S & b STt &1 e 81 5Tt W= &1 |1 g, vafl, A, gty
Tt o f1aR €184 1T St of 1 et 81 § 98 A STl & BIRVT 81 7RA14 81 T8 21 39 UPR ol 3R
TEHU-RET ST HaH Ugell STORd ©, Fih IGNA STt 37 39§ R B 5T 81 | SR
Rt IgT ST 919 4 Kl €, 91e 98 ST -geh STl 81 1 FARTSS b STe 8l A1 31 Sff
A ST € 3R TRAR $ 9T 9 3ficps S 6 IS I T2l H ol § gl FelRIss & a1
IRIFE - ST B TR TR 81 a8 32 R7el 7 F AT 24 Rt 3R S ITHI07 &7 weiRigs
3R e & UgT ST &1 TR A U ©1 U 1 g8f gl e 8 3R g 981 @1 <1-fusrs
T AR 21 H U e o arEch € f6 ORER & criteria 7 2 & {5 I RIS &7 oT@i oA
B TSI G@T-9G0T Fa= B, STh! IR 07 BT &Sl &A1 S [ebell 81 3R g o 1 f a
Ig WS GET-J907 Uo¥ S e Yo T W ST § ...(A9T B °9))... Hifs 98f af Fiver
grioT &1 7 R I8 8 6 d deRTsS-geh 3R U €1 wgfid ST 4 @l e €1 A A B
e A TET &1 b S8 g8 & WId ¥ diderds Tl G TS, ifehT ga HET urHl 1 fobar ol ot
E? AN HT AT AGRAT SRR B, ST H AT [ 377 g% H B S off, (AT Bt . R
IRAR BT 20 AR g U el UEATY S BT FawAT Bl T3 Y SH TR Bl HIg a1 81l
iRt S el <=t STl €, a1 Ryt i A eafhdl i SuR 31 € il B feran S, v 7 8l

ot STauTafy : I8 2T & SuR T, IMRifTe & SR B ...(aH™). .

ST. 9T BTN : =T DI 300 AN BI 8 G F AT A 81, ITh! W Y& YgoTet fHer a1feyl =
fopeft w1ig 7 300 AT T I B AT 200 AN B TR BN, TS B AN BT gATAY W FARTES AT ST
G & forg faaer 781 811 =113Q &6 98 37 Al &1 IR 1 ...(A0I BI be))... ITP g Fel R A
UTSYATST & STRY T AT ST, R IS Y IToTeei # A ol uTt & fofg IR-aR far #Hiex
R gt ST g B

247



i SgaHTaf : IRIY I GoIra B, FIRMGHeE T8 B
1. YT BTN : HEIG Y, 371 H G351 I8 HE1 ¢ [ I8 g &1 TR I91 51
Y STurafer : ama FARRESE e o 7 2

1. 99T BN : IR, T FARIBe 81 & 3R TR 4 G 91 21 ...(aemH)... 37 TR
P FHET & 7T o= Bl fI9 S &7 g1t e anfevl a8t &) 99 9! faec 7, safey
% FoTT fa9e I7e &1 YT g191 91y, d1fh 981 & T 39 AT 99 Y| =g aTe|

3t goryEoT foart (STR 9=9) : SUHWIRT WRId, 31 A HA ST 7 o791 997 =
G & UT1 T Hebe f1 -1 TexTaT ST %81 81 U A1 Uil B STl B Ikl off T81 & MR G,
9 1 AT g e et <8 21 H ST A g b 9fe $ER Ul BT RIGR AR gG T Sff I8T ©
I PRI B 30! AR F favd 81381 81

TG, HAT Sff 9 U9 99 § W I8 WeR a1 § & Rife, wiREs, Rk iR
ATS%E & contamination ﬁwmwﬁﬁﬁﬂﬁwé,ma@zﬁmﬁuﬁwﬁaﬁ?aﬁm
a1 U1 81 T T I% G ¢ER A 0 B SR i el 7 oft 71 H SR U9 $F a1 e arg
35 3MRT, S % ST ST 2R 2, I8 319 Siaiel dret Ui & Ryar guxt urht 781 &t waat &1 59 o
AT W AW T, I8 TS B IRTS BT SATHT 81 I Sk &b Ma-Td § wal Wt T &1 a6 g
IY el 1 U IR G 1977 § B75 P! TRBR BI U AT & q8d, TITe 3R IR B Sl FHT1
2, 9 IS &7 H 4N & U b T o O, WReg I T $U Bl 3T I U 3R P 918 9
TR B T ITD! S M B FIRER) Bis WY T8l of 3871 21 § I8 Fe =redn § b I8 9gd
TR TR B 3R IR 1 a1 i srdfed frar 2, 98 99 9n &1 TiRaT & S g oA
2l

A A1 I8 © T3 #3 Si 7 319 97 9 PE1 € 6 39 W IR MR 3@ B araegadl
8198 IF & g Ul &1 g4 ¥ 51 § I8 Yo A8l § [ 39 W R $19 @ 8187 39 W A
@ F5 B WHR AR 3@ & 2 IR T 939 3 TR & FRe @ 8 &1 Reer 39 w®
R =gt 2, 3 1 Siae BT a9 21 o1d Rap! aidel &1 9Tl 91 2, ST §ER & forg gt
1 fer=an A1 8f 2

WWWﬁWWsurveillance%aﬁﬁﬁ%lﬂmﬁwaﬂﬁiﬂm%ﬁﬂ’?ﬁ
FrIDal Ui 5 8, I8 e g b il @1 Fraffa St 781 2l 21 39 g Sl kits Suerer

248



RIS S =AY, STHT Wl PIg AT el 81 0 HbR, AT &34, qeaii &l A1 TR1s b &l 4
G &b g T b A H IO SrATaeT 3fiR SUel 81 W81 8, 98 984 o WA o) § WA S
W AR IR I8 O 18 § {3 A0 S s a3 © 3R 5l d2 90y &, STa! TRIRGT Bl awgad
BT 3TRIR AT IR U= 1 HRATS B S 78 & b AXDR AN DY, FARITes TRIG @i ol 9
BT Y I STALT BRI B FTHGRI BT a8 d= T67?

it TH.q. EATfeTaT : SUHTRT ST, T 31T St & Calling Attention TR #T ST 71 faeegat
weeHe faan &, offd o1 g1 amead €11 & % Bharat Nirman, Phase-| & Phase-II 3R 11th Plan &
TR 1 Afe § <, A Rt 1,47,731 inhabitations ¥ foTT TISTel &) @awel S &1 a1d Bel T8 ©,
9 1 afe § <71 31 W1 <, AT PRIT-PIg R R 59 FHRAT F TR 1 S w67 JHRT I
Goiter BT TPHR FATA IST, AT IMATSIT BT HH & Tl AN BT iodized salt T & Y FSGR PR
feran Tl $9b BIROT il THS 50 U BT AT AT, T8 5 BUY BT 1 17| 5T 1 4 iR fcae
B, FeRTgS fae gai, 1 @i @l (R diex I & oy 7orgR fopam Tl ofrst g8 el & SR
T HEM &, TR SfieR T 15 YT BT 21 S MO R ASAT BT e 7 7, S @ 1 w8
B T EH T ST SFaR F, 1), § fasiod <wd € {6 STgi T deis 9 IRAT 8, chemicals &,
heavy metals &, ST purify = & foTT High cost Purifiers & Filter units, ST 8% H &1 ST ST Adhel
g, SPT < ¥ Hred= 8l X8 81 § g§ Yo aredl § b 3 <= # Low cost Purifiers & e
e TN &, A9 U=l & oidel UR fBe Mini-Filter Plants TTIY &, 91 oI ofR wiRTsS
P ¥ BRb eliminate THAT ST TP 3R Yg TSI T 511 b ?

IYFATIRT S, H s weEm I HA Ay B e A @g W 6 IR i $ 59
Toide BT B § o1 I Ugal S8 doblell| Yed H3l, ¥l Ioid el & Five Technology
Mission T SIRT 3TTd el fohar giar, foras potable drinking water, safe drinking water B G-I TDH
UgET P T I8 80 b ST ¥ HIUTH 1T AT 3R 1985 H launch I AT, FTFBT 1990 Teb RT
W%,?ﬁﬂaﬁ@ﬁﬁmlmaﬁgﬂ;ﬁwmm,@@ﬂs&fe drinking potable
water 1 a1 T YA & oY STYDT AT AT T GRI 7E1 g8 AU EIRI PRIS ¥UY b FoIC
Phase-| 3R Phase-Il # ¥ I &, 11th Finance Commission &1 RUTE 31l &, 11th Plan 31T 8, 99 $©
AT B, AfpT 3mept 3u= RUIE a1 781 2 6 1,17,731 inhabitations T 81 31T g TISTe U1 UTY
HEILEASRR IS ﬁ*l'q %, ITH West Bengal worst affected %\', W 3TedTdT, 31494, ﬁ%T\’,
IR IR, BRAAG, BAICH, JoRA W gRI ARE THI 21 fhR 31T 1+ F8 § fb FiRTgs 4
AT 159 & - oI, [98R, Ticd, 76 URel, HeRTSE, 377 I, ST 09T, IS, ORI
3R ufegH et § FHer g 1% 571 I15a1 & Al &l W1 HRIG 5 ARI I SITGT § SR J8f TR DT
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ITFATafT Sft, ST g9 fagT wmeft sft g1 31 S 1 e iR oe Wt @l e © f 9o A
T 1 blinds T, STH A TSH-AITE blinds HIRT # U7 BT B1 3 IxE A e o T ) g9
297 H 7T 1 MO e I € 6 g Yaeie & R o v @) ofiwor St 81 wed €,
ST AT oISt €, NTFhT SaTST 81 81 Hebdlll 37hT Udh &1 SolTST © low cost separator or purifier, T
9 UR AU Bg AFHET BT 8 3R 7 7] # M9 Y 7 SUTed HR1S 87 W] oig § .7
W TH WU T BT o1, A H T8 @R MeAIAfhd 8 M B WGTR & Ue IS | I3
IR TRIP ¥ Th HIR B BICHY, IGH ARDIA TSI Il SIABR, T temporary purifier

EEIRIE]

AN IFH HUR 3 IRAP Geh I STerdd © MR 19 Uil Fieprer - 91 78 81 399 98 39
379 BT | I & T 309 SAP! A Fedl &1 R 89 59 AR B 9Iol Tai H ST Ta| BT
Fepcl &2 FIT EH 3D (T4 TR 82 1 HAT HEIGd I8 U1 offl 3R 3R i, 1 U time-bound
programme %ﬁ%ﬁ%‘\’ti?lmﬁ ﬁ?lﬂtl'\’w mini water treatment plant ?'P'I'I'Q'ﬁ, Gﬁsﬂ%ﬁﬁﬁﬁ'ﬂ?ﬁ

BIPY YISl ST BRI ?

DR. PRABHAKAR KORE (Karnataka): Sir, this is the most important subject raised by my
colleague, Shri Prabhat Jha. In this country most of the States are suffering from contaminated
water. Can you tell me how many villages and how many talukas in Karnataka are affected with this?
In Karnataka, particularly in Dharwad district, Belguam district and in Gadag district in many villages,
the whole village population is suffering from abnormalities. Even a new born child in unable to walk
because of contaminated water. Is there any study as to what type of water is there? The whole
village is affected. A lot of mining activities take place in the whole districts of Belary and Chitirdurga
in Karnataka. | think the number of cancer patients are the highest in both the districts. If this is the
condition in these two districts, what is the position of other districts in other States ? Have you made

any village-wise and taluka-wise survey to find why water is affecting the health of people ?

SHRI KUMAR DEEPAK DAS (Assam): Sir, in the North-East more than twenty districts have
been affected by this contamination of drinking water. Due to presence of arsenic, chloride, iron,
etc., in water, it is not fit for drinking. Assam is one of the States which has been affected with such a
serious problem. In Barpeta district of Assam, most of the people are suffering from cancer due to
contamination of drinking water. Time and again, | have raised this matter in various fora including
this august House. A special programme is needed on priority basis for Assam, especially for the

district of Barpeta to eliminate such problems. | urge upon the Minister to take up a time-bound
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scheme under NRDWP to tackle the problem of presence of arsenic, chloride and iron in water in
affected habitations. | also want an assurance from the Minister. | also just want to know whether the
Government will take up this matter with the Urban Development Ministry because various towns like
Barpeta are all affected by this contamination of water. Will this Ministry take up this matter with other

relevant Ministries to tackle this problem?

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, | want to appreciate hon. Minister for
coming up with the statement giving details of the efforts of the Ministry in addressing the problem of

drinking water.

| have few specific clarifications because | have taken up some 300 small drinking water
projects in my area in coastal Andhra, Bapatla area. | had experienced some difficulties in that.
Initially, in association with an NGO, we took up 100 litre per plant. It was costing around Rs.7,00,000
initially. But, the cost was brought down to Rs.4,00,000 initially, and then to Rs.3,00,000. The
problem is that when it was given free, they started using for cattle also. Then, there was some
objection. So, we had to put some price. The hon. Minister mentioned some issues of maintenance
and disposal of reject material. Basically, we have to involve the community. Even if you spend
Rs.900 crores or Rs.1000 crores, what is the effort? | know it is the responsibility of the State
Government, but there should be the involvement of NGOs in this process. Sixty per cent of our body
mass is water. We should take pure water so that the total solvents should not be more than 1000 per
litre. But, if you see, Sir, people have been drinking impure water. | do not know whether TDS count
here in the Parliament also is exceeding that as per the WHO guidelines. Sir, | have done this work
from 2005 to 2010. Two hundred plants have been completed. The villagers are very happy. Taking
this as an example, the Government of Andhra Pradesh has come up with a pilot project of giving 20
litres of water free to the BPL families, and at subsidised rate to the APL families. Is there any scheme
before the Government of India to involve the NGOs because it is basically to mobilise and organise
the community ? Unless you organise the community, lot of water is wasted, lot of misappropriation
takes place because huge amount of funds are being pumped in. But, the way they are utilised is
something that needs to be re-looked. We need to cut the cost overruns and time overruns. So, in

view of my little experience, | would like to ask whether there is any proposal before the Government
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of India on the basis of projects taken up by the Andhra Pradesh Government. Basically, taking
example from my pilot projects, they have come up with plans of providing small drinking water

plants in a community area and associated problems are solved to some extent.

Second point is that the coastal area is full of salinity. He has not mentioned this. He has
mentioned other contaminations like arsenic, fluoride, nitrate, iron, calcium, magnesium sulphate
and turbidity. But, the other problem is salinity. How do you tackle this problem? In the coastal area

of Andhra Pradesh, the aqua culture has contributed to the pollution of water.
MR. DEPUTY CHAIRMAN: Please conclude now.

SHRI JESUDASU SEELAM: So, these are related issues. Is there any special project or
scheme to involve the community mobilization through NGOs? That would save a lot of money. |
have completed 200 plants at present, and another 100 are in the offing. So, it is a good model. |
have already sent a copy of that model to the Government of India which | have been implementing in

my area. Is there any such proposal?
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI JESUDASU SEELAM: He has mentioned about Telangana, Karnataka (Time-bell rings)...
He has mentioned mainly about arsenic and fluoride contamination. But, there are other impurities
also. There is the problem of management and maintenance of rejected material. We have done
some work. So, while | appreciate his dynamic work, but there is still a lot of work which needs to be

done. Lot of streamlining is required.
MR. DEPUTY CHAIRMAN: Mr. Seelam, please conclude.

SHRI JESUDASU SEELAM: Involvement of community and NGOs is required. So, | would like
hon. Minister to kindly clarify this.

PROF. M.S. SWAMINATHAN (Nominated): Mr. Deputy Chairman, Sir, | think, one of the very
important causes for high degree of malnutrition prevailing in our country is the lack of clean drinking
water because we may consume calories but we need water to assimilate it in the body. Sir, the
subject, which we are discussing today, is an extremely important subject in the context of the
National Food Security movement also. | only want to seek one clarification from the Minister. He has

mentioned about salination, de-salination, reverse osmosis and so on. They are expensive but that
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can be done. We are talking about the heavy metal pollution and various kinds of pollution. That can
be done only by a very strong bio-remediation movement. Bio-remediation involves identification of
microorganisms which can gobble up the pollutants. Therefore, Sir, | would like to know whether the
hon. Minister, in view of the importance of the matter, would consider setting up of a high-level
scientific commission to develop a feasible and implementable strategy both in short-run and long-

run. Thank you.

i} T TROT (JTR UL : IMERON STRHIIRT AN, Fa Ul H oro fagr el =it gt
1 I G=YATE <A1 A18A] § [ d 9% b U U HeedqUl vy IR ARSR BI qAT W BT A
MBI PR & 7Y ETHYOT IRATT Y, ST 984 & He<ayqul 8| FeIed, H 39S Aed 4 A1
HAT ST BT &7 deerRdS Bl SR BT BRAT dATed g1 514 I Bl =4l el 8, A gacds B gt
SR Bl 21 981 IR U a1 I @) 9 1fdd B, 9 B b |I-|i S Ul €, 98 984
SITET UG 81 H430 off & oy H Al Jadds B $ &7 Al 2l § ST S arsdl § b
IBM TS & U B B SRET B TR H_IS & 1 SHA FIT-RIT organs MY 2 T8l a
T THER B, geags § 90 uirerd faeos § @R U B 98t W s af watfte 2 €,
S A -1 SN T3 SHTRAT AN U< 81 R8T 8, TR 3l &b (70 I dTH1RAT BT TSt B
qf%he 81 BT B

IgawTeas (. §.91. FRIA) o= gg

S kidney failure T & Tdh 3T SR 9 T8 B 3901 TR AR ST €A SHRT Th 31
et F forg 81 TS 1 3 7Tl © o He e o= H1 gere w2 S 1 o Afswa werma & fog
o 8, 3 §aords 9 & 8N 99if, gaoreie & NI e B 9 kidney Hel Bl & AT SHH! BIC
P FARY BT ® AT HAR B FART BT ® A TR B PR I8 SHBT 3ol el BRI qiell 3R
IRYATE | TS-U B SHB! S Fell SIRA 81 F A1 731 Aeled A I S0 ared §, & a4
IR IS W goelRgs BT S AN 2, AT AT SHDB 1 b T DI 519 RIS & I 781 DRIS 2 G,
IR F<e B AT GISTe b Forg 3R qreil Y ReprgRy & forg fepet=m Uram fam 872 a1most <t 18 E9IR
PRI BUY AT Bl T &, STH SR U BT fhd 1 91T &2 8IS, S-Ue SR § Uh 79 2,
|OTERT, Sl i HIRT ¥ 81 981 WX 60 T fAdmT €1 98 2000 BT STETET AT BIST 1 14 B 3iR
T8l W 60 T2 fawa 81 78y, gaokds § 9gd 9 U9 g &, 71 IR 3MMYH! 50 W 60 WU 9=
ettt firein

IgavTead (. RS FREF) : Faa gz giovl
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i} T TROT (STR URW) ¢« WY, H Had WEH AT 6T g1 H A7 S F SRy IRl g
G AR I oS b HUR I Y1 T el | A9 Jaods S TSRl 17 3 8 Hay 3@ &l §
ST =TET § & a8f IR b WRPR b §RT I dH1RAT IR BT U b {0 T AGG B ST Fabell
27 3% TTdT T8t b U F YRGBT F oY M9 & dael IR R AT {BAT S Whar 82 IR
IR B T T8l & fory Ua faRIy A1o11 9918 ST =1y, Wa §aads & fofg, it i SR uee
3R HET T BT 91T 1 SR ISR 9 ST R s WRBR a8 & foIg o 39 o1 gmg anfs
ST BT BH | HH G & g g o firel a8t o= e T areR dae Wt 98 i ST 78T 7, 319 98
300-400 P€ < e AT &1 IR, 1 U @) (AR 59 997 dareds A 2, I Ay H g8f &b urel
&3 H U HeTad © b "GHH AR SIIY U= IR A G| F8f IR I @1 BiHd IdD ufy § A a1 81
HEIGY, ST § Yo ol 31T 2 o <9 A1el & 918 §aords # 9 &1 g €1 781 37, ot @
Bl ST I8 U TR I 1 Ay 31 39 W SWER a1 S o7 8] 2, I8 79 WA A8 9
SISEICIER R

it AR, St : JET STdTeRe FeieY, § A SRl BT 9gd SR g b Sl A
T ST &% EITIGHETT IR OR 0 fIaR @reh {6y iR W -aik 4 10 -3+ Jael & diecs
qrex & |G H 7 BT fman| AraR, w19 g furcde SR feurdHe 7, Ay § aR-9R dwaar
g 1% 98 we geieae B 37 a1ex 31 Ux¥ B3 1, 50 TWBRI B 8 SHH AT M BIH HIAT
2, IR WRHR g9 faxig Feraer <t §1 5 SaTars 89N UM SUoel 817 98 W) 89 S9h] S &
RTTY 7 9P T Afded IR HR A | AIRIER, 2006-2007 TH eI H Farferet ST arer a1
IMMSSCHTE B BT T T8I AT 2006-2007 Th ATl TRHRI 7 RO I8 SIS &) 5 89 39
T BT AT BT G Yg T SR PRIBR Y| 59 3 I8 58 T YR U 79 | SATET AR

P 5981 g5 (5 &9 oS THI & A A Yg UM ST BRI 1998 H TR 2004 T SITHIT I
G R TR 2T 3 urit ugam &1 S {531 3R 2004 | SR 2010 T TTHIT 6 RI 56
BOIR S # g T UgaM BT $1 [Tl <ifpT ST H P8 {6 2006-2007 # & Fafere
TR T$H B BT HH 5271 2006-2007 H T @1 S G ST §S, IHHT 1 ST 31T 68T
T, S9H 3R 21 I8 a1d |El 8 % 2005 &1 31ie ST g FHE FOIR AT| S il 3w 01-04 &
q1E U &, T8 3NHS] U A (! B9IR ¢ 8o fSurcHe iR ga feurdie & 99 4 &l
SITET iR YT 721 © 5 o Rihw 911 |req < %2 € 9% RIF¥ 2005 &1 T 32 1 37191 S 9K U
RTH W AT ST ¥, S AT &b MR U THT U old 3T &I 2fdeer Uit & orai ™
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Grell Ul Bl ganferc A &R Hieer 81 W AR | S 39 Fel {6 or, [ER, Fies, 93
TTT, ISR, IRE A, IR IS, HERTSE MR ST AMHSATG & AT TG -1 HET T8l 7o
e el 81 Sl AT SHR U SUe 8 98] UR 637 ¥ F@ferc] B Ulerd &1 S8l qanferc) & Hiee
2 3R T8l W SN ga g &, SaeHrE St ek € e | 537 € 3R SHal gE e
TaeHE 7 e &1 1 e S GaT SuA™ §, I9 A B IR W g9 wed Bl 4] TR I8
PR BT 2 5 a8 FIfeIe! i aTex BT TS B BT BTH B | 3T A7 WeHS H B8l fh 65
b PGP &, g8 [T BT IR U491 4RI IR < 8] 2| Al ATIaR, 31 I8 Hed gy dhallb
2, B9 {3 2h ) 32 T, PO WTH Bl 3T MR B FAT AT o1, Wb ST SIHHRT AR I
S &, 39 WMBRI P YR TR NER 9N T H 31T & 37 360 RIS $UAT SYTH &, upspent
money, STaf® & $fSHIM T AT & % by 2010-11 they will get Rs. 341 crore more. TTH 360
PRIS BUAT S URNT unspent SUAE Bl 341 BRIS TUAT 9 <31, $H THR THT 600 BRIS SIY
I U IuA B, STET 41N B U @) I TST G B AR 98 RIS B TR 2, AR
TARTSS H1 TR &, AfhT 37 FRImelt &l @ dk 9 We e B R ST 81 89 /e
TTHCH B AIRTY T HIA & foIg 7 941 2 72 T, BiHddl T $fedhe a3 & fog 32 vl
FIATATTSA T B o oY W §F S U1 7 2 ©1 I 99 =0l B & a8 Mai 7 ¢8 7 g
B & {7 89 U491 < R2 81 Sl ST R] SUde 8 IS AMER TR § He1 ared g & e Ta e
I 3MHR 7 IS DI T BN a1 H GASIAT § % 37 =0l Bl 89 SIF &1 4 Ted IR A1 I §
TE T HE DR M RTRIERT F e e 81 Ahall [ 85 59 IR 3 701 H1F T8l BT 81 AR,
H 8 SR el A8l § [ ST 311 |Ied A WISTqR H g1 & Aae § ShR] a1 f& 98] i) 9=
g S UST gY B, H B8 I T2 g Afh #7 HIRwT @3l £ Sexric TMeR Sude B < S §
correlation between arsenic and blindness, | could not get any information fo s & 9= Zﬁ’s‘
correlation &1 I8 #l e & oM @) e & HROT IER & Mo & {51 we=1 & ddg
feg=aT eTeRA ¥ a1 fe=g # Rl gar, I8! Uree™ T8l 81 TifehT STRifNe 1 o Pl e B
P U e e Bl Sl Yol SUAS & SAb S § SR (e 8 Wial, Tq SThR IHHT
JTINT B FHM S W river bed BT WA &, A1 [I8R 7, =18 SR U=¥ 2 981 i)t v 3 g
TE G 7, I I Tl BRR 2 S 1, S6d BIROT G & T &1 T SIT&T USd Bl 2
gafoly B9 T TaHeH | MRl H3A & a8 =11d $1Y & ST s Ta BRR & 3fex 98 e
BT BT e fAel 3R g T e I

39 Efe W 29 SR Ue¥ o fIER o weu o1 (feaa dk 9 78 Ry &3 f5 98 e
3PN o FHRIT B (e B B fU S SISl ST &, SHDT YA B DI B | iy B
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IRIIR ¥ UG TSI 3MTS, AT T ARBR A YBT, SR <fl, Al G AR T & 981 IR 7 IR
PRIS BYY B U W1 ITs 715 &1 IS8 TRBR I W1 Bl AR HRAT ATE] 8, IqH ARA ARDR
o Tar < 3R e IRBR AT T <A B ST AR © b fAER Sief wR IR B e’y STaT
AR &, I TR 37 9§ BY T TIHE B BT 3R AN DI ReAs 7 BT B HXn| it =
B SUAE FRMT 8, STH 89 PIs HI 78] 3 31, T8 IR YT & F9KAT 81, a8 fagR @t
FART 81, I8 § W AR 3 A e H-1 918 g

¥ 95 gei B 5 sR A wewy wrdiere Sft 7 S et 7, SE9 H wEAd 18 o
PR PIs ATS i TSATZORT HHE! 1 T, T fb 57 Aol 1 981 371 9 TS $R Tl
JHH BIC BT TP SToTC Wl 3TT B MR B9 IHD! Tl Al B Iz 31K B9 ISP ! SRINGR P 3R
W TP TSATgoR] HHT! TARA 3R I USATSOR] BHST & MR W &4 Sl a1 fret Fal 8,
W%‘T?ﬂﬁﬁmiﬁp%s on WW,WW@WWWﬁ,W?@E
TEHCH 3MFT JMMHR B FR T | AT & AT TG 3 H8T 2, § I R G A8l §
5 a8t 1= Wit 81 Faeht & Fore Rfgae &1 e Rrep foram 21 AR 919 i e Taie | o
IR T, B IHD MUK W HET 21 & Sl TeHe 307 2, I FoR W 98 o far 81 AR
RT P 3feR AT BT 19 TE] o1, H I8 T8 badl g & diarg & el fsieae § aaer 721
Bl oife S g7 weedie faan &, 98 AR WT &1 51 o 31 &E1 {5 figR 8, St uewr g, ave
I 7, A IS U & S8l IR B STa] TR US¥ HR=1 TS V&l B

SIS FRIGY, ST8! T Urae &1 FaTe 8, AaNGIS S Serel B & forg gRT 41 HIRa
ARBR < BT 81 Y3 I8 Pedd gU T~ & 16 S FaT AR U SUAH &, TeT-IAeAT e o
g iR @® olad W IR sl @t g1 99 fIgR we 7 38 SRl IR qarferdt e
AIREIS SfIee & B, K de oad WX 39 sfYeree & €, SR U9 § 3N 73 S8 R
TANEIST SRR B 8, IR A T BRIG 35 RGN FEIAL DY 5l FTbT R U1 9IRA
WHR ¢ W& & e 6 Faiferdt o1 g & 9 &7 U SUSTel BT | g% A1 -1
3ESHNE DI o1 AP &F AN BT STHHRI el <31, YT oISt Iuae &, S 89 fheddl ol
AR T P S PR Ab, T1 TR AN DI $AD! LA <11 TS, AN Pl 37T PIAT TSI P
SN Al HIC CHIATSH B, IHD! T8 SIh 1T H TS H | §HD oIy MSS TS BT 91 ) 9 ¢ 2 B
I 19 <fael IR AN 5 B b, AN DI &H SIHBRI < Ao, §AD (o8 W1 89 B PR IS &l J31 T8
FATT Y T B 8 & o STerT-a7er wew H 3R § wrdax fAgR o-fl T & I 7 gamr a1
TTEaT § 1% 43000 @1 1 IR ¢S {61 8, a1 Bl 19 olddl R Fdhele B & oI 561 TRe A
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.1 ARBR 7 a1 &1 & [ 2 ARG 63 R AEFAT B S=IH AN DI a1 a1 F g g fban
2189 MR B4 & [ TR 57 ARN @1 T1a 3§ ¢ PR IET 8, I AN Bl Ga1 <3 b Hy ureil Y
TS 1 ETeh B P oY BT DR Al &, Sl Al PIC SIS &, IHDBT IUANT BR Febel &1 H
3TN AT 6 $9P AMGR W 89 U & T B! GAWT BT (8 Sl T F R qebdl| A1
JERIT 1 Sl a1 BEl &, ST aR 3 H g1 A8l g 15 ofd TRET & oY g TRAT WRA PR &
&1 & 3iR giex Farferd! & forg fuct-fhue uxdie 4 < %81 1 Sl 89R U a1 Suaed &, ST
9 a1 3 S e Ta1HeH Bl MRA ISR 7 97 < @71 7, I 39 U BT Wl STANT T8 IR IE T,
F amen v g fF 9 MR WRBR & I FT SN Bl TS BT 37 i H ARG i SR
P IRPR 81, I¢ AT U WT &S A B 51 AT i & ramar i T Ta-Hed e 79T
SRR, A1 HSIAT § {3 W7 T SATET 3720 1 4 FRTHROT BR b1 BH AT PRI & b 5%
HRBIN gD [T 3T qoTe H SATET T8 |

AT STEGAT AT AT8q - R (101 & Hde H P& a1l Pel ol I8 a1 Fel © b 2006-07
P UB B I8 USW 81 T8l fhAT f quality of habitation BT T1RT1 8- WTell a8f G 6T Uil
IUAY TR BT B (51, A8 T8 qoig et fred & A 3 &1, a8 ey o WaR o
o, aTe BRI WRER 7 fHa11 2006-07 F 918 9 59 335 B Us¥ 57 % quality of habitation
quality of water T STaRT BT &, AP I1E A TT AT T8 31 TAY TT Fh ST T AT T
IR BT 2, FoTa! 89 ol U9 a7 32 21 59 I8 T 9% 3= B % I quality of water S &1 9
U 81 Wb, U8 H AU e ST aree gl

I8 I W WET B, T Y Hf ST © 3 S -9R) a1e ofad i ST e B, 99-99 g w,
SIA-del Sl S SIS &, d 4R B ST X® &, SAle1g il Aol Bl &, g8 9 ST Rdie 81 Sikft
21 U TR &F G Bl Ud B ©, AT GO IR 3TTel AT Il o1l & o I gereh | Tl bl
ofad e Tl 71 81 Sl 8 s UMl 8% 9 W, SHE-dd 4 Sy HRIAT, 98 U AfS IR 8l
T, 1 R T oM ST B S9felT I8 U UTeet IR -9 31 &1 &, oI 58 U8 & A1 9 iU
P T habitation &, ST®!T TIT g STl §, ST B R W1 BT TS HRA1 9184 8, I8
=T always BIET ®, @b contain 21 81 U1 X&] 8, T8 THT 89R AH B

3 A AT 7 WR A S AR Hel €, § Pl d18a g b qawdr H, qaTR §
ST T TR BT, $BT percolate B B 7Y, B S-S W Bl S W8 8, a1 39
SIS | TSl &1 T 81 9 3R 89 98 &1 B BT T HX Ah |
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AR, § FIfEad IR R arae! wRIT {1 amedn g 6 a9 iR &9 |e fraex 39 awa
PIBA PR Abil| 8F |9 DI A RTERT 71 & 1 89 31 1ol T99 3§ 59 BM 31 )T P F o7
TSR 371 RET €, U ST 4§ 98] e SATeT G931 I8 2 {6 Sfa SfbTet O, A1 ARl bl |qad) Sy1aT
ISR f3rel| 31T 98T scarcity of water @1 THRIT 81 T8 1 31 dTel WY § AGH g1 Hieetq RTAep!
B M1 Bl o, T Bl ST B T TS FHRIT TS! BN ST §H AID! FAADHR AN DI
GIT‘TWEF\’:H%, quality of water addressmiw,ﬁwmmwwwélﬂﬁﬂﬁ
TS A HUR SSHR S 91511 bl B, A1 H FHH & b 371 =il Bl STeh &1 A TSoRE R qepl| H
JAIRT GRT WRIAT A1 =medt g 5 9Ra wRar, R fcfia dwmem suere €, 39 9ff &1 g1
ST SR BT SR AT B 41 BT Tes Ul STe HIM BT M SR §9H d18 3IARA
BT AT 81, AR FARTSS &1 AW 8, § frdfl ) & I 7 781 o8 waar ®ifes we 1aiie o
3T SATHR JUIST <A1 TSl 1 89 A1 SR GOkl ©, 89 I91 < &1 84 b1 a1 gl 8 3R
WHIRY STh] YISiIpYC BRA1 GSdil 8| WhIH o1 AR I U BrHel & SR B & AR IR &1
U7 29 €, 99 W 1 Pe1 [P 89 20 URIT 1 Iferd] Bl Usd HRA & o I 81 89 9 3R
TI7ep R Bl < & Y U1 < R 1 317 SITST ATTLIDB 39 AT Bl & 1 N1 ShRe TR el
foan 2, afs ST g &1 | "e S 2, Se! JATet $R F g ff srde! o @ 6 g i
1, A1 BRI TG SREHE 8, 98 9K 81 SQ 89 39 91 IR SI18] SR < 8 € b e oM
JAHR S ITHT A B, IAB! TSl B B B, FTMIC] B 535 DI U4 v, A § w7 &
B9 31 T TR B FRTHRT B FAH|

H AT A1 1 VS IR R MR eh -l § 6 S8 39 99 &) 3iR &1 i
T, § Ae 9 A G| BI AR ST a1ed g (6 89 YR1 M $X ..(aEH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House is adjourned to meet after one

hour.

The House then adjourned for lunch at forty-two minutes past one of the clock.
The House re-assembled after lunch at forty-two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MOTION FOR TERMINATION OF SUSPENSION OF MEMBER

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN THE
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PRIME MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, | beg to move:

That the suspension of Shri Subhash Prasad Yadav from the service of the House with effect
from 9th March 2010 for the remaining part of the current Session be terminated.

The question was put and the motion was adopted.

GOVERNMENT BILLS
The Cost and Works Accountants (Amendment) Bill, 2010

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS (SHRI SALMAN
KHURSHEED): Sir, | move for leave to introduce a Bill further to amend the Cost and Works
Accountants Act, 1959.

The question was put and the motion was adopted.
SHRI SALMAN KHURSHEED: Sir, | introduce the Bill.
The Chartered Accountants (Amdnement) Bill, 2010

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS (SHRI SALMAN
KHURSHEED): Sir, | move for leave to introduce a Bill further to amend the Chartered Accountants
Act, 1949.

The question was put and the motion was adopted.
SHRI SALMAN KHURSHEED: Sir, | introduce the Bill.
The Company Secretaries (Amendment) Bill, 2010

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS (SHRI SALMAN
KHURSHEED): Sir, | beg to move for leave to introduce a Bill further to amend the Company
Secretaries Act, 1980.

The question was put and the motion was adopted.

SHRI SALMAN KHURSHEED: Sir, | introduce the Bill.

DISCUSSION ON WORKING OF MINISTRY OF HOUSING AND
URBAN POVERTY ALLEVIATION

3t sraar g FIAGH (STR T=wn) : Fay ¥R 31T T g4 B important Ministry, Ministry of
Housing and Urban Poverty Alleviation Ea working H HIW Fﬁ, discussion %\, SESCal NI B
¥ fow oo g o wwy X, S| forg § et eyaTe HRaT E1 31 89 S 8 1 Sl urban
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population 2001 H 28.61 URIT i1, g8 2011 § TFHR 32 RIS B I TE! & MR 2021 H $HS 53 IRIS
B BT STl B I8 population T dgd F<T challenge %, ST urban areas & HUR TR T IET Bl
SHH1 SR TE & b TS Teb 3 < H TAR] S TRDR a1, IAD! Sl AT & &, a8 Tl & foog
Bl g1 et § quality of education, health services, transport, power supply, ST facilities @1 lacking %\r,
ITPT I8 W ST A%E P ol urban areaﬂ%WW@%lWﬁ%,ﬁWW%%Wﬁbasic
facilities &1 &1 STch U AL &, AT d A BIS PR SR &I ARG S ¥ &1 G d 8, 1 3 <
H ATaTE R ars & RIER 1 AIEH Gr 3R WEFE, &1 I8 & ARl & urban area & T¥W

flow €1 11th Five Year Plan H T& 3GTSIT TN 71T f& housing @1 T@T # EARY requirement 3,61,318
RIS &1 89 39 W® & b BIR 2 Bl WRBR 7 slum free YR S BT Gbed Y 3197 TmE o
ST B I AT E, S slum F T84 22 SART AT © T 89R <91 9 3 foret & eRomeft 81 vgelt
et & TRoneff 9 &, S URA IR Wi & dTaR & FHT Ui A 96 B MMY| SH] §R
Y B WRBR  FHTAT|

o) forer & TRomeff 3 B €, o9 Ra @t fneft o wee SRR wfdefidis gad € ok
I G 39 UfFefadl & Rer ol 3709 T Bl BIsH 3 81 TGN I fory i Hify g+ 21
I 01D B A SH-HHR B BISHR MY, B F99 T8 AN 4o BISHR T I, F6 3R

D oo & womeft 9 &, S ArHaare sdedre & RIeR 8 B Tid Blsd &1 IR &
AT AT P! UIYelR HH &, Rife g arell ol 48 fam™ & arre 81 & fog ff 38 9
BRI 3MHS BH HIP [S@Y S Bl TAR JATIH, ST AN AFaara! Adbarg & RIBR 8 B
IER] H 3N FR B IR B, ITD] Uigele™ B 12 RIS 21 oft o a7 uget o &1 <2 6 sRamon
¥ feaR el § Adanaal 7 3ol & 16 5% STe a1 59 e § e a9 &R Us 9 &l T
ST T T SR A1 B U 31 Bl AT HIT g8 T | 20 AT 31 Biyed d fIa ok i
ST %2 B SR Ugel M STl -37e Fewil # U AradTe e el T8 81 3l $% € i wee
dorrg & wfcst el #, Jard<! dat 99 e # wiar R g # Sferdl & R B dre1 17 SR
ITP! dre & T8 HAATAl P HUR JHSAT BT galll HaHT HIIH 81 & a1 forel & =T
PRTR 71 SR BR 999 & AU, 7 12 '-1 & forg, 1,25,000 $UY &7 gASE AR far, e+ &
f3RIT BT 10,000 BUY &Y T, A=A BT 15,000 BT T Y| S 24 ARG BT I8 AU TR FIH Y
Py, @ Aiea gfer 1 a8t STe) AradTiedl @I Arcaer a7 3R &ferdi & HUR ST 307 F Ted
ARSI B H 6T STem BT FavadT o o 11, A1) €1 3iRal, g<di gd g1 &l oI 3 b o
TN QAT AHAATET IS T2 B PI-BI H BT IE! § AR FARI BN ARl di 9
UAIT TOIR TR &, T BTRT TTia] 1 ST AERT BT TR AT TR 31 8T B

260



9 TRIG SN AERT H AR I8 ©, A S5 U HHIET T i, U1 e B gAferg 9
S-SUS] # X8 & 7T #OTqR 81 SN € SR VR Sa] AR WRDR Bl Dbl ToIRAT, DI
1 pIg AT T BNl 81 AT W1 & g A =g D! e &7 2112 HRa, 2010 Bl faeed] & 818 Bl
T N PR BT g A< & 5 ool § wowd 3 8 aret S @ €, S9! 99 31 yae
S| B deo] TR &6 T R SART ARBR G1AT Pl Ig faxgr=1 aredh & b 8HRT 27 4R & 9a
3T T 21 AP AT F A WRA BT 37281 TN U9 o7 & fo gon-sius) arell &f o<
oA IS TR 81 faU ST X2 ¥, 9fcth S+l a8 & Soirs+ @ Hifel 9418 S 'l

B9 AT 73 St § I e A [ g9 g 1 orew o, I8 1 WEl 7, Afh g9 arad
H 9} 310 81, 3 9 ¥ $V VAT SIS PR BT BRI |l BRAT AV 3R &H Hael AT Bl 37D
S P U 599 291 P 12 BRIS SN Bl TR B 3R STHBT Bls el Saorg T8l BN, a1 98 59
T F ISR UP 95 IS1 Tl H s o1 FohUe e &1 B BT 37K SiY Gt Rel Il ! 98
ST AT MaTgs B, RO 3 391 F faeg i sRITe o) Fad 2

gafory 89RT U8 Be & % housing EF?r\_rﬁrequiremem TIID accordinglyWﬁEI\_rl’c’ﬁ
3R GIG;IK'N“I BT tlll'%ul H A ';{]%ﬁ Planning Commission ol expectations %, G‘fﬁﬁﬂ?ﬁﬁ?ﬁ
mm, Eﬁg provision of budget Eﬁ T8l WGJT?ET%I 3rexofiy #31 Sft Hﬁ%ﬂ'l’ﬁ g suggestion
2 5 PIS U1 master plan I1AT ST fT4 T8l A1 I8 identify fHaT ST fh 89X QR <1 4 et
towns 3T cities & 3R I frer ART U 8 R 19 3701 B% 81 © @i gfi-3iiug) # %8 3= B
T ST T U special master plan ST ST RTRT 89 S9h1 BH-I-HH B SR < Tb | ARBTR
3ITST Food Security Bill T T TAIRT &R €T 51 H FHI § & Food Security Bill A & Ugel 89T
TRHR P Sarerd GRS et o anfeqi < & fo | %8i SMe? 89 I8 A $E 3= & & am
open ¥ T WY, AifpT I Pel SY, IGBT By [Abed AT ITDT BIs T 8] 8 TAN I B
TEfHE I8 © 6 AR <2 H S AR Taell 81 77 § S NI 89 g+l < I2 &1 BH I7P] $8 38
2 % a1y EfRR Hepl, B SMTUB! rehabilitate HN| 3T e # Verd fifRex 1 qamn fF ARt 56
PRI DI FAART DI -3 I AN ST §1 39 TSR 59 92 H YA ST movements &, Ik
3T a1 89 BOIRT BRIS UV G B 8, Afhd Sl AT SHMGR iR TAMAER AFRS §9G Sia-
ST irrgé %, SEEd %FQ %‘:Iﬁ' BIN) 33\T§ 3mefe AT constructive programme T8 %\' g RO THIRT
ST 9RI TS B 8T 51 TAfTY A1 Sff BT TART T8 O &, §F T4 T8 Bl aei [ ARBR
TP T FREX WM 9919 ST H1e9 | ARG & UT exact figures 81 1 AR U4 fha™ T8 AT
2 3R P! 8 foha F9T H time bound T TR I HYAT Fhd &1 EH I8 AR TTH TR STeld
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3.00 P.M.

ST 5 0 B B WSH I, AfH e & U I Hed Tal &1 99 89 W B he ad §
B g1 S SIdTd 81 I8 Ve IR-IR [$ATS B, 89 S9! [$ats R a7 781 24 &, olfdh o
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RIS &, e} b 1 RISTIR &, I fog 4§t Tl ATS1, a1e S0 forg +ft amd 318 iR Ml g o
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27 B9 U850l 9P T & 3IR OF US IR FSS a7 I 8 <l 6 AEH 918 &H DI SIRT SWTS ©
R &9 I9F I TP F IR ST § A1 SAD! ATSI-gd A 81 ol §l S9! g9
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S1. 3Raerer TR AT : § Fad UP G <1 AR 1 A ASASHT S, Urban Poverty
Alleviation Minister &1 Urban poverty 9 X %T’ﬁ, SEER & IRT Urban Development favmr oft 2 qﬁ?
T inter-conntected %, E5S ?'IQ 5335 T additional faamT oft EﬁT q %QI

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, the Ministry of Housing and Urban
Poverty Alleviation is a very important Ministry. Also, it is a very complicated Ministry. | am happy that
we have a very young and dynamic Minister in Kumari Shelja. Immediately after becoming the
Minister, she formulated a new policy in 2007 itself. On the basis of that policy many things have been
done by UPA-I and UPA-Il is also following the same. Sir, | shall quote from a speech made by the
President of India in 2009. She said, and | quote, "The scheme for affordable housing through
partnership and the scheme for interest subsidy for urban housing would be dovetailed into the Rajiv
Gandhi Awas Yojana which would extend support under the JNNURM to States that are willing to

assign property rights to people living in slum areas."

"My Government's efforts would be to create a slum-free India in five years through the Rajiv
Awas Yojana". It is followed by the speech of the hon. Prime Minister, Dr. Manmohan Singh on 15th
August, 2009. In his Address to the Nation on 15th August, 2009, he said, "We had started the
Jawaharlal Nehru National Urban Renewal Mission for the urban areas. We will accelerate this
programme also. Today lakhs of our citizens live in slums, which lack basic amenities. We wish to
make our country slum-free, as early as possible. In the next five years, we will provide better
housing facilities to slum dwellers through a new Scheme, Rajiv Awas Yojana". These are the

focused aspects of the development which are taken by the UPA Government.

Sir, we know very well that the population of India is increasing every minute. Now, we are
having a population of 1025 million. Out of that, 28 per cent of the people are living in urban areas.
Also, 55 per cent of the total population of the urban areas are living in slum areas. So, today, we are
facing such a huge problem. Sir, the migration from rural areas to urban areas had started even
before the Independence. But, after the Independence, it started with high hope because the urban
areas were developing at a fast rate. Therefore, the people thought that they can go there for

better job opportunities. Subsequently, in every Five Year Plan the Government of India has planned

265



everything properly. Whenever they come forward with any new project, they find it proper that
whoever gets the job should have the housing facility also in and around the place where he is
working. That was the planning made in the initial stages of the Five Year Plans. And, subsequently,
when large numbers of people were coming towards urban areas and slums started to come up, the
Government of India started to have various schemes for the low-income groups and the
economically weaker groups. So, these are all things which started to work but the degree in which
these works were implemented and the degree in which the migration has started towards urban

areas is much, much larger which cannot be compensated.

Sir, we have to compare ourselves with China. China had never thought that economy-wise it
will have such a huge potential in urban areas, but they thought about it well in advance. | could visit
China as a Delegation of the Members of Parliament. We discussed it with the topmost persons who
were planning it - the Mayor of Xian City and also at Beijing, Shanghai and everywhere. They
constructed buildings with 100 floors, 120 floors and 200 floors. They openly said, "We allow the rural
area people to come to urban areas, and we allow them to have the skill development. Millions of
people are needed for urban development, for laying roads, for making bridges, for putting new
railway stations, and putting airports, etc. Therefore, we are allowing them to come out. We are
wooing them towards urban areas. Similarly, we are also giving them minimum facility of owning a
house as a proud property of them." This is the Chinese aspect. But, they have faced this situation
only in the last 10 years. We started our own programme in a much planned way, and we allowed the
slums being properly looked after and the basic necessities are provided there. But, at the same
time, what happened is this. The implementing agencies have to have the dynamism to do it within a
particular period. The Government of India is pumping money every year, but it has to be executed
by the State Governments, more so, by all the Nagarpalika system which was initiated by Rajiv
Gandhiji. He amended the Constitution to give more rights to urban areas. Now, the Nagarpalika

system is being followed.
(THE VICE-CHAIRMAN, PROF. P.J. KURIEN in the Chair)

So, now they can decide in which way they can remove the slums. They can build up new
houses. They can make the people happy by having better water facilities, sewage system, roads,

schools, medical facilities, etc. So, everything can be planned by the Nagarpalika system.

And the Constitution also is allowing it as a third tier of the system of governance. But,

unfortunately, everywhere the Nagarpalika system is failing because of non-participation of the civil
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society as also the people who are elected to that system. They feel that it is not their work, that it is
the work of somebody and that the Government gives money and they only have to spend it through
contractors. Hence, they are not worried about it. Ten years after constructing a huge housing
scheme, it becomes unusable. This is happening in every city. Therefore, it is high time to create an
awareness among the elected representatives and the civil societies that it is the taxpayers' money
that is spent for a purpose and that we need to participate in that and protect the public assets which
are created by the taxpayers' money. Therefore, Sir, if that aspect is built in them, then very clearly
we can say that the President of India's address is very focused. She clearly told that the creation of
assets is the main thing, on which we are working. | am just quoting what she said, ""To assign the
property rights to the people living in slum areas..." This aspect can be implemented only by a very
dynamic Nagarpalika system. They have to have a better coordination with the State Governments,
they have to find out the land availability; if the land availability is very low, then they have to go in for
skyscrapers and give all the facilities in it. Such facilities are available in big private sector housing
schemes. Now, 10,000 or 20,000 houses are constructed in one new colony, yet they are giving all
facilities in that. At the same time, when the urban development scheme is done through an agency

of the Government, we will find that a totally different quality is given by all contractors.

Therefore, Sir, it is high time to see to it that the people who are the beneficiaries also have a
participation in all the schemes. Now, we are giving excellent schemes to the public. We are not only
giving houses but also providing employment opportunities. If a person wants to have self-
employment, we are giving an aid to the extent of Rs.2 lakh with a very, very minimum rate of
interest; moreover, when the UPA came to power, the subsidy amount has been increased from
Rs.25,000 to 50,000 to the self-employed people. There are many self-employed people. They are

utilizing that amount.

Similarly, we are giving a lot of schemes in the name of skill development. We are allowing
them to acquire skill even though they pass out just eighth standard or tenth standard examination.
They can choose from the available skills for a suitable job. The Government of India is offering
various schemes to every section of the people like the Scheduled Castes, to the weaker sections of

the society.

Moreover, after the Prime Minister, Dr. Manmohan Singh came to power, Soniaji has given

avenues to every section. The minorities are also focused. The minorities are given more importance.
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Wherever their population is concentrated, they are given importance. Even in the Budget it was
announced that wherever there is a concentration of minority population a nationalized bank branch
would be opened for them, exclusively for the minorities. Such are the schemes the Government is
offering. But, how much are they being utilized? We must ask ourselves: Are we focusing on the
dissemination of the availability of schemes offered by the Government of India? Similarly, Sir, there

are other schemes coming up, like the self-help groups. Huge number of female workers is available.

Sir, you know very well that earlier the rural folk used to come with their entire family members
when the off-season started. After the harvest was over, they used to come in large numbers - with
small children in their arms; the number may be 20, 30 or even 100. They used to come to the urban
areas. They did not have any facilities for their living. They used to come depending solely on their
legs and arms. They were having only the physical stamina to work. We have many laws in order to
protect and take care of them. But, how are they implemented? How is the Nagarpalika system

coordinating in that effort? They are coming only for the wage-earning.

They feel that within that three months period of off-season, they can earn Rs.5000 or
Rs.10000 as a bulk amount so that when they go back, they can start their agricultural work. That is
the attitude with which they come to the urban areas. Fortunately, Sir, even though we are having so
many schemes in the last three Five Year Plans giving guarantee to the people in the rural areas that
they will be assured of their income, but none of the things could be done properly because the
Executive was having so much of power to see that what type of work to be given and to whom it
should be given. Madam Soniaji has made it possible by making the UPA Government to enact a law
guaranteeing the rural poor of getting job, assured job and the amount has been increased from
Rs.80 to Rs.100. In certain States, they are giving even more, Rs.150. It is because of this reason
that the rural population is withholding itself from migrating to the urban areas. That is one of the best
strategies that we are following in India because most of the people who are coming to the urban
areas, they are in search of jobs. So, the first aspect is like that. Another thing is that we are having a

joint family system even in the villages. Though the joint family system in the middle and upper middle
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classes is broken, but at the lower level even now they are having joint family system. Therefore,
when they migrate from one place to another, they move with a feeling that they should take even
elderly people and children also with them because they have to be protected. That type of attitude is
there among the Indians, more so among the rural Indians. So, they are coming with entire family to
the urban areas. Then the problems start because old people have to be looked after, their health is
to be looked after, they may not have the potentiality of getting employment and other things,
children may not have access to the education, etc. Fortunately, the UPA Government has come
forward that both to the rural and urban poor, wherever it is possible, a Fundamental Right is given
for education. They can also join the best schools if they show the merit. In such a situation, Sir, the
UPA Government is also having a comprehensive programme of giving health insurance to these poor
people. If they are paying Re.1 per day for one year, Rs.200 will be subsidised by the Central
Government and this amount is sufficient to get a health insurance of Rs.35000. If the same people
give more, then, automatically, they are given health protection insurance of Rs.1 lakh. Many of the
States are coming forward and | can give the example of Andhra Pradesh. When Y.S. Rajasekhara
was the Chief Minister, he launched pioneer programmes in various sectors of urban areas. When the
Government of India proposed that the housing scheme needs to be implemented and proposed that
80 per cent will be given by the Central Government and 20 per cent will be the participation of the
State Government, many of the States even could not afford to pay that 20 per cent. But YSRji did it.
He made Indiraamma Housing Scheme. You can see mighty buildings in the urban areas of Andhra
Pradesh. They have given the scheme of Arogyashri "108'. For the past four years they have been
having this health scheme. Wherever they are, if they just phone up, an ambulance would come and
they will be admitted in one of the high level, sophisticated hospitals and super speciality facilities will
be given even to a small man in the urban area or rural area. Therefore, their budget is of more than
Rs.1500 crores which they have to spend. They are actually helping the ordinary people. For four or
five years, it has been in operation. Now the Tamil Nadu Government is also following this example.
They are having their own system of health insurance scheme. They are coming with an insurance of
Rs.1 lakh while the Andhra Government is coming forward with an insurance of Rs.2 lakh. In Tamil
Nadu, they have certain proposition with regard to certain diseases which are covered which is
something different form Andhra Pradesh. | could find it when | made a study on this subject.

Similarly, with regard to housing scheme, the Central Government is giving money. The Government
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of Tamil Nadu is using it properly and in the urban area they have Periyar Housing Scheme where all

types of people can live together without any caste or religious discrimination.

Similarly, | find they have done a lot of schemes like that in Andhra Pradesh for the past five
years. Sir, these are the examples which show that if the State Government has got a will to do and
the urban elected body has the will to do, they can achieve it. We can find out how much they are
spending every year for habitation alone from the target which was made in China. Chinese real
estate development was started in 1999. They are spending 48.43 billion US dollars. Similarly, they
are now having 480 to 549 million square metres of built up area. They are having 5.23 billion to 5.91
billion square feet of new residential houses. Similarly, India is also having its own projection. They
have got their own better habitat with million plus cities. Now, within 20 years, India has come to 26.8
per cent cities which are having more population. By 2001-2035, they feel the projection will be 37 per
cent. Urban area employment generation will be increased to 19.3 million and rural population will
have five million employment opportunities. The female workers' ratio is now increasing in India.
Similarly, Sir, we can very well say that we have got very clear plan of how economically weaker
sections can be helped. According to the 61st Round of NSSO calculations, we are going to have 4.4
million people under the economically weaker sections who need affordable housing schemes and
LIG scheme will also be implemented by the Government of India. The urban population is now
classified as: if 5000 persons are living within a particular one square kilometre or 400 persons are
living, then they are classified as urban area. Therefore, plenty of urban areas are coming up, but,
infrastructure needs to be compensated by proper planning at the State level. But the UN-HABITAT
has got a projection that the adult population has to be looked after. Every calculation was made only
in 2001 census. Subsequently, we have passed through ten years. Lots of changes have come up.
With regards to economic growth, we are going through a super-sonic speed. Many of the people
are coming to urban areas. Upper middle class level people who have been educated, graduated,
master degree holders, technically educated people are coming towards urban areas. The lower
strata of people are looked after by the Employment Guarantee Scheme. Many of the schemes are
given to the rural areas. But, the rural areas need the scale of development for employment
opportunities by having more industries, more industrial ventures, more of the software parks

put up in the rural areas. Allowing it to mushroom within the urban areas will not help the scale of
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development. Therefore, the holistic pattern of development has to be looked after. | am very happy,
Sir, that the Ministry is working very well. Very dynamic Minister will have many more programmes in
future but the coordination between the State Government and the Nagar Palika system is much

more needed with the civil society's appreciation of it.

i} ST ST (e TR - TERi SUMHIETE HEIS Y, A SR SEs) TR UL HaTerd
P BRIV R 4] IR g5 ol o Sl BT B R I I 8 I AR I8 A1 R el
IREAR T 714 o1 gab IR 9 3R S9 ATIRT 6 8- 12 92 9, Al ISP BIC ded BT 719 MH--H
o7 {1 S YOT S A 39 991 &1 9 IM-IM R 3@ 51 397 $8l $ &7 R wE &1 TW
TEI o U §, I B0, AT SHB] I R JeIT oIl g - 9 -1 S8R 373, I3 -9 T 13T,
RTH-RT9 $ER S01, I IR HIET BT 19 < oIl §1 U™ &1 I8 3M1ar 3R 2T TR SUTH HATerd
BT = B BT T & A8 BT T 019 Tef, 3177 ARN & 71 9, Teft IRaR & 19 4 34T -
9 A ITH AR TE B T, AT S TEM -3 B AT 7 ARG BRI G I ® 5 I8
FIH TST ST STPT B ..(JATH)... J31 A1 © 6 50 auT Teb I HATY 37 91 21 i FRRAfT
# 718l 2, i 327 B SMETe SR T B I FAT ST H AT 5} BT FARAR gl o W& 71
Fif AT fobet Y IR § 3iR ITgufcy & AT I s S ST s IR fhU S B, a8 S %
[T * BT SR 811952 F AdhR 2009 T FeIT w241 & HINON B SE Y, A8 <1 0em #4178 &,
A 0T T © 3 39 WRa o) A sFReT 81 ST ARy 2Tl gau o e 2 9 f5 § o T e aiR
T & HIR W 91T B, IV YAI-UAT HET| 3T HRA F el 28x & 99”9 1 91 FR Aforg)
IFD! T BT 87 T8 Y TRUIADT & HHATRIT DI I Tel gic ITdT 21 MU 749 Hene #
I 950 AN ARAPR AU &, IS a1 W1 A 99 I 781 81 Fb! 81 379 I1 377 & 3 39 1971 9 RT
< R § T T gerel, TR gerel, 1 TR BXT §7 B! HATSrd a1 Ul 8l 39 * fhady
PR T, 3T SMSHI BT BT, TRIAT & A1, HIIA BT 81 T & A1, T TR ATE &, A0 &1 Gy
TF % AT IS S FE * B, TS AID! AG Te| S 37T AL * PR B ...(HALH)... AT B
AT gt &, fraft # &x omew ve Ut Swar ® 6 S U Ueh R Bl SR ST Sfiaw
TR I < Bl ST I§ 98 Ayl A1 €, <lfb Ads] B ATl I & I§ el =,
$u% forg een a1fey, e afe ofv Fofa o a5t ema a1 &t o -3 snawgedry

*Expunged as ordered by the Chair.
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Bl € - 1Y, FuST SR wHM| W &) RRART 1 T, I8 &9 99 9 &1 3 gee Sl e ke O
3% eI BT TRV Mg Wrel! 81 S, A SIS WA B HIF GHRIT? HY IR MR IR B
ITPT AT =AY 2R B TR BT =T HROT E o6 170 gferaet 51 = <1 7, Ty ey &
2, S TEHY T T ATH Arar 2 {5 1 7 98 M9 | A8 377 U &Y 9= & oIy 511y #iiR T
B BIS <l 8 T BIg+ Bl Helerd Wpicl BISAT &1 Td Teb ARGl Bl &, T Bl A sl
T Bl 2 3fR oy yomae ) gesT fawn w2 E1 # we aredn § {6 gomae T8 g1 Aty e
RIS BT 2 HRN GARA 2, 51 TG | AN 37 €, I F1-391 T8 PR ©, I76 ATel] P (bR &1
ST 21 M9 ¢ F e 81, T TTeid ¥ord B 8, Rl & fBIR smar #37e <=1 S 9l 8,
I Gefl B & 7 B I8 1§ frdT 3 el SR a1 sRied dietat <2

T IR H TP AIATE T U7 AT 2§ IR T Bl BTeld 997 §, ORI STh) RIY| R U
FEa1 BIS] A" IR PV T8I, TSI A" UR AMSAT UG BT BN, A GAX B HAY W QTS TGN B
T B I IR WE T S e [ TR\ v # forar ¥ g, gt gon| S geh 8 S,
ST ST b B ST, 31T ST b TE1 B Aehil| MY I oTQ &1 P I8 &2 81 IR Sared
) o FRART 7, gt u= Rren &) o= RRART 7, gt wawes o5t o fRRARY 7, sy Arsrisit o a1
fRafar &, 98t SiTex ofieT <Rag, a1 w8l amads fpe =it T oRen # S §72 & a1 wor gRan 3
TET S & o 981 W S @l a1 RIRY 87 981 IR e’ &1 U 98 81 7, o H§ i 9 8 ©,
TET 3TTYRT AT HATAT Y& &, HIRA BT ARG I5dT & R 39 ARG $1 981 IVHR 8, 5 v
P PIs TR TET 1 Irefolt SiT 7 319+t RUIE # B8T 7, ST M9+ 2009 ¥ 6] TWiel o Rue 4 g,
IH AT T ® 5 25 FAfera JmaT @it oreT i WIRT Bl SR B, QT BRI 65 ARG HBMET df
JATTTIDHAT T 31T ST ABIT B AR, ISP TR SHD! AT ST 272 IA T ) off, S
TG AT B, AN 7 AR FTI Ferert St 7 e 999 21 €, wed Wal & foay uia ag 7am=
T SRR, T8 2009 F FATG F N AEN I8 BTl ISNg et ST H T A1t | 25 ARG HPT
A SIGA, I 9 e a1, a1y qar Q1 IR B1 gl Jeb B & ol 25 ARG 7B g9
S, I8 |9 H9 MgaR] ¥ foran g1 /) el & 96™ & g &8 M R SN Sud BRI
ST, FHTT ST ST BT, A SR, BRIS] AN o 3R T 3 i I8 ©, M9 g1 & T
2014 4 B A R B AT UTA ST &1 &, Joi AT € fb SATah! ANl bl 30 ARDII
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e | IR & IR IR ArEA =R e Wiifos Ry w1 87 <9 & o 89 6 g
HIMfere &3 € 2.3 YIS, STafd aoir 3§ 59 &3 ¥ S Bl ol AETa] BT 30 WIS &l 61 S Bl
P AT 30 WIAET Fet 5l 1 2.3 uirera & H| we<) Wi @t fRafy = g, st e
AT &, 9 A et BT 8T 21 7T iR TEs TR S HAd & U RIS 2009 @t ¥1 SHH
T & T3 2001 BT ST & SRR WX &3] H 28.5 BRIS AN 6 &1 I8 $9 9 B Hdl AT
BT 27.6 BIG BT &1 TH TSI DI I I Bl S@d §Y 2030 H I 57.5 HRTeTd 81 S 3R
57.5 BRG] AN A TR & &F 3 I8+ 1| I§ H U TR 4 T8l $E I8 g, Afg ey
SRIVAT & YR W &8 381 g1 37 98 Wt 91 F 1 R1s 65 arg 7o =@nfavl § smas! v
ISTER < RBT § HERTSE & HER &5 H 3865 Feicd & olg U fIama fFebernl S SIaR 4l 39Uy
THR BT o ARG I 3865 Teled F fofg 100 BT I aTel AT il fohaT S § 72 Ui g B
TH B TV 3R WRBR J U PRIS BYV 3hS DN AT T7 3R Ui oI’g BT B9 U1 A <7 &
3865 TN BT AR B WRaT forg uie og Sl & 91 &iR uta g %1 e Q! 31y uid oG B
IR TR, TH HII AT o B | ITTD! T ADHS W SAGTOT o FHall © 16 39 T2 H MM B T
R 872 3865 Ticq & fofY, T AT MATH] B A8 H Al BT IHR, TS &7 B SET Bl 711
PP, AN B WX Bl T8 3P AT AR X TR SULHA HATT BI ETad 81 IS AMDbT
Wﬁﬁqﬁé%ﬁmﬁﬁﬁwwmaﬁzﬁﬁmaﬁﬁwww%, centre on
housing rights and eviotions.meélmﬁé%ﬁéﬂﬁwmimm
15 BRIS AN &b RN TR IRT T1RTI I8 RGN T B drell Toidgl 981 8, Urgde void 81 afe
BT U HPT SIS o, Tl 16 BRIS A ANl b IR TR HHT el &1 AT Bedl R qebdl & [h
Y ITD! I 1A BN, IR H AT BT 811 81, S H a1 BTerd sl &M SR MHAT H R
BT BIKIT B, 31T ST TSI & ! | AU B3 A3 P a1 Bl § b I PO T8
PR B T TS T NSO NSHO 7 ot BT & 6 32 wivget YR eRar & forw s
e el g1 3 SRa, 17 IR A Gt 7 I8 21 I8 et RUE 71 oy S R @
P HRY 6 7! a1 AT 2, B4 8 &1 F Y81 d1ed g S R Ao I Ty 2i=mery 3
DI TILRAT BT B2 T ITF g2l & forq Tg1-forem ot srawen ) 52 i 9=y gfyemd 8if 8 sk
S & e # v A AR F A SIS -, 991 981 IR S gt @ sgevern 82 F1 e
Bl GHM &, I DI gHMH §, 9T 19 B Tordl 87 T8 R $© W1 T2l 21 981 | $Is ARG
e Suer e 21 o9 &g <@ § % fifde 99 g g Tyl a' Rifde |9 a1 15 e
& q15 A 2 BT ARG off, oif g9l § fh 5971 dex 99 Y ST &, offh 891 39 Qo 6 oW

273



fafde da ST e @l IS Faa 2 % oma &4 dre AT, &9 3TTH! gia 71 FHT S SIS Bl
2 5 &1 T celifas 391, o &9 ate €T orR a1 Rifass 91 Sae &, @ 9eig I8 I
&1 BIchi| 3T 60 st # Ryth dlex W9 Sqoy B 2 31K dex W9 F 1 I g 9¢ 8 €, wifs
3T GIex BT A | SIS 8, I | 8] Siied &1 317 319+ <l 9 IR a6 <fifeig| g e A1
3R GT9TURHT &b RN I Ho79 B 81 3R L1 <l 81l 3Ty G31 el & fob IR il I8 7
IA B, T ARA & [ &1, &9 AP oY 21 Ta18 STB™ 4 g ezl IaRex 1 <=adl 872
[iATRST BT T G 2| I ISl W 8, T8 B4 @M? ISP A9 H 981 T 919 31 © P
AR T TRIG <2 81 S A ¥ IR &b FIT H1G &1 BIT 21 3T B © [ 89 g Iad] el # =el
ST, B9 I8 I91G9, B9 JURAITS B I8 &l SMID! Bl I B Al 8, P 3ad! Adferad
FITS? 31T 57 17 RIS URART | SR SRy, 3+ F1 A1 31 4RY, 59 9+t |ial &1 Afaw
Faied 2, § I8 910 Ut § SR SSHR G I8 §, I foraft IR - P ey F g H W
ST &, DI FATS & 9T 3 7R ST 8, ST UTH B FawT 781 8, I 1) Ta1 @1 U &, I A
B TG DI AT TR U T2 DY I 31 RRART 21 T8 AUHT 31T HAY &, 0! Wi B,
319 ST I [l & 3ATS 52,000 A IRRTAT €1 3R §7 AT IRIAT BT 19 NI Y9, 3B
ARIFT T 9aT BN, 3TTYP HIARCR BT I B, AT Fa7 FRIRT §2 3FR fastedt &1 et T8t w1
Al A5 e TS| 3 YU 5 fasTell ol B2 a8l uR fasTell B4 a2 Teld AR, Teld g bis
g € T8l 21 981 R SRIARY Forh) 31 981 | 9ga 9R v 47 B9 §1 § auw HEen g 5
IMRANMY Sh] RbII Nt | q8% Harelt, a1 e 9 99id ARTRE 99, ife- a1 I8 fh
R RN 8 IR 59D oY BET 7 PEI 89 I AN RIRIER 8 9K €, T BR $ o9 3T R
ATERY B, e WReR 2, A H 98 R g718 e & forg 781 o <1 €, & o et 9 fRafay
a1 I81 § P amues! TR @ R AR 81 39 BI-w 19 Al AISHIG el 81 87 MM Hey uew,
BTG H 1 < IS 87 § ! a1 Tned § 5 syt Arerel o g fRRIf 71 StareR are
TE® LY IE™] TAIHR A" &6 T8 gHITad TRATSII H ST $aid AT AgASd B TS
off, I TR Bl A WP (a1 1 AT A (et H T=ai ¥ B! 37e7 1 11 I8 TS ARBII
ARl & AT | 7 o, AfeT R fFah TR 2, SHHT YA by TWHR & e
e ATy # 5 HA §RT 25 HRaR, 2010 B 5T FHT & U T H AU 7Y SR 4 Sl 2
HATI J UL % 1A H 9 91 ST Gl o & 5 "Siarex dre e IS v T
frem" & qEd SrgHIfeT URAIIRIT &g ST sfer a1 IR STgHIfed Y 71 off, I Shaet v fvea #
[T AT &Y I WP BT TS 1 390 P O 141 o X117 G &l Bl § &1 718 81 9 &I
B Q872 371 99 SR TORTT H o IR fHwi 4 AR Wiepd gs €, ofd 57 IH1 71 Bl Fo
IrAIfad Feta R 3iR 319 9% Wigpd IR Bl § ST 3R Tl 37 TS Bl 1,497.42 FRIS BUY
BT Fai AR AR g3, TG IR el # 1R SIgAIRT 8N & qrav[e STd] A1 673.92 BRIS
BT WP BT MY ST T JoIRT 13 BT I &, TOIRI Pl 691.74 PRIS SUT B A1 SrgAIfad
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B TS off iR I IR fHwl H 402.02 FHRIS FYY QY QI g "SATER A TE® TS TR
T NHR A" B smuat RUE 3 HFE 81 7 UL B FA 344.20 BRIS DI bad AR
AT @t 1S oft 3R 319 T < fopdl #, WY AR W H TS 7, 9% 117.29 RIS B BN EH
T I ATE & foh AT BRATATE & A1 A 5 WGWId B ATER 5T 21 BT 9T BT 54
RIS 8 Pl 335.23 PRIS Pald AR AFANST B TTg Y, UG T DI 3741 Tb bare] Ueb bt
TG BT TS B, I 83.80 BRI Bl IR SV TS 71 319 AT % A1 fReTT AeHIg Ha 21 §H Hel
ToTTelt 3 ST §, T8t hevd RiveH 2 iR 39H el W A, fhel) off ot &0t W B |l ©, Afd
Y AP MBS T, MYP HATAT & 3NHS & 3R I g & 7 &1 W MU IRPR e 8, I8 R
319 BT HE9TT HRT &1 Up B AT U4 [ SRIPH & e § HATY 1 AT 1d Garl
fran 21 59 IR ©g S Bag IR SIgAIfad &1 TS 7, 99 &1 fhwi § Wigd fohar ST o,
TS e H 7oy Baa! U9 S 9, e o1t I et A1 ot BT |7 faeat 7 R wiiepd )
TS 2, O oAl B 31l U fea ) IS 21 9% S W & TR 31aes HHTST BT BT T 7, TS
IR 3MHS & FE T T 7L I ...(TIETH)...

AT 3R st T e w0 e wies @ (AR ) < 5T FE R &R te
1§ Srare 1 M, e STei I@ I8 SIS 1 A 8, § Wi Wige W bl argil b 89 SaeiR
B B 6 50 IR I @ | I8 U Q91 WA 7, S IS &b Jies 9T 2 o o g9 S
SiRTg1 T gfeargore aféfhde <, 391 991 of, 89 9991 39 & fU IR €1 In Andhra Pradesh,
there is Congress Government and in Gujarat, there is BJP Government. Jgi TEHT ToIR -T&1 3T I&T
¥ ...(aEM). .

7} 9T 1 : 3 9% PE BT § 6 J 31U 3Aibs 81 My ST R TR A jET 8, I R TBI AW &,
g MY S, H A1 HAT & BRIPH IR a9 B 51 3 dgd AT B8l 51 37 395 UIs ol e,
g MY duty %I AP 3MIBT I certificate ﬁ’*ﬂ%\', 3T I certificate ﬁ—cﬁ%, T AT AT
TR A certificate foTaT 82 Wea U= & UsbIhd AR Ud 514 6™ BRIHH & T80 $of 192 PRI
BT BT FII IR AT B T8 oY, ey 31 el § Frg A & Wiphy & 11 W/, § 1P
e o TS R V8T g1 <Ry, TRIET Bl FuT {1 950 SfRI B BT §1 3R I8 89 WR 3iR
379 IR I 81 SR I8 ARDI Siia 89 3iR 3179 i, 1 IS qHe [ T a7 81eft 2 3fR
3T b f31 ST arel |l &1 fRRafy 81l &1

H T1 AT BT B MU I FATK BTl IR HE 5 S HRY, 36T HRTI
"HES T dTel 3TFIR Heurd W A < W

-~ 3R SI1 3179 & X! & fob RaTe & sk o of --

" HATAT F T IR AR R 3o 91"
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3ITIP AR fFRT 31 &, M9 =7e T a1 3% o, =g RIe s I - o gaig|

SHRI K.N. BALAGOPAL (Kerala): Thank you, Mr. Vice-Chairman, Sir, for giving me this
opportunity to speak in this august House. This is the first time that | am speaking in this House and
being my maiden speech, | hope, the much experienced stalwarts who are sitting here and hearing
me will pardon me or forgive me for the mistakes that | may make in my speech due to my

inexperience.

Sir, the subject of urban poverty alleviation and housing, which we are debating today, is a
very important subject. A discussion on housing as well as poverty alleviation gives us a good
opportunity to speak and go into the details of the callous attitude which the Central Government is

having towards the common people of this country.

Sir, urbanization, as other speakers have already spoken, is a very serious situation at present
and if you look into the UNDP report of 2009, the focal area of discussion in that report was
urbanization. The focal subject is 'Overcoming Barriers - Human Mobility and Development.' In that
report, it has been said that every year more than 5 million people are going to the developed
countries for employment and the Report says that in the developing or developed countries, this
urbanization number and its percentage is quite high. In the replies which have been given in the
Parliament itself, it has been said that the urbanization in the country is also alarmingly going up and
now 27.8 per cent of the population is living in urban areas; and by 2050, 45 per cent of the
population will be in the urban areas. If you numerically look into this matter, in 2011, it will be 32
crores and in 2021, it will be 53 crores. Sir, the hon. Minister, Kumari Selja, has replied in her
statement in the Lok Sabha that a Technical Group Study assessed that by the end of the 10th Five
Year Plan, there will be a shortage of 24.7 million houses in the urban area. It means, this shortage
will only be in the urban areas. It shows that there is a huge shortage in the country which is to be
tackled. Report on the Urban Development Ministry says that under JNNURM scheme, near about
1.09 million houses are sanctioned which will be completed in the next 5 to 7 years. Sir, it will not
meet even 10 per cent of the necessity. It is less than even 5 per cent of the necessity. If we will go at
this speed, | think, it will take, at least, 100 years to provide housing in the urban areas. This is the
situation only in regard to the urban housing. We are not looking into the situation that is prevailing

in the rural housing. So, the situation is very serious in the urban sector. Sir, we have a lot of
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programmes under JNNURM, BSUP, IHSDP, RAY, etc. Many Schemes are there. But in the given
situation, the problem of housing is not addressed well. The Planning Commission has also made an
observation in this regard. A Planning Commission Member is also here as a new nominated Member

of the Rajya Sabha.

They observed that out of ten houses in the country, if one house is built for High Income
Group, two houses must be built for Middle Income groups, three for Lower Income Group and four
for the economically weaker sections. Now, the economically weaker sections are very important,
but Government needs to pay more attention to the Lower Income Group and Middle Income Group
too. At present, only High Income Groups are being taken care of. The situation is quite bad. There
are schemes for High Income Groups and real estate business take care only of the High Income
Group, but something needs to be done for the Lower and Middle Income Groups as well. There is
the National Urban Housing Policy of 2007, but it is not legally enforceable; it is only a policy. There
should be a policy that empowers people and Governments to do something for the Middle and

Lower Income Groups. A regulatory mechanism to be established through legislation.

Sir, there are many schemes under the JNNURM. | had discussions with some Government
Secretaries and some Mayors of Corporations from Kerala. The problem with JNNURM is that it is
limited only to a few cities. There is provision for housing but there is a ceiling for spending. Four
hundred crores is the ceiling limit for Kerala. In the two cities of Trivandrum and Kochin, a maximum
of 400 crores is allowed for housing. Officials of the Government say that they have projects and they
wanted more money but the Central Government is not giving it. That ceiling should be lifted and
funds should be given. Another problem in JNNURM, they say, is that as per the Central Government
regulations, there is no scope for flexibility. There is no provision for acquisition of land. Without
money for acquisition of land, how could a panchayat or municipal corporation in an urban area get
land? That is one problem. The other problem that most of the areas are facing is the escalation of

costs. There is no provision for tender rescue. So, this also needs to be addressed.

Sir, | have been trying to deliver my maiden speech for the last three-four days but because of
disruptions over IPL and other issues, that did not happen. Just like in IPL and in other areas, even in
housing sector there is the real estate mafia. Land is a better option to put in any amount of money.
Just like there is hoarding in foodgrains, there is hoarding in land too. There should be some

regulatory mechanism to give some power to the Governments to stop such hoarding of land. Can
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the employees of Parliament, the journalists middle level officers in the Government other than the
rich think of purchasing a piece of land in Delhi? Can they build a house in Delhi? Can they build a
house in other metropolitan cities or even two and three-tier cities? It is not possible as prices have
skyrocketed in the area of housing. One may need even one crore rupees or more for building or
purchasing houses in some parts of the city and even on the outskirts of Delhi. This needs to be

checked.

The Budget has provided for very less allocation for housing. The Minister is quite dynamic. |
know her personally. | was Political Secretary to the Chief Minister of Kerala and | visited her with the
hon. Chief Minister. She is very pro-active and full of ideas. But, in the given situation, the allocation
for housing in the Budget is very less. We say in Malayalam 'Kadalil Kayam Kalakkiyathu Pole' (Iike
mixing Kayam in ocean.) 'Kayam' is sambar masala. It is good if we use sambar masala in the
sambar but if we put sambar masala in the ocean, what would be the result? So, the funds available
with the Ministry are very less. Even though the Minister is active, it is the policy of the Government

which is creating a problem.

In China, people are invited to the urban cities for jobs. What is happening here? People are
thrown away from villages because of the failure of agriculture, because of the failure of our basic
industries and because of the failure of traditional industries. In China, they are invited for
employment but here they are thrown away because of the globalization problem. | proudly say that |
am coming from Kerala where we have the experience of Total Housing schemes. Earlier there was
lakh houses scheme and then through People's Planning Programme lakhs of houses were built.
Now, present LDF Government has started EMS Housing Programme. In that Programme, almost all
houseless people will get houses within two years. It means that we are planning five to seven lakhs
houses. It is for the information of the Minister that we are providing land also for building house to
the land less. Government will give Rs.80,000 for purchasing land to those who are staying in urban
cities and Rs.45,000 to those who are living in villages. Panchayats or Municipalities through their
plan give land price plans house building cost from their plan fund and through borrowing and the
Government give interest on loan. This kind of pro-people steps are happening. In Bengal also.
There is a new scheme for giving land to landless refugees. In Tripura, also housing schemes are

theire. So, such experience is possible in other parts of the country. That is possible and that is why
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we are saying about this. Sir, a new problem is there in the housing sector. It is the lack of availability
of building materials and the sky rocketing cost of building materials. In Kerala, we are importing
sand from Rajasthan and Gujarat because we don't have sands. Can you believe that?
Environmental laws also restrict us. So, we are importing it. One truckful of sand costs usmore than
Rs.5000. This is the situation. There is a research wing in the housing sector under the Government.
But no serious research is going on there. Low cost building material is an important and it is to be
made available. Sir, there is a new scheme, namely Rajiv Gandhi Awas Yojana for interest subsidy. In
this scheme, Central Government spent only Rs.36 lakh for interest subsidy last year. Only Rs.36
lakh for interest subsidy in such a large country! It shows the failure of the scheme.
...(Interruptions)... In the area of poverty alleviation, we are saying about urban poverty alleviation
only. Here also, we need some honest approach. Why is there poverty ? There are many reasons for
this. People are coming to urban cities for livelihood. When they live in villages, they have some social
system. When they come to urban places, poverty is one of the very serious problems for them which
is different from that of the village. One thing we have to ensure in cities is employment. In Delhi,
people come from far away places. If you go to Noida, you can see slogans for 'minimum wages'. Bl
minimum  wages T Tfeql  Such slogans are there. But in Delhi minimum wages are not
implemented in many areas. How people can live there with minimum earning of Rs.2000 or

Rs.30007 This is the situation. So, one thing that we have to ensure is minimum wages.

| think, basic facilities for urban infrastructure also come under poverty alleviation. You have to
provide better transport facilities; you have to provide food, water, sanitation and other facilities. Sir,
what is the Government's attitude? We discussed the JNNURM. In JNNURM, the Government is
compelling; actually, the Government is blackmailing the States by saying that if they want to get the
funds under JNNURM, they have to adopt certain conditions. They are saying that you have to adopt
the PPP model. In Kerala, we were compelled to reduce the registration charges from 13 per cent to
5 per cent. Now this process is ongoing. Why is the Central Government compelling us like that?
Land hoarding is there. People, who have money, can purchase any amount of land and they can
park the money. Now, what is happening? There were certain land restrictions there. Land Reform
Act was there. But, under JNNURM, the Central Government is compelling the State Government

to withdraw the urban land ceiling laws, if any, from the State. They are compelling to adopt PPP
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model. For example, Metro is not directly connected to poverty alleviation. But, Metro is very much
indirectly helping the poor people. For the Kochi Metro, the Government of Kerala is ready to spend
50 per cent of the cost. We don't have any political difference on that issue in Kerala. We the whole
party delegation, went to all offices. Even though we are ready to bear 50 per cent of the cost of
Kochi Metro, the Planning Commission was not accepting that. Now, Finance Ministry is not clearing
that. Instead, they are advocating the case of PPP model and they are giving the example of
Hyderabad Metro. In Hyderabad, everybody knows that what happened to Satyam and Maytas. So,
this was the situation about Kochi Metro. Urban transport facilities, is the responsibility of the
Government because we want cheap transport service for labour. For any industry, if cost of
production, cost of living goes up, industry and service sector will not grow. So, we have to provide
these kinds of facilities. People coming from dormitory towns and urban suburbs should be given
proper facilities to come to the city and do their job. Sir, | want to raise one important question, one
of the allegations which came in many of the newspapers in Delhi. That is about one of the PPP
models. Sir, some Members spoke about the Commonwealth Games, what is happening for the
poor people. Outlook magazine had a report that one lakh people are losing their houses in Delhi.
They are going away from the city to the outskirts. On the other hand, 15 lakh people have come to
the city as new labourers. There problems are not taken care of. Near Akshardham Temple, there
was a new building complex. | do not know whether the Housing Ministry or the Urban Development
Ministry gave the contract. There was a company, Emaar MGF, which was given the contract for
developing about 118 acres of land. For Rs.320 crores, the land was given. The tender was for
constructing 1,168 flats, and DDA will get one-third as free. Then, the rest of the flats will be sold by
the builder. Now, what happened was that in the name of recession builder asked for the bail-out
package. The DDA took back 333 houses with a huge cost of Rs.770 crores. This was published in
almost all newspapers as a serious corruption. Sir, in the name of PPP, in the name of bail-out
package, the public money is going into the pockets of private people. And, the Central Government
is compelling this PPP model on the States, whether it is Kerala, Tripura or any other State. Why is
the Central Government compelling that PPP model has to be adopted? This kind of attitude has to

be changed.
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KUMARI SELJA: West Bengal is doing it happily, on its own.

SHRI K.N. BALAGOPAL: If West Bengal is doing that, then West Bengal is having clear idea.
They can do that without exploitation. If China is doing that, they know how to do it. That is why, |
said that in China, they are bringing people to the cities for development. But, in India, you are
sending the people from the villages to the cities without giving proper facilities. That is what | am

saying about the difference of China, or, Kerala, or, Bengal. So, Sir, | am not criticising.

| am sharing my ideas, Sir. With regard to the urban poverty, | want to make one suggestion.
In the UPA-I Government, the National Rural Employment Guarantee Scheme was introduced. It is
successful. We the left were also behind that. So, we are proud of it. Now, the Left is not there.
Within one year, what has happened there? | am a junior Member. | am not going into the details.
But, Sir, now, we are continuously asking for a universal employment guarantee scheme. Sir, the
urban employment guarantee scheme is needed. Two-thirds of the population lives in the villages,
and, one-third lives in cities. Sir, Rs. 39,100 crore have been allocated for the National Rural
Employment Guarantee Scheme. My request is that, at least, 20,000 crore of rupees should be
earmarked for urban employment guarantee scheme. That is the only way to protect the common
people of the urban areas. Sir, | am saying this with our experience in Kerala. In Kerala, in West
Bengal, in Tripura, we have introduced the urban employment guarantee schemes. Last year, we
started it in Tripura. This year, in Kerala, in the name of Ayyankali Urban Employment Guarantee

Scheme, we have started it, and, in West Bengal also, we have started it this year onwards.

Sir, | hope that some positive elements will come up with regard to this urban employment
guarantee scheme in the reply of hon. Minister. | am concluding, Sir. We have to help the common
people. It is a Constitutional liability and responsibility, in a famous case of 1980s, Olga Tellis y.
Bombay Municipal Corporation, the judiciary pronounced the judgment in a very positive way. | don't
know whether the judiciary will pronounce the same kind of verdict in today's situation. Students
studying law are taught this important case. Sir, in this famous case, the vendors in the city were
thrown out of the streets in the name of beautification. The question of personal liberty and Right to
Life was before the court. The hon. Supreme Court said that the Right to Life is not the right to sleep
under the bridge and beg over the street. The hon. Court observed. The right to life is not the right to
sleep under the bridge and beg over the street. It is the right to live with dignity and with decent

livelihood.
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Sir, we have a Constitution. Everyone is saying” that we are bound by it, and, we have to
uphold the principles. The Government has to take into consideration the poverty of the urban as well
as the rural people, which has to be eradicated. One of the important areas, namely, housing, should
also be addressed. There should be a law for restricting the land-hoarding, and, for regulating

housing sector from real estate gambling, with which we can help the common people.

| think, while replying to this discussion, the hon. Minister will speak on some of the issues

which | have raised. With these words, | thank you all for hearing my maiden speech.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Thanks you. Mr. Balgopal. Congratulation for

you maiden speech. Now, Shri Nand Kishore Yadav.
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SHRI N. BALAGANGA (Tamil Nadu): Sir, | thank you for having given me the opportunity to
participate in the discussion on the working of the Ministry of Housing and Urban Poverty Alleviation.

Food, clothing, and housing are required in that order for fulfilling the aspirations of the people.

The demand for housing is increasing day by day due to the growth of population, rapid pace
of industrialization, and urbanization. Cities and towns of India constitute the world's second largest
urban sector. The Government of India has successfully implemented the Mahatma Gandhi National
Rural Employment Guarantee Scheme. It is extended to all the districts. It has covered almost 4.5

crore households.

Even then, the migration of villagers could not be stopped. They are going towards urban
centres in search of better jobs. Sir, as per 2001 population Census, 285.35 million people live in
urban areas which constitutes 27.8 per cent of the total population of India. The slum population is
also estimated to be 61.8 million. The rising urban population has also given rise to increase in the
number of urban poor. Added to this in the changing circumstances, there has been increased

demand and desire to own houses.

Sir, the matters pertaining to poverty alleviation and housing have been assigned to the State

Governments by the Constitution of India. The Constitution (74th Amendment) Act also delegated
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many of its functions to the local bodies. Although these are essentially State subjects, the
Government of India plays a coordinating and monitoring role, and supports programmes through its
Centrally-sponsored schemes. Here, | congratulate the Union Government for introducing and
implementing many schemes like Jawahar Lal Nehru National Urban Renewal Mission (JNNURM)
which comprises two sub-missions, namely, Basic Services to the Urban Poor and Integrated
Housing and Slum Development Programme, Rajiv Gandhi Awas Yojana, Swarna Jayanti Shahari

Rozgar Yojana and National Policy on Street Vendors.

Sir, the Ministry has selected 65 cities in the country for implementation of Basic Services to
Urban Poor mission. In Tamil Nadu, Chennai, Madurai and Coimbatore have been selected. | urge
upon the Government to include Tiruchirapalli, having a population of eleven lakh, in the list of cities
for implementation. It is also a central part of Tamil Nadu. Sir, there is a rule stipulated in the BSUP
and IHSDP. The targeted beneficiaries are slum dwellers and urban poor. While a minimum of 12 per
cent contribution is stipulated to be borne by the beneficiary under Basic Services to Urban Poor
mission, it is ten per cent under the Integrated Housing and Slum Development Programme in the
case of SC, ST, BC, OBC and other weaker sections. Sir, | honestly and sincerely inform the
Government that the poorest of the poor who have been living on the platforms, on the river bed
sides, without proper civic amenities could not cope up with the conditions of the Government. Don't
be firm on this commitment. If you are firm on this commitment, definitely, the aim of the Government
to provide houses with proper amenities will become futile. Sir, | have come to know that the
Government of India have instructed the Chief Ministers to amend local laws to ensure that the
Master Plan of metro and other cities have 20 to 25 per cent reservation both in land and floor space

index to house the urban poor in the cities.

In this context, | would like to inform the Minister about one thing. For example, in Chennai,
the Chennai Metropolitan Development Authority is there which is a governing body that regulates
construction activities in the city limit area. It has separate building control rules. There is a provision
in the building control rules which has been in force for a long time which says that the building
promoters and the Government agencies should provide open space reserve. If the plinth area is
between 3,000 to 10,000, 1/10th of the portion of land area should be reserved and should be given

to the Municipal Corporation or the 1/10th value of the land should be deposited into the Government
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treasury. If the plinth area is more than 10,000, it is compulsory that the builder or the Government
agency which construct it, they should hand over 10 per cent of the reserve land which is called open
space. If this is the condition, the Government cannot ask the builders to reserve another land for

open space for providing houses to the poor people.

Sir, Rajiv Awas Yojana which aims at making the country slum-free, has some salient features.
One of the important salient features is assigning property rights to the slum-dwellers. Here, | would
request the hon. Minister to give suitable instructions to the State Government and the concerned
officers to be more vigilant in assigning title deeds to the beneficiaries. And | also request you to
incorporate some conditions while giving the sale deed that the beneficiary should not transfer the

rights to another person. This is a must. The Government should ensure this.

Another thing is, Sir, the Union Government is allotting huge sums of money for the Centrally-
sponsored schemes, particularly, the poverty alleviation scheme. | have been given to understand
that there are two steering committees, one headed by the Chief Minister of the State and the other
at the Central level which would monitor the implementation of programmes. | wish to bring to the
notice of the Government that under the JNNURM, the Government of Tamil Nadu has gone on
constructing houses at Coimbatore. The place where construction activities are going on, is unfit for
construction because the land on which construction is going on is a water body where construction
activities are banned ...(/nterrupﬂons)... Despite this fact, the state authorities proceeded with the
construction of the houses with the result that in two blocks, hundreds of houses have collapsed.
...(Time Bell rings)... This kind of irresponsible attitude of the authorities should not only be
condemned but also punished. | request the Government of India to periodically monitor the scheme

through the designated officers of the Ministry. ...(Interruptions)... With these words, | conclude.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri N.K. Singh - Not there. Shri Ranjitsinh

Vijaysinh Mohite- Patil. You have five minutes. That is your time.

SHRI RANJITSINH VIJAYSINH MOHITE-PATIL (Maharashtra): Thank you very much, Sir, for
giving me an opportunity to participate in the discussion on the working of the Ministry of Housing
and Urban Poverty Alleviation and | would like to be very brief on the issue. Migration is taking place

in a big way and the hon. Members have stated the statistics of urbanization. | would like to pin point

286



the issue. There are various issues. Why is the migration taking place? It is because of the problem of

unemployment; it is because of lack of opportunities in the rural areas.

And, at the same time, the main issue is irrigation. The dams that were built were previously
meant for irrigation, but, now, they are converted into drinking water reservoirs. So, the water that
was used for irrigation has been reduced or is no more there. So, the migration is taking place. At the

same time, some urban issues are being raised or we are having a discussion on them.

Sir, | would like to be specific, and | would suggest some things, that to deal with poverty in
the urban areas, | think, we should have a policy on three or four issues, relating to night schools,
night colleges, industrial training institutes, service sector and service industry, a policy that can help
the youths and the unemployed people living in cities or in towns. If they have a night school or a
night college or an industrial training institute, they can work during the daytime and they can study
during the late hours; that can help them over the period. The service industry which is related to
hospitals, hotels, restaurants, and information technology should be promoted and should have a

policy which can go across all the towns and the cities.

At the same time, | would like to pinpoint the historical places and the religious places. The
Government should start centres for the guides so that it can engage the youths and the young
people to generate employment in that industry also, in that sector also. Not to stretch my speech,
as we are having a discussion on the also, | would only suggest low-cost housing, low-interest rate
housing, affordable rehabilitation and rental housing policy also. This is in brief. But | would like to
pinpoint the same thing, that water is the main issue; it is not an urban issue alone. It is because of
urbanization that the problem is taking place. So, the urban policy should have a water audit law.
That is being used in the towns or in the cities. For urban areas, there should be a water audit policy;
that should be promoted. That's it. And the basic cause is water, the irrigation, the unemployment
problem in rural areas. So, the urbanization is taking place. | am sure, the hon. Minister will look into

the matter. Thank you very much, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much, Mr. Patil, for sticking to
the time. Now, Shri M.P. Achuthan.

SHRIM.P. ACHUTHAN (Kerala): Sir, we are discussing one of the most serious issues facing

the country, the housing and the Urban Poverty Alleviation Programme. Many of the aspects have
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already been dealt with by the Members who highlighted the problem. And Comrade Balagopal has
pointed out the experience of Kerala and how we are tackling the housing problem in Kerala. But
some of our State Governments and rulers are seeking some easy solutions to eradicate slums and
beggars from our cities. In Delhi, it is reported that the Government is planning to deport the beggars
from Delhi during the Commonwealth Games to give a false impression that all is well in Delhi, and in
India. It is easy for any Government to have such a utopian idea of eradicating poverty and slums in
India. As reported by the Delhi Municipal Corporation, today, 49 per cent of population in Delhi is

living in slums and jhuggis.

There are no arrangements for lifting garbage. Then, you can imagine the health hazards that
such people who are living in slums and jhuggies are facing. Though we have got the Rajiv Gandhi
Awas Yojana and the Minister has repeatedly said that within five years we would clear the slums, is it
possible with this kind of allocation and machinery? What | suggest is that we, the Parliament, have
to pass a Constitutional (Amendment) Bill making right to shelter as a fundamental right of our
people. We have already made right to education as a fundamental right. If we make right to shelter
as a fundamental right, then the Government and the Parliament will be legally bound to find out ways
and means to provide housing to our people. Today, as far as housing is concerned, what we see in
the print media advertisements is mainly housing for the upper middle class and the affluent sections
of the society. Crores of rupees are being spent on housing. If we make such a law, then we can levy
a cess on the houses in the urban areas, maybe, having a plinth area of 2,000 square feet and more.
We can spend that amount for providing shelter to the common people and slum eradication
programme. Now we see that big real estate firms are spending crores of rupees for sponsoring IPL
teams or IPL games. The Government has to levy some cess on big real estate firms and that money

has to be used for providing houses to the poor.

As Shri Balagopal has pointed out, housing should be taken up as a mass or popular
movement involving the local administration, the State administration, the NGOs and the Central
Government. Only then can we succeed. We have to make it a mass or popular movement providing
houses to the poor needy people. Otherwise, we can't provide housing and the migration from the

rural areas will continue. ...(Time bell rings)... | am just concluding, Sir. It is a phenomenon not only in
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India but all over the world. If we make life in the rural areas affordable, then only we can stop
migration. To provide employment in the urban areas, the Employment Guarantee Scheme has to be

implemented in urban areas also. With these words, | conclude.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much. Dr. Ashok S. Ganguly.

He is not present. Shri Tiruchi Siva.

SHRI TIRUCHI SIVA (Tamil Nadu): Thank you, Mr. Vice-Chairman, Sir. The cities and towns
in India contribute over 50 per cent of the countries GDP and form the centre of economic growth.
For this, the cities have to realise their real potential and prove themselves as the real engine of
growth. The Government should concentrate on providing infrastructure and the basic amenities for

the poor in the urban areas.

| don't want to elaborate much because my colleagues have spoken at length earlier. The
Jawaharlal Nehru National Urban Renewal Mission was launched on 3rd December, 2005. The
Mission comprises two sub-missions: one BSUP and the other UIG. | would like to say one important
thing about this. Under the JNNURM Scheme, the total amount, which was budgeted for the year
2009-10, was Rs. 11,619 crores. However, this estimate was revised down to Rs. 6,333 crores, that
is, 54 per cent of the budget estimate. Despite this, the allocation for the year 2010-11 is again Rs.
11,619 crores. So the Government of India is very much particular in allocating the necessary funds;
whereas, the revised estimate shows that the allocated amount has not been properly utilized. For
that, the reasons ascribed by the Government are shortfall in allocation of funds and slow pace of
submission of quality project proposals by States. | would like to submit to the hon. Minister that the
Ministry of Rural Development has recently issued a Circular saying that apart from the Committee, if
the Members of Parliament propose some specific places where the hand pumps could be installed,
they should be given priority. So, | would like to know from the hon. Minister: if the Members of
Parliament give some proposals, which could be accepted, which are feasible, will that be taken into
account? Sir, only 13 per cent of the funds allocated for Delhi had been released as on July last year.
| would like to say that under the JNNURM Scheme, the total allocation is around Rs. 50,000 crores

for seven years, that is, 2005 to 2012 and under the UIG Scheme, it is Rs. 25,000 crores for the whole
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seven years. Out of the total of 961 detailed project reports submitted by the States to the Ministry up
to June, 2009, 463 projects were approved. As of February, 2010, 523 projects have been approved
and at the end of 2009, a total of 48 projects had been completed. According to the Government,
subsequent installments of additional Central assistance for projects are released only upon receipt of
proper Utilisation Certificate from State Governments. Sir, the slum dwellers' problem cannot be
looked as just a housing problem. For a slum dweller, the slum where he is living, it is not only a
house; often it is a small factory, a shop or something. We have been talking about urban
development for the last 15 years. Now the situation has worsened and the slums have increased by
15 times in spite of these efforts. The Government of India has taken many initiatives and is extending
to the maximum not only some schemes but also enough allocation of funds. But my query to the
Minister is this. For four schemes, that is, the SJSRY, in the year, 2007-08, the Low Cost Sanitation,
the Interest Subsidy Scheme for Housing the Urban Poor and the Rajiv Awas Yojana, the budget
estimate was Rs. 509.75 crores and the revised estimate was Rs. 509.75 crores. But, next year, in
2008-09, the budget estimate was Rs. 856.05 crores, whereas, the revised estimate was Rs.676.89
crores. More or less, the revised estimate is less by 32 per cent. In 2009-10, the budget estimate was
Rs. 857.97 crores and the revised estimate was 582.05 crores. Especially, under the Interest Subsidy
Scheme for Housing the Urban Poor, the amount released is only Rs. & crores. Out of the fund of Rs.
180.59 crores, the amount released is only Rs. 5 crores. The reason may be any. But as it was
pointed out here, the proposals given by the State Governments have not been approved by the

Central Government which means that it does not fulfill the necessary obligations that they deserve.

Now, | would like to say about Tamil Nadu. | have always suggested that in a federal structure,
the State Government has equal responsibility in everything. When the Central Government is
extending so many schemes, giving so much of funds, we should know how the State Governments
are co-operating with it. Now, we have the BSUP and IHSDP which aim at the integrated
development of housing and slum infrastructure. Under the BSUP, the Government of India has
allotted a sum of Rs. 1,382 crores for the mission period, 2005-12, as additional Central Assistance to
Tamil Nadu. So far, 51 projects have been approved at a total project cost of Rs.2,327.30 crores,
involving Central assistance. Now, the Government of Tamil Nadu has contributed its share, unlike
other States which have been mentioned. | do not want to name the States which have not utilised
the fund. | do not want to go into the details. But the Government of Tamil Nadu utilises the Central

Assistance as well as it contributes its share.
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Also, we have the Integrated Low Cost Sanitation Scheme, which is for construction of new
toilets. In places where the households of economically weaker sections have no toilets, this will help
in overall sanitation in towns. The Government of India's share is 75 per cent; the Government of
Tamil Nadu's share is 10 per cent and the beneficiary's contribution is 10 per cent. In the first phase,
it has been proposed to take up toilets in mission cities and urban agglomeration, namely, temple
towns and towns of tourist importance. The Detailed Project Reports, received from 19 urban local

bodies, are under scrutiny.

Coming to the Basic Services to the Urban Poor (BSUP), there are already three districts
included, as mentioned earlier by my colleague. These are Chennai, Coimbatore and Madurai. |
would urge upon the Ministry to include Tiruchi, which deserves to be included in this list. Then, the
Integrated Housing and Slum Development Programme has also been successfully implemented in
the State of Tamil Nadu. | hope the Minister would appreciate the schemes that are being undertaken
there. Then, coming to Solid Waste Management, one of the essential ingredients in this scheme is
that based on the Municipal Solid Waste Management and Handling Rules, 2000, the Government of
Tamil Nadu has issued instructions to all the urban local bodies to draw an Action Plan to implement
the Solid Waste Management Rules. The Government has sanctioned an amount of Rs.4.75 crores

for the purchase of land for the compost yard in 68 urban local bodies under the Part Il Scheme...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please wind up.

SHRI TIRUCHI SIVA: Having said all these, | would like to say that urbanization, though it has
increased substantially, that is, 15 times than it was 15 years ago, thanks to the schemes which are
being implemented and the initiatives undertaken by the Minister of Housing and Urban Poverty
Alleviation, | hope, under the UPA-II, our mission will get accomplished, and my State, Tamil Nadu,

will give the fullest co-operation, as we are doing now.

'\j&ﬁ ﬁ?ﬁ?ﬂ fafan (B_\:ﬁﬂT) : gRIATE AR R, H MY permission | Ministry of Housing and
Poverty Alleviation & $UR discussion & 379+ 3T Mt B & 77 @< ‘gr?g‘ glsd IELRRREIRET
Ll ‘j—iﬁ ggd Q’?ﬁ 2139 urban housing and poverty alleviation TR I | Tgel ﬁ’sﬁ slum ¥ Y& Tl T
HTS BT TR ITE 371 §1 $AMY H I IR A Y6 H=AT 16 g

" IEX F MY, ) g F W,
BT &1 3 § Md & Ui &1 Big F 9y 1g)"
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g goIc Jgd 3781 goic 8 iR 33 (oY § He# Aol Sff Bl quTs <A1 Ag M| ST $B B
BT T T, SAMAY 2010-11 & FoIC H I8 17 SHH 1007.3 RIS SUAT IWT &1 T§ ARI WA & A8
Special Central Assistance YE! TS &, §d forg # STa! 98TE ST AT STaTeRalTe 78w TdIavul
TISTT & & UE I8 o1 4 BT B Y& & Ud 37 S78I elicber STSiet 3R BIe-BIe vl ol M
e forar 81 Re Taie Riat ff 39 arer & fog R avll, ST gad wfie fsan
TG, R T8t @1 rgerer e fora W gl

3T ST iR Uraet vfafager & dau d A0 ol 9@ B Sl BRI 8, SUP AFAR
I hI HETIRI 3R TRT Bl 21 A foham 1 o, <ifth= STaTeRetTel 98 TdidxuT Aol &
TEd BIC ENT @ A e fhar 31 $PRTFR Sadude b forT s9¥ 50,000 RIS A 9 SATQT
ST T 31 9% R Hgegss difered) 81 7181 2, Sigargss iferdl ot 2181 wresi &l Saefy oe
I 2 93 IR H ofte HH BN 3t Th T 74l IR BT W had Rt BUST R HHB B TATI
H 8 e’ B AR AN I TT gsdacy, Rigae tsaier 3R «ie gsdacy ¥ oo fafics
AT UGl T TS &1 37T b F9I H 376 UTqerer o+ 300 fAferas & +ff sarer 812051 §
R BT AT ITgerer BRf, I oS 9 31 28 # 38 I8 BN 59 dg # § o $5 faaw oft
RG] AT STATER AT T8 TAIDHROT AISTT o T8d Sl gIhReFaR SadTHE $I a1 Bel TS &, I8
TE4 B W@ AT 1 I H 26.71 FAferaT @ i wics wE TS © &R 39 Ao & A |
ArH FTSIST BT B TR S TS 21 T TG AU A Uiferedl iR Wi 991 SR 31T ™ Hoil,
B g T 3BT 91 21 MY Jei | TR YIferdlst 91 &, =18 98 A & |y 4 8, 9% 98
S @ & wdy 21, A 39 1o A U8 954 €1 s a1 © % o1y 39 B vl fefgae
TS~ UR ATT &1 ST ¥ &1 396 [N 37 S2 W 339 U S¥pRe R 3R W< AT XE & &
5 IR A T8 TR BT 13T, f5d dve & AfF e & ddy o M 81 a112g ofR diF & uri
B T HH B AR, I ForiT B FER BN B AT, TS| §9 ORE Al arerst
DI R YR S F 1Y 37 ST 4 ol AT 2 &

TT TATHCH B e diSIsT B ATd Aer H I U gt 3 @t off & STarexend 18w
TS AT & T [SREIT ofaed IR UIG 3R BSUP 3 R FHET 311R W1 et ot Aife R
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BT T WA G7T SIQT, SHH TS SR TH.UeT. Q. 1 9t eifiret fan oy, <ifdpt AR feam =
it I s Tl ot Tt < wRvere 1 et STE foram T 21 o fifsd) & Rt e & a'd
g1 ggt § e o3 e € 5 o9 wiformie o wdist 99 ) & Risie #=a €, aF a8t &
Alpd TSI BT T TR B & forg f Tdist o1 enfie fova St anfey, a1fes qrat wesi &
-1 TSNS & SN TER T, ! gyfi a1 & forg I i oroey =t & bl

TS % FHY | e} A T 957 9¢ Y 2 3R Tl A STETeR femmges aik fael uiadt amgs
& AN XEd B TiEt § rae el ufadl oge 3R ved uiad! drsd 99R 8, aifth wresl § o
AT $7pH U 3R ISR g7 U 11 61

TR, ¥ g D arg b oot 9 Bew | R o &9 gLl 2 8 g < o st fned-
F-fpef PR & BT T H 81 5| 09 § $B 1 $B HeAN Bl 8] I8 5, JEAR P AT A 59
B39 H W 9 ==l Al &1 H 1 s S g 6 I8 we gen 3 ugel 8 9l 7 39 s
3res] gyl IR BN TR o 7 Sewdl & g I8 i a1 b1 €, ST a9 U e H afth
B ATHS ATl ST Feh |

2, IR & IR feeht & Srei wom 721 § a8t IR &1 95 AR U 3551 81 S © 3R
S IR A AR KT 4 MEAT S 81 SR 81 99 GHY TR F 9 3l b I gd IR 51 3 oy
Tg e oxAr arsd _g']%ﬁ AMIH poverty alleviation EZGER a@maﬁé%ﬁﬁwaﬁgw-w
fARIRT 31 71 YT Y SAS oY U Fee! IS 81411 AM18Q| TR F AU Ui-39 fharies i
{\ﬁﬁ?ﬂmﬁslum development %ﬁﬂﬁtﬁ:ﬂﬁ?@?, ﬁ?}ﬂtﬁaﬁordable or sustainable ‘:IEBTTTEFIT#
% oY 25 IR =T 1 &, AT MR 3 Ui -5 [PAMICR BT g1 IR 31 ARE B BIs ST PR TP
1T 37287 I 91| g8t 3T ST oy aree I, AT, Afe 3R $ioT &1 37} srawel I6d Y
TGS AP G D AT SH @I & TE I AT IITIHT TAT AP FSUTSHE T T Wl 6T T
ST HOAT B, T8 AIHR 1 T | 1S IR F 3G AT IR ST ISET1 7 A7 8 T¢-T SR 3 ofgt
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5.00 P.M.

T BT =R ereR A R e fiew 2, O oot dfteeE 3t e e B, @ 98l I
o Bl AT 38T e BT A1yl # 51 wreR # jEdl g, S91 ¥R | 8 AHdl © ...( B
... X, § A PR I I ..(FAUM)... TITIE 7 3TIH ITH T8 SR ol BT TS I Hiorie
U i 81 8 A1 s Bic e}l 7 a1 igae geaarcd § ave fmoric & arem 4 dwiRai
theld! 81 SAfIY IR A-ISTHE BT IRTT SATTHE & 31X 3T Wt 518 IR IRau, difer 9 <
FrRat el €, 3 e T 81w

JR, Il a1 H I8 HeA el § B 3T NAMT ISTIR AT & T8 affordable or
sustainable W FATHR TRIET BT 3R SC/ST &1 31 I Iz 51 7 MMus! 53 faaR & |y I8 g
AT =TE § B faet # arfl ST &1 Refdes @ a- faan M1 2, s9afeg @ faweh # ST &1
RorderT 81 81 BIS STRT 19 | 3711 3R $eR & 99 771 I8 79 757 A RS # o7l 2, a8t
qg Caste Certificate avail DXl %\', IfpeT 9% a8 et H avail H%THWW%\’, EECRESIK RS
J 3ITT 811§ T BT ATg [ 3R T8 U 14 P Caste Certificate eet 3§ HIe[d ST 912 Al
I9F! faeedl § a1 T2 A € A1 IHT a1 T8 count B &1 I M AR B BT VS <1 el 2
faeeh # 9.1 faegre Wt 721 €, I8 F&1 7T 2, SHfory fieel TRaR gR1 feetl # 397 Rerdem
B FH B oA A T Bl § I I e FRA1 A B Smad! SC, ST SR physically
handicapped persons ® 1%1'(’ Sﬂﬁ PV affordable position T Hp < ﬂT%‘QI (AT Ea Eia).. N,
H 3fg @A PR B g1 H AU g HE1 Al {6 SC/ST Bl & We=i # 31 &F oy |71 21 397 g
ST ReTder Uifersil § AT Caste Certificate %\', ST MY BT T81 B I &l How can you give them

a house in an affordable position ...(/nz‘errupﬁons)... ...(Time bell rings)... TH ﬁr:l’d, AN

..(TIET)... ST 91T B, TR ...(ATH)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down, Ms. Tiria.
MS. SUSHILA TIRIYA: Sir, | will finish in just one minute.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, please listen to me and sit down since at

five o' clock, we need to take up Half-an-Hour Discussion.
MS. SUSHILA TIRIYA: Sir, okay, thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Discussion on half-an-hour is the next item.
We have to finish it in just half-an-hour. Each speaker will speak for not more than three minutes.

Shri Santosh Bagrodia has gone out seeking my permission. Now, Shri Rajiv Pratap Rudy.
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HALF-AN-HOUR DISCUSSION ON POINTS ARISING OUT OF ANSWER
TO STARRED QUESTION NO. 183 GIVEN ON 10TH MARCH, 2010 REGARDING 'MIGRATION OF
LABOURERS'

SHRI RAJIV PRATAP RUDY (Bihar): Sir, | raise a discussion on points arising out of the
answer given in the Rajya Sabha on the 10th March, 2010, to Starred Question No. 183 regarding

'Migration of Labourers".

TBIgY, B IR T+ § Udh U9 M7 47 3R S9H 133N & FaTel R A= HaT Sft BT
TR 31T AT1 EF AN <1 I8 e o1 AT b 39 vy 3 S afips Qv 70 9, S R 9= H I8
AT T 1 b sy TR A <107 U 13 4 QAR 157 H S 81 i1 719 &1 gt 8, Seb g
ST gTel BY Qe HolgR T AIgHe &I IS fhar ST 81 39 oM & d8d 99 @ifth &l St ot faar
ST B, S9d folg IR 7 IR1 w9 foman 2, Afs &9 @l 71 39 affes &1 3w iR 19 $59
3N T 37T T 77 A1 IR T H U TSR A ST 81 7137 b 3ReR 3 sriars arm =1 38 272
T9H U WA TR TR TR o7 o H8RTSE & 2 BRIS AN HERTE ¥ 918X Sf1d &1 U X9 R I8
T w1 o1 3 48R 70 Hferd ST 18R | S7aR &M -d &) S9! ThR, 3 99 & IR § I8
g T o7 {3 31ier Taer 1 BRIS 40 TR T SMBR BTH B B EH AN+ 39 IR HaATA STl
B9 AN < HERTE, # FRAR I8 <@ § % g ee) § AN IR-9R 9 914 &6 oK © f& ared,
TS AT P 3T IS WER W AT 21 S HROT q8T AU ISR BRAY &, AR A faRver g
2, TRYIC BT 2 3R 297 # Have UaT BT 81 IfE I 91 w9 € 5 s a1 weRTg 9 2 HRIS ant
Tt T H ST & < A ST § b <°1 H I8 Ueb Sresl URR] & o 8R o &b N g9 1y
TG | ST&t AHTIAT B, T8t SR T B R GF AR I A BT PRI 7 30+ AR Tae 59
T & BT H 37T FTY I A | I A1 37! 91 2

(o STHURY feRiF g1)

I TP S YR TR &A1 YBT AT 6 &1 T 91 &2 A1 H31 Sff 5§ I R 419 fam o
5 599 T% I8 & 6 AR a1 ) 8 iR AR S 41 §1 31 I8 [HSIT 981 Hiod 81 3R § f[IER &
3T § 3IR 1T P o [I8R H 70 AR AT 317 1 T8 & MR S 41 ¥% €, 1 3R 37 41’z 8 3R o ot
R © Al Sl AT &, IHH 37T AT B W &2 ATID! ST YOI &, S HOITel! b d8d S AT
3B THEIT FXP &9 <d 82 B9 AR 3 e U | I fawy Iom ol gfes w330 off a5 v
{3 IR ST 7T 2, ! TG THTS N 2 1 e WY | &F I8 1 A1l I8 T g
IR ERT ST 7S B, A 1 BISATE W 39 Gl ol 4 e fomam &1 g7 facet & o1 arel @t &t
f ot o1 72 B
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I T o 3T ool wTE < o fpam AT fpw wrow A R €, U8 weRTS % efesir 4
I HEAYY &, FAI1P S A 37 TR BT (P IR &1 $IAT 81 Fih I <2 89 79 AN b1 &
3R Y& ST QAR < © [ g9 qarR § A Shx 99 Aol 21 &, I8 g% a1 o b g <2 &
Qe QAT 9T &, STEl 8 IR T8l a9 Webcl| T8 HYHR P FAD] &, ST8l | ardl bl fbral B
fareet o T 3R 9 T F HH-BH H T ST AR B &HD! & T, S© ARI-4IeT T 3R 57
ATl B el BT FARIAT a7 7471 FRHR S IR H AT F© b1 78] =Aredl 2 iR
HHF P THR A Bds PO e D1 aIed! 51 AT F31 St qqerd b SR & Al B S
FIER IAHR AOIGR! | 91 ST, I 07 IR IRSBR BT 97 4 87 Io 319 59 o7 § #1771 €72
IR 9 AR H JATHR FTER T4 a1 97 379 I ATSUT HeTR] H 7 87

W&{WGﬂ?ﬁmigrant categoryﬁﬂ'l"ﬁ%\;,ﬁﬁ?ﬁﬂ?ﬁﬁé?aéﬂ$ﬁﬂ?-mﬁﬁﬁ
AR T4 &, ST 3N 3R ATel T ¥ &, 37 94 [I5i R 319 IS &6 STHaRY <7, a1 84
=TT B1| AP A1 &1 ST Farel H faSel | 3 d1el R &1 WRATE 37 &I 91d 31 S IR &
RTI o WTe9 { TAT GAR A1 4 g ST BT T {51 1 57 <=1 # fobae =it AN e 31mg?
P3 TFBR A 3 LT, Bs NGOs 7 IO fob &1 IR # ) I Jol &b AT MMhR 949 87 TH 3T
TP TRPR B AR A 9 I BT T4 e [Hell 81 g IR RTI STAT TT, AT HATTd 4 IBT 1T,
Wf g I8 TeR) 781 el & {6 <2 4 fhaw 9 g1 & TR R 99 8, 56 ur a8t
& Bl permission &1 &1 IRT TATel 8 & b ST 1 &7, Rafer St &1 &, ufeerd) dwrer o1
&5 U AEayUl &3 21 89 aRTSIRT 4 UR &R 8, 419 A [I8R &1 e &, ufeas e &1 faan
2, 3 STTanx Rifam o1 e & )R v vy o) i 1 391 w7 & e gatis 8138 § ok 9t
=T AT AT 27 AT IR ek MR & WAR 7 32 21 & A A $S IR TRBR BT I8 I
BT BIFTY BT & T T8 S chicken neck %, 31T fset 20 H‘ﬁﬁsﬂ‘iﬁm‘cﬂdemographic proflie
IS T B, I AT BT Sl WY &, T8 IG5 T 31 TS Sl MR BT FaTel 9 I 0= ISR

ST 8 ...(AEH)...

MR. DEPUTY CHAIRMAN: This is only for half-an-hour. There are three more Members to

speak.

SHRI RAJIV PRATAP RUDY: | wil just conclude with these three questions.

...(Interruptions)... Sir, it is very important. ... (Interruptions)...
MR. DEPUTY CHAIRMAN:: It is only half-an-hour. ...(Interruptions)...

SHRI RAJIV PRTAP RUDY': Sir, | am asking three basic questions. First, | have talked about

the migrants whose numbers have been given to us. Second, | have talked about the Chinese who
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have come into India, their settlement and their numbers. The third question which | am raising is the
infiltration on the chicken-neck location between Bangladesh and India which needs a specific
reference from the Minister. Sir, why | am telling this is because when the Minister starts answering,
all these three points should come to me, otherwise, | will have to move for one more half-an-hour

discussion. So, all these three questions need to be answered by the hon. Minister.

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Mr. Deputy Chairman, Sir, | thank you
for giving me this opportunity to speak. In this particular issue, Sir, the Government is having the
system of taking data on the basis of the companies which are recruiting from one particular State. If
they are recruiting from Bihar, then they are indicating that number. Similarly, if they are recruiting in
Maharashtra, they are giving the number of those people who are being recruited for those
companies. That data only is available with the Government at present. When we raised the
question, we wanted to know whether the private companies and other companies are following the
laws and they are fulfilling the legal principle and getting permission which is in the record. But there
are companies which are violating the rules and they are not reporting to the concerned Department
how many people they are recruiting from a particular State and how many people are living in the
State during that period of working in that company. | would like to know whether there is any
proposal from the Government to find out the real number of the migrant labour from one State to
another and whether the principle of protecting their interests, the labour interest is also followed

properly. That is the question which we raised, Sir.

SHRI RAMA CHANDRA KHUNTIA (Orissa): Thank you, Sir. Shri Rudyji is talking about the
Census report which is also important to know, but more important is how to protect the interests of
the workers. The Census report or any other statistics in this country cannot be taken as correct
because there is always a difference between a sample survey, a Government report, and an NGO
report, That is not important. The important point is how best we can protect the interests of the
migrant labour in this country. You have an instrument called the Industrial Migrant Labour Act. Now
we have to examine whether this Act is adequate to protect the interests of the migrant labour

because they have no house, no minimum wages, and no protection. So, | do not want to take much
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of your time. | would like to ask the Government whether it is prepared to see how best they can do it

and how we can implement the Rashtriya Swasthya Bima Yojana in respect of migrant workers.

| would like to know whether Government has any plan to implement the recommendation of
the tripartite group on migrant workers and the Migrant Labour Act which is also in force now. | am
asking this because labour is a concurrent subject and the labourers are working in a particular State,
though their State of origin is a different one. So, it is very difficult to implement the Migrant Labour
Act in the State. | would like to know whether Government will consider - as workers are working in
various States and it involves the interest of around 14-15 crores of workers - the implementation of
Labour Act and whether it can be taken over by the Central Government and whether there can be an
alternative arrangement between the sending States and the receiving States so that this could be
well coordinated and they could get the benefit. Sir, an amendment to this Act is required, which may
include a penal provision for violation of this Act and fraudulent acquisition of license more stringent;
making it obligatory for the principal employer not to get any work executed through an unlicensed
contractor; permitting third parties including trade unions to file claims and/or make complaints on
behalf of aggrieved persons; permitting filling of claim cases in the State of recruitment/origin in
addition to the place of work; disbursement of wages in the presence of workmen's representative;
providing for the presence of a workman's representative at the time of payment of wages; to permit
filing of workmen's compensation claim in the event of his death in the originating State of the
workers; providing for summary trial by executive magistrates; permitting third parties to file
complaints; the penal provisions for the violations of the Act should be made deterrent by increasing
the amount of fine to a minimum of Rs. 10,000; inter-State migrant workman or his/her legal heir or
registered trade unions may also be permitted to file complaints independently in the State to which
the migrant workman belongs or in the State where he works; the Act should provide for summary
trail of offences by executive magistrate in order to facilitate speedy disposal of cases; an
independent in built mechanism for recovery of claims should be incorporated. As per the existing
provisions a workman has to approach different quasi-judicial authorities for his claims constituted
under different legislations. This results in inordinate delay in the settlement of claims and the
workman is suffering. The licensing authority should be notified as recovery authority and may be

empowered to conduct summary trial into the claim and issue orders for payment within 15 days from
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the date of filling claim because the interstate migrant workman will have no place to stay and no
earning after the work is over. In case of non-payment of the amount ordered to be paid by Recovery
Authority provisions should be made for levying fine at the rate of Rs. 100 per day per worker.
...(Time-bell rings)... Sir, | have one more point. The migrant worker does not have a ration card. He
is not getting the ration card. He has no voting right and he has no place of living. Even in the city of
Delhi, 16 lakhs of migrant workers who are engaged in the Commonwealth Games sites and Metro
Railways are suffering in front of us. Sir, | think it is a very serious issue. Government should take this
seriously and amend the Inter-State Migrant Workmen (Regulation of Employment & Conditions of

Service) Act, 1979 so that 15 crores of workers will get relief. Thank you.

MR. DEPUTY CHAIRMAN: If you want an answer from the Minister, please complete it within

the time allotted, because we cannot extend it for more than half-an-hour.

SHRI SANTOSH BAGRODIA (Rajasthan): Okay, Sir. | will quickly seek my clarifications. There
are two kinds of migrant labourers. Some of them migrate and settle down there. They are also
considered as migrant labourers because while replying to a question earlier, the hon. Minister said
that there were 14 crores of migrant labourers. Fourteen crores are not moving from one State to the
other every year. They are as good as settled down people. As a result, we say that registration
should be done. Registration should be done in the State wherefrom they are migrating. Registration

should also be done in the State where they are being employed.

All these things are not happening. If these things happen, we do not need the record of 2001.
Then, every year there should be a record. So, that is not happening. Unless concerned laws are
implemented, it is very difficult. For example, lakhs of workers are coming from Rajasthan to Delhi for
constructing big buildings. Sir, buildings are constructed here. But, these people are still living under
pathetic conditions in Jhuggi Jhonpris. There is law in a number of countries that when such big
buildings are made, contractor should also be obliged to make some kind of housing for workers, so
that they can also live like human beings. So, will the hon. Minister make some amendments to the
concerned rules? These rules were made, probably, two or three decades ago. Why don't you make
some amendments? In the present situation, if the migrant workers settling there, they should be
able to live like human beings. This is one thing. Sir, | will finish quickly. | will not take long time of the

House.
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SHRI RAJIV PRATAP RUDY: Sir, late comers should speak less.

SHRI SANTOSH BAGROD1TA: Sir, | would also say one thing. Somebody told me that
Maharashtra should become the financial hub of the world. | will be happy if one of the places of my
country becomes financial hub of the world. But, can we have a financial hub where the labourers
from anywhere in our country cannot go? They are questioned whether they have come for work. We
can have financial hub only if there is peace. When there is peace, only then the entire country can be
developed and anybody can go and work there. If our own workers cannot go, how can the
foreigners go and work there? So, we cannot have a financial hub in that kind of a situation. This has
to be understood by all the political leaders in the country. Unless these things happen and labourers
are not looked after well, let me make it clear, by the Central and the State Governments and the

employers, the country will not progress.
SHRI RAJIV PRATAP RUDY': Sir, the point is...

SHRI SANTOSH BAGRODIA: Sir, | have not completed. Mr. Rudy, you are the first one to

speak. Please, let me complete.

SHRI RAJIV PRATAP RUDY: Sir, the House must pass a resolution. Unless he becomes

Minister, he will take away all the time.

SHRI SANTOSH BAGRODIA: So, for the sake of the country's development, we need to

strengthen the labour laws of this country. Thank you.

sft Arewrg 3pfe (Tfea 991eT) : R, I Migrant Labour Act I8 JRTT &1 JaT ¥ iR #R
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concerning migrant workers who are the most vulnerable sections of the society. We fully endorse
the concerns expressed in the House. They are poor, illiterate, exploited by the intermediatories.
They do not have fixed place of work, proper accommodation at work place. They have excess
working hours and get inadequate wages.

We all know that migration takes place within the district, outside the district, outside the State

and outside the country. There are various reasons for migration like work and employment,

business, education, marriage, etc. As per Census 2001, information on migration of a person is
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collected along with his activity status. For the purpose of Census, a person is considered a migrant
on the basis of his place of last residence. A person is categorized as worker if he has participated in
any economically productive activity at any time during the reference period. Based on the activity

and migration status, the persons are classified as migrant workers.

Migration is a natural phenomenon and right of every citizen. As per the Census of 2001, the
number of migrant workers was around 14 crores, as tabulated in Table D-8 of the Census Report.
This number includes all types of workers, male and female, who have migrated. However, all
migration does not take place on account of seeking work elsewhere but consequent to the
migration, such person can become a worker. The number of 14 crore includes not only those
persons who have migrated for work but also those who migrated and subsequently sought work.
For example, a family member of the worker does not migrate for work, but on arrival to the
destination, he or she seeks work. The data is, accordingly, collected separately for those who
migrate for work and for those who migrate and subsequently seek work. There are other sub-
categories of migrant workers within this number. We can continue to debate these numbers.
However, the real issue is not the number but the welfare of these workers. |, therefore, turn now to
this aspect in the context of what happened in the past, what we are attempting to do now and the

plans for the future.

In order to safeguard the economic and other interests of the migrant labourers, the
Government had enacted the Inter-State Migrant Workmen (Regulation of Employment and
Conditions of Service) Act, 1979. The Act applies to every establishment or contractors in which five
or more inter-State migrant workmen are employed. | must confess that there are various problems
being faced in the implementation of the Act. Recognizing the problems faced by migrant workers,
the Government placed these issues for deliberation at the multilateral forum of Indian Labour
Conference so as to generate a wider debate amongst all the stakeholders. The issues were
discussed at length in the last Indian Labour Conference on 20th - 21st February, 2009 and based on
its recommendations the Government set up a Tripartite Group consisting of workers'
representatives, employers' representatives as well as those from the Government to consider
various issues relating to this extremely vulnerable section of unorganized workers. The Tripartite

Group submitted its recommendations on 31.3.2010.

This is what you all expected. We are already at it and we have already requested the
Committee to submit a report. They have submitted a report and we are going to examine what

is to be done. These recommendations will be placed before the next meeting of the Indian Labour
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Conference. However, the Government has already initiated action with regard to some of the

recommendations of the Tripartite Group. As you know...

SHRI RAJIV PRATAP RUDY': Sir, we need the protection of the House now. Sir, this was a
simple question and the whole House is hearing. He is talking about everything. | just asked one
simple question. Have two crore people migrated from Maharashtra? It was a simple question. He
has said everything. He has said about the entire policy. But a simple question whether two crore
people have migrated from Maharashtra was not answered. It is a simple question. Sir, we need your

protection for seeking a simple answer from the Minister. ... (Interruptions)...
MR. DEPUTY CHAIRMAN : Answer that Question.
...(Interruptions)...
SHRI MALLIKARJUN KHARGE: | will come to that. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: We don't have time. It is 5.30. This is not debate. Half-an-Hour
Discussion has to be completed within half-an-hour. ...(Interruptions)... You just answer that.

...(Interruptions)...
SHRI MALLIKARJUN KHARGE: One minute, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please, he has asked a specific question. You please answer that.

SHRI MALLIKARJUN KHARGE: Sir, that is the hon. Member's question. The other Members
have asked different questions. Therefore, | have to answer them also and | have also to answer Mr.
Rudy's question. Sir, whatever figures | have given, | have said that we have got this figure of 14
crore from the Census and the State-wise figures, whether it is Jammu & Kashmir or whether it is
Punjab, Chandigarh, Mumbai, Uttar Pradesh, etc. These are the migration figures for the States.
...(Interruptions)... 'Migration' means going from the original place to the place where they are

residing during Census. ...(Interruptions)... Yes, that is the confusion. ...(Interruptions)...
sft a1fSreT wTerg g9 (AT URE) < 31T U SR Bl dhE SIY 5 a8 FE Bl ...(caE)...

it AfTo @A : G AIGH Bl ...(FAYF)... ST SRS 81 R8T 81 I81 TR ...(GLM)...
sfirelt s Rig (Fe U : 3MTd IR A 31 BRI foredt Bl .. (aem ). .
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it AferpIo @R« TR, A ST SR gl §1 3T G AT The number of total

migrant workers 4T 22 ltis 2,06,85,108. This consists of intra-districts, inter-districts within the

State, inter-State and international figures. We have given this figure taking all of them together.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: He confirms that figure. ...(Interruptions)... He confirms that

figure. You may say it can't be, but he confirms that figure. ...(Interruptions)...

SHRI RAJIV PRATAP RUDY': Sir, the migration takes place in Maharashtra within the State,
within the districts, within the Panchayats and within the country. ...(Interruptions)... This is a

question which the entire House must understand. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is correct. You have made your point and you again wanted a

clarification. ...(Interruptions)... The Minister replied that that is the figure. ...(Interruptions)...

SHRI RAJIV PRATAP RUDY: Sir, we need a complete enquiry into the subject.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is a different question. ... (Interruptions)... T%”%Cﬂ ST, 37T 93
ST ...(aET ). ..

SHRI RAJIV PRATAP RUDY: Sir, when 2 crore inter-migrants are there from Maharashtra, one
crore in Madhya Pradesh, 70 lakhs in Bihar and 30 lakhs in Delhi, there is something wrong here.

..(Interruptions)...
SHRI MALLIKARJUN KHARGE: This is not wrong. It is village to town. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: If | understood, it is intra-district, intra-state, all put together.
..(Interruptions)...

SHRI MALLIKARJUN KHARGE: This is furnished by the Home Department. It is not

..(Interruptions)...
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MR. DEPUTY CHAIRMAN: See even in discussion, if you want a ... (Interruptions)...

SHRI RAJIV PRATAP RUDY': Sir, tell me the district in this country where this system or intra-

district migration is noted down.

There are people from the Left; there are people from all political parties. When anyone makes

this statement ... (Interruptions)... This is an absurd answer. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: He is talking about ...(Interruptions)... Mr. Rudy, Census is

something else. ... (Interruptions)...
SHRI RAJIV PRATAP RUDY : He cannot take the Parliament for a ride. ... (Interruptions)...
SHRI MALLIKARJUN KHARGE: Sir, | want only a minute. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, | have to finish the half-an-hour discussion.

...(Interruptions)...

SHRI MALLIKARJUN KHARGE: Sir, for his information, | would give only one clarification.
Hon. Member, Rudy ji, if you look at page 92, instruction manual for filling up household scheduled

...(Interruptions)...

MR. DEPUTY CHAIRMAN: We have to stop this. You may provide the required information to

the hon. Member later. ...(Interruptions)... The half-an-hour discussion is over.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY, THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES, THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE, THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, can we have a statement by the

Minister of State in the Ministry of External Affairs? We could have clarifications on that later.
MR. DEPUTY CHAIRMAN:: I all of you agree. ...(Interruptions)...
DR. (SHRIMATI) NAJMA A. HEPTULLA: Then we would like to seek clarifications.

MR. DEPUTY CHAIRMAN: When we take up clarifications on Ministry of External Affairs, these

clarifications could be taken up along with that. ... (Interruptions)...
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PRIME MINISTER'S VISITS FOR THE NUCLEAR SECURITY SUMMIT
AS WELL AS THE IBSA AND BRIC SUMMITS

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI PRENEET
KAUR): Hon. Deputy Chairman, Sir, | rise to inform this august House of the hon. Prime Minister's
visit to Washington to attend the Nuclear Security Summit and to Brasilia for the fourth India, Brazil
and South Africa (IBSA) Summit and the second Brazil, India, Russia and China (BRIC) Summit
from 10-16 April, 2010.

At the invitation of U.S. President Obama, Prime Minister Dr. Manmohan Singh participated in
the Nuclear Security Summit in Washington from April 12-13. In all, forty-seven countries, the United
Nations, the International Atomic Energy Agency and the European Union were represented at the

Summit.

The Summit was a personal initiative of President Obama who, in his Prague speech of April
2009, described nuclear terrorism as the most immediate and extreme threat to global security. The
focus on combating nuclear terrorism is consistent with our concerns on terrorism and clandestine
proliferation. Strengthening nuclear security is also consistent with India's interest in the safe and

secure expansion of civil nuclear energy. We had, therefore, welcomed the initiative last year.

During the Summit discussions, the hon. Prime Minister referred to our intention to develop
35,000 MW of nuclear energy by 2022 in the context of India's three-stage programme as well as
newly opened opportunities for civil nuclear cooperation with the international community. He also
underlined our concerns on clandestine proliferation and the danger of nuclear material and technical
know-how falling into the hands of non-state actors. He welcomed the new Russia-US agreement to
cut their nuclear arsenals as a step in the right direction and called on all states with substantial

nuclear arsenals to further accelerate this progress.

The Rajiv Gandhi Action Plan of 1988 remains the most comprehensive and elaborate proposal
to move towards a nuclear weapon-free world. The Prime Minister reiterated India's call to the world
community to work towards the realization of this vision. The danger of nuclear terrorism makes early

elimination of nuclear weapons a matter of even greater urgency.

At the Summit, hon. Prime Minister announced the establishment of a Global Centre for
Nuclear Energy Partnership in India. This is a logical step after the opening up of international civil
nuclear cooperation. The Centre, wholly owned and managed by the Government of India, will have

four schools on Advanced Nuclear Energy System Studies, Nuclear Security, Radiation Safety and
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Radioisotope applications. The Centre will assist in safe, secure and proliferation-resistant promotion
of nuclear energy, upgrading of standards and sharing of experience. We will develop it in partnership

with IAEA and interested countries.

The Summit outcome contained in a Communique and a Work Plan is aimed at fostering
political commitment on nuclear security and follow up action in forums such as the IAEA. We
participated actively in shaping the outcome which is consistent with India's interests. Our WMD Act
of 2005 and our Atomic Energy Act already provide the legal basis to implement nuclear security

measures.

The Republic of Korea will host the next Nuclear Security Summit in 2012 and Argentina will
host the next preparatory meeting later this year. We hope that the Nuclear Security Summit process

would help build pragmatic and purposeful frameworks for addressing nuclear danger.

Prime Minister also met US President Barack Obama on 11th April, 2010. The two leaders
expressed satisfaction with the progress in India-US relations since Prime Minister's bilateral visit to
the USA in November 2009 and reiterated their strong commitment to continue to further strengthen

the India-US strategic partnership.

The two leaders had an extensive discussion on the global economy and agreed to work
together, in partnership with G-20 members, on further steps to sustain global economic recovery.
They recognized that India-US economic partnership could be a catalyst for global economic
development, including with respect to food security and clean energy. The two leaders shared their
visions for a strong, stable and prosperous South Asia. The two leaders 'agreed’ to intensify India-
US counter-terrorism cooperation. President Obama conveyed that he is looking forward to his visit

to India this year, for which mutually convenient dates are being worked out.

As a next step in pursuing the vision laid out by the two leaders, the External Affairs Minister
will have a strategic dialogue with Secretary of State, Hillary Clinton, on 3rd June, 2010 in Washington
DC. It will give us an opportunity to once again review progress on and plan ahead for the full
spectrum of our broad-based and multifaceted bilateral ties, and exchange views on the agenda of

global and regional issues of mutual interest.

On the margins of the Summit, Prime Minister also met the Prime Minister of Canada, who will
host the next G-20 Summit in June, the Prime Minister of Morocco, the Presidents of France and

Kazakhstan and the German Chancellor.
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Prime Minister led the Indian delegation to the 4th Summit of Heads of State and Government
of India, Brazil and South Africa Dialogue Forum (IBSA) on 15th April. The South African and
Brazilian delegations were led by President Jacob Zuma and President Lula da Sirva respectively.

The last IBSA Summit was hosted by-India in 2008.

IBSA has become a significant vehicle for comprehensive trilateral cooperation between three
large democratic countries that share common values and are engaged in the development process
to improve the lives of their peoples. It is significant that IBSA cooperation is not limited to
Governments, but engages the civil societies of the three countries. Indeed civil society involvement

is a significant aspect of IBSA. IBSA also undertakes development projects in third countries.

The three world leaders reviewed the activities of the 16 IBSA Working Groups including those
on Science and Technology and Energy, which are undertaking promising projects. The leaders also
decided that IBSA should develop micro satellites for space weather studies. Two MOUs on
cooperation in Science 8c Technology and Innovation as well as Solar Energy were signed during the

Summit.

As part of civil society engagement, meetings of separate people-to-people fora involving
academics, editors, parliamentarians, women, small business and local governance were held on the
sidelines of the Summit. Our Commerce and Industry Minister-led the , Indian delegation for a

combined IBSA and BRIC Business Forum Meeting.

IBSA countries also take up projects in other developing countries under the IBSA Trust Fund.

This is a novel initiative of IBSA for South-South cooperation.

Currently, such projects have been going on in seven countries. IBSA has committed more
projects in Haiti in the wake of the recent earthquake there, and is considering more projects in

Palestine.

During their discussions, the three leaders focused on UN reform, the impact of global
economic and financial crisis and the scourge of terrorism. They reiterated the need for urgent reform
of the United Nations, including the Security Council, to make it more representative and democratic.
Recognising the negative impact of the global economic and financial crisis on developing countries,
the three leaders emphasised the importance of promoting sustainable development and called for a

development-oriented, balanced and successful conclusion of the Doha Round of trade talks. The
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leaders considered the scourge of terrorism as one of the most serious threats to international peace
and security. President Lula and President Zuma condemned the terrorist attacks in India and offered
condolences to our people. The leaders emphasised the need for an early finalisation of the

Comprehensive Convention on International Terrorism.

On the occasion of the Summit, the Commerce and Industry Minister, along with the Ministers
of Brazil and South Africa, met with the Foreign Minister of Palestine. Following the meeting, India,

Brazil and South Africa issued a statement calling for a comprehensive peace in the Middle East.

The Prime Minister also attended the Second BRIC Summit on 15th April together with
President Medvedev of Russia, President Hu Zintao of China and the President Lula da Silva of Brazil.
The first BRIC Summit was held in Yekaterinburg, Russia in June last year. Since then, BRIC Foreign
Ministers, Finance Ministers, Agriculture Ministers, National Security Advisers and Governors of

Central Banks have met.

The BRIC Summit in Brazil focused on a range of issues including the international financial and
economic crisis, reform of international financial institutions including its management structures, co-
operation in G-20, UN reforms, climate change and other issues. While welcoming signs of economic
recovery, the BRIC leaders recognised that there were continuing uncertainties. While calling for
strong, sustainable and balanced growth, they reiterated the role of emerging economies in
contributing to economic recovery. BRIC Finance Ministers and the Central Bank Governors would
continue to meet and discuss modalities of co-operation in this context. A Joint Statement, along
with a follow-up document, was issued following the 2nd BRIC Summit. China has offered to host

the 3rd BRIC Summit in 2011.

BRIC countries support a multi-polar, equitable, democratic and just world order, based on

the rule of law and with the United Nations having a central role in tackling global challenges.

With BRIC countries together commanding 25.9 per cent of total geographical area, 40 per
cent of the global population and 22 per cent of global GDP (F’PP), abundant natural resources,
growing middle classes, and given their internal economic strengths, BRIC countries - as engines of

economic growth - can contribute constructively towards sustainable global economic growth.
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During his visit to Brasilia, the Prime Minister also held a bilateral Summit meeting with
President Lula. We attach high importance to our relations with Brazil. Prime Minister and President
Lula discussed the growing importance of the multifaceted India-Brazil Strategic Partnership. Our
engagement with Brazil is important for our energy security, food security, trade and commerce as

well as co-operation in the area of high technologies.

The Prime Minister also held separate bilateral meetings with President Hu Jintao of China and
President Dmitry Medvedev of Russia. These meetings were part of our tradition of regular high level

meetings with these two important countries.

The visit of the Prime Minister to the USA and Brazil reflects India's growing role in world
affairs, and served to advance our national interests on issues which have a direct bearing on our

security and development.

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, we appreciate that the Minister
made a very good statement, read out very well. But, if we are not going to ask the clarifications, she
could have laid it on the Table of the House and we could have asked the clarifications on a later
date. We were under the impression that we could ask a few clarifications. You did say that.

...(Interruptions)...

SHRI RAJIV PRATAP RUDY (Bihar): That is why, we allowed the Minister to make a statement

...(Interruptions)...

MR. DEPUTY CHAIRMAN: The statement was read ...(Interruptions)... So, | allowed the

statement to be read.
We have taken it up in the middle of the debate. We have interrupted it. ... (Interruptions)...
SHRI RAJIV PRATAP RUDY : This is an issue of great importance. ... (Interruptions). ..

MR. DEPUTY CHAIRMAN': Definitely, | agree with you, and, that is why, we are fixing the date.
...(Interruptions)... Mr. Rudy, please. ...(Interruptions)...

SHRI RAJIV PRATAP RUDY: Sir, the Prime Minister is hopping around the world, and, we
cannot even ask a question or seek a few clarifications in the Parliament on what the Prime Minister is

doing. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Who said so? ...(Interruptions). ..
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SHRI RAJIV PRATAP RUDY: You are making a statement now, and, asking us to seek

clarifications later, how can we ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Mr. Rudy, please listen.

...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, | appeal to the House that

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Clarifications regarding the Ministry of External Affairs

...(Interruptions)...
SHRI PRITHVIRAJ CHAVAN:: Let us take them together. ... (Interruptions)...

SHRI RAJIV PRATAP RUDY: Then, you assure that to all the questions, the Prime Minister

would reply. ...(Interruptions)...

ST, (sl ST . B : W3 ST, ]IST 89 3 el |1 ofd ©, 3MTST 39 EHR 7l
RIRKIIEIY

SHRI RAJIV PRATAP RUDY : If you don't allow us to ... (Interruptions)...
MR. DEPUTY CHAIRMAN: See, why are you making such a ... (Interruptions)...

SHRI PRITHVIRAJ CHAVAN: Sir, the Minister of ...(Interruptions)... He will reply to the

clarifications. ... (Interruptions)...

SHRI RAJIV PRATAP RUDY: No, no. ...(/nterrupt/ons)... Sir, when he says, for this the
Minister of External Affairs ...(Interruptions)... It is a matter relating to the Prime Minister. If the
Opposition is not allowed to ask questions on the visit of the Prime Minister, then, what is the role of

the Opposition in a democracy ? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rudy, please. ...(Interruptions)... Mr. Rudy, there is a
convention that the clarifications should be sought. ...(Interruptions)... There is also a convention
when due to lack of time, the clarifications were taken up later on. ...(Interruptions)... Please

cooperate. ... (Interruptions)... Mr. Rudy, please cooperate. ... (Interruptions)...
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DR. (SHRIMATI) NAUMA A. HEPTULLA: We agreed with you. We cooperated with you. You
said, you cut short the debate; in between, the statement was there, but, now, you are not allowing
us. That's why we asked her to read it. She read it well but, then, we should also have the right to

seek clarifications. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: We will fix the date as early as possible. ...(/m‘errupt/ons)...

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, when? ...(Interruptions)... The House will

adjourn. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: We will discuss it. We will fix the date. ... (Interruptions)...

SHRI MOINUL HASSAN (Bihar): Sir, already, clarifications on two or three are pending.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: We will combine them and take it up. Now, Dr. Gyan Prakash

Pilania. ...(Interruptions)... Please cooperate.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, the Minister should ... (Interruptions)... Will the

Prime Minister come to reply ? ... (Interruptions)...

SHRI RAJIV PRATAP RUDY: We understand that you are protecting them. But please protect

us also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, | am not protecting them. | am protecting the entire House.

...(Interruptions)...

SHRI' PRITHVIRAJ CHAVAN: It is not fair. ...(Interruptions)... It is not fair. Already
clarifications on two or three are pending on which the House ...(Interruptions)... Let us take them

together. ...(Interruptions)... | am just saying that the debate is going on. ...(Interruptions)...

SHRI RAJIV PRATAP RUDY: We don't have great memories as the Government has.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rudy, today, you cooperate. ...(Interruptions)... Mr. Pilania,
just a minute. She has not completed her speech. ...(Interruptions)... Now, Ms. Sushila Tiriya to
continue her speech. ...(Interruptions)... | have called her. ...(Interruptions)... The debate has
started. ... (Interruptions)... No, no. Clarifications will be sought at a later date. We will fix the date.

...(Interruptions)...
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DISCUSSION ON WORKING OF MINISTRY OF HOUSING AND URBAN POVERTY
DEVELOPMENT ALLEVIATION - Contd.

gt eften faRan : R <ord= W), § I8 38 <& off 5 el wrex 4 S s sreRm
Fﬁ?ﬂ%ﬁﬁ% ...(JGYM).... Sir, | am continuing my speech, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. | have told you to continue. ...(Interruptions)... It is

being recorded. ...(Interruptions)...

it eften ol : foeeht Sy <T<3l 3 S gadl/ Qe & AR aTex & I1od! 9 31 &, S Al
1 ReTde @r] Te1 81 urdi 2, s9ferg # fae &= amed! § & .. (xaum)...

DR. V. MAITREYAN?: Sir, if the clarifications are not ...(/nz‘errupt/ons)... Then, why should a

statement be made? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Earlier, you have allowed it, and, now, for this, you are saying so.

...(Interruptions)... We will take it up. ...(Interruptions)... Mr. Rudy, please.
[/ 1 We will take i [/ 1 Mr. Rud |
i 3peftan fafRan : it &t R sl 9 o €, ST 1oy S weR A L (HagH)...
SHRI' RAJIV PRATAP RUDY : Sir, on your request, | sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes, and, you will be given time. Even though your Party

leaders take time, you will be given time. ... (Interruptions)...

it geiten fafRan : @R, § g8 Wige ¥ &=1 918 W@ ol & a1ex & Il 4 Refd ol &
S AR g WER H HH-GGT B & T 311 8, S HUR RSIGH HY ulferd TwlTs T1 8l 8,
gaferg d Rores & X dffthe 781 Io1 U & 3R S eXrHe BT AT W BT g9l 51 § SRt
& o =0 Sft W @1 Y weg e ATEd & SR TRt/ vRicl/ 8 hts & fow 12% SR o= o
e | g AN & AT 10% arwier af sgawen g1 § #3015 4 fde $31 = § {6 395 forg
FAIY Y W 3R W1 R B ANMRY, A1 ST GRT Iffthe et db| e €1 § I o e
=TE<t § f5 3 MRt 3R i Sofiell vokiRig e 81, 4 gda @il @ 981 1% | 788 B Sff & |
D3 IR AR sty § gaell/gerd) & forg AfRS) < ol 8, «ifhT 59 9 JfRr<t o & forg
SAHER & 9 O &, AT 9% SR 39 AfIET 7 | 50%-60% I @1 S 21 geiiferg # ag
FHE1 AT o5 31T U Vel vt Hifer IRgy Afes I 2R 7 I SHfHEd ITdT exploit TE AR G

319 H JFT AR WRIE He1 aTed gl AT H& WL 941 BT 80:10:10 proportion H AGE
PRAT IS &, ol S North East, 579 Td HIHIR 311R fEAT=Iel BT 319 90:10 proportion § A&
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BRAT AR &, I Sl W Th TN Iy 8, S S9! it 3T ST schedule & & 90:10
proportion § H&& X AT H ITqHT MW G| T=IaTE|

DR. GYAN PRAKASH PILANIA (Rajasthan): Thanks your honour. | think, impact of discussion
has been diluted by fragmented taking up this very important Ministry's role. | have no heart to
criticize or censure the young and dynamic Minister, Kumari Selja. But, | will point out certain gray

areas which need her consideration. | think, she is listening to me.
MR. DEPUTY CHAIRMAN : Ahluwaliai, Pilaniji wants her attention.

DR. GYAN PRAKASH PILANIA: | have no grudge against Ahluwaliaji, but | need attention of

the hon. Minister. Sir, how much time have | got for me?
MR. DEPUTY CHAIRMAN: You have ten minutes.
DR. GYAN PRAKASH PILANIA: Very kind of you, Sir.

The problem, as far as this Ministry is concerned, is of, | would say, migration under duress. It
is virtually a tragedy of such kind of migration. g IST$ B € 3R wrer emeTe BB Bl To persuade a
dream, an unemployed man from a village goes to a metropolis to get better employment. %\’TFI, S
< T IR 8, T BIS BR R H 37 € 3R U [QBTS! HOIGR a1 ST 81 I81 S A% PUT Bl
TRA R BB At 721 fyerdr, Afh I8 28R & IHG-SHG g DR BN B ax¥% YTl 8T 81 This

is a tragedy of the country which was very beautifully put up by hon. Member, Prabhat Jha. How we
will be able to check this migration under duress from villages to cities which are choking at their
veins? What can be done? 3R 30 ST Td H employment & @1 I8 28R &1 dRB HF YR SINIT
ﬁ?ﬁ?ﬂ R s = ‘hgl, your honour was not on the Chair at that time. She has put the problem
beautifully. I 2TER ¥ MY AT Mg | Ht T 3R AGM HF Tarer # M I U &l ig A ff 71 This is
the real tragedy. ST-ST g4t EF?[, e dedl Tl Delhi, the capital of the country, the metropolis of
Bharat mahaan, is symptomatic of this malice. With your permission, Sir, | will quote from an affidavit
which has been put up before the Supreme Court by the Municipal Corporation of Delhi on 27th of
this month, two days back. The affidavit said that nearly half of 15 million Delhi lives in slums. Fifty per
cent of Delhi's population lives in slums in J.J. clusters and unauthorized colonies which have little or
no garbage collection system. "About 49 per cent of the total population of Delhi lives in slum areas,
unauthorized colonies and about 860 J.J. clusters. There are also 20,000 jhuggis, and according to a
rough estimate, about five persons stay in each jhuggi besides a sizeable population living in
unplanned areas having no proper system of collection, transportation and disposal of municipal solid

waste"
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6.00 P.M.

This is what is happening in the capital. And that is being repeated in other areas also. On
22nd April, five days back, an awakening report came up. Its caption was: "India's Urban
Awakening: Building Cities, Sustaining Economic Growth." The report is prepared by famous
McKinsey Sc Company. It says, "Dry taps, untreated sewage and piles of solid waste strewn all
around. This can become a stark reality of our urban landscape by 2030, when India's urban
population will grow from 340 million in 2008 to 590 million - 40 per cent of the total population - and
twice the present population of the United States." This is a very stark warning. "India's current per
capita spending of $17 (Rs.784) on urban infrastructure is just 14 per cent that of China's $116
(Rs.6,030)." | have mentioned China because there was a reference by an hon. Member to that.
Where do we stand? "The report states that if existing services are not improved drastically, the per
capita water supply to an average citizen could drop from an average of 105 litres to only 65 litres a
day in the next 20 years. Also, 70-80 per cent of the sewage generated in the country would go
untreated, while of the 377 million tonne per annum solid waste that would be generated by 2030,
only about 295 million tonne will be collected because of inadequate facilities." These figures are

mind-boggling. This is no fault of the Ministry but the problem is gigantic.

As far as sanitation is concerned, permit me to mention another report, Sir. "The WHO-
UNICEF report 2010 says: Indians comprised 58 per cent of all people across the world who regularly
defecated in the open in 2008 (an open shame for us), which is more than half the Indian population
(54%). Or, more than the total population of Western Europe. While 18 % of urban India indulged in
the open defecation, the percentage was as high as 69%b in rural parts of the country." If you look at
this sight, you will abhor it. If you go to Mumbai via train in the morning, you find people along the
lanes defecating in open. | do not know when these things will improve and this is the responsibility of
the Ministry. | would like to point out one more thing as far as this is concerned. "Every 20 seconds, "
US Ambassador Timothy J Roemer said on World Water Day (March 22, 2010), "a child dies in the
world as a result of bad sanitation and girls often have to drop out of school because of the lack of
adequate toilet facilities.”" There is a direct relationship which exists between water, sanitation,
health, nutrition, and human well-being. Consumption of contaminated drinking water, improper
disposals of human excreta, lack of personal and food hygiene and improper disposal of solid and
liquid waste have been the major causes of many diseases in our towns and cities. As | mentioned

McKinsey Report, Maharashtra, Tamil Nadu, Karnataka, Gujarat and Punjab will have more people
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living in urban areas than in the rural areas. And there would be no more truth in Gandhiji's saying
that heart of India throbs in its six lakh villages. This is a matter of concern for everyone. How can we
stop this distress migration? How can we make villages equally attractive? Farmers are committing

suicide - 70,000 annually and 45 daily.

Contribution of agriculture to GDP has decreased from 50 per cent to 17 per cent and growth
percentage has become negative. It is -0.2 per cent. Sir, such is the state of affairs. It may be the
responsibility of Agriculture Department; it may be the responsibility of Irrigation Department; it may
be the responsibility of any other Department; but, it is the responsibility of the Central Government
and they have to own it. This dlitter of town attracts them. But, after a few years, after wasting his
youth, the person comes back to village, affected by TB or VD or HIV. This kind of scenario is there. |
am not exaggerating it. | am giving an underestimate. Sir, one-third of world's poor people are
believed to be in India, living on less than two dollars per day. As far as the figures of Arjun Dasgupta
are concerned, everyone knows about it. About 77 per cent of the population lives on less than
Rs.20. The only way out is, let there be some kind of employment guarantee for the people who are
living in urban areas. Sir, | will conclude with one hope that this cry of a villager who goes in pursuit of
a dream to the town reaches the ears of those who control the Government and hopefully, Kumari
Selja, by her dynamism, might be able to do something. She might be able to improve the fate of
urban women. About 50.9 per cent of them are anaemic. As far as MMR is concerned, in urban
areas, it is deplorable. Something has to be done and something has to be done at the earliest so
that there are no Jhoparpatties. | think, there is no time to discuss in detail as far as performance is
concerned. Sir, | will take just one minute and talk about one performance. This is about Swarna
Jayanti Rozgar Yojana. In 2008-09, there was an allocation of Rs.545 crores. | don't know how. In
2009-10, it was Rs.515 crore. | had spoken about sanitation. Sir, to convert six lakh dry latrines is a
dream only. ...(Time-bell rings)... | think, let that dream come true and then, | will be able to thank
the Ministry of Housing and Urban Poverty Alleviation. But, till, you find a labourer "8 dred! TerR",
ENISEIS Eg TR, till a person has to sleep under a bridge, which is not a right to live and till a
person in urban areas has to earn livelihood through beggary, | don't think, | can give some kind of

approbation to the Ministry. Thank you very much.
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S1. (3TicH) ST Q. 2T : IR, TS D b Ai?
it STauTafy : o) - F 7 A1 B, SHP 919 reply BT

i} et foree (SSIAT) « STFITART SFY, S1ToT <91 ot 2Ty ST, SemaTRal @ o g8 7139
AT TR AF T o Fofg AT T MaTe i 2re<) amare & uRafie o & fofg, IR WwRe-aRE
F T AT I I B WERT H Y7 T ATl BNl 12, i Tial B ATy Bl uged A
e ferdt o, a8 ar@ et e

Il I8 WRPHR T & 18 P TRl 151 FaReq § il $B BRimA o, I §R-6R
HH B faT T B, R HIROT IITST W1 H WG] ) A&l 984 ol ¥ IRaGR 59 TR &
FHIE % foY 2001 BT SIVFT &b JaAT(ae f579 TR @1 Jfrare) aR e & fd 8, 39 TR &
e & forg ot @ d 81T, I9H W % WRGR BT 3R A 50 TR o TETaar < Sl ¥ 3iR 9y
50 TRTEIRT TR 19T TRBR AT Local Body BT T8 B TSell § AR G [hed & e, S BIC
IBR &, 2001 BT STIVMHT P JFAR T AERI B SATET Vb Mfera 9 e SR TR e & o4
g, 3 9N & e & forg < @d 81, S W v WRGR Bl IR W 50 Uferd @ AErr <F
SN B iR aThT 50 TRTET T 970 TR TAT Local Body BT T8 1 TSl 5| STRIAH, T -
FHIHR R galeR & ST 359 2, 39 3941 & e}t & Qe F oy S @ g 7, 99 9 B
TRBR BT R H 90 YT BT TETIAT < STl & 3R IThT 10 URIT 90 WRBR 3R Local Body BT
g7 B TS 81 T F IR AT BIC-BIC WER ¥, 9P @ & oy i @ g 8, 9 A B
TRBR BT AR F 80 T2 BT ARTIAT &1 S & 3R ITHT 20 YT Local Body BT a8 R TSl
Bl YRA IRHR 9 WM & Jaraed - wHar §, S9e! 7o, U &1 9, fastell, ga@wt
P, MRS &g, MAfd ®R & o0 wpd, mafie wWreg &, ft Suee oM & fog
PIIHH T BIP $B FHATAR ¥ WER P T W R a1 B A 8, T 95 376 JIoT 1 8
TR, I AT FE 1 A Tel, 1 3151 81| feelt # TG 31 97 & fog S &R 997 919 2, 39
fraRoT # derer gat, ! I8 HeT A1feT o, S7a! 781 e SR fre! T2 e arfeg or, 9
3 RG] B RIS B @ 7Y 99 B e H 39 THR Bl T, A 3BT 48 B & foI WRBHR B
Qe A1f2g o S e T & forg 2, i gien wemari & oy §, SHe! R IS & ArT geu
o, 39P AU check & balance @1 ST a=AT BT AMBY, 98 IRPR P gRT T8l &I TS 8l ™oTdd
PR TG AT Y TeT BT U B H SHA 81 T B

qEIGT, § JMUd Aedd | TR U 8T BT aredm § [ 98 $9d oY check & balance
P AIRRAT B | TIATS |

SHRI GIREESH KUMAR SANGHI (Andhra Pradesh): Thank you, Sir. Sir, our urban population
is growing at a very rapid speed. Between 1951 to 2001, from a mere 62 million population in the

urban area, in 2001, it has increased to 286 million, which is an increase from 17.3 per cent to 27.8
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per cent, and by 2009, it is over 350 million, that is, almost 30 per cent of the population of the

country.

And by 2039, as per the Report of Mc Kinsey, - they have done an extensive survey with the
help of their Global Institute - 'India's urban awakening: Building inclusive cities, sustaining economic
growth', India will have a population of 1.6 billion and more than 60 per cent will be living in cities. So,
there is a great pressure on the urban cities and more than one million population in cities, which was
about 5 in 1951, will increase to 75, by 2039, and almost a thousand cities will experience a great,
significant growth and demographic transformation. With these challenges, | think, our hon. Minister,
Kumari Seljaji, will have great challenges to face in the future, and, | am sure, she will definitely be
planning for the future, for the next 10 years, 20 years or 30 years, how to face these challenges. And
looking at those challenges only, our Government has initiated several programmes, basically, the
Jawaharlal Nehru National Urban Renewal Mission programme, through which a lot of developmental
activities are taking place. And there are many other programmes which are being undertaken for the
improvement of slums, for the improvement of our cities - the drainage system, the sewage system,
the solid waste handling system, the underground drain system, and so on and so forth. But, Sir, if
we have to really make our country on a par with any other developed country, we need our basic
services to improve, and what we also need is a clean and assured supply of drinking water, a proper
underground drainage and sewerage system, an effluent sewage treatment system, a proper
garbage handling system, a proper road network, a proper lung space for the cities, open green
areas and a public utility system. And for this, the State Governments have to make their plans so
well that there can be an integrated approach between the State Government and the Central
Government, and whatever development takes place, its benefits should reach the poor. Sir, | will
give the example of our 'City of Hyderabad'. 'Hyderabad City' has developed about 12 municipalities
in the periphery in the recent times, in the last 10, 15 years, and these 12 municipalities have grown so
fast that the way they should have been planned have not been planned, Sir. What | suggest,
through you, Sir, to the hon. Minister is that whatever we plan should be done keeping in view our
futuristic needs. India is growing at a great pace. The average growth rate is more than seven per
cent, and we envisage that the growth rate will be a double figure. The whole world is looking at us.
And the way we are growing, more than 91 million urban households will be in the 'middle class'

category, which are almost 22 millions today, and, by 2039, there will be almost 91 millions. The
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whole world is looking at us; as we are growing, the average per capita income of Indians also is
growing at a very good pace. Looking at all these things, | think, what we need is a total integrated
approach of our urban development; the technologies, what we use, should be futuristic in nature.
Like for solid waste management, there is a new technology coming up, which is called 'Plasma’
technology, which generates power through the solid waste, what we generate in the municipalities.
Like that, there are several other technologies, and the world over, whatever new habitations are

coming up, whatever new cities are developing, they are planning for the future, Sir.

They are developing zero discharge-based concept. They are developing eco-friendly house
building concept. So many new concepts are being developed. They are planning even zero accident
cities. We have so many accidents in our country. Aimost a lakh of people die every year in road
accidents. So, we need proper road planning, proper sewerage planning, proper drainage planning,
etc. Apart from this, urbanisation leads to a lot of health hazards because of the mushrooming of
slums. There is no inclusive system of approach wherein the lower class, the middle class and the
upper class are provided proper facilities for education, proper security, proper facilities for social
interaction, etc. Our cities are lacking all these facilities because of the haphazard growth. | am sure
that our hon. Minister will definitely look into all these areas and she will definitely coordinate with the
State Governments and evolve a comprehensive plan with a long-term view. There should be a
proper delivery system, an integrated approach and a time-bound programme so that we can find a

solution.

Another suggestion which | want to make relates to tier-2 and tier-3 cities. These are also very
important. If you can develop a good transport system in these areas, the people can reach their
workplace in the main cities within half-an-hour or 45 minutes covering a distance of 100 kilometres.
Take, for example, Hyderabad city. In the periphery of Hyderabad, about 100 to 150 kilometres, there
are several towns like Karimnagar, Nizamabad, Mahboobnagar, Nalgonda, Warangal, etc. These are
big towns. These big towns are developed. Similarly, in the periphery of other State capitals there are
big towns. If these towns are developed properly, there will be less pressure on the main cities.
Unless we develop these tier-2 and tier-3 cities, | don't think the pressure on the main cosmopolitan

cities can be reduced.

| would like to bring to the notice of the hon. Minister, through you, Sir, one more thing. It is

the cost for serving. | think that we should address this problem. We have to make the municipalities
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more strong and more effective to serve the people properly. If you want them to give you everything
free, the municipalities will become bankrupt. They have no money to pay the salaries of their

employees also. There should be a clear-cut policy and there should be a cost for serving also.

Another suggestion which | want to make is private-public partnership. If you want to develop
good new cities, as we have done in the case of railways, airports, communication sector, shipping,
etc., in housing also we should have private-public partnership. If we can have private-public
partnership, whether it is the State Government or the Central Government or organisations like

HUDCO, it will help a lot. Thank you.

it A R Aieia! : AR ITFFTART i, § STYHT IR S<h BRAT g b AT 37 3T
Tq wred) IR YT HATHT b BRIGROT W =4l H die $T AAAR Y& b1l g e
saturation%WWH@@%WW@@W%H#WW?WH%WEW%W?
G D1 5961 B 81 il T8f IR S PO 91 g8 ©, SAD! GAPR FART Aol Sff BT B F forg
N B ITH! AR A7 R KA1 A1fEY 201, IHA SATET S8 et 11 21T et ol SufRIfy 7
3R B9 &I H AT, O 1 g1 3§ DRA ST P AT 81 ©, b DIRA Al qRT 81 81 oA
TR oY STTue! G & SR qeT a1 §, Rifd g I & 51 § 519 39 710y b IR ¥ AR
BT Al faR B_ 3, G 4 SR < 4 A1 I8 #3798 BIel o[l &, Hifd Sl a9-99
WA € P! I A IE el el fedbdll dfeb 37ToT it # Fgi a<l Goil 2, $9 AT 4 =i &
GRT S JAUTE BT TS & - 89 HRATY Bl U GG IR 1 16 &, T GH IR <=1 976 &,
g SR THY WRT &b 3Tl & Meie WRd H SET arEd €, 3R o <41 et o e |
QAT AT Y U1 &I & 1 I8 HATerd et STe] Heedqul &, Jih <2 B Wi o W1 0R <=)
SR 21 Qe d1 WeR H <= A1 €, T g H <! ST © 3R Geb SiTe | I8+ dTel @i 3 adl SRt
2198 TG A1 5118 8 3R 37 1 S1Te @ TR & SR T faeR T8 2R, S5 gferdw ar
AR =1El i, s9a1 Ife |l &1 9§ PRI el g a1 & o, o el smg wify el
ATQHY, TR WIRA T BT SAFAY H HI UBel 37 HATAY P Heed Bl UUTI BT 918 T&T Al
HATERI & PRIBRYT TR TG P (oG 37 HATAI BI AT TN TS G PR, S IR, T $B 1 I&1 G
g, SUP! W@ IR qoI T © [ 98 o<l a1 gs ol 31 TS 1. $.UH. JEIH Aredraw Sft
RTSTg 3T IS, 2000 & IR § &E I8 I SHHT YHATH {75 Sl I €919 | <MY, 98 o1 W Bl
ST IR ARTTY BT I B a1 &, 741 IR A b U & AT sapad] Aal b AR DI &M
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H TR 39 910 BT AR B F 591 731y 3 fbai) wgcadn g1 § el §il $9 did <81 § a8
RIS et A T8 41dt J8T §, WG AR, T HRA 3R AT BT AR, SHD] & H GHR P
PO I HE I8 | TEMIRH IIFART FRIGAT BT ST SIFHHTIT §afT, IH WO & 3fex Y Sl qrel v
TS off {5 BHRT 3T YRT T BN, BTART IRGR AR TP A~ HTerd 377 d1a1 Bl &= |
DR 3T ATSTHIY I, S| aRB WD H3] HEIGAT BT, MY TG BT AR 3 HATI BT HTH
S AR =T TE & ST LT JATHITT ST AT ISR FeIedT 7 BeT AT b A ARPR Bl
Eofaard & f /@ 7 o T & f% 519 59 9% gRfead o W Ok © 5 o forand dagrefia
&l

feramalt 3R Tfshanalt Bt oot YR W qa¥ TS AMaTISHAT 2| foT1eh 817 7 <91 &1 9o %,
7 81 H < BT BT I Bl AHR 8, BT b AT TP [hATGAT P, IOl P
foraTaa= &1, 396 FHCIHCI BT ¢ U AR 8, 7 3R Hdg3id T8l &, S-h 37 x0T
% M AR & 9, T IR & forg Jiommd a1 8, S ufar afs snetiaar 161 8, daeTeied
BT 8, 9 3 AT et 8, O g% g TS 8 Gobar &1 sHfeTe I @ Ryt ufhard €, 9
HaeTefie 81, TR A AMfdE SRR B 3R HedTo HIRHH! BT 9 M IMEH IH Tgd|
B, 9 Teb SIAT 9IRS &H 9184 8, 99 VR BT Hed=1 &9 el S U SToiR 1 20fh Hai 8l &,
strength of the chain lies in the weakest link, ?Rﬁﬁﬂ’ SO @Y 21fkp St & B %\', ST T HHOIR
BIH 21 S IRE W IR T H - B ARP P SR H, AT 21 B 2Rh MR @b &
3ieR Bl B, HHSIR gfth & 3ieR Bkl 8, TN9 @it & 3fer Bt 21 sfifory gemm & Rigial w°
B9 qXI TR A Ufiag 8, 39 & Fanl e vd QT e gRfREd - 31, Ra FHf
3R 3T THHI & TEd ATHIOT Ud We<t gAH10r B faem 3 by 11 32 vl &1 af e 31T $81
AT 2 - §H T AT 3R T &3 U= W & QAT BN WRPR Aecardbiell Iroia e s
ST IR B B BT ©, NTABT I837 U AT BT FERIAT HRAT 6, Sl T 8301 H I arel A
DI FHIRT BT ATHR I & 529D ol 59 BIRIHH P =1 Ford FaThil & forg R 283 & Hiox
ffega e Ffaa o 89 iR 37 weRl & Wi fRd g9M & fog gifsq aRacds & 8iR
ITHT YA YA BT HATH fram SIream| S wer & anRed fig 0k foran ¥ - w9 39 U
URTETie HIs UR ST 81 g9 s Frafamsll e Trepiaraii Bl YRT R T Sl =1 HSAr 2T,
I WHR B F B9 g4 B T8 9, K1 fF amor &,

off STUTILY : At ST, 3MTd! aret &7 Rih 4 e &1 9957 997 81 3usd! 33 99y |
THT HRAT IS
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sft Ha Rig Wiciat : 37 nawiealt o ifd STameR are 98 7 14 37, 1947 &Y 7eg AL
DI 3 ETeT H 31 TET | B/ AT - IRA B 9al H1 31 B, 39 SISl dARl & Ja1 it Hfsd 81 g1
3o} ¥ TR 3R ST AT AT 3MR STAWR BV SR Bl FHAG BRAT TR, FH HY Bl ) F
YT HIYOT 3} AT HRAT e §, AfhT 95 ARI I Sl TS T8 8, ST § Q181 Tal
=rean § Rt I8 I redn § 6 599 WAy BT Wahed a1 21 B S fawi Al 8, I9h AR

IR AT 8, T 89 HRIR IUTT R FH3 3R FATAT BT S RIS &, ST Fhelell Wl 7l H
FH| AT 2 e | 1 B % 39 WAy @) $B ARt F1 ER F 3iex 99 gRaan aifde $u
P18 T8, TG 81 ST &, Al ASP IAD! AR &9 Te1 ol ©| Bs IR g8 HOIGR 8IHR W SEdT &
% 1 =T ARV G A 2 fF FE IR I WWpR ot ff Ut Ry 99 SIreh 7, ifs e
I b AT A 09 BT [T b o 812 | TE1 &, T8 AT b B H €, bl dISIST b B1 H 2
MR ITF AT ATAHSA JSTT B ..(AHT BT E).... MM U1 S Fhdl &, AT I BT START BT,
STBT B B

P IR 59 89 Tl Gl 8, A1 S ¥ 31 8 6 s TR PI dRE I A I8 e o
ST & o $0 BT 1 19T WRDR T8l DR e &1 VT HR | WRAdY F9g Te1 81T, BH ST 9IRa
B ©, IGT WRT 71 811 I8 YR S BT IARSTRIT, ThTSIaferd! g URPR B 8, 39y
FEFT I F B e arml e ff demd R 8, S 91 98aR a1 B ST 3 $el fF
S WA D1 B & 6 TR MEH Bl Ha1 ST, e RIS SULHA BT BIH HRAT, TP €T H

GPHR §H BTH HRAT AT

Hqerey, § it s e o ST, 9 Tt e 7 ol ot a1d $Et off| o faeel &
3f&X ST SLF, Sanitary Landfil & ST %1 &, 9 4 81 379 <4 TRaTsT &7 v Rk 150 Uas ©12021
BT S fEeel BT ARER W a1 7, ST S0 S TR Yhs SHM A1eY| $HS! A1 H3 & foy
I8l B Municipal Corporation of Delhi, ?j';ﬁ'q'cﬁ?f 1i”'l’sL IR SH T ST WWW%, Skl
TAGTH ¥ IfER 39 9N @l 9 Ry @t wat @ 71 Rt ¥ osfer fiW TR
T Bl ... (FHT P E).... TGN 4 gia AT e &1 I8 AR gUIA TSR M ST 3 9T 1
[T 21 S faeeh @RI 2, SUS IR H &H FHoal B Iad © 9 AR 71 & qrT fhai
TS AN 2, B9 SHDT YRT B3| ST STUEAT P 1 MY o1 T &1, g9 g ammvep! erare o
BY, H 3101 q1a1 AT R

MR. DEPUTY CHAIRMAN: Dr. Radhakant Nayak. Five minutes.

DR. RADHAKANT NAYAK (Orissa): Sir, | have only one or two points to make, not many.
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First of all, | congratulate the Minister for her dynamism and for her vision. Her vision is shown
in two important documents that came out in the last three years or so. One is the 'National Housing
and Habitat Policy, 2007" and the second document is 'India: Urban Poverty Report of 2009". The
criticism that we have found could be met squarely by these two documents. In fact, with all my
respect to the senior colleagues here, | have found that the debate has gone into symptoms rather
than substances and, it is because of that, | would urge that these two documents which form the
kernel of the entire urban development policy should be read very carefully by all and also

implemented very seriously by the Ministry itself.

The second aspect is this, Sir. At the end of the Tenth Plan Period, the shortfall in the urban
housing was estimated at 24.7 million and, of this need, about 99 per cent pertained to the
households falling under the Economically Weaker Sections and Low Income Group segments. But,
unfortunately, while budgetary allocations of the entire Ministry vis-a-vis other Ministries are much
lower, the intra-Budget allocations also seem to be inversely proportional to the needs not in
conformity with the needs, and certainly not in conformity with the policies that have been

pronounced in the two documents. This needs to be rectified.

The third point is this, Sir. The nomencla of the Ministry is the Ministry of Housing and Urban
Poverty Alleviation. Now, while the Ministry is struggling with limited resources and with all the talent
possible from the bureaucracy and from the civil society, the title of the Ministry also seems to be a
misnomer. It stands for poverty alleviation. Now, Sir, The term, 'alleviation', is a bureaucratic
adoption of some top-down thinker. If you go to the Oxford dictionary you will find that the meaning
of 'alleviation' would appear interiguing rather peculiar. It gives an illustration of two prisoners who
were for 20 years in a prison. They suffered from monotony, from suffocation in a torture cell. they
talked and talked, but could not find any means of escaping from it. They could not get out. Finally
they started singing. In other words, the term" alleviaiton' is used to describe a phenomenon of
escaping from or side tracking an interminable or an impregnable situation, which cannot be
overcome but is played around. The proper term for the Ministry to adopt and strive for should be
eradication or elimination of poverty, which, | think, somebody should seriously reflect and

remove this term 'alleviation'. Sir, poverty should not be alleviated; it has to be removed; it has to be
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eradicated. Poverty should be described in terms of superficial indicators. The intensity of poverty
has to be appreciated, and needs to be reflected through the very title of the Ministry. We need to

change our mindset and repeat this term "alleviation' by an appropriate nomenclature.

Sir, my third point is this. In its Annual Report poverty has been presented merely as urban.
Sir, poverty is an indivisible phenomenon. We cannot say that your poverty is different from mine
because | come from a village and you come from a city. Hence, it should be dealt in one Ministry,
somehow or the other. | think, it is time that the Rules of Allocation of Business in the Government of
India should be very seriously thought of, and then the entire subject should be in one Ministry or the
other; whatever it is. Therefore, sometimes when we talk of migration from rural to urban or urban to
rural, we always confuse in describing a poverty situation. Therefore, my submission should be that
since poverty cannot be described in terms of hierarchy or cities cannot be built in terms of hierarchy,
we have to go into the roots of the problem, and then allocate the subjects to an appropriate
Ministries, and devote focused attention to remove poverty from both the urban areas as well as rural

areas of the country.

Sir, my final point is this. Most of our assessment reports of poverty, every urban poverty is
based on statistics, which is not correct. Sir, one of our colleagues has already mentioned about Dr.
Sengupta's Report. The Report indicates that 77 per cent of all population of this country earn each
only Rs.20 a day ...(Interruptions)... | suggest, we have to debate on that Report, if you want. |
have made this statement because | have gone through this Report in detail. | have discussed in a
very critical way with Dr. Arjun Sengupta himself. | sat with the experts, to know as to how they
arrived at this figure. Therefore, we may debate on that in the House, if you want. But, my
submission would be, when poverty is across the board, across the cities, towns and villages, we
have to go into the roots of poverty eradication and not simplifically describe it interms of urban
poverty or rural poverty. Then only it will be possible for us to give a focused attention to its

eradication and even contribution to the debate in this House. Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Mr. Mohanty, already Mr. Mangala Kisan has spoken, but you

finish it in two-three minutes.
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it fFeNR FaR Ae=h (SSR) « OF g w1 oot R Feotae R I8t ae drer g, S5
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g1 g8t W TE  HR AR 7§97 & g, een-siu<) 7 v F fog goend ) &) ¥ o7 R B9 anft
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g 39 AN B FFrepTe 5 731, 91 d AT BIE § Y| BIS § el IReR F 9= a1a7 fhan
&g WW@, because they were living here for centuries. BIC 7 3ifex 7T b ST TR
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qTfer &1, w8, T B, 3ot ff 9 R R &) AT B % ¥ ¥R € QIR SAH $IE gars e ' ¥

will be very thankful if you could kindly do needful about it. You are looking after housing as well as

poverty alleviation, kindly do something about.

MESSAGE FROM LOK SABHA
The Appropriation Bill (No.3) Bill, 2010

SECRETARY-GENERAL: Sir, | have to report to the House the following message received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the Appropriation (No.S) Bill, 2010, as passed by
Lok Sabha at its sitting held on 28th April, 2010.

The Speaker has certified that this Bill is a Money Bill within the meaning of article 110 of the

Constitution of India."

Sir, | lay a copy of the Bill on the Table.
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DISCUSSION ON WORKING OF MINISTRY OF HOUSING AND URBAN POVERTY ALLEVIATION -
Contd.

KUMARI SELJA: Thank you, Mr. Deputy Chairman, Sir. Sir, | am grateful to you and to the
whole House that this very important Ministry has been taken up for discussion. | am also grateful to
all the hon. Members for having shown such keen interest in the problems of the urban poor. Sir, |
would like to share with the hon. House that the year 2008 marks the transition of the world into the
urban millennium with more than 50 per cent of the population living now in the urban areas globally.
However, Sir, India is still relatively less urbanized. We have only about one-third of our population
living in the urban areas as per 2001 Census. Sir, however, the sheer size of the urban population is
estimated at about 28 crores in 2001, with about 8 crores living below poverty line in 2004-05 and

about one-fourth of the urban population living in slums poses enormous challenges for us.

This has been highlighted by most of the Members. Sir, our cities and towns are faced with
multiple problems, such as haphazard and unplanned growth, shortage in infrastructure, housing
and basic amenities, especially for the urban poor, rise in the number of people below urban poverty
line, mushrooming of slums, squalor, traffic congestion, environmental pollution, crime and lack of
institutional and human resource capacity to deal with these urban issues. Sir, the process of
urbanization is inevitable. As our economy grows, the share of the agricultural GDP dips, the share of
manufacture and services' GDP rises and cities and towns become the engines of economic growth.
Sir, it is estimated that the towns and cities contribute about 60 per cent to our GDP. Sir, the cities
and towns will provide growing opportunities for creation of employment in both formal and informal
sectors and alleviation of poverty. Sir, if planned and managed properly there can be vehicles of not
only economic growth but also of poverty alleviation. Sir, the country is less than 30 per cent urban
and we have a long way to go in the ladder of urbanization. Sir, it is often mentioned erroneously that
there is a huge exploding of urban growth in our country. Actually, the reality is far from that. We
have yet to reach the optimum levels of urbanization. In fact, urbanization is not in keeping with our
growth of the economy. We are still under-urbanized. Sir, it is forecast that urban population will
double in the next two decades and the towns and cities will contribute about 70 per cent to the
country's GDP. Sir, there is a clear need to face the urban challenges with appropriate policies,
planning models and programmes so that cities become the instrument of inclusive growth,

the development strategy adopted by our country in the Eleventh Five Year Plan. Sir, when the UPA
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7.00 P.M.

Government came to power in the year 2004 our leaders, Shrimati Sonia Gandhi and Dr. Manmohan
Singh and our Government decided that we have to focus on the problems of the urban sector as
well. Sir, hitherto, most of our schemes have been directed towards the rural areas and rightly so.
But, Sir, when we came to power we felt that maybe there is not enough focus and if the country, the
GDP is to grow from eight to ten per cent, then, cities will obviously grow and the problems will grow.
So, enough attention has to be paid to the cities, to the urban areas. Sir, we decided to launch the
Jawaharlal Nehru National Urban Renewal Mission. | know, Sir, JHI ST Sit &1 g9 49 9 2T$!
ICEEE] %, e E% TR g I g Tl Eﬁ;ﬁ ﬂT%K’I Sir, in the year 2005, when the
Jawaharlal Nehru Mission was launched, the Prime Minister said and | quote, A major failure of city
governance has been our inability to address the needs of the poor. Cities need people to provide

services and our people need a decent place to live."

We do not shirk from our responsibility. We do not wish to push the urban issues, especially
pertaining to the urban poor, under the carpet. We have to face them. We have to face the
challenges. That is why this Ministry was entrusted with the programme of poverty alleviation,
providing basic services to the urban poor, integrated housing and slum and development under the

JNNURM.

Sir, | would now like to talk about some of the programme that the Ministry is undertaking. |
agree with Shri Solankiji, that, at the end of the day, the patience of the House is rather stretched.
So, | will not take too much of your time. But, | would like to take this opportunity to focus on some of

the programmes which are being followed by our Ministry.

In the year 2005, we had brought out the JNNURM. It has two components. One component is
pertaining to infrastructure and is with the Ministry of Urban Development. The other one focuses on
the Basic Services to the Urban Poor is with my Ministry. Many hon. Members have some kind of
confusion in this. While there are 65 Mission Cities under the Mission, but we also have a parallel
programmer for smaller towns and cities which is IHSDP. So, we have parallel programmes. We have
not ignored the smaller towns which do not come under the Mission Cities. But, Sir, these 65 cities

were taken with a view that they have majority of urban poor in the country.
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In the year 2007, we came out with the National Urban Housing and Habitat Policy with an
objective of providing affordable housing to all, including the urban poor and slum dwellers as the

national goal.

In 2008, we had launched a scheme of Interest Subsidy for Housing to the Urban Poor and
making a provision of 5 per cent subsidy on loans made available to the poor. Sir, a major constraint
that the urban poor face is the availability of credit or loan. No bank, no housing finance company or
not even any micro finance company has lent long-term finance at an affordable cost to those
earning less than Rs. 5,000 p.m. to enable them to purchase their home. Sir, with ISHP, we are
trying to do what has not attempted before. It was started late - only last year. But, we are getting
very encouraging results. As the hon. Members are aware that it is not very easy to persuade the
financial institutions to lend to poor. But, through this scheme, we have received enthusiastic
response from the banks as well. We are looking at reasonable means to attract affordable loans

from financial institutions for the poor to be able to build their own houses.

Sir, manual scavenging is a blot on our nation. Many hon. Members have referred to this.
9% IR ¥ fUenf=rar i =7 314} 91T 21 Sir, we have our Integrated Low Cost Sanitation Scheme. It
aims at conversion of individual dry latrine into pit pour flush latrine thereby liberating manual

scavengers from this age-old obnoxious practice of manually carrying the night soil.

Sir, in 2009, we started the affordable housing in partnership scheme, aimed at promoting
various kinds of partnerships between the Government parastatals, urban local bodies and private
sector developers for inclusive development and affordable housing to the economically weaker
sections and low income groups. In 2009, we have thoroughly restructured the Swarna Jayanti

Shahari Rozgar Yojana.

Many hon. Members have referred to the urban poverty. Hon. Member, Karimpuriji is here,
Yadayiji is not here, Nayakji is here, Natchiappanii is here. The Swarna Jayanti Shahari Rozgar Yojana
targets the urban poor, living below the poverty line, for self-employment or wage employment
activities and is under implementation since 1987. Earlier, the allocation for this scheme was only
about Rs. 100 crores. | am happy to say that, now, the allocation has considerably been enhanced
and it is more than Rs. 500 crores for this scheme. We have made significant changes in the SUSRY
scheme. We have thoroughly restructured it. | will just point out certain changes that have taken

place in it. For the North-Eastern States, the funding pattern has been revised from 75:25 to 90:10.
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For the self-employment projects, the project cost ceiling has been enhanced to Rs. 2 lakhs from Rs.
50,000. The subsidy has also been enhanced to 25 per cent of the project cost, subject to a
maximum of Rs. 50,000 for the individual category, and for the group enterprises, set up by urban

poor women, the subsidy has been made 35 per cent of the project cost, or, Rs. 3 lakhs.

| am also happy to inform the House that, based on the State reports received so far, we have
significantly surpassed the target for self-employment. As regards skill training, the report indicates
an achievement of more than 1,75,000, during the year 2009-10. It is the only Urban Poverty
Alleviation Scheme of the Government. | am happy to say that we are doing quite well in this. Of

course, we can do a lot more.

Many hon. Members have spoken out the Jawaharlal Nehru National Urban Renewal Mission.
In fact, it was one of the flagship programmes of the Ministry. A sum of Rs. 50,000 crores was
committed by the Government of India for the Mission. However, seeing the response from the
States, the allocation has been increased to Rs. 66,000 crores. My Ministry is the nodal Ministry for

implementation of BSUP and IHSDP. For these components, the allocation is Rs. 23,185 crores.

The hon. Member, Shri Balagopalji spoke about the reforms. | must say that this is a demand-
driven scheme. We give additional Central assistance to the State Governments. And, the State
Governments sign an MoU with us. Only those States who want this scheme can take money from
us. It is not that this scheme is forced at unwilling States. We all realize, everybody realizes that,
today, we have to undertake reforms. We have to undertake reforms at the State level; we have to
undertake reforms at the local bodies' level also. But as far as my Ministry is concerned, we only
insist on three pro-poor reforms. | don't think that any Member will have a problem with these pro-
poor reforms. | will just read these out for you. Number one, internal earmarking within local body
budgets for basic services to the urban poor. W T ERE 82 I8 T reform HEIKIEGEESH %,
IR 98 TR & Y o1 oic § 9§ 2R @ Fadl 8, A1 This should be welcomed. Number
two, implementation of seven-point charter. We are here only talking about the basic services. These
are: Provision of basic services to the urban poor; the security of tenure; improved housing, water
supply, sanitation, education, health and social security within the mission period as per the agreed

timelines between the States and the Government of India.
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Then, Sir, the last reform is, earmarking at least 20 - 25 per cent of the developed land in all

housing projects for the EWS and LIG category, with a system of cross-subsidisation. | do not think

anyone would have a problem with these. 317X S?Tﬁ reforms @R %\;, Tl g TG 3MH & %I'Q BT E
3R m local bodies 3R states T ?T;{ﬁvmﬂ fyercht %\' o 3R A reforms Eﬁﬁ, ar frear &9 3o
Mg BT EX frer &1 Tdh HHAT I8 0 Bl Sir, the Government of India realizes and everybody
realizes - of course, we have limited resources at our disposal - that no matter how much money is
earmarked, it should just pour down the line. 8 Igd Jf¥ehel B ST & 5 & frer=m Sar orvmg fos
EER RIS ¥ o7 9P| But as far as the JNNURM is concerned, the Government has shown its
commitment towards tackling the problems of the urban poor. So, Sir, | think, everybody should

cooperate in this.

Sir, about 1422 projects, with an outlay of more than Rs.36,000 crores, have been sanctioned
so far and more than 15 lakh houses have been approved under these projects. Sir, an additional
Central assistance of Rs.19,920 crores has been committed, out of which Rs.8,450 crores have been
released till date. IR, I ST ST 7 Bal o1 [ fHf e 31 St 9 o1 € iR foreft wee & 4
9 < §l Sir, depending on the urban population, Planning Commission Ed gINT &Y KT Bl
allocation fF3IT TIT &, FET UR BT political I Te! 51 TS IR fHAT & A1 BIS AT a1 B off Ta!
%Sﬂ??ﬁﬂﬁéfavouritism %Iﬁ?@?ﬁ%ﬁﬂﬂ?ﬁ%,%ﬁﬁﬁ%&ﬁ?mmm%l
ST 3T utilization certificate ¥ I &, S &9 3T7Tel installment TR release HR &1 914 7 &8l foh
e P S HUR TeAM el 8, afcsh I8 BARI commitment 81 89 9T € & 199 3111 3191 Sir, il
now, we have committed about 85 per cent of our ACA. But, Sir, there are still some States like
Punjab, Jharkhand, Bihar, Rajasthan and Goa which are still lagging behind. They, still, have not
come forward to take their ACA allocations. So, Sir, | appeal to the States, through the hon.

Members, through the hon. House, that they must come forward. Take money from us. 1 <1 51

9 U5l Bel % 89 =184 € 5 &9 39 TR & UEEH SiR TR B UE A gY Sl U1 89 oA
TTEd &, S T Bl TSH 3TN AR ol T8 criticism AT 8 6 I8 41 @< T 71 galT, why has
the money not been spent? Sir, this is one of the reasons. Sometimes, Sir, it is not easy; we all know
that. Otherwise, we won't be facing all these problems regarding the urban poor. It is not easy.
People recognize the problems of the urban poor. Today, when we talk of urbanization, what is our
dream? Our dream is having something like, for example, Gurgaon or Bangalore where you have all

swanky buildings just like in Singapore or in any other such city, but, Sir, we should not forget the
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squalor of the slums which are surrounding these cities. ¥X, arft fider PHR ISR integrated
township EalcIceal Sir, when we come up with new townships, we must keep in mind that these
townships, these colonies are not surrounded by colonies of slums, by jhuggis jhonpris. But these
people will have to live somewhere. But where do they live? If land is not earmarked for them, if
proper planning is not done for them, where do they live? Sir, this is one of the problems and it is a
historical fact. Sir, | have been to Dharavi. We saw how these people are living in such sub-human
conditions. Why should they live like that for ever? Should we not find a solution to the problems
being faced by them ?This is high time. Sir, and the Government has shown its will. The Government
has shown its commitment. Our leader, Shrimati Sonia Gandhi and Dr. Manmohan Singhji have

shown their commitment by bringing up these things. Sir, | won't take much of your time.

| immediately come to Rajiv Awas Yojana. | would like to say a few words about Rajiv Awas
Yojana also. Sir, the Government has announced Rajiv Awas Yojana, RAY, a Ray of Hope, for the
urban poor. The Scheme aims at providing support to States that are willing to provide property
rights to slum dwellers. Sir, the vision of a slum-free India can never be realized, neither by the
Government nor by the urban poor unless the States come forward with the land. Sir, they must be
willing to provide these property rights to the urban poor. | know some MPs, some States have
reservations. They do wonder whether giving them an outright title immediately will help or will be
counter-productive. Sir, these issues can be settled. These can be looked at. But one cannot deny
that the poor do also need property rights. Sir, the Government's effort through the implementation
of RAY would be to encourage the States to adopt a pace that will create a slum-free India at the
earliest because we know it is not without its own problems of complications. That is why we are

encouraging the States to come forward with a vision.

Sir, the RAY will address not only the existing slums but also the issues of prevention of slums
in future. Otherwise, we will forever be tackling the reality of the slums which have existed before. Sir,
by planning for the poor, for the EWS and LIG in the towns and cities, where migration will take
place, where natural growth will take place, we must also ensure that in future the slums do not come
up. Sir, its other aims are: bringing the existing slums within the formal system and enabling them to
avail of the same level of basic amenities as the rest of the town; redressing the failures of the formal
system that lie behind the creation of slums and tackling the shortages of urban land and housing

that keep shelter out of reach of the urban poor.
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Sir, when | talk about Rajiv Awas Yojana, | would also like to sound here a word of caution.
Rajiv. Awas Yojana would require tremendous preparatory exercise and start-up activities for
preparation of slum-free city and State plans of action. For this, a new scheme called Slum-free City
Planning under the Rajiv Awas Yojana has been launched for providing financial support to the State
Governments for undertaking the preparatory exercise 'of slum surveys; MIS, GIS mapping of slums;
development of GIS enabled slum information system; preparation of slum-free city and State plans;
developing legal framework for providing property rights to the poor; addressing issues of master
planning, including revamping of laws under town planning, urban development, municipal
administration and slums; and undertaking community mobilization. Sir, a sum of Rs. 60 crores has
been released to the States for preparatory activities for RAY. Sir, we have proposed Budget
allocation of Rs. 1270 crores as Central share for RAY during 2010-11.Sir, while the JNNURM adopted

a whole slum approach, RAY will adopt a whole city approach.

Sir, few words on urban poverty because Mr. Yadav raised it. Though he is not here at this

moment, but he was very keen that | should ...

ST, (S ST U UG : S STaTd G F forg 98 71§, ST Stare |7 ST 89 @R
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KUMARI SELJA: Just few words. Sir, the Planning Commission releases estimates of urban
poor from time to time, for example, in 1993-94, 1999-2000 and 2004-05. Sir, the last release of

figures was in 2004-05. It is based on the uniform recall period method.

Sir, he wanted me to say something on this. This is based on household expenditure data for
food items collected over 30 days' period and non-food items collected over 365 days' period. Sir,

25.7 per cent of urban residents, or, as | said, about eight crores of the urban people, are poor.

Sir, somebody referred to the Tendulkar Committee. It is under examination in the Planning
Commission. But, | would like to share with the House that | have already written to the Planning
Commission on these issues and | have brought it to the notice that the Planning Commission has
been entrusted with the responsibility of setting up an expert group to recommend the methodology
and guidelines for the survey of the urban poor. | have urged upon the Planning Commission to set

up this group at the earliest.

Sir, we are of the opinion that urban poverty also needs re-definition and adjustment. With
growing population, emerging trends of urbanization and increasing vulnerability in urban areas, there
is an urgent need to study and arrive at a more robust and inclusive methodology for estimation of

urban poverty, and | have written to the Planning Commission on this.
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Sir, some Members had also said that MPs should be involved in the implementation of
JNNURM. We have issued guidelines that MPs will be involved in this and the States will evolve a

proper method of doing this.

Sir, | would not take up more time. Mr. Siva had also raised a number of issues. | am happy to
say just one small thing here. The UN Habitat, in its report, has appreciated the work that we have
done and they have said that slum prevalence has fallen from 41 per cent in 1990 to 28.1 per cent in
2010, which is a relative decrease of 32 per cent. So, Sir, | am convinced that we are on the right
path. It is, no doubt, very challenging. I8 ¥ Hdel BARI WRBR & foTg AT TR F1ed & forg, afen
B9 WP M, S B AH TP 9gd IS Al 5l 3T aTel 99T H, o1 fIwar & {6 qac dgann
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AT TR FIY SITET tackle B Thd Bl Unfortunately, the powers have not yet been devolved to that

extent to the urban local bodies which we should have, so that they become empowered to deal with
these issues also. | request the cooperation of the hon. Members. Kindly cooperate with us and take
this dream to the States, so that the States devolve more powers to the urban local bodies. Sir, for
the first time, the 13th Finance Commission has also spoken about devolution of finances to the third

tier. This, we are convinced, is the only way in which we would be able to tackle these problems.

Sir, | express my gratitude to all the hon. Members and to the Chair, ool P AR H Y s‘s S
=T %‘;’ g 1 1 will pass them to my colleague, Shri Jaipal Reddy, because urban development is

...(Interruptions)...
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KUMARI SELJA: Hon. Member understands these things very well. | would love to tackle it
myself, but, unfortunately, there are constraints. | am not dealing with that issue. Urban
Development Ministry is dealing with the issue. So, | would faithfully pass it on to them and we will all

cooperate on this issue.
MR. DEPUTY CHAIRMAN: The House is adjourned to meet tomorrow at 11 a.m.

The House then adjourned at twenty-five minutes past seven of the

clock till eleven of the clock on 29th April, 2010.
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